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LOK SABHA

Wednesday, May 11, 1966/Vaisakha
21, 1888 (Saha).

The Lok Sabha met at Eleven of the 
Clock.

[Mr . Speaker in the Chair ] 

ORAL ANSWERS TO QUESTIONS

Cost of Living Index
t

*1M1. Shrl D. N. Tlwary:
Shrlmati Savitrl Nlgsun: 
Shri P. C. Borooah:
Shrl Ram Harkh Yadav:
Shri Murll Manohar:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas
ed to state:

(a) whether it is a fact that the 
cost of living index has increased 
sufficiently at many places during the 
months of October, November and 
December, 1965; and

(b) if so, the names of places and 
the extent of increase in the index 
number?

The Deputy Minister In the Minis
try o f Labour, Employment and Reha
bilitation (Shrl Shahnawas Khan):
(a) During this period the Consumer 
Price Index Numbers for the Centres 
for which price indices are being 
published by the Labour Bureau, 
showed an upward trend by and 
large.

(b) A statement showing the Con
sumer Price Index Numbers for the 
period September 1965 to December
1965 in respect of the Centres refer-
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red to above is laid on the Table of 
the House. [ Placed in Library. See 
No. LT-6282/66].
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Shrbnatl Savltri Nigam; As you are 
aware, along with this abnormal in
crease in the price index, the dis
satisfaction amongst the services is 
mounting up. I would like to know 
from the hon. Minister, when he him
self has realised that on the one hand, 
all the little increase in dearness al
lowance which has been given has 
been neutralised by this abnormal 
rise and on the other hand, consu
mer co-operative stores cannot be 
organised with that speed which is 
necessary to give full supplies of all 
these essential goods to the services, 
what action he is intending to lake 
during the interim period to see that 
this type of dissatisfaction, which is 
mounting up is removed or lessened 
and tne people who are struggling 
hard and suffering a lot could be 
given tome relief.

Shri Sfeahn&waa Khan: In this res
pect, the only remedy to arrest the
increase in prices is to increase the 
production.

Shri Kapur Singh: Cut down the
expenditure. There are so many re
medies, Why is he thinking of only 
one remedy?

Shri Shahnawaa Kbai: The steps 
that Government are taking to in

crease, for instance, the production of 
foodgrains, are well known to the 
House, and I need not repeat them.

Secondly, certain fiscal measures
are being taken by the Ministry of
Finance to arrest these rising trends 
in prices, and I hope they will be 
effective.
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Shri Nambiar: In view of the fact 

that Government are unable to arrest 
the rise in prices, may I know whe-
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tber it is in the contemplation of
Government to tee that full neutra
lisation is granted to all employees
of the Government as well apart 
from the industrial workers?

Shri Shahnawaa Khan: At present, 
full neutralisation is not contemplat
ed, but most of it is covered.

Dr. Banen Sen: In the statement
there is reference to the consumer
price index in West Bengal. It has 
been found in the past that in certain 
States like Maharashtra, Gujarat and 
others, the computation of the cost 
of living index was faulty. Subse
quently, by setting up special tripar
tite committees, these errors have 
been rectified partially. In view 
of the fact that in certain States like 
West Bengal, the trade union move
ment is unanimously demanding from 
the Government the setting up of a 
tripartite committee to rectify or to 
come t0 a correct computation of the 
cost of living index to make it up to 
date, may 1 know whether Govern
ment are aware of this demand, and 
if so, what steps they are taking to 
set up such a committee?

Shri Shahnawas Khan: Govern
ment are proposing to set up an ex
pert committee to go into this ques
tion and West Bengal is one of the 
States that would be included in this.

Shri P. Venkatasubbalah: The hon. 
Deputy Minister has stated that in 
order to stabilise the prices and to 
bring down the cost of living index, 
more production is needed. May I 
bring to the notice of the hon. Minis
ter that the deficit financing that is 
being indulged in by both the State 
Governments and the Central Gov
ernment has resulted in this rise in 
price index, and in view of that, 
may I know whether Government 
will take a comprehensive view and 
try to solve all the problems toge
ther instead of solving them in a 
piece-meal manner?

Mr. Speaker: In the first part of 
the hon. Member’s question he has 
given information, anj the second

part of the question is a suggestion 
for action.

Shri Kapur Singh: Do Government 
realise that the prices of consumer 
goods are not just rising but they 
have run away out of the control of 
the Government, and if so, what is 
their reaction to this realisation?

Shri Shahnawas Khan: As I have
said, for the industrial workers, we 
are setting up a series of consumer 
co-operative stores, and we hope to 
supply goods to them at the whole
sale prices by purchasing them from 
the source and giving them direct 
through the consumer co-operative 
stores or societies.

: tram art
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t  *ft it rr  vr *ft Pr t
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International Ocean Expedl-
Uon

+
*1603. Shri Madhu Llmaye:

Shri Bagrl:
Dr. Baas Manohar Lahla:
Shri Tasfapal Singh:
Shri Vishram Prasad:
Shri KJahea Patinayak:

Shri Uttjra:
Shri Marli Kaaefcar:
Shri Bi— rhsnrtra Ulafca:
Shri Dhnleshwar Meena:



Shri Rate fbrkh Yadav:
Shrl D. C. Sharma:
Shrl Vishwa Nath Pandey:

Will the Minister of Education be 
pelased to refer to the reply given to 
Unstarred Question No. 346 on the 
10th November, 1965 and state:

(a) whether the research work 
carried on the Indian Ocean by Inter
national Indian Ocean Expedition has 
sinco been completed;

(b) if so, the result thereof; and
(c) if the reply to part (a) above 

be in the negative, when it is likely 
to be completed?

The Minister of Education (Shri 
M. C. Chagla): (a) The field pro
gramme of the expedition was con
cluded in December 1965 and proces
sing of data is in progress.

(b) Results as reported so far on 
the basis of a preliminary analysis 
of the data collected by the various 
participants have been summarised 
in the statement which is laid on the 
Table of the House. [Placed in Lib
rary. See No. LT-6283/661

Cc) Does not arise.

ws>nT I VTT f>T
f»T f*TTT I Vtf
i f f  WVTT $

im'rm fair wt ^ iwm
I fw» xvrnwrr $ farcr

flf fircforai vt ^  *r cTi ĵfr

tfjt ft i ^rrt 
^  !T «rf i
Shri M. C. Chaffla: Yea. We are 

setting up an Oceanography Institute. 
We have already appointed a Director 
and we hope to furniah the Institute
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with the results of this oceanography 
expedition which has given us consi
derable data which will be of great
use to us.

t
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Shri M. C. Chagla: The overall coat 
of the expedition is not available. 
But the Indian participation has been 
estimated to cost Rs. 64.69 lakhs.

Shri Mnthlah: May I know whe
ther the International Indian Ocean 
expedition has discovered any traces 

; of a submerged continent stretching
for thousands of miles called 'Lemu-

• ria’ by western historians and *Kumari
Kant am’ in ancient Tamil literature^
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in the Indian Ocean south of Kanya- 
kumari?

Shri M. C. Chafla: What are stated 
in ancient texts about the past prove 
to be correct. 1 am not sure of the 
exact location of the land that my 
bon. friend is referring to. But if we 
look at it, we will find that many 
lands have been found submerged, 
many valleys have been discovered 
and we begin to realise that tens of 
thousands of years ago there was 
considerable land which was washed 
•out by the sea.

Shri Shree Narayan Daa: Which
other countries participated in this 
expedition and what is the nature of 
their participation?

«tft : tJWNH q jtal, ^
*tpt w?t ^ t^ it  gr 1 trnr w it
^  £ fa wttrt jtm  £
* t  'R  TOT 3TFT I ^fa*T ^  ?ft
% ift $ I TTCT Wt WT*TTRT

f  flTPT ITT̂ TT, i f
* ft f^ rw FT W7?f £, i f  wftf
£ I ^faHf ffT T  W TTR T

AT JjfaHT $t I

«f^hnr : *tpt ^  v t

«l<iiw +\M far fatft irtr ?rffa a  
wft v tfa ir v tfa^  1

Shri M. C. Chafla: I apologise to
■the hon. Member. I know the state
ment is very long. But the question 
called for a long statement. I have 
given it. If I do not furnish a long 
statement, I am told I am not giving 
all the information.

«rt *nj fw fc 1 $  tftr 
j  1 ^t ^i^dr «rr fa  inrr

% htr” anrv *ft
UT 3TT̂ fft ^ $f*WT ^t WT* I

Shri M. C. Chagla: The countries 
which participated are Australia, 
Trance, Indonesia, Israel, Japan, Nor

way, Malagasy Republic, Portugal, 
Pakistan, South Africa, UK, USA, 
USSR, Zanzibar, West Germany, Cey
lon, Thailand and India. As regards 
the nature of the participation, India 
provided two ships the Kistna and 
Varuna; a few other countries also 
supplied ships, but not all of them.

Traffic Precedence for VJJ*s.

*1M4. Shri Madha Limaye:
Dr. Miw>h»r Lohla:

Will the Minister of Home Affairs 
be please^ to state:

(a) whether the laws, regulations 
and manuals governing traffic in 
Delhi and outside provide for prece
dence and special treatment to the 
V.I.Ps. as against ordinary citizens;

(b) whether the Prime Minister at 
the all-India level receives speeill 
treatment among the V.I.Ps; and

(c) if so, the details of (a) and
<b)? .

The Deputy Minister in the Ministry 
of Home Affairs (Shri Vidja Charms 
Shnkla): (a) No Sir.

(b) No Sir.

(c) Does not arise.

«ft«nj fan* : fr o ft  w r ww 
fofonfmre *  s i*  *t wvr *nim 
yami m ift itbih #tft tft % it

*TT fa TT Vt 1̂T V %
ih w w  t  *r factor vftnFR snrer
£ I tffaft if fJfT *TT : “^ft 

I $ anVTT 'flffll j  fa
vtf £, *tf fanr £,

W?t fft( HPT flt fPTT
tncvrr to w  *rrft aft *t trjrte vt^ft 
fa  ♦ wjtpt w*t vrm wf tftr aft *rf
faifir £ trpnr «n ^ R  frt i

fa Ttf ^fT VTR ^  f  I
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The Minister of Home Affairs (Shri 
Nanda): There is ho question of 
withdrawing anything of what the 
Prime Minister stated. This had 
reference to security arrangements. 
There is certainly some kind of spe
cial treatment for security purposes, 
nothing else.

vft ftw* : *rrf for* 5RT?rm 
57̂  *ptt fc, tftr in*? f  far faim
fr r ft  . . .

TOW : f*m  1 1

<sfr «r  ̂for** : f̂ TT VT*T
ITRTT $ I
îrr m  far S*ff %

^  SUH Jftft sft
vnr ft1 wt f t
f̂ TT f*TT f̂T f,
*RTT 3?T ^  *TTO $ vb JTOTT %

*rr fa *raf irfkv- 
firar (  1 fatft ifr fa»fad
tot S, iftw  ^trO inrftvT

*tt it ifr, ?r^ wft *T̂ f
5m $ 1

TPT *TTcTT j? f% ^  V̂ TSZTV %
?TR WT | ?

Shri Nanda: When we link it up 
with the text of that answer which 
referred to security arrangements, it 
will be seen that they apply in many 
countries, specially regarding traffic 
for which elaborate arrangements 
are made in the USA, UK and seve
ral other countries. There is nothing 
special in our case.

: iff WPT
ft I ifTT TNhfFT" %
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Detenus

t
*1695. Shri Hrnriah Chandra Mattmr: 

Shri Mohammed Koya:
Shri BraJ Bihari Mehrotrm: 
Shn Vishwa Nath Pandey:

Will the Minister of Borne Affairs 
be pleased to state:

(a) the number of persons who 
continue to be detained as on the 30th 
April; 1966 under D.I.R. in the context 
of (i) relations with China, and <H> 
with Pakistan;

(b) the number of persons detain
ed in each State indicating the pur
pose and category under which de
tained;

(c) how the cases are reviewed 
and what say he has in these casesj 
and

(d) in how many cases he has 
superseded the decision of the State 
Governments?

The Deputy Minister In the Minis
try of Home Affairs (Shri Vidyn 
Charan Shukla): (a) to (c). A state
ment is laid on the Table of the 
House. [Placed in Library. See No. 
LT-6284/66]. 1 may add here that
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tnere v e  11 detenus detained under 
the orders at the Central Government,
lodged in the Central Delhi Jail. 
This is in addition to 413 given in 
the statement.

Shri Harish Chandra Mathur: Will 
the hon. Home Minister spell out in 
clear and positive terms the scope and 
the limited purpose for which he now 
proposes to retain emergency and 
use of DIR? May l take it that DIR 
will never be used to contain politi
cal and economic discontent?

Ike Minister of Home Affairs (Shrl
Nanda): Taking the last part of the 
question, DIR is never intended to 
be used for political purposes. Of 
course, economic offences and prob
lems were tackled under the Defence 
of India Rules in special conditions.

Shri Ranga: It was used for politi
cal purposes.

Shri Nanda: National purposes not 
political purposes. That may be the 
hon. Member’s view.

Regarding the use of Defence of 
India Rules and the emergency pro
visions, I may remind the hon. Mem
ber that some time back a statement 
was made that DIR was intended to 
be used from that point of view for 
only national security purposes, 
sparingly for that also and for no 
other p»trpose. After that, a further 
development has occurred, and I have 
stated already that it is now confined 
to the requirements of defence and 
national security in certain limited
areas where problems of security 
have arisen in an acute form.

Shri Ranga: What are they?
Shri Nanda: The hon. Member

knows those places.
Shrl Ranga: Kerala you brought in 

last time.
Shrl Nanda.* Kerala was before 

that statement, not after that state
ment. Therefore, that purpose is a 
very limited purpose, and as I said, 
we are going to further examine, in 
consultation with the leaders also, as

to the scope and the extent and the 
manner In which we are going to 
proceed with this matter. The pur
pose of national security must be 
considered to be supreme, over-rid
ing. Nothing is going to be allowed 
to be done which will in any way 
undermine or impair it.

Shri Harish Chandra Mathur:
While fully appreciating that there 
is no dispute about its being used for 
national security purposes, may I ask 
what steps the hon. Home Minister 
proposes to take to ensure that there 
is no abuse of the DIR powers even 
for the limited purpose in the limited 
areas in which he wants to make use 
of it? From his statement it appears 
that he has no power whatsoever. 
He has got an enactment passed here, 
but the DIR has been passed on i6 
other quarters. May I know what 
steps he proposes t0 take to ensure 
that there is no abuse of power? I 
have not got any cas<* where I can 
say that there has been abuse, but 
certain very important cases were 
brought to our notice, particularly 
by Mr. Madhu Limaye, a case of 
gross abuse. So, may I know how the 
hon. Home Minister proposes to see 
that there is no abuse, and will he 
be able to assure the proper unp of it?

Shrl Nanda: I would not say that 
no case of abuse has occurred. Ear
lier also I conveyed to the House that 
I was not quite sure absolutely that 
no such thing had occurred, but the 
kind of thing which was brought up 
in the House by the hon. Member Mr. 
limaye shows how much exaggeration 
takes place. In this case, it was not 
only a question of exaggeration sim
ply, it was an absolutely unfounded 
statement, and it has attracted atten
tion. The hon. Member said some
thing about what occurred in Maha
rashtra some-where, and an allega
tion was made that the detention of 
some person had something to do with 
the marriage of the Home Minister’s 
son.

Shrl Ham Baraa: It came out in ihe 
papers also.
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Shri Nanda: This is absolutely
false. I have got all the statements 
and the facts about it. For example, 
I have also got a letter from the 
Chief Minister and also there is * 
letter from that lady herself. The 
position is that this matter was 
brought up in the Legislature cf 
Maharashtra, and then a Member who 
had moved a cut motion, a 
belonging to the SSP, after getting the 
relevant details from the Govern
ment felt convinced and be withdrew 
the cut motion. There can be noth
ing more palpable. The matter was 
discussed there and the cut motion had 
to be withdrawn when the facts were 
made known. There is no truth at all 
in whatever has been said.

Shri Harlsh Chandra Mathur: While 
the hon. Home Minister explained 
this case, he forgot the first part of 
it, as to how he ensures that there 
is no abuse and whether he wants to 
retain some power in his hands or 
not.

Shri Nanda: Because the whole of 
abuse arises from things which aie 
stated here----

Shri Harlsh Chandra Mathur: That 
part I appreciate.

Shri Nanda: I had already in the 
earlier statement pointed out that the 
use of these powers, the exercise of 
these powers at lower levels by ins
tructions from here has been stopped. 
Nobody except at the level of the 
Government is going to do that, :»nd 
even further safeguards are being 
thought of.

Stiffen : ft® snfo 
HIT© % 5*ft s fr r  ' T f T  £ ufu*»cK
^  sft*T frr* *ttt £ * r* i sft sfrr 

£ VTT rH
fn firor  ippftrr £ ?

: sft fVFR %
«ft I f

wtr £ i ^  arr̂  £
m *ft n  % f  afWT £ tftr

wtt % snft wj 5zrnr jnff £ i 

«ftfw rnr fa
Hstl Wfit&T ^ f*TOT |
%  :

“as persons were detained at 
various times in the context of the 
prevailing situation which was 
compound of several factors—in
ternal and external” .

?ft $  t p r t  jj for sn̂ efhr 
r̂vtt *tt t̂twht ^ ’T^ir^rt

fsTTVt ^RVTT % Wtf f̂ TT f*TT ^T 
sftff ^ u lu m i f̂ HTT | fa

*FfT: <rrw- VT

«f>t^ ?ft fcr f^rr i

Dr. Ranen Sen: In spite of the 
fact that in this House more than once 
the Home Minister and the Prime 
Minister have stated about the res
tricted use of DIR and the release of 
detenus, though with that statement 
we do not agree, ‘may I know how 
till now the two Members of Parlia
ment from Tripura, Shri Dasaratha 
Deb and Shri Biren Dutta, and the 
leader of the Tripura Assembly, Shri 
Bipin Chakravarti, are still detained 
unc. t  DIR, and what steps are being 
taken to release them?

Shri Nanda: The hon. Member per
haps knows that Tripura is something 
like a border area.

Shri Bhagwat Jha Axad: While
appreciating what he has said and 
clearing this particular point, still is 
it not a fact that there are still instan> 
ces where the misuse of DIR has been 
thereT For instance a student leader 
of Kashmir has been arrested because 
he said that appreciative reference to 
Chinese leaders should be removed 
from the books. I want to know
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what steps the Home Minister will take 
to see that henceforth DIR is not used 
especially by wretched Sis to suppress 

„ innocent persons?

Shri Nanda: I have already said
that not all Sis are wretched.

Shri Bhafwat Jha Asad: I only
know the wretched once who have 
put honest men into jail, in Bihar, I 
am ashamed.

Shri Nanda: I do not make any 
secret of my own feeling that abuse 
hag occurred, though in a number of 
cases which came to the courts, the 
decision against the Government were 
mostly on the basis of certain tech
nical flaws in the procedures etc., but 
there were actual cases of misuse also. 
As I have already assured the House 
the new direction that has been given 
will make the kind of thing which 
the hon. Member has in mind im
possible.

Shrl Sham Lai Saraf: What about 
the particular instance that the hon. 
Member has brought to his notice, 
the student leader of Kashmir? First
ly he had restored to hunger strike. 
Why? Because he protested that so 
much was written in favour of China 
in the textbook on Kashmir.

Mr. Speaker: Does he know any
thing about this particular case?

Shrl Nanda: I will collect the de
tails.

Shrl H. N. Makerjee: Tripura is 
without representation in this House 
on account of the fact that the two 
Members of Parliament from there 
are still detained and the Home 
Minister tells us that Tripura is a 
border State. There are many other 
border States. West Bengal also is a 
border State to a certain extent and 
Assam and Rajasthan are also border 
States. Do I take it that the release 
of detenus under DIR is a policy 
adopted by the Government hypocri
tically in order that Government may 
be enabled at its sweet will to requi
sition the idea of tome State being

a border State and to keep some peo
ple in jail in a manner which does 
appear to be discriminatory? Only 
yesterday you told the House that 
Mr. Biren Dutta has gone back to jail, 
which has disconcerted us greatly.

Shri Nanda: I appreciate the hon. 
Member’s feeling and anxiety in the 
matter. I am not thinking of all border 
States. I am thinking of a vdry few 
where there is a problem. Even 
there, the hon. Member will remem
ber I said that we are going to con
sider in a critical way and assess the 
need regarding those areas. May be 
that something more even in that 
direction may be done.

Shrl Surendranath Dwivedy: In the 
White Paper circulated to the House 
in regard to the detention of left 
communists under the DIR, it was 
stated that because of their particu
lar attitude in the Indo-China con
flict they considered security risks 
and 30 they were detained. Now that 
their release has taken place in large 
numbers, is the Government convinced 
or has found any change in their atti
tude towards the India-China problem 
and the Government no longer con
siders them security risks?

Shri Nanda: Our approach depends 
on two factors—the internal situation, 
the external situation and the size of 
the threat from a particular source. 
I hope that some day they will change. 
I am not at all sure that there has 
been any particular healthy change 
for the better.

Shrl Nath Pal: That question had 
two parts. Does the Home Minister 
believe that the danger has mitigat
ed from those quarters or has the 
attitude of those people who were 
arrested changed? We have not got 
the answer.

Shrl Dlnen Bhattacharya: They
were arrested on false allegations.

Mr. Speaker: He says that be does 
not think there has been any changa

Shrl 8nrendranath Dwlredy: Then
the detention was not prqpcrl
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Shri Hem Barua: May I know if

it is not a fact that some persons 
detained under the DIR during the 
Indo-Pakistan conflict simply because 
they belonged to a particular com
munity had to be released after re
viewing their cases, for nothing could 
be established against them? The 
Home Minister said just now that there 
was no political motive behind it. 
May 1 draw his attention, to the fact 
that two members of my party, sim
ply because they were Muslims and 
they were going to be powerful can- 
didatod against the Congress Party 
in the next elections, were detained 
in jail in Assam and they had to be 
released after reviewing their cases 
because nothing could be cited 
against them......

Mr. Speaker: He has asked the
question whether two members of his 
party were detained and on review 
they were found to be innocent and 
they had to be released. What more 
does he want?

Shri Hem Baraa: The operative
part of the question is this, May I

know whether the Government are 
going td pay any compensation to 
those people whom they have humi
liated like this.

Shri Nanda: He is jumping to
compensation as if some wrong 
had been committed. I have already 
said that there may be cases where 
there might have been hasty use and 
enough precautions might not have 
been taken. This did occur in that 
type of cases because suddenly when 
we were faced with an emergency, 
as a matter of abundant caution, they 
took certain people in and later on, 
quickly after review, they were sent 
out. That was the stage where the 
nations needs were of that kind. Ac
tually there were cases where after 
detention, after a quick review, a 
number of them were released.

Shri Ranga: In view of the Home 
Minister’s own admission that in a 
number of cases there was abuse on 
the part of local authorities right to 
the State level, what steps is he 
taking beyond sending instructions 
from here, to ensure that the Home 
Ministry at the Centre has reserved 
for itself the right and also exercise 
that right to review the cases as and 
when their attention is drawn to 
abuse of these powers by the State 
Governments and to order their re
lease?

Shri Nanda: This aspect is under
consideration.

Shri Umanath: When the Gov
ernment decides on releasing detenus.
I find that in the name of review, 
they are not released in one batrtu 
but in different batches. For exam
ple, myself and Mr. Nambiar wen- 
released on 2nd and Mr. Ramamurthy 
was released two days afterwards. I 
would like to know whether that re
view means that within 2 days the 
Chinese threat was reduced or the law 
and order situation had improved or 
whether I can take it that in the 
name of review—a fraud—the State 
Governments were allowed to decide 
on releases according to the political
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needs of the Congress Party in the 
respective States.

Shri Nanda: How would the poli
tical needs of the Congress be serv
ed by releasing this gentleman a little 
earlier than the others?

Shrl Umanath: They why not re
lease them as a whole? Why in bat
ches?

Mr. Speaker: Review has to take
place. Some cases would be review
ed today, some tomorrow and so on.

Shri P. Venkatasubbalah: Has the
attention of the Minister been drawn 
to the statement made by some left 
communist leaders soon after their 
release advocating direct talks and 
dialogue between India and China, 
disregarding the Colombo proposals? 
If so, what is the reaction of the Gov- 
ommcnt in allowing these people to 
bo set free?

Shri Nanda: The only thing is
they should have no direct talks 
1 hem selves!

Shrl S. M. Baaerjee: Is it a fact
that just to justify the misdeeds of 
some officials of the State Govern
ments or Central Government and to 
protect their interests, Government is 
likely to amend the Constitution 
bringing in a clause indemnifying 
those gross acts of commission or 
omission?

Mr. Speaker: He made that state
ment the orther day.

Shri Nanda: There is no question
of misdeeds.

Shri S. M. Banerjee: I am refer
ring to section 35A. That is going to 
be the last nail on their coffin.

Shrimati Sarltri Nifam: As you
are aware, Sir. .

Mr. Speaker: What I am aware of. 
she need not ask; she should ask what 
she does not know and what she 
wants to know from the minis tar.

Sferimatl Savltri Nlfaaa: You are
aware of the instances which have 
been quoted here.

Shrl Kapur Slofh: This is not the
first time the hon. lady member has 
shown her awareness of your aware
ness!

Shrimati Savitri NlfAm: Most of
the charges which have been brought 
to the notice of the Home Minister 
have proved to be baseless and futile. 
A lot of misunderstanding has been 
created because of these baseless 
cases. May I know what would be 
the difficulty if all the cases of those 
people who are arrested in the States 
are brought within one week for re
view by the Home Ministry so that this 
type of misgivings may not be creat
ed and the political parties may not 
exploit such things. I ,would also 
like to know whether the Home 
Minister is going to review the case 
which has been brought to his notice 
now by Shri Saraf and other hon. 
Members and which is agitating the 
minds of the Congress Membens?

Shri Nanda: Sir, the hon. lady
Member said about your awareness. 
At least she knew I was not aware 
of that.

Mr. Speaker: Nor am I. She pre
sumes that I am aware.

Shrl Nanda: At least she knew I 
was not aware of any such misuse on 
the scale which the hon. lady Mem
ber's words might lead to an infer
ence to be drawn from them. There 
are occasional cases and they are 
dealt with as I have pointed out......

Shrimati Savitri Nlfam: About
this particular case......

Shri Nanda: We will look into
that.

8— e kw. Members rose—
Mr. Speaker: We will go to the

next question.

•ft invrft: vsnfr
WT flfWf $  fft irf t  fw
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Incident in B. H. U. Campus

*1606. Shri Hart Vishnu Kamath:
Will the Minister of Education be 
pleased to refer to his statement made 
in the House on the 21st February, 
1066 in response to a Calling Atten
tion Notice regarding the Banaras 
Hindu University Campus incidents 
and state:

(a) whether his attention has been 
drawn to the statement made by the 
Chief Minister of Uttar Pradesh, with 
regard to his disclosure of the con
tents of the letter he had written to 
her On the subjects of the tribunal 
of inquiry; and

(b) if so, his reaction thereto?

The Minister of Education (Shri M. 
C. Chafla): (a) No authentic report
about the statement made by the 
Chief Minister of Uttar Pradesh on 
the subject has so far been received.

(b) Does not arise.
Shri Hari Vishnu K a math: The

Minister. Sir, said on that occasion, 
on the 21st February—I am reading 
from the printed debates:

‘ 1 have written to her that there 
is not much point in appointing 
a tribunal which does not inspire 
confidence and that no useful 
purpose would be served by the 
tribunal appointed by her if it 
starts will the handicap that a 
large section of public opinion is 
opposed to it**

Now, Sir, does the Minister, as a 
spokesman of the Government, not 
in his individual capacity, apply this 
principle uniformly to all States, to 
all cases and he does not propose to 
have double standards one for the 
Chief Minister of Uttar Pradesh, and 
another for the Chief Minister of 
Madhya Pradesh in respect of the 
recent Bastar Commission of Inquiry, 
and is it not the Government’s view 
that what is sauce for the goose of 
Uttar Pradesh is sauce for the gender 
of Madhya Pradesh as well?

Shri M. C. Chagla: I treat- goose 
and gender alike. The principle I 
enunciated when I made that state
ment is correct; a principle which 
should apply to all cases.

Shri Hari Vishnu Kamath: Now,
Sir, if I heard the Minister aright, 
he said “no authentic report has 
been received” of what the Chief 
Minister said. Before I put the ques
tion, I would like to know whether 
any kind of report has been receiv
ed. What does he mean by “authen
tic report” ?

Mr. Speaker: That is a good ques
tion.

Shri Hart Vishnu Kamath: No, Sir; 
the question will come after the in
formation is supplied.

Mr. Speaker: He asked whether
any report has been received. That 
is a question in itself.

Shri Hari Vishnu Kamath: No. Sir. 
Then 1 will put my second question. 
I do not want to waste my chance 
cm this because he will again say 
that no authentic report has been re
ceived.

Shri M. C. Chafla: If I may be
permitted, Sir, I would like to give 
the House all the information that I 
have. In this case, as soon as we re
ceived the notice of the question we 
wrote to the Government of Uttar 
Pradesh to supply the authentic copy 
of the statement of the Chief Minis
ter. After two telegraphic reminders 
the State Government informed this
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Ministry that fcince the proceedings 
of the Legislative Assembly, where 
the Chief Minister had made the 
statement, have not yet been publish
ed, a copy of the statement of the 
Chief Minister is not available. We 
sent two telegraphic reminders. In 
spite of that the information is not 
available. I cannot go by newspaper 
reports.

Shri Hari Vishnu Kamath: May I
invite his attention, again Sir, to what 
he said on that occasion, on the 21*t 
February? He said:

“As regards law and order, the 
Prime Minister has assured the 
House that she will convey to the 
Chief Minister all the suggestions 
made in this House—suggestions 
about release of students, return 
of property, transfer of police 
officers. All that will be conveyed 
to the Chief Minister..”

Has this been done? Was this done 
at all; if so, what is the reaction of 
the Government of Uttar Pradesh to 
these suggestions?

Shri M. C. Chagla: I think the 
hon. Member should put that question 
to the Prime Minister.

Shri Hari Vishnu Kamath: It is his
statement. How can he pass on the 
buck now to the Prime Minister? it 
is his responsibility.

Shri M. C. Chagla: I am sure the
Prime Minister must have conveyed 
them to the Chief Minister. I am not 
in a position to say what the reaction 
of the Chief Minister is.

Shri Hari Vishnu Kamath: Sir, 1
rise on a point of order. When the 
Minister says authoritatively in his 
own capacity as a Minister of the 
Government, not a* Shri Chagla or 
as a retired Chief Justice, not in his 
individual capacity, says in the open 
House that the Prime Minister has 
assured the House that she will con
vey the suggestions to the Chief 
Minister, is it not his duty to enquire 
later on whether she has done so and 
then report to the House when the

occasion comes? What is this all 
about?

Mr. Speaker: Order, order.
Shri Hari Vishnu Kamath: This is 

not the orderly way they should be
have.

Mr. Speaker: Probably that would
apply to me as well.

Shri Hari Vishnu Kamath: The
Ministers; not to you.

Mr. Speaker: Though the responsi
bility is joint responsibility of the 
Government, yet during the Question 
Hour it is the information which a 
particular Minister has, that he can 
give. This is laid down clearly un
der the rules. Therefore, if he says 
he has no information about this, we 
have to accept it. .

Shri Ranga: Sir, it is a matter of
practice here and procedure here that 
whenever a Minister here says that 
he would communicate whatever we 
have said—it has happened on so 
many occasions all these years—to 
the Government concerned, we have 
taken it for granted that the Minis
ter and the authorities behind him, 
who are concerned in regard to that 
matter, are expected to communicate 
it immediately to the local govern
ment for their information, for their 
replies or whatever it may be. We 
do not leave it entirely to the mercy 
of these people..

Mr. Speaker: The Leader of the 
Swatantra Party would kindly ap
preciate that what I said relates only 
to the Question Hour; otherwise they 
are jointly responsible.

Shri Hari Vishnu Kamath: During 
the Question Hour they are not res
ponsible?

Mr. Speaker: During the Question 
Hour a Minister can give only the 
information which is within hit spe
cial knowledge, within his cogni
zance. If he says he has not got that 
Information, then I cannot compel 
him to give It.

Shri Ranga: Sir, one part of it we 
accept but, at the same time, all
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these years it ha* been so, that when 
a Minister says that he will com
municate something to the local Gov
ernment we expect that automati
cally it would be communicated to 
the local Government concerned and 
the reaction of that Govemmeni 
would be obtained.

Shri Hart Vtahna Kamatti: Our
difficulty is, if we write to the Prime 
Minister now to know what she has 
done, she will refuse to accept a 
Short Notice Question. Almost all 
Ministers are in the habit of doing 
it.

Shri H. N. Mukerjee: Sir, in view 
of this matter hanging Are since 21st 
February when the Minister made a 
statement, and in view of the pro
ceedings in the Uttar Pradesh Legis
lative Assembly having been authenti
cally reported in the Press and having 
been liable to verification by 
reference to at least the re
port of the proceeding which 
are surely available to the Govern
ment of Uttar Pradesh, may I know 
if it is the practice of Government 
to come after the lapse of nearly 
three months and say that something 
which a Chief Minister was reported 
to have said in relation to a minis
terial statement in the House of the 
People cannot be referred to at all 
because the Minister has not got 
authenticated information? May I 
know if this is the way in which the 
Government functions in relation to 
the State legislatures and Chief 
Ministers?

Shri M. C. Chagla: Did I suggest
for b moment that a statement 
appearing in the paper should not be 
referred to? The question is, have we 
received any authentic statement? 
Does my hon. friend suggest that we 

a Government should take as gos
pel truth everything that appears in 
newspapers? Here is a Chief Minister 
involved. I must be satisfied that the 
Chief Minister has made that state
ment which is reported to have been 
made by her on the floor of the 
House. I have pointed out that we 
sent a letter and two telegraphic

reminders. The reply we got was 
that the report of the Assembly is 
not available. What more can I do?

Sfcrl Surendraaath Dwivedy: it
might not have been printed. But 
there must be records of the proceed
ing of the Assembly. It might not 
have been edited and given for 
printing. But that is no reason why 
a copy cannot be given (Interrup
tions) .

Shrimatl Rena Chakravertty rose—
Shri Hem Barua rose—
Mr. Speaker: Order, order. So

many hon. Members should not speak 
at a time.

Shri Surendranath Dwivedy: Three 
months have passed since. I do not 
think what he says is quite under
standable and can be taken seriously 
because although this has not been 
printed, the records will be there in 
the Assembly and from the records 
they can find out whether the Chief 
Minister has said that or not.

Shri M. C. Chagla: I can only get 
the records from the Uttar Pradesh 
Government. I have already pointed 
out that when we rang up Uttar 
Pradesh, the answer was that since 
the proceedings of the Legislative 
Assembly, where the Chief Minister 
had made the statement, have not 
yet been published, a copy of the 
statement of the Chief Minister is not 
presently available. .. . (Interruptions).

Shrimatl Renu Chakravartty: Nor
mally this is a matter that continues 
in all State legislatures. After 
receiving the replies to these two 
communications which they sent 
from the Centre, may I know what 
other steps were taken by the 
Central Government to get an 
authentic report or the tape record 
or whatever it is, that is there in the 
Assembly, and make the Uttar Pra
desh Government to reply?

Shri M. C. Chagla: I do not know 
whether the Uttar Pradesh Assembly 
keeps a tape record; we do not. Will 
the lady Member suggest to me what 
other steps I could have taken ex
cept to ask the authority concerned
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to give me the official statement? 
.Ibey say that it is not available.

Shri Ranga: Ask the Secretary of
•the Legislative Assembly.

8hri Nambiar: Is it a fact that the 
Uttar Pradesh Government is not 
(prepared to give that?

Mr. Speaker: Next question.
Shri Nambiar: If it is a fact let

them state so then that the Uttar 
Pradesh Government is defying.

Mr. Speaker: Next question. 

Insurance forJobleas People
*1609 Shrimati Ramdularl Slnha: 

Will the Minister of Labour, Employ
ment and Rehabilitation be pleased to 
state:

(a) whether any labour panel has 
fieen set up to study the question of 
insurance for jobless people;

(b) if so, the terms of reference-of 
-this panel: and

<c) when the panel is required to 
>complete its work?

H e  Deputy Minister In the Ministry 
Labour, Employment and R e h a b ili

tation (Shri Shahnawaz Khan): (a)
No. A proposal to introduce a Scheme 
■0t Unemployment Insurance for per
sons who are employed but may lose 
•employment is under consideration.

4b) and (c). Do not arise.
Shrimati Ramdularl Slnha: Keeping 

In view the importance of insurance 
-for jobless people, do the Govern
ment think it necessary to proceed 
with this scheme immediately?

Shrl Shahnawaz Khan: The scheme
Ja under very active consideration. It 
was placed before the Standing Lab- 

Committee and we hope to put it 
before the Indian Labour Conference 
•which is to be convened later on this 
-year

Shrl Ramdolarl Slnha: May I know 
whether the Government have been 
*ble to enquire from other countries 
sh o  where such insurance schemes for

jobless people are working; if the 
salient features thereof?

Shri Shahnawaa Khan: We havs
studied those schemes and a draft 
scheme has been prepared and circu
lated to all States. As I said, it is in 
an advanced stage.

Shri A. P. Sharma: The hon. Minis
ter has said that they have received 
the schemes from other countries. 
Which are those countries and has he 
received any such scheme from the 
United Kingdom?

Shri Shahnawaa Khan: As I said,
we have studied the working of those 
schemes in different countries and we 
have taken benefit of the schemes in 
the United Kingdom and other coun
tries.

Shrl P. R. Chakravertl: May I know
whether Government has any project 
to employ the provident fund contri
bution for development in the form of 
unemployment insurance; if so, what 
Is the progress so far achieved?

Shrl Shahnawaa Khan: The scheme 
contemplates payment of contributions 
by Employers and Employees. Origi
nally it was <g> .50 per cent of the 
monthly salary. There is a proposal 
that it may further be reduced to 35 
per cent of a person’s salary to be con
tributed equally by the employer and 
the employee.

Shri A. P. Sharma: This is a scheme 
for jobless people and not for people 
who are employed.

Shrl Shahnawaa Khan: People who 
are employed will also contribute for 
the rainy day.

Dr. Ranen Sen: 'Hiis scheme was first 
discussed in the year 1962. Since then 
several times this question has been 
raised in this House and we are told 
that this scheme is under the active 
consideration of the Government of 
India. May I know what is the activity 
of the Labour Department when this 
is under their active consideration Tor 
the last three yean?

452 (Ai) LS—2.
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8brt Sbalraawa* Khun: The scheme 
was prepared by the Department of 
Saris I Security and was circulated to 
all State Governments, all important 
employers and the representatives of 
labour. Their views have elicited and 
it is now in a final form. It waa 
briefly considered by the Standing 
Labour Committee and, as I said, it 
will be placed before the next Indian 
Labour Conference.

Shri 6 . M. Banerjee: I would like 
to know whether it is a fact tfiat when 
a meeting was convened by the Secre
tary of the Social Security Department 
to consider this scheme, the 
employers’ representative said a clear 
no to this and that only because of 
that the Bcheme is not being finalised. 
What is the truth about it?

•Shxl Shahnawas Kb— : There is
ito truth about it.

Shri S. M. Banerjee: Does that
mean that they are agreed? Do I 
take it that the employers have 
agreed?

Mr. Speaker: He says, there is no
truth about it

Shri Nambiar: What will be the
approximate number of workers who 
are jobless and who will be covered 
by this scheme that has been finalis
ed after the suggestions of the State 
Governments?

Shri Shahnawas Khan: By and
large the response of the workers to 
this scheme has been encouraging. 
Many have welcomed it.

Sfrrt 'Nambiar: I wanted to know
the approximate number -that will be 
covered by it.

Mr. Speaker: Can the Minister
five the approximate number?

Shri Shahnawax Khan: Important
representative organisations of wor
kers have welcomed it

ttirl NamWar: ’What i* the ap-
phwetaiate nuiriber that ^ill *be ctrver- 
ed?

Mr. Speaker: That i what I wast
ed to get for him but probably he 
has not got that information.

Shri Sham Lai Saraf: May I know
if it is contemplated to include tha 
educated unemployed, particularijr 
graduates and above, in this w hen* 
in order to ensure some sort o f  
security to them during the time they 
are jobless?

Shri Shahnawaz Khan: This
scheme would, in the first instance  ̂
as it is contemplated, apply to peo
ple who are covered by the Em
ployees’ Provident Fund and Coal 
Minp<i Provident Fund. Later on. m  
we gain experience, it can be extended 
to other categories.

JTf 3TFFTT ff for fa r  
% fa
WfcT % R ft  f%qT
Srftrr % ?ft ^tt | fv

sfhnrY aFTcfV htvtt

t ,  rft |T*n%
Hfr

9rt .* fcnnsr
*  «FT TJTT

w w r  if | enrg
*prnnT̂ r
^ I t̂WRT «mh *I f̂
firanr $, ^  ̂  % fair 11
5ft ^VTT F̂RVTft iJSTRFTcT ^
m  w w r  ^ ^

11

^ amw ^  aft % 3r vftx ini’ 
fasft vttw ^  ^

^ ^  vnmr wr̂ mr ̂  for i t  
st?  f

feprr wtot *ht wr i r  4b a|
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ffpj; fWt 1 vn ^  t o  vr 
«ft $ fa fav t w j v  ftm arnmT ?

*ft WlfHTO frf : T 5T *»T
T̂ rr 3tpptt, 3ft 5 5 % < r i f f * r
f ’ffa »T?t «MT ’TinT,
t  *ft»T ^ fflft 5FTT ^
%ch fa*iT, oft srnftt̂ rsRoy ft
f, *If <TT ft ^ 1 $  +TJTT I

Mr. Speaker: Next question.

Shri S. M. Banerjee: Sir, may I
request you to take up question No. 
1615? It is very important. Thousands 
of workers are affected.

Mr. Speaker: Unless the hon.
Minister wants it, I cannot. Let me 
fist conclude the Question Hour, then 
I will see. Next question.

Library Movement
*1610. Shri Shree Narayan Das:

Will the Minister of Edncaiion be 
pleased to state:

(a) whether the question of putting 
the library movement in the country 
on a sound and scientific footing was 
considered by Government while for
mulating their programme in this 
respect for the Fourth Five Year 
Plan;

(b) If so, the result thereof;
(c) whether the role being played 

both by the Centre and the States in 
the expansion of library movement 
in urban and rural areas has been 
reviewed; and

(d) if so, the result thereof and 
programme of expansion formulated 
for the first year of the Fourth Five 
Year Plan?

The Deputy Minister In tke Minis
try of Education (Shri 
Dftfsftan): (a) Ytos, Sir.

ft>) the Plan has not yet been
finalised.

(e) Library is a State subject. The 
question of what assistance the

Centre can give and in what fields 
can be sfettled only, when the Plan 
allocations are finalised.

'(d) Due to paucity of funds, pro
vision has been made only for about 
Rs. 2.5 lakhs for grants to libraries 
in 1966-07; and ths scheme for the 
purpose is being worked out.

Shri Shree Narayan Das: What is
the decision of Government with 
regard to the suggestion made by the 
Indian Libraries’ Association that 
there should be a Central Act to regu
late, control and carry out the pro
gramme of improvement of libraries 
throughout the country? .

Shri Bhakt Dar?han: I am not sure 
about it. Just now I have no infor
mation with me.

Shri Shree Narayan Das: Some
years ago in the course of debate that 
was held in connection with my Reso
lution with regard to the library 
movement, the then hon. Minister 
assured us that Government will be 
coming forward before the House with 
such a Bill. What is the stage at 
which that is being considered?

Shri Bhakt Darshan: I will look
intcfrthe matter and inform the hon. 
Member.
lE.fO fars. 

Regarding Starred Question No. 1607

•ft wnmflr *rraft: nwra

«rt pv*? : irenr

W i  : fflwO tft fUT 
^T*t f  ?

*ft Jwrorrftr wraft : $
*Tf VVTT ^TfcTT £ fa  V p A  JTTT

m> to* 1 tj*
vm  VT«m^HTTVT%iir^t m
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i K f*̂  f ' t ' r l H T V T T  %
| tr?F ^TT 5TFT ^  TO* Ŝ JT $
<i®$sfa wnrr ^ flwftnr ^r,

HWfHcT ê T̂RT ^ 3TF TT #3 
3TTTt (T*F X+U ^ ifhRTH I*T 

5HR *it ^  feTT cTT̂
% ^  ^TVTT %̂ T f w  37$ &
sttcr ^%*rc | $  (ii'W * f)

W^Wf : $  «f?TT V T H^rTT jj I
$ eft S|H<. *Ft T̂T ’FT̂cTT T̂T ^  ffTfaT

. f f  11 ^ f* r r^ r
^  «rRT iv »

«ft jww w*f vepm? : *it ^  ?
m  i

<P*WT H^Uu : *1T *7̂  f  fft 1#?VT 
T̂TC <Ttf JfTT m)^0m|< *T̂  ^ fa>. . . 

(^?Tn?T )̂ fff ^ ^pT ^ HM'flM
 ̂ *ft^ I

VBJim : *T̂ c*
vr h trt $ i itpt jt^t % *§f?r
*t 5TT Tft i  I T O  ?T  ̂ 7$ W  $,
T̂q»r *ftr nj**«h *ii $, «nrt

HTVTT Hfjt ^ . .

IT'HW *f|rt<v : v r  <TT$ ^ »T wN^
I

yiW V f  TO>nW : *T3ft *i$M
*fr 'VR 3JTF VT ^TVt *!(£< fTfrSRTRT
* . . .
Shrl Vldya Charan ShukU: What

an irresponsible statement that he is 
making?

: ^T
| I

Shrl H. N. Mukerjee: The Member 
is here. If it is a deliberate absenten- 
tion in order to prevent the question 
from its coming up, he could throw 
some light on that.

*ft 5**T «P* VSFTO : fasr *t 
*TT T̂FTT *T T̂ T $ I <^T

vr^r ^r*rt *th^w v r  «ncnrr

l l

wwnr : **r % #  $ 3
TT T̂VcTT j  I

Shri S. M. Banerjee: It is an impor
tant Question.

Mr. Speaker: If the Member is
absent, it is strange that I should hold 
an inquiry as to why he was absent.

Shri Surendranath Dwivedy: The
only fact that could be ascertained 
from him is whether he was in the 
Lobby and he could not come into 
the Chamber.

«ft JV*? W** VflpOTI : ?ft*T
4varrf ^  w  & wt?t  fvsnmNt

vitqlq p!̂ q|qJ| |

Shri Tyagi: He had gone out to
smoke. .. (Interruptions).

Shri S. M. Banerjee: This is my
humble submission----

Dr. Kanen Sen: This is a very im
portant Question. You may kindly 
allow it.

A*-W 0  ctt  ̂% «rr r̂ n̂rnrr 
i^ ffr . . .

www <R ?̂w : w riu f  vt ^
^  ?

Shrl Nambiar: It may be allowed,
Sir.

Mr. Speaker: No, Sir. The rules
provide that after the Question Hour 
is over, if the request is made on 
behalf of the Minister, then alone I 
can take it up and not otherwise. 
These are the rules. Why am I being 
pressed again and again?

Shri Surendranath Dwfvedl: There 
is an allegation that the hon. Member
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deliberately remained in the Lobby 
and did not come in the House. He 
is here. Let him explain. At least 
a personal explanation should come 
from him.

Shri D. C. Sharma: Undue reflec
tions are being cast upon a poor man 
like m e... .  (Interruptions).

Mr. Speaker: Order, order. If some 
hon. Member goes out even delibe
rately, I have no authority to ask 
him why he has done so. I cannot 
ask for an explanation. Short Notice 
Question.

*ft yin? ftqmu : vfihr
•Jft ^Tfcft ft fa  37  ̂$ *IfT ft, 
«lW< »̂t *TfT f t  I ^  ^ TT
*TT TfT ft I 3*fat fWMWI 3TT ft **
Mr. Speaker: This will not be

recorded. If he goes on like this, I 
will have to take action (Interrup
tions)**. Shri Karni Singhji; Short 
Notice Question.

Shrimatl Renu Chakravartty: May
I request you, if the Minister is wil
ling, we may take it up.

Mr. Speaker: If a request is made
on behalf of the Minister, then alone 
it can be taken up.

Shri D. C. Sharma: Sir, I did not 
go out deliberately. I was busy some
where else. Nobody has put any 
pressure on me.

TOTWftT $TT**t : fcT̂ ft UW
m fJT m  * t  *ft $ ?

Short Notice Q uestion 

World Shooting Championships

+
S.N Q 29. Shri Karni Singhji:

Shri Nath Pal:
Dr. L M. Singhvi:
Shri Brij Raj Singh Kotah:

Srhlmati Renu Chakravartty 
Shri Manabendra Shah:
Shri Surendra Pal Singh: 
Shri D. C. Sharma:

Will the Minister of Education be 
pleased to state:

(a) whether Government have con
sidered carefully the request of the 
National Rifle Association of India on 
the unfair treatment meted out to the 
shooting sport by the All India Coun
cil of Sports and his Ministry by per
mitting only one shooter to represent 
India at the 39th World Shooting 
Championship in Germany when for 
other sports larger contingents have 
been sanctioned; and

(b) if so, the result thereof?

The Deputy Minister in the Minis
try of Education (Shri Bhakt 
Darshan): (a) and (b). The All India 
Council of Sports hove recommended 
a one-member team to represent India 
at the 39th World Shooting Cham
pionship to be held in Germany. Tn 
view of this recommendation and the 
performance of the Indian Shooting 
teams in previous International events, 
Government are not likely to agree 
to any increase in the size of the 
team to be sent to participate in the 
next World Shooting Championship.

Shri Karni Singhji: Is it a fact that 
the All India Council of Sports an
nounced its decision to send only one 
shooter, an announcement which was 
made in the midst of final selection 
trials being held at Ahmedabad where 
35 men and women from all over 
India were trying their level best to 
set new national records and whether 
Government feel thru .nich an an
nouncement went contrary to the 
interests of the Indian shooting spurt 
and dampened the spirits of the con
testants resulting in all-round lower 
scores?

Shri Bhakt Darshan: As far as this 
Ministry ig aware, the All India Coun
cil of Sports took all avpects of the

**Not recorded.
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question into consideration and, as 
the House i« aware, the Council ia 
composed of most eminent men pre
sided over by Gen. Cariappa whose 
4dvifft we. cherish and we always res* 
pect and, therefore, I do not think 
that Jhere is any scope for further 
consideration*

Sltf Kami Singhji: I think there 
i$ a great deal of confusion in this. 
What the hon. Minister first said was 
tyiat the past performance of the 
Indian shooters has not been such to 
merit a larger team. May I remind 
the hon- Minister that we have won 
World Championship Silver Medal in 
shooting, the third position any Indian 
has ever got?

Are Government aware that at the 
recent selection trials held all over 
India, Indian shooters have attained 
high scores as compared to world e.g. 
Qlympic tfaps equals, 1st position 
lfL the world, Skeet equals 5th 
position in the world, Ladies Prone 
event Qih position and 15th position 
in the world. Ladies tfrree position 
13th position in th? world and in spite 
Of such high standards, the Govsrn- 
ment arbitrarily decided even before 
all the results were out to send only 
one shooter?

The Minister of Education (Shri
M. C. Chagla): May I assure the hon. 
Member that Government have the 
greatest respect for our shooters, if I 
call them so? But our shooting per
formance has to be considered in the 
context of international standards.

Shri Kami Singhji: I refute that
statement.

Shri M. C. Chagla: May I point out 
to the hon. Member, without mean 
Ing any disrespect, that in the Olym
pic Games held in Tokyo in 1902, 
Maharaja Karni Singhji, on whom we 
had high hopes, finished 20 while the 
next man finished 49.

Shri Kami Singhji: May I remind 
th** Minister about the Rome Olym
pics?

Shri M. C. Chafla: The standards 
ware laid down at Chile International

Contest. What suggested was
that the score should be 2&2/300. The 
only one who has qualified is Maha
raja Kami Singhji. The putting up 
of a team of 24 members would have 
cost India Rs. 1,46,000 including 
Rs. 48,000 foreign exchange and they 
wanted from us the grant-in-aid of 
Rs. 86,700. Now, the funds are limited 
and the Sports Council which is an 
expert body has got to consider sports 
in all its aspects. As I said, I do not 
mean apy disrespect to this particular 
sporting activity. It is very important 
from India's point of view. We want 
people who can handle rifles for our 
defence. But, unfortunately, we have 
not comc upto the international 
standard. ^

Shri Kami Singhji: The hon.
Minister has not completed the state
ment. Could he kindly tell the House 
what was the position of India at the 
Rome Olympics and also at Cairo in 
1962T

Shri M. C. Chagla: I have got all
the figures. In 1961, at Oslo, we sent 
one member and the expenditure 
involved was Rs. 5,082___

Shri Kami Singhji: What was his 
performance?

Shri M. C. Chagla: You were there
and very kindly and graciously you 
used your own foreign exchange*

Shri Karni Singhji: I am asking
what was the position that the Indian 
shooter got at Cairo in 1962 and at 
the Rome Olympics?

Shri M. C. Chagla: I concede the 
hon. Member has been doing very 
well. .. .

Shri Kami Singhji: That is not the
point.

Shri M. C. Chagla: The others are not
doing as well.

Shri Kami Singhji: This is an un
fair statement. I have just quoted 
the flets and figures about shooter* 
•11 over India, 5th position, the ltth
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poaition and all that. How can you 
■or they have not done well?

SUrt M. O. Chagla: I have cot* the 
The latest figures are:

Maharaja Kami Singhji—292/300 
Major Apji Kalyan Singh^272/300 
Shri P. K. Da*—204/300.
Shri Bandhir Singh—258/300,
Shri L. S. Bedi—347/300

Shri Nath Pal: I do not think that 
SbzlM. C. Chagla has helped to clarify
the position. Actually, his statements 
have added to confusion. In the first 
place, he on the one hand pays hand- 
jooifr compliment* to one participant 
completely ignoring the fine contri
butions of others. At Cairo, the 
Indian team, gpt a gold bronzo
and a  silver medal. That has been 
the performance.

Yesterday, we were told by the 
Prime Minister and' the other Minis- 
ten  that they would not touch the 
atom bomb; they would not have air
craft to defend the country; but in 
view of the danger to the country, at 
least we should try to encourage the 
dise of fire-arms. In this context, may 
I know, if we send just one man. 
what a performance the Indians will 
be showing in this very vital sport? 
May I say that it not enough to tell 
'Parliament that a very distinguished 
team of experts had recommended 
that only one person should be sent? 
■One does not make a team anywhere. 
H is ridiculous. Therefore, in the 
light of the performance and in the 
light of the importance of the sport 
in national defence, will the hon 
Minister be pleased to reconsider this 
arbitrary decision? Does he know.. .

Mr. Speaker: I think that that
should be enough.

Shri Nath Pal: He does not know 
It; only we who participate in it 
know it. Does he know that more 
than half a dozen Indians have quali
fied according to the standards set 

and yet only one has been 
arbitrarily chosen?

Shri Kami Singhji: Even before
the results were out

Shri M1 C. Charter A/ter all, it  we 
send a team that team' should1 da? m il 
and enhance the reputation of: our 
country. We do not want to smd 
people who will not come up to the 
standards. A* pointed out more than 
onc€v the international standard was 
laid down in the last oonteat in Chile, 
and thaX was 288/___

Shri Nath Pal: But how many
went? (Interruptions).

Shift Mintf* Singhji: He has got it 
all 1 wrong; it it a wrong statement 
In Chile there was only shot gun 
shooting, and not pistols and rifles, 
this time, it is rifles and pistols.’ also- 
(Interruptions).

Mr. Speaker: I did not. want that I 
should come in between whan tiiagr 
were shooting*. • •

Shri Kami Sfnghjl: I had written a 
long letter and clarified the position.

Mr, SpeaHer : ___But now I havo
to intervene. I1 have already given 
enough latitude to the shooting that 
was going on. Now, I might be allow
ed to proceed further.

Shrj Karel Singhji: It is a wrong
statement. He is misleading tha 
House.

Mr. Speaker: There are other ways 
to raise it. I cannot allow anything 
further now___

Shri Karni Singhji: I had writtcr 
to the hon. Minister a long letter 
which he has in his hands. It wa? 
published in the papers also. Now, 
he is talking about Chile. In Chile, 
there was only clay pigeon shooting 
What about rifles and pistols?

Shri Nath Pal: My question has not 
been skewered.

Mr. Speaker: The hon. Member
wants to know whether the hon. 
Minister is going to reconsider the 
decision In view of the comments 
made here.
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Shrl M. C. OhMte: la vi«w of the
feelings expressed by the hon. Mem
bers, I am quite prepared to send 
back this matter to the All India 
Council of Sports. After all, I must 
abide by the advice of the expert 
body which we ourselves have set 
up. But I am quite prepared, in view 
of the strong feelings of the House, 
to send this matter back to the All 
India Council of Sports, and ask them 
to reconsider it.

Shri Nath Pal: Well done.
Shri Hari Vishnu Kamath: A very 

good sport he is. That is sportsman
like.

Mr. Speaker: Now, let us proceed 
to the calling-attention-notice.

Shrl Hem Barua: I wanted to ask # 
a very important question. Have you 
declared a cease-fire upon that now, 
A unilateral cease-fire has been 
declared by you so soon.

WRITTEN ANSWERS TO 
QUESTIONS

w ifa iiw  tnrfa Si *ft j f  jrrfir

* 1602. f*w :
Vo mo :

wt wtft Jff f t  yqr

(v) wm w vm  % stt̂  ir
vftdn r̂nwr  ̂ far <trct-

$ ftm farm ^
i 9 6 6 cT^^!nfsr?if 

HlfofdlHf % f*fJrT% 'TTHfTV
Jpt, fTR TFTTT fa7̂

jtt ;

( s )  ^  ^  eft z t m  rfvnTR

fWnwT*T ?Tw) : (^ ) wrft

ITTOfar ?TTT r̂fv^TTfft ^
wwtr]fi< wwfbxT ^ r t  3F»r ^
flTfTT7 % <T%fr̂ T 1TW & TFcT *1^

t't

(w) r̂̂r, *n w  ^  ^tt
f^R W X m T^^nifkvtvt^T T  W IT  
3159, 8769 cTOT 389 itffr

gtT cr*rr Rrpctr 
rnirfrvt wctt : 5994, *irRr 
iftr 797 $ 1

Demand for P'Tesidfcut’s Rule lnr 
Madhya Pradesh

•1607. Shri D. C. Sharma: Will the 
Minister of Home Aff&lrs be please* 
to state:

(a) whether 50 Opposition Legis
lators of Madhya Pradesh have 
demanded the promulgation of Presi
dent’s Rule in Madhya Pradesh as 
constitutional rule had ceased to exist 
in the State; and

(b) if so, the reaction of Govern
ment thereto?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vldya 
Charan Shukla): (a) 75 Members oC 
Madhya Pradesh Legislative Assem
bly have in. their petition to the 
President requested for the promul
gation of President’s Rule in Madhya 
Pradesh.

(b) Government do not agree that 
there is any case for action under 
Article 356 of the Constitution.

Relationship between Legislators snA 
Administration

*1608. Shri Dholeshwar Mecna:
Shri Ramachandra Ulaka: 
Shrl D. C. Sharma:

Will the Minister of Home Affalm 
be pleased to refer to the reply given 
to Starred Question No. 178 on the-
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23rd February, 1966 and state:
(a) whether th« draft code to regu

late the relationship between the 
Members of Parliament and of the 
State Legislatures and the Adminis
tration has since been considered;

(b) if so, the main features there
of; and

(c) when this is likely to be placed 
on the Table?

The Minister of Home Affairs (Shri 
Nanda): (a) to (c). The draft Code 
is still under consideration.

Health Services in Universities
*1611. Dr. Mahadeva Prasad:

Shri Yashp&l Singh:

Will the Minister of Education be
pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the sur
vey of health services in the Univer
sities carried out by the Education 
Commission showing disturbing 
decline in the health 0/  University 
students; and

(b) if so, Government’s reaction 
thereto?

The Minister of Education (Shri 
M. C. Chagla): (a) The Commission 
has not yet submitted its Report.

(b) Does not arise.
Non-acceptance of Telegram address

ed to the President
*1612. Shri Surendranath Dwlvedy:

Will the Minister of Communications 
be pleased to state:

(a) whether a telegram addressed 
to the President of India handed at 
Post Office Egra, Midnapore District 
in early April, 1966 wa.s not accepted 
for transmission;

(b) if so, what are the reasons and 
under what rules and which authority 
the telegram was withheld; and

(c ) whether nny instructions, secret 
or r the:-wise, have been issued by 
Government empowering the postal

and Police authorities to withhold 
communications addressed by citizens 
to the President?

The Minister of State in the Depart
ments of Parliamentary Affairs and 
Communications (Shri Jaganatha Rao):
(a) Yes Sir.

(b) The local Post and Telegraph 
Office refused to book the telegram 
under ITR 17 which provides that 
telegraph offices shall refuse to accept 
or forwari any telegram or any part 
of a tek^ram 0f a plainly objection
able or alarming character.

(c) No sir.

Swimming achievement by Shri Mlhir 
Sen

*1613. Shri Joachim Alva:
Shri D. C. Sharma:
Shri Ram Harkh Yadav:
Shri Ramanand Shastrl:
Shri S. M. Banerjee:
Shri Mohammad Ellas;
Shri Daji:
Shri Indrajit Gupta:
Shri Buta Singh:

Will the Minister of Education be 
pleased to state:

(a) whether the Education Minis
try have received a full report of the 
historic achievement of swimming of 
Shri Mihir Sen in the Ceylon-India 
waters;

(b) whether Government propose 
to confer any award on him in recog
nition of his unique performance; and

fc) whether his services will be 
enlisted to educate the youth of our 
country in the sphere of sports?

The Deputy Minister in the Minis
try of Education (Shri Bliakt 
Darghan): (a) Not so far, Sir.

(b) and (c). Both these points are 
being considered.

Smuggling of Kerosene from Delhi

*" *1614.' Shri Vishwa Nath Pandey: 
Will the Minister of Petroleum and
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Cbanlcal* be pl*w«A to U«tat
(a) whether it is a fact that the

Delhi Administration has recently 
detected large-scale smuggling of 
kerosene, oil witfc engin* oil
from Delhi into UtUf Pradesh; and

(b) if so, the action takeu in the 
matter?

Ths Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) No,
Sir,

(b) Does not arise.

Job Security In Oil Companies
•1615. Dr. Ranen Sen:

Shri P. C. Borooah:
Shi* S. M. Banerjee;
Shrimati Renu Chakravartty: 
Shri Sarjoo Pandey:

Shri Warlor:
Shri Daji:
Shri Indrajlt Gupta:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas
ed to refer to the reply given to 
6tarred Question No. 999 on the Gth 
April, 1966 and state:

(a) whether the Chairman of the 
tripartite committee on Job Security 
in oil industry has examined the 
minute of dissent by the employers 
and submitted his report to Govern
ment;

(b) whether Government are aware 
that the managements of the oil com
panies are in the meantime dosing 
workshops and rendering people sur
plus without waiting fop the report of 
the tripartite committee; and

(c) .1 so, the steps taken by Gov
ernment to stop the oil managements 
from doing so?

The Minister of Labour, Employ
ment and Rehabilitation (Shri Jag- 
Jtvan Ram): (a) Yes.

(b) and (c ). Government have been 
Informed of some complaints made to 
the State Government concerned 
al>out the closure of Can manufactur
ing units. There has, however, been 
no retrenchment of employees.

Oil]) Letdea* C M i m

•1616, Shri P. C. 9orooah: Will tha 
Minister; of Bpip#) Affairs be picased 
to st*te:

(a) whether Government’s atten
tion has been drawn to a Resolution 
adopted by the Council of Action of 
the Hill Leaders’ Conference on 
Hills situation, asking Government to 
convene a Conference of leaders from 
all Hill areas to- evolve a> peaceful 
solution in the Mizo Hills; and;

Q>X iI 8Pr Govefmngpt'* reaction 
thereto?

The Bvputy Minister in the Minis
try of Hoipe Affairs Shri Vidya 
Charan Shukla): (a) Yes, Sir.

(b) Government- will consider the 
proposal at, the appropriate sj&gp.

Whitley Council

*1617, Shri Panna Lai:
Shri Vishwa Nath Pander 
Shri Onkar Lai Berwa:
Shri Hukam Chand 

Kachhavaiya:
Dr. L. M. Sln«hvi:
Shri Bade:
Shri Yndhvir Singh:

Will the Minister of Home Affali* 
b? pleased- to state:

(a) whether Government have ap
proved the Whitley Council Scheme; 
and

tb) if so, the main features thereof?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes< Sir.

(b) Copy of the scheme for Joint 
consultative machinery and compul
sory arbitration for Central Govern
ment employees which gives the full 
details was laid on the Table of the 
Lok Sabha on 20-4-66.
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Shortage of Kerosene OH in Qrissa
411618. Shri Maheswar Nalk: Will

the Minister ot Petroleum and Chemi
cals be pleased to state:

(a) whether the Government’s 
attention has been drawn to the acute 
shortage of kerosene oil in many 
parts of Orissa and the exorbitant 
price being charged where it is avail
able;

(b) whether Government are aware
that people in the interior villages are 
living totally in darkness; and

(c) if so, the remedial measures 
taken by Government?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) to
<c>. It was represented by the Orissa 
Government that the monthly quota 
of Kerosene of 3200 tonnes fixed for 
the State in March 1966 was inade
quate. The monthly quota of Orissa 
has beep increased by 1,0,00 tonnes, 
with effect from 22-4-66.

Shortage of light diesel oil In Gujarat
*1619. Shri Jashvant Mehta: Will

the Minister of Petroleum and Chemi
cals be pleased to state:

(a) whether it is a fact that there 
la again a. shortage of the light diesel 
oil far agriculturists in Gujarat area;

(b) whether it is also a fact that 
Government have not been able to 
supply the promised commitment per 
month of 25,000 tonnes of light diesel 
oil to Gujarat during the last three
months;

(c) if so, the reasons therefor; and
(d) the steps taken to supply the 

adequate quota for agricultural pur
poses?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) to (d). 
Light diesel Oil quota of Gujarat for 
May 1968 has been fixed at 15,000 
tonnes. Supplies to Gujarat since 
October 1965 have been as under:—

October 19R5 ?0 000
November 1966 — 22,054 tonnes
December 1965 — 17,857 tonnes

January 1966 — 22(403 tonnes
February 1908 — 21,177 tonnes
March 1966 ------ 13,448 tqngps
April 1Q66—15,0Q0 tonnes (<iuot#) 
May 1966—15,000 tonnes (quota)

Supplies to Maharashtra, Gujarat and 
Rajasthan are made from th# Bombay 
Refineries. Although the production of 
LDO at these refineries waa stepped 
up to the maximum extent, it was not 
found possible to supply 25,000 tonnes 
to Gujarat, aa the requirements 
of Maharashtra and Rajasthan also, 
had increased substantially.

Since the Rabi season is over, a 
reduction in demand for LDO fbr 
agricultural’ purposes can be assumed.

iw e n tw i aetfteee to Assbtntr aad 
Clerks

•1628. Shri S. M. Banerjee:
Shrimatl Renu ChakraTaittj: 
Shri Mohamm*<l EUa#:
Shr| Paji:.
Shri IndraJIt Gupta:
$hrl Madhn. Li*n#ye:
Shri D. C. Sharma:
Shri Guishim;
Shri P. H? Qheel:
Shri Kjjghen Pat tu *7 ah:
Shri Vishram Prasad;

Will the Minister of Home- AJMn 
be pleased to state:

(a) whether it is a 'act that 
hundreds of Assistants and tipper 
Division Clerks in Delhi have recent
ly received reversion notices;

(b) whother this is due to the ac
ceptance by Government of the re
commendation* of <he officer-oriented 
scheme;

(c) the number at staff who have 
been given such notices in April, 19G6 
and the total number likely to be 
reverted in the near future; and

(d) the steps taken to keep their 
assurance, of no retrenchment and 
reversions?

Tuc Deputy Miin.si.er in the Minis
try of Home Affairs (Shri Vldya 
Chserma Shukle): (a) No, Sir.
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(b) and (d). As a result of intro
duction of officer-orientation in the 
Works Division of the Ministry of 
W.H.&U.D. 18 Assistants, 2 UDCs and 
0 LDCs had become surplus but all 
of them havo since been absorbed.

(2) In April 1966 in order to ad
just the surplus located by the Staff 
Inspection Unit of the Ministry 
of Finance in the Office of the Chief 
Engineer, C.P.W.D., the Ministry of 
W.H. & U.D. reverted 3 Assistants 
and 9 UDCs to their respective posts 
of UDCs and LDCs. Some of them 
have since been re-promoted.

According to information available, 
18 Assistants in the D.G.S.&D. and 6 
UDCs in the Department of Agricul
ture are likely to become surplus in 
the near future. Tn case of officiating 
persons they may have to be revorted 
to their substantive posts, if neces
sary.

(3) Government have assured the 
representatives of Service Associa
tions that, as far as possible, there 
will be no retrenchment of staff. But 
reversion of officiating persons to theii 
substantive lower posts, whenever 
there is reduction in the aumber *rf 
posts is inevitable and such officia
ting promotions cannot always be 
protected.

arm
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ft-eok-ont of Cholera in Kerala

*1623. Shri Dinen Bhattacharya:
Shri Bam Sewak Tadarv:
Shri Prabhat Kar:
Shri H. N. Mukerjee:
Shri S. M. Banerjee:
Shri Indrajit Gupta:
Shri Madhu Llmaye:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether Shri A. K. Gopalan 
■ent a letter from Viyoor Central Jail 
to another Member of Parliament 
asking him to raise a motion in the 
House drawing the attention of gov
ernment to the breakout of Cholera 
in some districts of Kerala;

(b) whether it is a fact that the 
said letter was detained by the cen
soring authority for full one month; 
and

(c) if so, the reasons therefor?
The Minister of State In the Minis

try of Home Affairs and Minister of 
Defence Supplies In the Ministry of 
Defence (Shri Hath!): (a) and (b). 
Yes, Sir.

(o) The sub-inspector did not at
tend to the censorship of the letter 
earlier presumably because of his pre
occupation with other duties. Action 
is being taken against him for this 
avoidable delay. All concerned have 
been suitably instructed to avoid 
such delays in future.

Probe against Professors and Readers 
of Delhi University

*1624. Shri Yashp&l Singh:
Shri P. R. Chakravertl:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the C.B.I. has launch
ed a “probe” against some of the 
Professors and Readers of the Delhi 
University; and

(b) if so, the reasons thsrefor?
The Deputy Minister In the Minis

try of Home Affairs (Shri Vidya 
Charan Shnkla): (a) No, Sir.

(b) Does not arise.

Discontent among school and college 
teachers

*1625. Shri Sidheshwar Prasad:
Will the Minister of Education be 
pleased to state:

(a) whether he is aware of the 
growing discontent among the school 
and college teachers all over the 
country;

(b) if so, the main reasons there
for and how' far it has adversely 
affected the standard of education; 
and

(c) the steps taken by the Central 
Government to avert an all-India 
strike?

The Minister of Education (Shri 
M. C. Chagla): (a) to (c). The re
quired information is given in the 
statement below:—

Statement

The Government of India are aware 
that the College and School teachers 
have been pressing their demands for 
increase in emoluments.

2. The general demand of teachers 
for rise in salaries if largely linked 
with the increase in cost of living.
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The impact of this on the standard 
of education has not been assessed.

3. In so far as the College teachers 
are concerned, the Government of 
India have decided to accept the re
commendations of the University 
Grants Commission for revision of 
their salary scales and give special 
assistance to State Governments for 
implementing these recommendations 
with effect from 1-4-66. This deci
sion has been generally welcomed by 
Colleg; teachers from different parts 
of the country.

4. As regards the problem of giving 
adequate salaries to teachers at all 
stages of school education, the State 
Governments are primarily concern
ed. The Government of India have 
been impressing upon the State Gov
ernments the need to improve the 
emoluments, service conditions and 
qualifications of teachers as a step 
essential to qualitative improvement. 
They have also advised State Gov
ernments to remove disparities in the 
pay scales of Government and aided 
School teachers.

5. The Government of India as
sisted State Governments on 50:50 
basis for improvement of salaries of 
School teachers as a Plan scheme in 
the State Sector. It is estimated 
that about Bs. 37 crores have been 
spent during the Third Plan on these 
Plan Schemes. As a result of all these 
efforts, salaries of teachers have been 
improved although there is room for 
further improvement in some States. 
It has now been decided on the re
commendations of the Conference of 
Education Ministers held in June,
1965 that expenditure on Improve
ment of salary scales will be re
garded as a Non-Plan Hem of ex
penditure.

Synthetic Gas Plant

*1826. Sftrl BriJ Basi Lai:
Shri Braj Bihtfri Mehrotra: 
Shri Vlshwa Nath Pandey:

Will the Minister of Petroleum and
flumlraln be pleased to state:

(a) whether it is a fact that an 
agreement under which the Power 
Gas Corporation of the United 
Kingdom (P.G.C.) will collaborate 
with the State-owned Fertilizers and 
Chemicals for the design and engi
neering of synthetic gas plants aftfl 
ammonia synthetic plants using
I.C.I. process was signed at Eloor 
(Emalculam, Kerala) recently; and

(b) if so, the main features of the 
agreement?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) Yes,
Sir.

(b) The main features of the agree
ment are:

(i) FACT—PGC collaboration in
the field of design, engineer
ing and constructing syn
thetic gas and ammonia 
synthetic plants based on
ICI processes,

(ii) payment of licence fees to
ICI and process design and 
detailed engineering fees to 
P.Gt.C. Provision has been
made to reduce the process 
design and engineering fees 
for subsequent plants df 
identical capacity,

(iii) provision of training facilities 
to FACT staff in design and 
engineering of the above 
processes in PGC Engineer
ing Departments and else
where.

Reservations for Scheduled Castes and
Scheduled Tribes In Central Gov

ernment OJBees
♦16*7. Shri Bate Sftngh:

Shri Hakam Chand 
Kachhavaiya:

Shri D. C. Sharma:
Shri Kbhen Pattnayak:
Shri Solankl:
Shri S. M. Banfcrjefc:
Shri Gnlshan:.
Shri P. K. Dee:
Shri Dajl:
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BUrt Tan Stagh: 
BhrlMaurya:
Shri P. L. Barupal:
Shri P. H. Bheel:
Shri ■immatslnhji:
Dr. Ram Manohar Lot&la: 
Shri Nath Pai:
Shri Bagri:
Shri Daljit Singh:
Shri Sadhu Ram:

Will the Minister of Home Aifaln 
be pleased to state:

(a) whether it is a fact that the 
Central Government Scheduled Cast?s 
and Scheduled  ̂ Tribes Employees 
Welfare Association (Regd.), New 
Delhi submitted a memorandum to 
him on the 3rd March, 1966 on the 
subject of reservation of posts in 
Government services for the Schedul
ed Castes and Scheduled Tribes; and

(b) if so, the action taken thereon?

The Deputy Minister in the ltfinls- 
ti7  of Home Affairs (Shri P. S. 
Nmakar): (a) Yes, Sir.

(b) Government of India have not 
found It possible to accept any of the 
demands made in the above memo
randum.

Metfraphlc Communications to sad 
from Tripura

*1628. Shri H. N. Mukerjee: Will
the Minister of Communications be 
pleased to state:

(a) whether it is a fact that the 
telegraphic communication to and 
from Tripura has been of late subject 
to much dislocation; and

(b) whether it is also a fact that 
such breakdown is due to the diver
sion elsewhere of transmission machi
nery intended for Agartala, Tripura?

The Minister at State in the Depart- 
m—t* of Parliamentary Affairs and 
Oomauutleatians (Shri Jjgaiwthi 
Bw»): (a) No.

(b) Does not arise.
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Motor Boat Worker*

5122. Shri A. K. Gopalan: Will the 
Minister of Labour, Employment and 
Rehabilitation be pleased to state:

(a) whether Government are aware 
that the motor boat workers at Balia- 
patam, Cannanore District are not 
.getting the minimum wages fixed;

(b) if so, whether Government 
propose to take action against those 
responsible;

(c) whether it is a fact that the 
increase in line bhatta and bonus are 
some of the demands put forward by 
the workers;

(d) the action taken by the Labour 
Department and the result thereof; 
and

(e) whether Government propose to 
take immediate steps to implement 
the minimum wages to those workers?

The Minister of Labour, Employ
ment and Rehabilitation (Shri 
Jafjivan Ram): (a) The Motor Boat 
Workers’ Union, Baliapatam raised a 
dispute regarding non-payment of 
minimum wages and bonus for the 
year 1964 and increase in line bhatta 
etc. with the managements concerned. 
The District Labour Officer, Canna- 
nor* intervened and the dispute was 
settled in a conference held on 26th 
November, 1965. As per the terms of 
agreement the managements agreed to 
pay a flat rate increase of Rs. 7.50 
per month to all workers over the 
then existing rates.

(b) The Union representatives were 
advised to file claim petitions regard
ing the non-payment of minimum 
wages.

(c) Yea.

(d) The Labour Department of the 
Kerala Government initiated concilia
tion proceedings. The dispute regard
ing bonus was settled. The demand 
for increase in line bhatta was not 
pressed by the Union.

(e) The workers and the Union re
presentatives have been advised to 
file claim petitions in the Labour 
Court for minimum wages so as to 
facilitate appropriate action being 
taken.
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Revenue Department, Kerala
5123. Shri A. K. G opal an: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that in 
Trichur, the district authorities pur
chased three acres 23 cents of land in 
1958;

(b) whether it is also a fact that 
in 1900 Government had to pay 
Rs. 19,178 as interest because of some 
delay in the Revenue Department; 
and

(c) if so, the persons responsible 
for this and the action taken against 
him?

The Minister of State in the Minis
try of Horae Affairs and Minister of 
Defence Supplies In the Ministry of 
Defence (Shri Hathi): (a) The State 
Government acquired and did not 
purchase three acres 23 cents of land 
in Trichur 1958.

(b) Yes, Sir.
(c) On an examination of the 

course taken by the case, it is found 
that there was no inordinate delay at 
any stage to warrant disciplinary 
action against any particular officer. <

Employees Provident Fund Scheme
5124. Shri A. K. Gopalan: Will the 

Minister of Labour, Employment and 
Rehabilitation be pleased to state:

(a) whether the Labour organisa
tions have urged upon Government 
to extend the Employees Provident 
Tund Scheme to cover all the persons 
employed in all industries and ser
vices;

(b) whether they have also request
ed for increasing the rate of contri
bution from 6i per cent to 8 per cent; 
and

(c) if so, Government’s reaction 
thereto?

The Minister of Labour, Employ
ment and Rehabilitation (Shri 
-Jarjtvan Ram): (a) and (b). Yes.

652 (Ai) LSD—3.

(c) The Employees’ Provident 
Funds Act, 1952, which initially 
applied to six industries, has been 
gradually extended to more industries 
and it now applies to 103 industries 
and classes of establishments. It is 
proposed to extend the Act to further 
industries as quickly as possible after 
taking into consideration the financial 
and other allied aspects.

The Employees’ Provident Funds 
Act, 1952 was amended with effect 
from the 1st January, 1963, empower
ing the Government to enhance the 
rate of provident fund contribution 
from 6J per cent to 8 per cent after 
making an enquiry. The rate of con
tribution has already been enhanced 
in 33 industries. It is proposed to 
apply the enhanced rate to 7 more 
industries shortly. Necessary enquiry 
is also being made in respect of some 
other industries.

Fertilizers and Chemicals Travaneore 
Ltd.

5125. Shrl A. K. Gopalan: Will the 
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Fertilizers and 
Chemicals Travancore Ltd., Eloor 
(Kerala) earned a profit for the last 
four years;

(b) if so, how much each year; and

(c) whether there were losses in 
any year; and

(d) if so, the reasons therefor?

The Minister of Petroleum and 
Chemicals (Shrl Alagesan): (a) Yes,
except for the year 1962-63 and 1964
65.

(b) In 1961—Rs. 32,63,804 (Net
profit).

In 1963-64—Rs. 12,51.339 (N«C 
profit).

(c) Yes. Th»re were losses Id
1962-63 and 1964-65.
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(d) The main reasons for the 
losses are given below:—
During 1962-63:

(i) Shortage of power supply,
(ii) Salinity in the river and well 

water; and
(iii) Shut down of the Wood Gasi

fication plant to bring into 
line the new oil gasification 
plant.

During 1964-65:
(i) Shortage of power supply,

(ii) Failure in a higli pressure 
pipe line in one of the ammo
nia synthesis plants resulting 
in a severe accident, and

(iii) Shortage of certain essential 
raw materials due to difficult 
foreign exchange situation.

Indian Rare Earths Ltd., Eloor
5126. Shri A. K. Gopalan: Will the 

Minister of Labour, Employment and 
Rehabilitation be pleased to state:

(a) whether any bonus was paid 
to the employees of the Indian Rare 
Earths Ltd. Eloor in 1963-64 and
1964-65;

(b) if so, what was the rate of pay
ment; and

(c) the principle adopted for pay
ment?

The Minister of Labour, Employ
ment and Rehabilitation (Shrl 
Jagjlvan Ram): (a) and (b). The
following ex-gratia/bonus payment 
were made to the employees of the 
Indian Rare Earths Limited, Alwaye 
(and not “Eloor” as stated in the 
question):

1963-64:
No payment was made in the form 

of bonus, but an ex-gratia payment 
of two months basic pay subject to a 
minimum of Rs. 200 and a maximum 
of Ra. 1,200 in each individual case 
was made

1964-65:
Bonus was paid as per the formula 

laid down in the Payment of Bonus 
Ordinance 1965. It worked out to 
approximately 7 per cent of the wages 
earned by the employees during the 
year 1964-65. In addition, a further 
payment of 7i per cent of the wages 
earned during the year was made ex- 
gratia making up a total of 14J per 
cent of the total wages, subject to a 
maximum of Rs. 1,350 in each indivi
dual case.

(c) The payment for 1963-64 was 
made ad Hoc on the basis of the pro
fit earned during the year. For the 
year 1964-65, an amount equal to 
what the employees received during 
the year 1963-64 was paid as bonus 
and ex-gratia taken together. The 
total of 14 i per cent of the wages 
mentioned in the answer to part (b) 
approximated to two months’ basic 
pay.

Delhi-Patna Telephone Linee

5127. Shrimati Ramdularl Slnha:
Will the Minister of Communications 
be pleased to state:

(a) whether telephone lines bet
ween Delhi and Patna go frequently 
out of order; and

(b) if so, the steps taken to ensure 
the efficient working of all the tele
phone lines?

The Minister of State in the Depart
ments of Parliamentary Affairs and1 
Communications (Shri Jaganatha 
Rao): (a) Occasional failures have
been experienced on the trunk cir- 
cults between Delhi and Patna.

(b) The failures on this route are 
not considered unusually high in re
lation to the performance of other 
long distance trunk circuits. The 
performance efficiency on this route 
has been progressively improving. 
Efforts continue to increase the effi
ciency further by systematic analysis 
and prevention of equipment failures.
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Arab-ki-Sarai Industrial Training 
Institute, New Delhi

5128. Dr. Kohor:
Shri Mahananda:

Will the Minister of Labour, Em
ployment and Rehabilitation be
pleased to state:

(a) the number of tribal trainees 
in the Arab-Ki-Sarai Industrial Train
ing Institute, New Delhi in different 
sections;

(b) whether any kind of financial 
aid is being provided to them or any 
stipend is being paid by Government; 
and

(c) if so, the amount of stipend for 
each trainee per month?

The Minister of Labour, Employ
ment and Rehabilitation (Shri 
Jagjivan Ram): (a) to (c). There is 
no tribal trainee on roll at the Indus
trial Traini-ng Institute, Arab-Ki- 
Sarai, New Delhi at present.

Clash with Mlxos

5129. Shri Basumatari: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that 12 
Mizo hostiles were killed and several 
others captured in an encounter with 
the Indian forces about 70 miles from 
Aijal on the 16th March, 1966;

(b) whether it is also a fact that 
the weapons used by Mizos were 
modem; and

(c) the make of their weapons and 
the source of supply?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies In the Ministry of 
Defence (Shri Hath!): (a) No report 
of such an incident has been received.

(b) and (c). Do not arise.

Lushai Families Migrating to Burma
5130. Shri Basumatari: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that several 
Lushai families were recently detect
ed and apprehended while illegally* 
entering Northern Burma from India;

(b) the cause of their leaving India; 
and

(c) whether it is a fact that starva
tion was one of the causes of their 
leaving India?

The Minister of State in the Ministry 
of Home Affairs an^ Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) to (c). The 
information is being collected and 
will be laid on the Table of the House.

Police Housing Scheme in Kerala
5131. Shri Manoharan:

Shri A. V. Raghavan:

Will the Minister of Home Affairs 
be pleased to state:

(a) the progress made under the 
Police Housing Scheme in Kerala dur
ing the last five years;

(b) the number of non-gazetted 
police officers in Kerala who have 
not been provided with housing ac
commodation with reference to each 
district; and

(c) the schemes proposed to be tak
en up during 1966-67?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) During the last 
five years ending March, 1966, 151
quarters were provided for Sub-In
spectors, 617 for Head Constables and 
4527 for police Constables. These 
quarters include barrack accommoda
tions also.

(b) A statement is laid on the Table 
of the House. [Placed in Library, 
See No. LT-6285/66].
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(c) Rs. 40,26,500 has been provided 
in the State’s Budget for 1966-67 for 
completion of quarters the construc
tion of which was taken up during the
previous years. No new work has
been provided for in the current year’s 
budget

wiirfNv itfNftfirv

5132 . fa© tfrOrn:
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Telephone facilities f in Kozhikode 
Division

5134. Shri A. V. Raghavan: Will the 
Minister of Communications be pleased 
to state:

(a) the names of places where telo- 
graph and telephone facilities are pro
posed to be provided in the Kozhi
kode Division of Kerala during 1966
67; and

(b) the progress made in establish
ing a Public Call Office at Kuttiyadi 
Panchayat limits in Kerala?

The Minister of State in th  ̂ De
partments of Parliamentary Affairs and 
Communications (Shri Jaganatha Rao):
(a) A list showing the names of 39 
places where telegraph and telephone 
facilities are proposed to be provided 
In Kozhikode Division during 1966-67 
(subject to availability of stores) Is 
laid on the Table of the House. 
[Placed In Library. See No. LT-6287/ 
66].

(b) Proposal for opening a PCO at 
Kuttiyadi P.O. was considered on the 
basis of connecting the proposed 
P.C.O. to Badagara exchange and sanc
tion was original’y issued tor the 
work on 16-10-1959. But a route sur
vey before the commencement of the 
work showed difficulties due to proxi
mity of high tension power lines and 
the original proposal had to be aban
doned. A fresh estimate was sanc
tioned on 10-2-1963 providing for con
necting up the proposed P.C.O. to 
Quilandy exchange. This involves 
erection of 72 Kms. of copper wire 
and a new post line for haif the dis
tance. The work is held up for pllot- 
•ment of copper wire which is in short 
supply.

H.P.O. Building, Telllcherry

5135. Shrl A. V. Raghavan: Will the 
Minister of Communications be
pleased to state:

(a) the progress made in the con
struction of thp He^d P^t Office 
building at Tellicherry in Kerala;
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(b) the nature of work proposed to 
be taken up during 1966-67; and

(c) when the work will be com
pleted?

The Minister of State in the Depart
ments of Parliamentary Affairs and 
Communications (Shri Jaganatha Rao):
(a) The detailed estimate is under 
preparation.

(b) The contract for actual con
struction is likely to be awarded by 
about the middle of 1966-67.

(c) The work is expected to be 
completed by 1968-69.

ft stchpt

5136. : WT
TfaFTTT ?WT

(*>) HTTcT *f>t
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sfV/lk ’Trf^RTR ^ 1RTT?T f ;

(sr) *it m
’TTfVFTR) % qfkTR

23 4>^q0, 1966
cT$*fl*r % *TT* *r

w  *1̂  ^ crt jt cfr vrwi
smFTW | sflr ^
1$t Vtt^TVRt^nT^T^tiTtl ;

( 5r) WT NdH<1«td farWTf̂ RT
% irfM W  ifhcH

jit upt mwfHiii % fait
Vtf ifhSRT ^rfff ^ ; srVr

(* )  ^  faK
?t«nrrci snihii ?

*nr, Th n n r ?nn ^rarhr *n^rwi? if
TT© TTo *T^T"T) :

(V ) T̂TTcT <nfa?«TH % *YtR
?TTT Wf<T % 5TC 1052
q fw u  tnf^FWR & u r o  *rnt I

(^ )  9 i w ^  vhmr <re ^crnjR
ap ^ 21 RftSTT

TT^nvr ^  «r i \wvhh  * rv tt
<lf (  fa  *Ft ift

jttqtt ^  mrnr <rc h^rctt tft srnr
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Fee of Delhi School Children
5187. Shri Jedhe: Will the Minister 

of Education be pleased to state:

(a) whether it is a fact that the 
tution fee of Government servants  ̂
children remain the same in a parti
cular class throughout the academic 
year in Delhi/New Delhi schools but 
still It is refunded on quarterly basis,

(b) whether it is also a fact that 
there is free education up to 8th 
Standard in all States in India, but 
even then the Government employees 
get ‘Children Educational Allowance" 
for their children studying up to 6th 
class on monthly basis; and

(c) if so, the main difficulties in 
refunding the actual tution fee on th*1 
same basis as Educational Allowance?

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir.

(b) Education is free only in 
Andhra Pradesh, Kerala, Madhya 
Pradesh, Punjab, Rajasthan and West 
Bengal (for Girls only). Child^n's 

Educational Allowance is admisvihlf*
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irrespective of whether any tuition fee 
is required to be paid or not.

(c) Unlike the Children’s Educa
tional Allowance which is paid at fixed 
rates on the basis of certificates to be 
furnished by the Government servants 
twice a year, the scheme of re-im- 
bursement of tuition fees provides for 
re-imbursement of fees actually paid 
only. This necessitates proper veri
fication prior to payment. To avoid 
unnecessary work all round, the re
imbursement is made on a quarterly 
instead of a monthly basis.

Use of Saka Era in Commonwealth and 
other Countries

5138. Shri Jedhe: Will the Minister 
of Home Affairs be pleased to state 
•he names of the Commonwealth and 
other countries where the saka era is 
used at present?

The Deputy Minister in the Ministry 
of Home Affairs (Shri P. S. Naskar):
The information is being collected and 
will be laid on the Table of the House 
when received.

WHJ WTT fTHTPT

5139. V ?  qraprra :
:

iftVTT FTNT :

«RT W t  *Tf
fa  :
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Geography Teachers in Delhi Schools
5140. Shri Mohammad Ellas: Will

the Minister of Education be pleased 
to state:

(a) whether Government are aware 
that in the Higher Secondary Schools 
under Delhi Administration, there are 
no teachers for teaching Geography in 
some of the schools;

(b) if so, the number of such
schools; and

(c) the steps taken to make ar
rangements to teach Geography in all 
the Higher Secondary Schools from 
the next academic year?

The Minister of Education (Shri 
M. C. Chagla): (a) to (c). The requi
site information is being collected 
from the Delhi Administration and 
will be placed on the table of the 
Sabha in due course.

Mid-day Meals for Students In Orissa
5141. Dr. Kohor: Will the Minister 

of Education be pleased to state:

(a) the arrangements made by the 
Central Government for the supply 
of ’mid-day meals and milk to the 
students of drought affected areas of 
the State of Orissa; and

(b) the actual grant for the purpose 
from Centre as well as from the State 
Government and the amount supplied 
so far?

The Deputy Minister in the Minis
try of Education (Shrlmati Soundram 
Ramachandran): (a) and (b). Te In
formation is being collected and will 
be laid on the Table of the House.
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T.A. and D.A. for Mall Overseers of 
the P. & T. Deptt.

5142. Dr. Kohor: Will the Minister 
of Communications be pleased to state:
(a) whether the mail overseers serv
ing in the Posts and Telegraphs De
partment are entitled to any-Travel
ling Allowance and Daily Allowance 
for their travel for inspection of 
Branch Post Offices within their juris
dictions; and

(b) if so, the rate of such allowan
ces and if not, the reasons therefor?

The Minister of State In the Depart
ment of Parliamentary Affairs and 
Communications (Shri Jaff&natha Rao):
(a) No.

(b) The mail overseers are entitled 
to T.A. in accordance with S.R. 64 
and S.R. 64-A read with D.G’s order 
below S.R. 64. The underlying assum
ption of which is that the pay is so 
fixed as to compensate them for the 
cost of journeys (other than by Rail 
or Steamer) performed by them

Seizure of articles by Falz Bazar 
Police Station, Delhi

514S. Shri Eswara Reddy: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the particulars of items received 
by the District Nazir, Delhi Courts 
from the Faiz Bazar Police Station, 
Delhi, vide Police entry No. 4004 of 
the 28th July, 1962;

(b) the number of items and dates 
on which they were put to auction 
and the amount received;

(c) the Act under which these items 
were seized and auctiontd; and

(d) the reasons for not restoring the 
items to the owner?

Thfj Deputy Minister In the Ministry 
of Home Affairs (Shri Vtdya Charan 
Shukla): (a) The following items were 
received from Faiz Bazar Police Sta
tion on 28th August 1962 and not on

28th July 1962 as mentioned in the 
question:

1. Coir matting three pieces.
2. Broken iron Rod.
3. Broken fan wheel-one.
4. Broken Electric tube-one.
5. One small tin case locked 

(broken from behind).
6. One small wooden case all*

nailed.
7. One big wooden case all-nailed.

(b) The above mentioned items 
along with certain other items were 
jointly auctioned on 29th August 1962 
and fetched the auctioned price of 
Rs. 11.00 only which was deposited in 
the Government Treasury on 30xh 
August 1962.

(c) and (d). The items were seized 
by the Police under Section 25 of *he 
Police Act, 1861 and confiscated under 
the orders of the Court. These items 
were subsequently auctioned as con
fiscated property. As the items were 
confiscated, the question of restoring 
them to the owner does not arise.

Belief to Political Sufferers In Delhi
5144. Shri Eswara Reddy: Will the 

Minister of Home Affairs be rlcascd 
to state:

(a) the number of political sufferer* 
in Delhi who were given relief in 
1968-64, 1964-65 and 1965-66;

(b) whether all those who were re
cognised as political suffererj have 
been given relief;

(c) if not, the reasons therefor;
(d) the maximum and the «ninlmum 

amount given as relief during this 
period; and

(e) whether it is proposed to allot 
land to the political sufferers?

The Deputy Minister In the Minis'
try of Home Affairs (Shri Vldys
Charan Shukla): (a)

Year No. of
grantees

1963-64 81
1964-65 88
1965-66 28
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(b) and (c). The financial relief 
*aa given to only those political suff
erers who had applied for such relief 
and had been recommended by the 
Political Sufferers Relief Committee.

(d) The maximum amount given 
was Rs. 5,000 and the minimum umount 
Rs. 150.

(e) The Delhi Development Autho
rity has under consideration a scheme 
In which political sufferers of low in
come group would be eligible for al
lotment of residential plots.

Industrial Safety Conference
5145. Shrl Yashpai Singh: Will the 

Minister of Labour, Employment and 
Aehabllltatlon be pleased to state:

(a) whether it is a fact that the 
students from the Industrial Training 
institutes of Delhi Administration 
were asked by the Directorate of 
Training and Employment to attend 
the Conference on Industrial Safety 
at Vigyan Bhavan on the 11th Decem
ber, 1965;

(b) if so, the reasons that compelled 
the authorities to keep them out of 
the Conference Hall; and

(c) the action being taken against 
the Officers who were responsible for 
this?

The Minister of Labour, Employ
ment and Rehabilitation (Shri Jag- 
Jivan Ram): (a) As the Industrial 
Training Institutes are closely con
nected with the subject of industrial 
safety, instructions were given by the 
Director of Employment, Training and 
Technical Education, Delhi Admini
stration that as many of the students 
as would like to attend the inaugural 
function might do so.

(b) The majority of the students 
were admitted to the Conference Hall. 
Those who arrived late or would not 
stand in the queue and tried to make 
a rush had to be kept out as the Con
ference was about to commence.

(c) Does not arise.

faSTR % ’Bjnff % fa*?
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Nobel Prize
5147. Shrl Subodh Hansda:

Shrl S. C. Samanta:
Shrl Bhagwat Jha Axad:
Shri P. C. Borooah:
Shri M. L. Dwlvedi:

Will the Minister of Education be 
pleased to state-

(a) whether it is a fact that Gov
ernment have invited the Soviet.
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writer Mr. Uri Khail Sholokhor, the 
Nobel Prize Winner; and

(b) if so, whether he has accepted 
the invitation and when he is likely 
to visit India?

The Minister of Education (Shri 
If. C. Chagla): (a) An invitation was 
extended by the Indian Council for 
Cultural Relations to Mr. Sholokhov 
to deliver this year’s Azad Memorial 
lectures.

(b) Mr. Sholokhov has regretted 
his inability to accept the invitation.

Arrests in Kashmir during Indo-Pak 
conflict

5148. Shri Madhu Limaye:
Shri Vishwa Nath Pandey

Will the Minister of Home Affairs 
be pleased to state:

(a) the total number of arrests for 
anti-national activities made in 
Kashmir after the out-break of 
recent hostilities with Pakistan;

(b) whether Government have re
cently reviewed their cases; and

(c) if so. the result thereof?

The Minister of Home Affairs (Shri 
Nanda): (a) After the outbreak of hos
tilities 526 persons were arrested in 
J. Sc K. under the Defence of India 
Rules.

(b) Yes, Sir.

(c) Information is awaited.

Indian Commercial Service
5149. Shri Kami Singhji: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether there is a proposal to 
introduce the Indian Commercial 
Service to control commercial Public 
Sector Undertakings; and

(b) if so, the details thereof?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vldya 
Charan Shukla): (a) No. Sir.

(b) Does not arise.

Research Work
5150. Dr. Ranen Sen:

Shri Dinen Bhattacharya:

Will the Minister of Education be
pleased to state; «

(a) the steps taken since the re
cent Indo-Pakistan conflict to con
serve foreign exchange by providing 
research work in India by his Minis
try; and

(b) the amount of foreign ex
change saved since then?

The Deputy Minister in the Minis
try of Education (Shrimatl Sounda- 
ram Ramachandran): (a) Consider
ing the acute foreign exchange posi
tion and the need to make the 
country increasingly self-sufficient in 
food, the work in the Laboratories! 
Institutes of the Council of Scientific 
and Industrial Research have been 
oriented in the following order:

( 1) Defence orientation.
(2) Import Substitution and Ex

port Promotion.
(3) Food and Agriculture.
(4) Industrial processes.
(5) Applied research.
(6) Basic research.

(b) It is too early yet to make any 
assessment of the amount of foreign 
exchange saved on account of the re
orientation of the work in the 
Laboratories/Institutes of the C.Si.R.

Scarcity conditions in Dandakaranya

5151. Shri Madhu Limaye: Will the. 
Minister of Labour, Employment and 
Rehabilitation be pleased to state:

(a) whether acute scarcity condi
tions have been prevailing in the 
Dandakaranya area; and

(b) if so, the relief measures taken 
by the State and the Central Gov
ernment in regard thereto?
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The Deputy Minister in the Minis
try of Labour, Employment and 
Rehabilitation (Shri D. R. Chavan):
(a) There has been extensive crop 
failure as a result of insufficient rains 
during the lust agricultural season in 
most of the Tehsils of the Bastar 
District. The whole of Koraput Dis-

* trict has also been affected by 
drought.

(b) A large number of relief works 
have been undertaken by the State 
Governments in these areas. Danda- 
karanya Project Administration have 
also stepped up the programme of 
public works in the displaced per
sons’ resettlement zones to provide 
employment to the displaced persons 
and the adivasis in those areas.

Fair price shops have been opened 
for supply of foodgrains by the State 
Governments as well as by Dandak- 
aranyo Project Administration. 
Arrangements have also been made 
for free supply of foodgrains to the 
infirm and the old and free distribu
tion of milk powder to children and 
pregnant and nursing mothers.

Cases pending in Allahabad High 
Court

5152. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be 
pleased to state:

(a) the number of cases pending 
disposal in the Allahabad High Court 
on its Original and Appellate sides 
as on the 31st January, 1966; and

(b) the reasons for delay in the 
disposal of these cases?

The Minister of State in the Min
istry of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathl): (a) Original
Side 10,728.

Appellate Side 39,373.

lb) Disposals could not keep pace 
with Institutions which have increas
ed considerably with the increase in

the population of the State. Further, 
criminal cases and writ petition^ 
which could not brook delay, had to 
be given precedence over other cases.

Writ petitions before Allahabad 
High Court

5153. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be 
pleased to state:

(a) the number of writ petitions 
filed before the High Court of 
Allahabad during the period from 
1st November, 1965 to 31st January, 
1966;

(b) the number out of them dis
posed of; and

(c) the number of cases which 
were decided against the State and 
Central Government separately?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) 1374.

(b) 362.

(c) Nil.

Amount sanctioned for U.P. 
Secondary Education

5154. Shri Vishwa Nath Pandey:
Will the Minister of Education be 
pleased to state:

(a) whether any amount has been 
sanctioned to the Government of 
Uttar Pradesh for the secondary 
education during 1965-66 and 1966-67 
so far; and

(b) if so, the details thereof?

The Minister of Education (Shri M.
C. Chafla): (a) and (b). The central 
assistance sanctioned to the Govern
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ment of Uttar Pradesh during 1965
66 is indicated below:

Scheme Central assistance
Rs.

(i) Strengthening of multi
purpose schools 4,15,845

(ii) Improvement of Se
condary Education 
(Crash Programme) 22,05,000

(iii) State Institute of
Education 1,61,397

(iv) State Evaluation Unit 16,731
(v) Bureau of Educational

& Vocational Guid
ance 84.010

(vi) Teachers Training 7,50,000
(vii) Training of School

Libraries 60,000
(viii) Acceleration of Girls

Education 6,00,000

Total 42,92,983

No amount has yet been sanctioned 
during 1966-67.

Awards granted to Teachers
5155. Shri Vlshwa Nath Fandey:

Will the Minister of Education be 
pleased to state:

(a) the total number of meritori
ous awards granted to teachers by 
Government during 1965-66;

(b) the names of recepients, State- 
wise; and

(c) the amount of cash awarded to 
them?

The Minister of Education (Shri M.
C. Chagla): (a) 90.

(b) A statement is laid on the 
Table of the House. [Placed in 
Library. See No. LT-6289/66].

(c) Each Award carries with it a 
cash award of Rs. 500.

Beautification of Red Fort

5156. Shri Subodh Hansda: Will the 
Minister of Education be pleased to 
state:

(a) whether there is any proposal 
to beautify the Red Fort of Delhi;

(b) if so, in what way it will be 
beautified; and

(c) who has been entrusted with 
this work and how long it will take 
to complete the job?

The Deputy Minister in the Minis
try of Education (Shri Bhakt 
Darshan): (a) There is no further
proposal to beautify th  ̂ Red Fort 
apart from the existing facilities __ of 
a wall laid*out garden and Son-et- 
lumiere.

(b) and (c). Do not arise.

5158. f a * :
*ft *0 ifto •*

w t xtmrx *wV
^  fa  :

(V ) WT *Tf ^  ^ fa  TTŜ frr 
■TTWrfw fviWI % f̂TPT faff f
fa tfW tfw  fffwern- ifaiTtff u trfft 

farrrWf *t ft  wrrft srcr-
fit 25^7^^ VT 40 

WTT Sffa JTFT VT fan  TPt fTOT-
ftrff % % q w  srf^nr fatnfW  vt

toiaqfcml *ft flVr W>t 
t i l l  16 ^ 't'H V7% 1 5 ^  #11

( v )  ufa f t ,  ?fr T f f  q r 
«fft *PTnrfirfam ^ ?

TtW T («ft
WlltW* m )  : t o )  sft ft 1
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(sr) *t<tk 
jft jR T  V  U’Hiff'T

TTftr i f  u r e r fft r f f  h w t

5P 3TT* H S W T T fW  ir fw ^ r  

T T ^ tT  qft f t r a f u i f

irt̂ r 1

srfwwrf^ff ^ ff  % f^r
sĵ TcFT ’PTT *flHI 16 T̂T ^ 't'H 3TT%
1 5  v z t  %  «tt^ i f  yTvi-

*t>t t p s ^ t  q fr q ^  fw r lT T r  

T t  h T I+ K  f^TT w r  ^  1 ^ T

ftpgrftv T t c  ^ V fr T ^ r fh r  s ^ r t  %

0 <n mmh fW i r̂nniT 1 

q fa t f f  % K**TW t f  

5159. «ft fa *  : WF «J£-
vw  *f^t *n* «fdf  ̂^  yrr fa  :

(v )  %̂ ffhr 9 tvtt % ^
%  *ft <TC '3TT̂ ‘ tl«-*HHl4

«hiO§ M\W*« fTrf
<ftr V n ft  *f <*M <. ffTTT Mfd f j ld 'f )  

TTfVr W $  t ft  IfR ft 5PTT 4K + K  %

^TVT v fi ir r e T  w  |

(* )  <*# Tfa^ t  ^t v r :
^ wt I?

i F v r m  i f  Tnm  *?wft ?w r 

SjftnWT i f  STfflTSTT WV^O8! »T«ft

: ( ^ )  ^H TTW f^FT &UT 

tf*T3?T *?J*T ^ sft ^T f|*-HH ^*il

Vi Ww VT^ ^ I

( * )  1

Bhilai Workers

5160 Shri Gokulananda Mohanty: 
Will the Minister of Labour, Employ
ment and Rehabilitation be pleased to 
state:

(a) whether the United Steel 
Workers of Bhilai, an organisation of

Bhilai workers, presented a memo
randum to him when he visited 
Bhilai in December, 1965;

(b) whether Government have con
sidered their demands; and

(c) if so, the decisions taken there
on?

T h e  Minister of Labour, Employ
ment and Rehabilitation (Shri Jag- 
Jivan Ram): (a) No such memo
randum appears to have been received- 
b y  the then Labour Minister.

(b) and (c). Do not arise 

^HTTfAtf fa lTR

s i e i .  «ft fa jw r  srcn* : wm
ftwn *n[ ^di») yrr fa  *.

(*f>) TOT dH«t>l STR 53^f
iTRcfhr fa r̂rr +iito if 
HTvftVTT ̂  5TlT f̂ TPTT *RT ^ fa  flTSHT 
fq^lf % SrfVT5TTJ| 5TRT 4^Wia*d 

ITtcTT 3TT% frmfiffif mtoKTT
^ '*ftr m

fam T T  T^T ^ ;

(̂ ■) tfc t̂, eft if

(^t) favar^Rnvnrf cm  i fv  
w n w ii i i  fa^r 5tt 
ypRfNcf *FTT *t>i4qî l
»Tft ?

fiiwi *7xrm  if (<fhrA
T T W C T )  : (^r) ? fk  ( ^ ) .

^  ^ »TT 5fa Jfft ^ fa  ^nr zflnRT
s ift r f tR  srmftrvcTT

<t ŝiTcft  ̂ 1 «iuh!
%?RT^cT, ? TfW R q rTO f^ rT TTftr w *  
^  5T T# # I
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(*T) fwftqiHqlf VTfit TOTT
Sr #«> ctct it®
qfTlT ffTTT *TRF̂ T fWr 3IT T̂ T ^ I 

cPTT*ft° ?r°
^  IHtifelii %??t *ft T̂̂RTcTf

1 fw ft a i 'r i f  % tirrf^r *sfb
% *T̂ RT TPsfhr STzftWHTXff 3ft4'- 
«t>l <1 mRmO cPTT ^3TTf̂ R» HvfT̂ WnX 
sfafanrf % f  *flr snftWRivt % 
im ra rR  v r tv « ff  % # in r  
sfrr | 1

r w r w w i  % Tr^m snfm-
fTT̂ Wf cPTT T̂TĤTPT T̂PTTtff *FTH- 
tTff cPTT«r4d}d ( *TTOt)
H>IM % fV|l* MI^ClI ^ ?t
t  1 feuftuiMijf *  «F[<nira ffwivlr 
% tsrrftnrf am  srrafawr sq r^ff % 
im fh R - % f^TT tft fa r o ft r a w r  

urcrtq- wnf^rf t^t | 1
t ? n f ^  %ftr srtsftfa^ <h^ '«ih  c t i
tT̂7 M m  r̂fafcT £TFT $T f«tifad Vfr 
*rf t  ^  f^vf^rF nft Trh: TT^hrsrfhT- 
3ITg|T<ff ^Rtfar far gfT T H^THR t
inr^r % ^hft 1

International Council of Scientific 
Unions

5162. Shri Shree Narayan Das: Will 
the Minister of Education be pleased 
to state:

(a) the important subjects dis
cussed at the eleventh General 
Assombly session of the International 
Council of Scientific Unions recently 
held in India;

(b) the nature and extent of India's 
participation and special contribution 
made by India’s representatives; §nd

(c) whpther the Resolutions passed 
and conclusions reached have been 
studied with a vi°w to making maxi
mum use of the deliberations for the 
scientific development and benefit of 
the country?

The Deputy Minister in the Minis
try of Education (Shrimati Soundaram 
Ramachandran): (a) The subjects
discussed at the Xlth General 
Assembly included:

(1) Reports of the activities of 
the 14 scientific Unions which 
are the constituents of the 
International Council of 
Scientific Unions (ICSU).

(2) Reports of the following 
Special Committees of 
ICSU:—

(i) Special Committee on Ocea
nic Research

(ii) Special Committee on Ant- 
artic Research

(iii) Special Committee for the 
International Biological 
Progromme

(iv) Committee on Space Re
search.

(v) Committee for International 
Year on Quiet Sun

(vl) Committee on Water 
Research

(3) Report of the Inter-Union
Commission on Science Tea
ching. The need for inter
disciplinary coordination in
Science Teaching was em
phasized.

(4) The formation of International
Commission on Solar-Terres
trial Relrtionships and an
International Committee on
Date for Science and Techno
logy. ,

*(b) Dr. Bhabha and the other 
Indian representatives actively parti
cipated In the proceedings and took 
special interest in th» plans and orog- 
rammes of the following new Com
missions and Committees:—

1. Inter-Union Commission on
Science Teaching

2. So®Hal Committee for the
International Biological Prog
ramme
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3. Committee on Water Research
and the International Hydro
logical Decade

4. Working Group on Relations
with Developing Countries

5. Inter-Union Commission on 
Solar Terrestrial Relation
ships

(c) Proceedings embodying the 
Resolutions passed and conclusions 
reached have not yet been received 
from the ICSU Secretariat.

Rall-Road and Pipeline facilities for 
Cochin Refineries

5163. Shri Kolia Venkaiah:
Shri M. N. Swamy:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether sanction has been given 
for estimated cost of rail road faciliites 
and pipelines for Cochin Refineries;

(b) if so, when;
(c) the estimated cost of each; and
(d) if the answer to part (a) above 

be in the negative, the reasons thereof?
The Minister of Petroleum and 

Chemicals (Shri Alagesan): (a) to (d). 
Sanction for the construction of rail 
road facilities at a cost of 111 lakhs was 
communicated on 10-6-1965. As re
gards the crude and product pipelines, 
the company has been asked to for
ward a copy of its Board resolution 
accepting the necessity for these pipe
lines and the reasonableness of the 
costs involved. This is still awaited.

Export of Antibiotics
5164. Shri Kolia Venkaiah;

Shri M. N. Swamy:
Will the Minister of Petroleum and

Chemicals be pleased to state:
(a) whether there is a proposal for 

the export of antibiotics manufactured 
at Pimpri; and

(b) if so, the reasons therefor when 
there Is a growing demand in the

country and when the foreign market 
is highly competitive?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) The Board of Trade have stressed 
that definite export targets should be 
fixed by public sector undertaking for 
the year 1966 and 1967. In view of 
this, pencillin, terocycline and strepto
mycin in vialled form and Hamycin 
could be exported to Iraq, East Africa 
and Sudan keeping in view the 
requirements of the country and the 
foreign exchange that would be earned 
for import of raw materials etc. for 
the manuactuing progamme, at Pimpri. 
HAL have already exported 3619.64 
grams of Hamycin of the value of Rs. 
72,398.80 ps to USA or commerical 
exploitations in foreign countries.
Hearing Aid Equipment manufactured 

by I.TJ. Banglore
5165. Shri Kolia Venkaiah:

Shri M. N. Swamy:
Will the Minister of Communications 

be pleased to state:
(a) whether the prototype hearing 

aid equipment manufactured by the 
Indian Telephone Industries, Ltd., 
Banglore has been got exaamined by 
Government;

(b) if so, the results thereof;
(c) whether any attempt has been 

made to manufacture individual hear
ing aid equipment on commerical scale: 
and

(d) if so, the result thereof and the 
approximate cost of the equipment?

The Minister of State In the Depart
ments of Parliamentary Affairs and 
Communications (Shri Jafaaatha 
Rao): (a) Yes, Sir.

(b) On the basis of the comments 
and recommendations made by the 
Ministry of Health Family Planning 
and the Department of Social Welfare, 
the Indian Telephone Industries Ltd. 
have taken action to procure the neces
sary raw materials and to design the 
tools. The Company propose to take
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up manuacture of 500 sets initially to 
evaluate the subjective assessment of 
the users before going in for mass- 
production.

(c) Commerical manufacture has not 
yet been taken up.

(d) When the hearing aid is manu
factured on a commercial scale the ap
proximate cost per set is expected to 
be Rs. 60|-.

Soviet Delegation on Social Security

5166. Shri F. R. Chakraverti:
Shri Dharmallngam:

Will the Minister of Labour, Employ
ment and Rehabilitation be pleased to 
state:

(a) whether a Soviet delegation on 
Social Security visited India in Janu
ary, I960;

(b) whether they studied the Social 
Security programmes of Government; 
and

(c) if so, the suggestions, if any, 
received from them for more effective 
Social Security measures?

The Minister of Labour, Employment 
and Rehabilitation (Shri Jagjivan 
Ram): (a) Yes.

(b) Yes.

(c) The main aim of the delegation’s 
visit was to get acquainted with the 
social security schemes in operation in 
the country. The delegation did not 
make any suggestion for more effective 
Social Security measures.

CoUoquim In Ceylon
5167. Dr. L. M. Singhvi: Will the 

Minister of Home Affairs be pleased to 
state:

(a) whether the attention of Govern
ment has been drown to a recent 
coUoquim held in Ceylon under the 
auspices of the Commission of Jurists 
and whether the question of devising 
machinery for redress of public grie
vances was discussed;

(b) if so, whether Government have 
studied the recommendations and 
points emerging from the colloquium; 
and

(c) the reaction of Government 
thereto?

The Deputy Minister In the Ministry 
of Home Affairs (Shri Vldya Charan 
Shukla): (a) No, sir.

(b) and (c). Does not arise.

Ramayana in Stone

5168. Shri P. R. Chakraverti*. Will the 
Minister of Eduoatlon be pleased to 
state:

(a) whether it is a fact that deept 
in a thick forest in the Vindhya 
Pradesh region, a group of devotees 
had been striving hard to reconstruct 
the epic of Bamayana in stone;

(b) whether preparations are under 
way for starting an ambitious project 
for research in Oriental philosophy in 
this site;

(c) whether the project has been 
sponsored by Manas Sangh, a Society 
officially registered in the name of the 
diety, Hanuman; and

(d) whether the Central Government 
have given any financial assistance to 
the “Ramvan” enterprise situated a few 
•miles from the town of Satna?

The Deputy Minister In the Ministry 
of Education (Shri Bhakt Darshan):
(a) A Society is engaged in propagat
ing the story of Ramayana and has set 
up several illustrations in marble and 
cement at a site 10 miles from 3atna on 
Satna-Rewa Road in former Vindbya 
Pradesh. The site is not exactly a 
forest but good cultivable land.

(b) The Society aims at starting s 
centre for oriental research.

(c) Yes, Sir.

(d) Not so far, Sir.
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Utilisation of Literature
5169. Shri P. B. Chakraverti: Will 

the Minister of Education be pleased to 
state:

(a) whether Government have 
sought the cooperation of the State 
Governments for making full use of 
the literature being brought out by the 
organisations set up by Government;

(b) whether the educational and 
cultural authorities in the States have 
worked out a systematic programme 
for distribution of such literature 
through libraries, schools and colleges 
and other cultural institutes;

(c) the assistance given to the States 
to popularise these publications of the 
Sahitya Akademi, the National Book 
Trust and the Children's Book Trust; 
and

(d) if the reply to part (a) above 
be in the affirmative, the response so 
far re ejved from the State Govern
ments?

The Deputy Minister in the Ministry 
of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) The State Governments are tak
ing necessary action in the matter.

(c) Nil
(d) Very encouraging.

Survey of Science Graduates
5170. Shri P. R. Chakraverti:

Shri Sidheshwar Prasad:
Will the Minister of Education be 

pleased to state:
(a) whether it is a fact that the 

number of Science Graduates in In̂ Jia 
and the nature of their employment 
has been surveyed by the National 
Register Unit of the Council of Scien
tific and Industrial Research;

(b) if so, what are its findings;
(c) whether it is a fact that higher 

•«du ation in Science and Engineering 
has not so far been adequately geared

up to the growing needs of India’s in
dustrial set up; and

(d) the steps devised to eliminate the 
handicaps and ensure effective mobi
lisation of the country’s total resour
ces in this respect?

The Deputy Minister in the Ministry 
of Education (Shrimatl Soundaram 
Ramachandran): (a) Yes, Sir. A
comparative study was made by the 
National Register of Scientific- and 
Technical Personnel on the basis of 
data of February 1961. The study 
covered 6,000 agricultural graduates 
and 60,000 general science graduates.

(b) The main findings were:—
(i) 86% of the agricultural gra

duates were employed under 
the Central and State Govern
ments in community develop
ment and other agri.ultural 
extension work and in publie 
sector institutions, about 8% 
were in the private sector and 
2% self-employed.

(ii) 53% of the general science 
graduates were in publie 
sector employment, 29% in 
private sector and 5% self
employed.

(iii) Unemployment was found to 
be about 4% among the agri
cultural graduates and 13% 
among science graduates.

(iv) About 16% of the agricultural 
graduates and 33% of the 
science graduates were teach
ing in schools and colleges.

(v) About 79% of the agri ultural 
graduates and 25% of the 
science graduates were in tech
nical occupations.

(vi) 42% of the science graduates 
were in non-techni al occupa
tions as against 5% of the 
agricultural graduates.

(vii) More than 50% of the sclent* 
grpduates and 30% of the 
agricultural graduates were 
gelting salaries below Rs. 200/-
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per month. Over three-fourths 
of both categories got salaries 
less thnn Rs 300/- per month.

(c) and (d). A review of the posi
tion obtaining at the end of the Third 
Five Year Plan reveals that steps al
ready taken to establish and expand 
engineering colleges and polytechnics 
during the Third Five Year Plan period 
will adequately meet the needs of 
technical personnel during the 4th 
Plan period.

On the recommendations of the All 
India Council of Technical Educations, 
three-year degree courses in Engineer
ing subjects for students who have 
passed the B.Sc. examination have 
been introduced in some of the uni
versities. The U.G.C. has given assis
tance to come universities for starting 
courses in Tele-communication Engi
neering, Automobile Engineering, Fer
mentation Technology, Refrigeration, 
Metallurgy, Applied Geology. Geo
physics etc. Short-term training 
courses for science graduates who may 
not be suited for an advanced scienti
fic career in specified fields are also 
contemplated.

Educational Development

5171. Shri P. R. Chakravarti: Will
the Minister of Education be pleased 
■tb state:

(a) whether Government have con
sidered the memorandum submitted by 
the Indian Statistical Institute jointly 
with the perspective division of the 
Planning Commission, putting forward 
■proposals for educational development 
at different levels;

(b) the attempts made to see that 
education at the secondary level and 
above is broadly related to the pattern 
-oI jobs in the fields of agriculture, 
medicine and teaching; and

(c) whether the changing structure 
rof the manufacturing industry has been 
taken into account in proposing the 
reorientation of educational pattern to 
-ensure the training of sufficient num- 
‘feer of specialists in engineering?

The Minister of Education (Shri 
M. C. Chagla): (a) No, Sir. The Memo
randum was submitted to the Education 
Commission whose report is awuited.

(b) and (c). Do not arise.

Ban on construction of School 
Buildings.

5172. Shri Shree Narayan Das: Will 
the Minister of Education be pleased
to state:

(a) whether Government have im
posed a ban on the construction of 
school buildings in Delhi;

(b) if so, the circumstances therefor; 
and

(c) the precise nature of the decision 
taken in this respect?

The Minister of Education (Shri M. C. 
Chagla): (a) The restrictions imposed 
in September, 1964, on expenditure on 
new construction have been relaxed 
from 15th March, 1966

(b) and (c). Do not arise.
Drilling In Rajasthan Area

517S. Shri Kindar Lai:
Shri Vishwanath Pandey:
Shri Ram Harkh Yadav:
Shri Onkar Lai Berwa:
Shri P L. Barupal:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is a fact that the Oil 
and Natural Gas Commission has re
started the drilling operations along 
the Indo-Pakistan border in Rajasthan 
area; and

(b) if so, the result thereof?

The Minister of Petroleum and Che
micals (8hri Alagesan): (a) Dril lng
operations have been restarted in the 
western part of Jaisalmer district in 
an area which is well inside Indian 
territory.

(b) No accumulation of oil or natural 
gas has been met with so far.

9652 (Ai) LB M.
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Seminar on Agricultural Labour

5174. Shri Kolia Venkaiah:
Shri to. N. Swamy:
Shri Laxml Rass:
Shri Sezhiyan:
Shri D. J. Nalk:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas
ed to state the reaction of Government 
and the action taken on the recom
mendations made by the All India 
Seminar on Agricultural Labour in 
regard to housing schemes and em
ployment skills?

The Minister of Labour, Employ
ment and Rehabilitation (Shri 
Jagjlvan Ram): The Seminar recom
mended the formulation of a separate 
scheme for the grant of free house 
sites to the agricultural labour and 
financial assistance and technical 
guidance for putting up houses. This 
is under examination. In the mean
while th  ̂ recommendation has been 
brought to the notice of the State 
Governments.

As regards employment skills, a 
number of Cluster Type Training 
Centre, Production-cum-Training Cen
tres and other types of Training 
Centres are at present run by the 
State Governments for providing 
technical, vocational or similar train
ing to village artisans, their children 
and other persons. It is proposed to 
reorganiss these Centres under the 
guidance and supervision of the 
National Council for Training in 
Vocational Trades by setting up 
Rural Training Institutes according to 
a phased programme beginning with 
the first year 61 the Fourth Plan. In 
the reorganised Rural Training In;>ti- 
tues, training will be limited to a few 
technical trades to raise the skill of 
rural persons, including agricultural 
workers.

5 i7 i-  ift : wm
**t ^  f*  :
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Stampede at Meeting Addressed b| 
Prime Minister

5176. Shri Krishnapal Singh:
Shri Basumatarl:
Shri Kajrolkar:
Shri Parashar:

Will the Minister of Home A ffate 
be pleased to state:
. (a) whether it is a fact that these 

was a serious stampede after a public 
meeting addressed by the Prime 
Minister in Tinsukhia on the 5th Feb
ruary, 1966 resulting in the death 
several persons and injuries to others;.

(b) who was responsible for the 
arrangements of the meeting;

(c) whether an enquiry was held- 
into the matter and if so, the result 
thereof; and

(d) whether any cash aw&rds wesw 
given to the families of the dec£as6ft 
and, if so, the particulars thereof?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidj* 
Charan Shukla): (a) Yes, Sir.
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(b) The local authorities were res
ponsible for the arrangements.

(c) It has been decided to appoint 
a Commission of Inquiry under the 
Commissions of Inquiry Act.

(d) The State Government have 
granted relief of Rs. l.Ol&O to each of 
the families of the victims of the 
stampede.

Fertilizer Plant in Madras
5177. Shrl Madha Limaye:

Shrl Indrajit Gupta:
Shri M. Rampure:
Shri Flrodla:
Shrl Baswant:
Shri Vishwa Nath Pandey: 
Shri D. C. Sharma:
Shri Shree Narayan Das:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) the terms for the setting up of a 
fertilizer plant with foreign collabora
tion in Madras; and

(b) whether these terms differ from 
the terms in respect of other foreign 
collaboration agreements in the matter 
of fertilizer plants?

The Minister of Petroleum and 
Chemicals (Shrl Alagesan): (a) and
(b). Negotiations are in progress with 
M|s. Amoco India Incorporated and 
the terms of collaboration for netting 
up a fertilizer plant at Madras have
not yet been finalised.

KxteMUn Service of Senior Ofltoert
5178. Shrl Mohammad EHas:

Dr. R*»en Sett::
Shrl S. M. Baaerjee:

Will the Minister of Home Affairs 
be pleased to state:

(a) the principles in defining ‘pub
lic interest’ in the matter of granting 
extensions of service or giving re-em
ployment to senior officers of the 
Central Government beyond the age 
of superannuation of 68 yean and 
whether such principles have been 
intimated to the recommending au
thorities; and

(b) whether the principles referred 
to in part (a) above are applicable 
to Indian Army Generals who usually 
retire at the age of 58 years even 
during emergency?

The Minister of State in the Minis, 
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shrl Hathl): (a) Instruc
tions have been issued to the Minis
tries/Departments to the effect that 
the overriding consideration for 
grant of extension of service of re-em
ployment is that it must be clearly 
in the public interest. One of the 
following two other conditions has 
also to be satisfied:—

(i) that other officers are not 
ripe enough to take over the 
job; or

(ii) that the retiring officer is of 
outstanding merit.

(b) The grant of extension/re-ern- 
ployment to Indian Army Generals 
is not regulated by the instructions 
issued by the Ministry of Home 
Affairs.

Svperaaaoatlea age In Public Under
takings

5179. Shri Mohammad Ellas:
Dr. Ranen Sen:
Shri S. M. .Baaerjee:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that most 
of the Government of India Under
takings and other public sector con
cerns under the Central Government 
are either giving extensions or re-em
ploying many senior officials beyond 
the prescribed age of superannuation 
of 58 years even upto the age of 65 
years in many cases;

(b) if so, the number of such per
sons; and

(c) the reasons therefor?
The Minister of State In the Minis

try of B m e  Aftatn sad Mtatotor of
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Defence Supplies in the Ministry of 
Defence (Shri Hatbi): (a) to (c). The 
information is being collected and 
will be laid on the Table of the House 
as soon as possible.

Foreign Ships near Andaman 
Islands

5180. Shri Yashpal Singh:
Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 93 on the 
21st February, 1966 regarding the 
presence of foreign ahips near Anda
man Islands and state:

(a) the nature of reply received 
from the Malaysian Government 
about the fishing vessels coming from 
Malaysia; and

(b) Government’s reaction thereto?
The Minister of State in the Minis

try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b).
It Is not the Government of Malay
sia but the Government of Singapore 
who are concerned. Our High Com
mission there is in touch with the 
Singapore Foreign Office, which is 
anxious to see that there are ;io fur
ther intrusions of fishing vessels in 
Indian territorial waters.

5181. *ft SWTTf :
*ft wrfTtTT :

trft jjnr wrr*r :
•ft •

fPNnr tfTW :

TOT ^  ^t FTT
fa :

(*F) IC*4l *Tttft fa ’T
«rfrf *  f t  %
fo*t tot fa jro  irnft>r %

TT JTOT STPffaT cT facTT T̂ 
T& % , tit*

(sr) qf?r trr, <ft w fhr %
% JTPT TOT ? ?

$rf?TT9TT w m *7 5ffirrwr *r*t 
(fit fr ft ) : (V) (w ). ’TTW
f^TTTtffa I  I

Loans for Repatriates from Burma
5182. Shri R. Barua:

Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Labour, Em
ployment and Rehabilitation be
pleased to state:

(•) whether it is a fact that the re
patriates who applied for loan and in 
whose case inquiry has been comp
leted have not been granted loan by 
the Delhi Administration; and

(b) if so, the reason therefor?

The Deputy Minister In the Minis
try of Lffbour, Employment and Re
habilitation (Shri D. R. Chavan): (a;
No Sir. There is no case where en
quiry was completed but loan was not 
granted during the financial year
1965-66.

(b) Does not arise.

Use of Microphones in Cinema Premises
518S. Shri Dasaratha Deb: Will the 

Minister of Home Affairs be pleased to 
to state:

(a) the names of States that have 
not restricted or prohibited the crea
tion of noise by the use of micro
phones in the premises of Cinema 
Halls before and at the end of the 
fllm-shows; and

(b) whether the Centre propose to 
take up the matter with the States in 
order to stop the noise created by the 
use of microphones in the premises of 
Cinema Halls?
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The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) and (b). Infor
mation is being collected and will be 
placed on the Table of the Sabha.

Typing Test for L. D. Cs.
5184. Shri N. R. Laskar:

Shri R. Barua:
Shri Llladhar Kotokl:

Will the Minister of Home Affairs 
be pleased to state:

(a) the number of Central Secreta
riat Scheme employees in the L.D.Cs.’ 
Cadre who have rendered ten years 
service but could not be confirmed as 
they could not pass the typing exami
nation as on the 1st April, 1966;

(b) whether it is a fact that some 
junior employees who passed the 
typing test, have been confirmed;

(c) whether Government propose 
to abolish the typing test in case of 
employees who are not employed on 
typing work; and

(d) if not, the reasons therefor?
The Deputy Minister in the Minis

try of Home Affairs (Shrl Vidya 
Charan Shukla): (a) Three hundred 
and ninetyone according to informa
tion so far received. Some Ministries 
and Departments are yet to furnish 
the figures.

(b) Ye* Sir.
(c) and (d). No, Sir. There is no 

separate cadre of typists and any L.D. 
C. may be required to do typing work 
which is one of his main duties. It is, 
therefore, necessary that all Lower 
Division Clerks should have a certain 
minimum proficiency in typewriting.

m f  (vwf) vtcpTTt

5185. :

fc :
(* )  w  if ftwft

STOFR % VRfoft faftrw SPfHT % 
for* jprcr w*Ti* ;

(ST) 3*T ^ JTW fotf
«rinjft % #  OTWTir t o  «r « rtr f$sft

wnqM % T̂T VTT»T | ; iftr

(n) srmr f ^ t  ^
% «rt mFrr *t *r Tift | ?

(«ftfinfT : (V) .147 I

(v) tftT (it) . fwft HWRR % 
rr Jrnsft frr f^ft tft *tt% 
% fa* vrthrrft sjt 11 tpt 

fjptft *  '5TTO7% STW *tt 
HHWH 3TTT U m  1TTW I 

Employment of Prisoners
5186. Shrl Dasaratha Deb:

Shrimati Ramdularl Sloha:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether it is a fact that some 

States have been engaging the pri
soners (convicted) in cons.ructlng 
bridges and roads and digging canals 
in India;

(b) if so. the names of the States 
that harve been utilising the prisoners 
in such manner; and

(c) whether any amenity or wages 
are given to the prisoners who are 
employed of such constructior, works 
outside the jail?

The Deputy Minister in the Minis
try of Home Affairs (Shri P. S Nas»- 
kar): (a) to (c). Information l> being 
collected and will be laid on the Table 
of the House.

Police Firing During 1962
5187. Shri Dasaratha Deb: Wili the 

Minister of Horn* Affairs be pVaxed 
to state:

(a) the number 0/ firing made by 
Police in the States in order to dis
perse crowds during the period from 
1962 to 1966 so far; ar̂ i

(b) the number of deaths due to 
those firing, Statewise?
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The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) and (b). The in
formation is being collected and will 
be laid on the Table of the House.

Central Assistance to Got-.
5188. Dr. Ram Manohar Lohia:

Shri Madhu Limaye:
Will the Minister of Home Affairs 

be pleased to state:

(a) the total amount given by the 
Centre to Goa as grant under the var
ious heads after the formation of the 
popular Government in Goa;

(b) whether any grants have lapsed 
on account of the delay by the Central 
Government in sanctioning the 
schemes;

(c) if so their total amount;
(d) whether any grants have lapsed 

on account of the delay by the local 
administration; and

(e) if so, their total amount to-iiate?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies In the Ministry of 
Defence (Shri Hathl): (a) The total 
sum given by the Centre to Cion as 
grants after the formation of popular 
Government is as follows:—

1963-64 (from 20.12.63 Rs. i,72,73>°oo
to 31-3-64)

1964-65 Rs 4,47,17.429
1965-66 Rs. 2,51,93,910
1966-67 (Ull 9-5-66) nil.

Total Rs. 8,71,84,339
(b) to (e). It has been repotte.1 by

the local Administration tha: an
amount of Rs. 47,889 had lapsed on 
account of delay in sanctioning 
schemas etc. by them. They have also 
attributed lapse of grants totalling 
Rs. 4.35.800 (about one-half per c e n t  

of the total grants paid)to delay? ir. 
sanctioning schemes etc. by the Cei; - 
tral Government but it has not been 
possible to varify the statement of the 
Local administration.

Division of U.P.
5189. Shri Maheswar Naik:

Shri Hukam Chand
Kachhavalya:

Shri Onkar Lai Berwa:
Shri Prakash Vir Shastri: 
Shri Bade:

Will the Minister of Home Affairs 
be pleased to state;

(a) whether his attention h«i; been 
drawn to a press report credited lo si- 
M.L.A. that he along with a number 
of his colleagues would press thr» gene
ral demand to divide the Uttar Pradesh 
State into Western and Eastern Uttar 
Pradesh in order to obviate the over
size of the State; and

(b) if so. Government's reaction in 
this regard?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies In the Ministry of De
fence (Shri Hathl): (a) Government 
have seen a report to the effect 
that a suggestion for the division of 
the State of Uttar Pradesh had been 
put forward recently by a member in 
the State Legislative Assembly.

(b) Government do not favour the 
suggestion.

Manufacture of Teleprinters
5190. Shri N. R. Laskar:

Shri Liladhar Kotoki:
Shri R. Barua:
Shri Maheswar Naik:

Will the Minister of Communica
tions be pleased to state:

(a) whether Government are col
laborating with some foreign country 
for the manufacture of teleprinters 
in India; and

(b) if so, with which country and 
the estimated cost of production with 
foreign exchange component thereof?

The Minister of State in the De
partment of Parliamentary Affair and 
Communications (Shri Jaganatha 
Rao). (a) and (hi. Yes. Sir. A Govern
ment C impanv by name Hindustan 
Teleprinters Limited, Madras was



*3847 Written Answers VAISAKHA 21, 1888 (SAKA) Written Answers 15848

set up in December, 1960 in collabo
ration with M/s. Ing. C. 
Olivetti & Co., S.P.A., Ivr* Itlay 
Ipr the manufacture of teleprinters 
.and ancillary equipment in India. The 
estimated capital cost of the factory 
under the original programme fixed 
for  the III Five Year Plan was Rs. 105 
lakhs, with a foreign exchange com
ponent of R. 83.35 lakhs. Subse
quently, in 1965, the Company 
launched upon an expansion pro
gramme and the capital cost thereof 
is Es. 152-89 lakh with a foreign ex
change component of Rs. 38.20 lakhs. 
The total capital cost of both the 
«ri£inal and expansion programmes 
will be Rs. 317.89 lakhs with foreign 
exchange component of Rs. 121.55 
M du.

ffU * *t fa r#  *  fcr

5191. *rft :
«ft TOW 1WW :

tot dtr *itft
f̂ TT fa  I

(*r) fa^TT ti\ fa jt % f a  *t 
infNr WFT TOT $ 0 T  $  iTTf,
1966 fafTT Tt ^̂ 1 farfTT TO 

%5T fTOT TOT ;

( « )  TOT |  f a  SfTOT f a ^

*t*tt TO-frotapr *rtr t^r*tt fa% 
hTwrt tfsff (^TTT *̂ TRF) f*T̂ t 

% frr yt <r<rcfar  TOft Tgt % ;

(»T) ft, ?ft if
%  fair TOT frUK nft t i t  srr 7jft $  ; 

TflT

( * )  tot ?m-7mFF

TO sftsr-̂ rnr F̂rfW’TT vt  *T t%t 
* ?

qftfirov wtr Tempi
K W f T )  : (V )  *  (<T). f t fT T *

fast fa^t % q5t wprrov^nn

TO Jjfa 1 2,800 *fteft 
n̂rnrr tot $ i tmrri if TOit 

•ft *ft? fa^TT fffTH T  fa^T ?wr y fa r  
fl^TrflsffaR VT^t TOft ^ t
fcft? fatfr tft 1 iR rrt %vr *rnl,
1966 flfT STOTT •ft :—

tf te f t z *
3R«rd 1966 9,308

1966 10,303

m i  1966 12,382

fwf^l % g^TT % fa it *T$, 1966

ti\c\ 13,500 2*T <3TW> f^TT
TOT | I

(«r) 3 ft .f r  I

Panel of Section Officers
5IAS. Shri Lahtan Choudhry:

Sb rl Yamttna f im <  Mandal:

Will the Minister of ^ome Affairs 
be pleased to state:

(a) whether for preparation of the 
panel for grade 1 of the C.S.S. issued 
in January, 1966 certain Section Offi
cers who were earlier not found fit 
for interview were also called later 
and whether some of them have been 
included in the panel;

(b) whether some of the Section 
Officers who hove not been included 
in the approved panel secured higher 
markg than those included in the 
panel; and

(c) if so, whether for maintaining 
efficiency, contentment in service and 
giving due recognition to merit, Gov
ernment propose to issue a supple
mentary panel cf such oARcrr* who 
securea higher positions?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shuklar): (a) Ah the 1 ist of 
officers to be called for interview was 
not given by the Selection Committee
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in one lot it would not be appropriate 
to conclude that persons whose names 
were included in the later batches 
had not been found fit earlier. Thus, 
even though a fact, it is of no relev
ance that some of the officers who 
were among the last to be interview
ed were included in the panel.

(b) The information asked for 
forms part of the confidential records 
of the Union Public Service Commis
sion and is not available with Gov
ernment.

(c) The panel for Grade I of the 
Central Secretariat Service which 
was issued in January last was pre
pared by the Selection Committee 
constituted in accordance with the 
Central Secretariat Service (Promo
tion to Grade I and Selection Grade) 
Regulations, 1964 after taking into 
account the merit of all the Officers 
concerned and had the approval of 
the Union Public Strvice Commission 
also. It is not proposed to issue any 
supplementary panel.

5 1 9 3 .  WfVTT #TWT : <nn

V77T fa* •

( f : )  f^rr $  fa  farart»T ^

sn^T % ?T^TR f^TT

q?t #t^rr sptstft fvrfwr $r

qrfv^tTR ^  %nrr

anfa % ?r^ff %
21 ttt^, 19(16 *rt <mr

fttt *r ftrwrfqRT arfar m n  
Trm if ?  n̂r̂ r ;

( * )  ?r,
«r ?

ffannr %
tto w fjw ): sjti

irmm Sr % 19 *rri
1 966 fTf rT̂TT *TT#*

% affa fPTt ^ 6 
fa îfqRT &
^  ^  TO $  1

(m) vmf *ft j jw  1 o 
^  ^  ^  ^  ^TfvWH % f̂ nTTfq̂ T 

<r*n «rta
*TT ^<TT Mi)d ^TT f  I firfVT 

Ĵ TFT f5J% %
5TRft 5RTT̂T if fafi5T*T

w t  ^ tt% if 48 firprrfrcT 
f̂t ijfa *rpjfar F̂t ijfa ^

*** % ir arT̂ r̂  A t^ctt ^  «ft t.

Traffic Congestion In Delhi 

5194. Shri Balmlkl: 
Shri D. C. Sharma:

Will the Minister of Home Affalis* 
be pleased to state:

(a) the steps taken to ease the con
gestion in Chandni CTiowk, Subzimandi 
and Choiwk Pahar Ganj, Choona Mandi 
as per recommendations of the Traffic 
Committee set up by his Ministry;

(b) the number of licenced and un
licenced rehris plying in these and un
present and their number when the 
Committee was set up; and

(c) the steps taken to keep the busy 
areas and bazars clear of such rehris?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidym- 
Charan Shukla): (a) to (c). A state
ment is laid on the Thble f f the House. 
iPlaced in Library. See No. LT-6200/ 
66]
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fcTO if WTO VIHHw

519 5. :

i f  :

3HTT Ij^-vnr ^  WcTT̂  fr«TT 
fr  :

( * )  fJH ^  *HT $ fa *TW *r 
1966 % ufara HMTIf it 5^:

wtu urarfcrr fa n  ^t̂ tt ;

(w ) «RT ^  ift t  fa 
vt^Ihh u*r*T7 fa fd' ’ xftx fa*TR 
#w t arm fa n  ^i^if ; fflr

(»t) irf* £f, ?ft ifr Ttv* *  f?rir 
vrr y*k*i faifr TO  ̂ ?

***rr*ra it ?wt

srffTTwi i?**ihh S wfprrwT
: ( * )  ir (»t ). t r fa  % 

irr»?T*r if *T*R -ifafa ^TT faTT^
*TC*TT I R T  ^TT v t i  ITF^fN^T ^  ^TUTT
w  1 ^ ft fiMld f*rft $ fa *rf,
1 966 % ?V h  t?.v err^nr vt ®ftorr 

1̂7 T t̂  ̂ 1 fi f«rf?r 5fN 
VT T?ff £, cTOT m^VPF fM T f)  Vt 
3TR*ft sfe *t*tt «fafd fftr fa rR  *n*rr 
« h ^  vr% frr f^hr i

Compulsory Primary EAuUton in 
Oriaa

5196. Shrl Ramachandra Ulaka: 
Shrl Dhuleshwar Meeiu:
Shrl Mohan Nayak:

The Minister of Education (Shri 
M. C. Cha*la): (a) No, Sir.

(b) Does not arise.

yrfhfi it ly-wrtantftu' w w

5197. TWTO 3̂ TfTT :

*T>ipr T O * :

WT fW T w t FTT
v t*) fa

( v )  3T>TT T M  if *FT T̂̂HT facT^
w^-iRfhrfW Tff $  ;

(sr) szn effort tprsr̂ i
ireftr if f̂ttt % Tftar
vt farflM JT̂ T̂ cTT St & ;

* ,_ ~
( *T) nfe ^t, eft 1HTTT <Ji|Vi TOT $ ;

( * )  1 9 6 6 -6 7  *  TR* %

fV?T* TT
iFcTTar t  ?

fWMT VWfWJT *  V W # t
ffN r^  n u m ^ )  . ( fr )  1—7— 19 g5 
wft Tftm *  mEzjfipr
^ « r  1

(w) ^  1

(»t) pr5ft vr ?rnf ff«»
‘3TT5f*S i$ fRir 1 9 6 4 -6 5  % ^VtPT 
508 0/— W * J^fxi fa r  ittt *  |

(^ )  ^ T T  n^ar T t KJ TKt ?  I

Will the Minister of Education be Laboratories In Orissa
pleased to state:

5199. Shrl Ramachandra Ulaka:
(a) whether Govemm^t of OriMa 8hri Dhnleshwar H m i :

approached the Central Government shr) Mohan N. rak:
for any additional help for develop
ment of compulsory primary education Will the Minister of Education be 
in S<ate du înp 196fi-«7; and pleased to state:

(b if so, Government’s reaction (a) whether any Research labora-
thereto? tones have been set up in Orissa State
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-4uring the Third Five Year Plan 
period;

(b) if so, whether any assistance has 
been given for the purpose to that 
State during the same period; and

(c) if so, the details thereof?

The Deputy Minister in the Ministry 
of Education (Sbrimati Soondaram 
Jtamachandran): (a'l Yes. Sir, a
Regional Research Laboratory has 
been set up at Bhubaneshwar

(b) No, Sir; the Laboratory has been 
set up by the Council of Scientific and 
Industrial Research.

(c) Does not arise.

Libraries in Orissa Receiving Central 
Assistance

5199. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:*
Shri Mohan Nayak:

Will the Minister of Education be 
pleased to state:

(a) the names of public libraries and 
sahool and college libraries in Orissa 
State which received financial assist
ance from the Central Government 
during 1965-66; and

(b) the amount proposed to be given 
for the same purpose during 1966-67?

The Deputy Minister in the Ministry 
Of Education (Shri Bhakt Darshan):
(a) and (b). A Statement giving the 
requisite information is laid down on 
the Table of the House. [Placed in 
Librr. . See No. LT-629'1/66].

Action against contact-men

5200. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be 
pleased to refer to the reply given to 
Starred Question No. 774 on the 22nd 
September, 1965 and state:

(a) whether any further action has 
sinco been taken in respect of the 
undesirable contact-men and women;

(b) if so, the details thereof?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b).
The names of undesirable contactmen 
and contactwomen have been intimat
ed to the Ministries and Departments 
concerned for such action as they may 
consider necessary.

Assets of Gazetted Officers

5201. Shri Kolia Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the assets and bank 
account of the Gazetted Officers, 
against whom action has been taken 
for corruption in 1964-65 were investi
gated;

(b) if so, the number of Officers 
whose assets were investigated;

(c) the number of Officers whose 
assets were found disproportionate to 
their justified income; and

(d) the action taken to recover the 
disproportionate assets and in case no 
action has been taken, the reasons 
therefor?

The Minister of State in the Minis
try of Home Affairs and Mia»ster of 
pefftnce SfttpMes in the Ministry of 
Defence (Shri Hathi): (n) o (d). 
Cases of 109 pazelted cllk^rs re
lating to allegations of ?isp opertio- 
nate assets were investigated by the 
Central Bureau of Investigation in 1964 
and in 1965. In 32 cases, allegations 
of disproportionate assets •>vue estab
lished. In 31 of these cases, regular 
departmental action has been recom
mended. One case is pending trial. 
There is no provision for recovery of 
disproportionate assets in departmen
tal proceedings. Ir court c£.r<>s. h o w 
ever, the court can impose a fine in 
addition to imprisonment.
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Increase in the Strength of G.BJ.
5202. Shri Kolla Venkaiah:

Shri M. N. Swamy:
Shri La xml Dass:

Will the Minister of Home Affairs 
“be pleased to state:

(a) the extent of increa^j in the 
-overall strength of the Central Bureau 
of Investigation during 1964 and 1965;

(b) whether all the posts are filled 
up;

(c) if not, the particulars of the 
posts left vacant; and

(d) the qualifications and require
ments for different posts?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) The
strength was increased by 553 posts in
1964 and by 830 posts in 1965.

(b) No, Sir.
(c) A statement *s laid >;u !•? Table 

of the House. [Placed in Library. See 
No. LT-G292/661.

(d) Copies of the relevant recruit
ment rules are given in Amvjxure II 
X)t the statement.

Reservation of Seats
5203. Shri Dasaratha Deb: Will the 

Minister of Education be pleased to
/:tate:

(a) whether it is a fact that certain 
seats for studying Three Year Course 
in Rural Services are reserved for the 
candidates from Tripura in some Insti
tutions in the country;

(b) if so, the number of seats re
served for each academic year and the 
location of the Institutions; and

(c) the number of tribal candidates 
from Tripura who have been sent 
uptill now for studying ine srii 
course?

The Minister of Education (Shri
M. C. Chagla): in) tr (c> According 
to available information, the Balwant

Vidyapeeth Rural Higher Institute, 
Bichpuri, Uttar Pradesh reserved mx 
seats for male candidates in 1961-G2 
and three seats for female candidates 
in 1962-63 from Tripura. But none of 
these seats was utilised.

However, the Jamia Rural Institute, 
New Delhi, which has no reserved 
seats for such purposes, has so far ad 
mitted eight tribal candidates for 
studying the said course.

Development of Tripuri Language

5204. Shri Dasaratha Deb: Will the 
Minister of Education be pleased to
state:

(a) whether any amount has been 
given to the Government of Tripura 
during the Third Plan period for 
developing the Tripuri Language 
spoken by the overwhelming majority 
of tribes of Tripura;

(b) if 89, the amount so far spent 
for that purpose; and

(c) the progress made in the work?
The Deputy Minister In the Ministry 

of Education (Shri Bhakt Darshan):
(a) Not so far, Sir,

(b) and (c). Do not arise.

Law Commission in Kerala
5205. Shri A. V. Raghavan: Will the 

Minister of Home Affairs be pleased to
state:

(a) whether a Law Commission has 
been appointed in Kerala;

(b) the reasons for not appointing a 
High Court Judge as Chairman of the 
Commission;

(c) whether the Advocate-General 
of Kerala was consulted to serve as a 
member of the Commission and, if so 
whether he refused to serve on the 
Commission on the ground of 1he in
ferior status of the Chairman; and

< (i - whether .1 is pruposed to address 
the Kerala High Court to spare a 
judge to head the Law Commission?



The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) Yes, Sir.

(b) No High Court Judge was avail
able for appo ntment as Chairman of 
the Commission.

(c) Yes, Sir. The reason given by 
the Advocate General for his inalbility 
to serve on the Commission was that 
he could not And the time.

(d) In view of the position stated at 
Ob) above it does not appear to be 
necessary to address the High Court.

Freedom Fighters
5206. Shri Tulsidas Jadav: Will the 

Minister of Home Affairs be pleased to 
state:

(a) the number of freedom fighters 
in the country who were imprisoned 
or detained in jail, at least for a period 
of five days or more;

Ob) the ways and means adopted by 
Government to help them up till now; 
and

(c) the number of those who have 
been helped by Government and the 
amount of help in kind given to them?

The Deputy Minister In the Minis
try of Home Affairs (Shri Vidya 
C ha ran Shukla): (a) No figures of
such persons are available.

(b) and (c). A Statement is laid on
the Table of the House. [Plowed in 
Library. See No. LT-6293/66].

Extension granted to Chairman. Board 
or Direct Taxes

5207. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Yashpai Singti:
Shri Bagrl:
Dr. Ram Manohar Lofeia:

Will thi> Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that on fhe 
2nd January, 1966 the Chairman of the

15857 Written Answers MAY 11

Board of Direct Taxes was granted an 
extension of servire for one year;

(b) if so, the reasons therefor;
(c) whether the above-mentioned 

Chairman was ever posted in Madras 
during his career; and

(d) if so, when, in what capacity and 
for how many years?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b).
The Chairman of the Central Board 
of Direct Taxes has been granted an 
extension of Service for a period of 
one year from 22nd January, 1966 in 
the public interest;

(c) and (d). During 1957-1958 he 
held the post of Commissioner of In
come Tax, Madras for the period from 
11th April, 1957 to 21st August, 1958.

Salaries of Lecturers in Delhi
5208. Shri Yashpal Singh: Will the 

Minister of Education be pleased to
state:

(a) whether his attention has been 
drawn to the report published in the 
Hindustan Times dated the 29th March, 
1966 that nearly 100 lecturers of the 
Delhi Administratior Coilopes will 
have to wait for over three months to 
draw their salaries; and

(b) if so, the action taken in the 
matter?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir; but the
report is not correct.

(b) Does not arise.
Dual functions of Officers in Delhi 

Administration
5209. Shri D. C. Sharma: Will the 

Minister of Home Affairs be pleased to 
state:

fa) whether it is a fact that the then 
acting Chief Secretary of Delhi had 
stated in a Press statement in July,
1965 that the Directors of various De
partments of Delhi Administration

, 1966 Written Answers 15858
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were ex-officio Secretaries of their 
Departments and because of this dual 
function, they could not devote them
selves to work either in the field or in 
the office and the Directors could cover 
up their lapses in their capacity as 
Secretaries;

(b) whether it is also a fact that 
the Delhi Administration has informed 
the Home Ministry that the then exist
ing arrangements in Education Direc
torate and other Departments of Delhi 
Administration were harmful because 
there was nobody to supervise the 
decisions of the Directors;

(c ) whether it is also a fact that 
since then separate Secretaries and 
Directors have been appointed for all 
the Departments of Delhi except for 
Educational Department;

(d) if so, what are the reasons that 
separate Secretary and Director have 
not been appointed in Education De
partment of Delhi; and

(e) the structural change, if any, 
■w hich Government are contemplating 
to bring the Education Department of 
Delhi in the near future?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) When two new
posts of Secretaries were sanctioned 
for the Delhi Administration in July,
1965, the Press sought a clarification. 
The Chief Secretary, Delhi Adminis
tration, explained that it was then pro
posed to curtail the arrangement of 
the Heads of Departments functioning 
as ex-officio Secretaries with a view to 
enable them to devote concentrated 
attention to their field duties. He had 
not issued any statement in this con
nection.

(b) No, Sir.
(c) No, Sir. Two Secretaries, the 

posts of whLh were sanctioned in 
July, 1965, were not expected to take 
o v e r  the work of all the departments. 
In addition to the Director of Educa
tion. some other heads of departments 
continue to be ex-officio Secretaries
e.g., the Housing Commissioner, the

Deputy Commissioner and the Chief 
Controller of Rationing.

(d) Does not arise.
(e) No structural changes are con

templated to be made in the Directo
rate of Education, Delhi Administra
tion.

Master Tara Singh’s Statement
5210. Shri D. C. Sharma: Will the 

Minister of Home Affairs be pleased to
state:

(a) whether his attention has been 
drawn to the statement made by Mas
ter Tiara Singh after his recent release 
that he was still in favour of right of 
self-determination for Sikhs and a 
direct-action programme or the pur
pose stands;

(b) if so, the reaction of GdVem- 
ment thereto; and

(c) the action taken or proposed to 
be taken in this regard?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathl): (a) Yes, Sir.

(b) and (c). The Government are 
keeping a wat.h over his activities.

Pay Seales In Manipur

M il. Shri Mahan* Kelshlng: Will 
the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact, as per 
recommendations of the Second Pay 
Commission, pay scales in Manipur are 
to be revised on the lines of the pay 
scales in Assam with retrospective 
effect from the 1st July, 1905;

(b) whether the revision of pay scale 
has since been completed and given 
effect to;

(c) the extra amount of expenditure 
incurred on this account; and

(d) whether any cases have been 
left out undecided and, if tc, when 
they will be decided?
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The Minister of State In the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathl): (a) and (b).
The Second Pay Commission had 
recommended that employees of the 
Government of Manipur should conti
nue to be remunerated at Assam rates. 
Recently the Government of Assam re
vised scales of pay of their employees 
with effect from 1st April, 1964. The 
Government of India have therefore 
also revised the scales of pay of Mani
pur employees (except for a few posts) 
with effect from the same date.

(c) Rupees Sixty two lakhs, forty 
thousand, five hundred and twenty five 
(Rs. 6240525).

(d) There are a few posts the scales 
of pay of which are still to be revised. 
Proposals in regard to these are being 
examined in consultation with the 
Government of Manipur and the Gov
ernment of Assam and will be finalised 
as early as possible.
Disposal of Appeals of Government 

Employees
5212. Shri Y&shpal Singti 

Shri W&rior:
Shri Hnkam Chand 

Kachhavaiya:
ShrtMafirya:
Shri Kriohnapal Slnfh:
Shri Indrajtt Gttpta:

Will the Minister of Home Affairs 
be pleased to state:

(a) the maximum period within 
*toich the appeal of an aggrieved 
Government servant" must be finally 
disposed of; and

(b) whether any punishment could 
be enforced during the pendency of 
any undecided appeal case?

A e  Deputy Minister in the Minis
try of Home Affairs (Shri Vldya 
Charan Shukla): (a) No time limit
has been prescribed for disposal of 
appeals.

(b) Yes, Sir. Punishment imposed 
continues to be in force till a decision 
is taken on the appeal.

Shortage of Science Teachers

5213. Shri Dhnleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 161 on the 23rd 
February, 1966 and state:

(a) whether the report of the expert 
committee set up to go into the shor
tage of Science Teachers and to sug
gest special short term and long term 
measures to meet the shortage has 
since been received; and

(b) if so, the decision taken thereon?
The Minister of Education (Shri 

M. C. Chagla): (a) Yes, Sir.
(b) Discussions are being held with 

selected universities about starting the 
new programme of training science 
teachers.
Military Science in Universities and 

Colleges

5214. Shri Dhnleshwar Meena:
Shri Ramachandra Ulaka:
Shri Haii Vishnu Kamath:

Will the Minister of Education be 
pleased to refer to the reply given 
to Starred Question No. 168 on the 
23rd February, 1966 and state:

(a) whether the question of intro
ducing Military Science as a course 
of study in Universities and Colleges 
has since been considered by the
University Grants Commission; and

(b) if so, the details thereof?
The Minister of Education (Shri 

M. C. Chagla): (a) and (b). The
Review Committee on Military
Science set up by the University 
Grants Commission to consider the 
question of introducing and develop
ing Military Science as a course of 
study in Universities and Colleges
has since submitted its report which 
was considered by the Commission 
at its meeting held on 5-5-1966. The 
Commission resolved that the re
commendations of the Review Com*-
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mittee might be referred, in the 
first place, to the Inter-University 
Board for their comments

Technical Institute in Punjab
5215. Shri Daljit Singh: Will the

Minister of Education be pleased to 
state;

(a) the amount given to each 
Technical Institute in Punjab for 
merit-cum-means Scholarships dur
ing 1965-66; and

(b) the amount proposed to be 
given to that State during 1966-87 
for the same purpose?

The Minister of Education (Shri M. 
C. Chagla): (a) and (b) A state
ment giving the information is laid 
on the table of the House. (Placed 
in Library. See No. LT-8294/66).

Financial Assistance to Punjab for 
Merit Scholarships

5216. Shri Daljit Singh: Will the
Minister of Education be pleased to 
state,-

(a) the amount of financial assist
ance given to the Punjab Govern
ment for the grant of merit scholar
ships to poor students to continue 
their University education during 
1965-66 under the National Scholar
ship Scheme; and

(b) the amount actually spent by 
the State Government out of the 
same?

The Deputy Minister in the Minis
try of Education (Shrimatl Sounda- 
rkm Ramachandran): (a) Rs. 4,75,000.

(b) Rs. 4,66,052.50.

Postal Services in Punjab
5217. Shri Daljit Singh: Will the

Minister of Communications be 
pleased to state;

(a) the number of villages covered 
by Postal services in Punjab till the 
end of March, 1966; and

(b) the number of villages pro
posed to be covered by Postal ser
vices in that State during 1966-67?

The Minister of State in the De
partment of Paiiiamentarv Affairs- 
and Communications (Shri Jagana-
tha Rao): (a) All the 30793 villages 
are served through either the 5122 
Post Offices or village Postmen.

(b) 203 more Post Offices are pro
posed to be opened during 1966-67.

Light Diesel Oil for Maharashtra

5218. Shri D. S. Pa til: Will the
Minister of Petroleum and Cheml* 
cals be pleased to refer to the reply 
given to Starred Question No. 878 on 
the 30th March, 1966 and state;

(a) the supply plan in respect of 
light diesel oil for the period from 
December, 1965 to March, 1966 and- 
the quota fixed f°r Maharashtra for 
the above period;.

(b) the actual supplies made dur
ing the above period; and

(c) the requirements of Maharash
tra in respect of light diesel oil for 
present agriculture crops?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) and
(b). During the 4 month's December, 
65 to March, 66, the monthly LDO 
quota for Maharashtra averaged 
19375 tonnes. The actual suppllts 
during this period averaged 15,497 
tonnes per month. During April, 66, 
Oil Companies were asked to supply 
additional 3,500 tonnes LDO, to meet 
the shortfall of March, 66.

(c) Since the Rabi season is over, 
the demand for Light Diesel Oil for 
ag’ricuftunal purposes should came 
down considerably. For May, 66, an 
allocation of 14,000 tonnes has been 
planned.
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tOTf'fa Ttl, fawft
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aft wi :
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• TOTt % U*Ĵ TR ftlH*. *T̂T fa n
'3TRTTrr <t*tt fascft if trfa % w w O v  
vfev^*T, fWTCT cTasTT fHM<£M 3?t qtlRi 
% iTeft̂ T f’PTTRr 3rrw 1 f^ra% 
f̂ RTOT 1 97 % «rft*T «ft <fto afto

%■ sftft̂ T *  3WT if 2 3 -3 -1 9 6 1
*t̂ t %■ snrr-ra^r <r  t% fvrrw if

fo rr to t  «tt 1 ? t*r Trf^nFT ^ r  ^ r-  
fTO*ff ^  ^TT^sff % ?P|STR fa^facT
rwrz'f <r  ftn rW  wrt ?rj?rf?r ^t 

1

(*r) *nnPT sft ^ t r  i

( * )  *rfa ?rfsnre<JT ?rfafTO*T % 
Htffa 13 TORR, 195 9 T t  STRfNv 
wfa^rrr % qr̂ TcT far* ^  f^ rM
% f?T^ 'TTf Sf%^T ^T rf?TT 1*T

% TT3T ^  f%tT f^Tfoff %
Vfo cTTT t̂TRcT ^ f f  % if

^t»n 1 ^rqfr^r ecr^ if
TST -̂ fTT <JT Sif^FT ^ t
Tffw  3RTRT ^  f  I v fq  vfuq^q 
qfuf^ro»T % * r jfTR  ^t s r f^ R  frr 
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^ JRrrftRT *T*ft
i f e f l  fT 7 *T$, 1965 ¥T
WV 1962 % T̂TRf fHUHl* %
WrfhT 21 fa?TRT, 1 965 ^Tlft

jjt̂ t s in  fcnn
* R T  WT I

(w )  vft* (*t). % qf^Tm-
WPT 7 wf, 1965 % «nr Mfcnft
« r  *TTcT if fafaz I  I W  'Tf^T 
% WRcT srtvr qr wnft ?nrr^

fa ^ ir  ^  f  i m  f«r^ft *ft
^  yXVTT *T 3TRT
«irf 1

NEFA Headquarters
501. Shri Rishang Keishing:

Shri Prakash Vir Sbastii:
Shri David Munznl:
Shri Sham Lai Saraf:
Dr. M. S. Aney:

Will the Minister of Home Affairs 
t e  pleased to refer to the reply given 
to Unstarred Question No. 1100 on 
the 4th March, 1980 regarding the 
location of NEFA Headquarters and

fa) whether any further action has 
been taken on the proposal;

(b) if so, the details thereof; and
(c) if no action has been taken, the 

iw rw n therefor?
The Minister of State in the Ministry 

o f  Home Affairs and Minister of Dc- 
t e e  Supplies in the Ministry of 
■tfence (Shri Hathl): (u> to (<).
Originally the NEFA Commissioner’’* 
afloe was proposed to be shifted to 
fte  interior of NEFA. The post of 
Oommissioner was, however, abolish
ed in 1963 and his office amalgamated 
with that of the Adviser to the Go
vernor of Assam. As the Governor is 
mponsible for the administration of 
I f f  A and is stationed at Shillong, it 
conduces to efficiency if the NEFA 
Secretariat including the Adviser who is 
Ma principal Secretary should also be 
at Shillong. Furthermore there is no 
•tt(A i) LS—5.

place inside NEFA which is at pre
sent more accessible to various Dis
tricts than Shillong. Taking all these 
factors into consideration it is propo
sed not to disturb the existing 
arrangements.

Committees headed by Shri Ravindra 
Nath, M.L.C. (Punjab)

5222. Shri Hart Vishnu Kamath:
Will the Minister of Home Affairs be 
pleased to state:

(a) whether his attention has been 
drawn to a report published in the 
‘Hindustan Times’ dated the 31st 
March, 1966, page 5 regarding one 
Shri Ravindra Nath;

(b) whether he is a member of seve
ral committees functioning under the 
aegis of the Minister of Commerce 
and|or other Ministers;

(c) whether in view of the serious 
allegations against him contained in 
the aforementioned report, Govern
ment propose to terminate his mem
bership of the Committees referred 
to in part (b) above; and

(d) if not, the reasons therefor?

The Minister of State in the Minis
try of Home Affairs and Minister ef 
Defence Supplies in the Ministry at 
Defence (Shri Hathi): (a) Yes, Sir.

(b) to (d). The information is be
ing collected and will be laid on the 
Table of the House.

rflw  wwt

52 2 3. j
FT :

vrr tftr wfim ^
f*T ftr :

( f » )  WT *RVTT VT 6JTT*T ST?TT 
% fNVFPt 4 1966 %
«w h k  to if JWTftrr
isr ihitwr %frr fcnwi w  $
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*nrr $ fa  f n̂rt
*  *Tn* 186ffffT#VTT

(«r) Jifc t̂, ?fr s s  * fc n t  
j t  fcnfr «rtt vr^rrft 5̂t >r£
t  ?

frflfw w  iftr rm ** wnft (4 t  
m d m ) : (*f) tft ft i

(^ )  TT̂ T 9XVR Hl*H
WTfT *RT I

Pott of Procurator-Geucral

MM. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether the desirability of 
appointing a Procurator-General in 
India on the Soviet pattern has been 
considered to ensure that the laws 
are correctly implemented and the 
interests of the people safeguarded; 
and

(b) if so, the result thereof?

The Deputy Minister in the Ministry 
of Home Affairs (Shri Vidya Charan 
Shokla): (a) and (b). Not specifically, 
Sir. But the whole question of institu
tional arrangements for redress of 
citizens' grievances is now tc be con
sidered by the Administrative Reforms 
Commission.

Revised Pay Scales

8225. Shri 8. Kandappan: Will the 
Minister of Eduestkte be pleased to 
state:

(a) the names of the States that 
have not accepted the revised pay 
scales of College and University 
Teachers recommended by the Uni
versity Grants Commission and adop
ted by the Central Government;

(b) the reasons for not aeoepting 
them; and

(c) the steps taken to implement 
the revised scales?

The Minister of Education (Shri M. 
C. Chagla): (a) (c). The Govern
ment of India ad.lrc^sed j 1'. the 
Governments on the 7th April, 19 
ascertain from them if they 
participate in the scheme of upgrad
ing the salary-scales of University 
and College Teachers and bear 20% 
of the expenditure involved in thft 
upgrading of the salary scales on tftft 
condition that the private colleges in 
the States will not be asked to bear 
any financial responsibility and the 
State Governments would take ewHET 
the entire liability at the end o f the 
five-year period. So far, only the 
Government of West Bengal has 
agreed to participate in the scheme. 
The Governments of Punjab and 
Kerala have sought certain clarifica
tions. Replies from other State Go
vernments are awaited.

Shops far Repatriates from B srss

5226. Shri N. R.
Shri Liladhar fcotokl:

Will the Minister of 
Employment and Rehabllitatio* ha 
pleased to refer to the news Mesa 
published in the 'Hindustan Time^ 
the 4th April, 1966 at page 6 under An 
heading *Relief steps for Burma B»- 
patriates’ and state:

(a) whether it is a fact that Gov
ernment have sanctioned Rs. fiJB 
lakhs to Madras Government for 
construction of shops, stalls and fiats 
for the repatriates from Burma;

(b) whether any amount has boon 
sanctioned to the Delhi State for the 
construction of shops, stalls and fisb 
for the repatriates who have come %a 
Delhi; and

(c) if the reply to part (b) 
be in the affirmative, when 
sohsme will materialise?

Tbe Deputy Minister la tfce I  
tty *
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Rehabilitation (Shri D. B. Chavan):
(a) A Sum of Ha. 9.53 lakhs has 
been sanctioned to Madras Govern
ment for construction of shops and 
•tails for Burma repatriates.

(b) N* Sir.
(c) Does not arise.

Code of Cenduet for Officials
8238. Skrtmati Ramdularl Sinha:

Will the Minister of Hone Affaln be 
pleased to state:

(a) whether any code of conduct 
tor Legislators and Officials has 
been evolved to regulate their deal
ings with each other; and

(t») if so, the details thereof?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Attention of
the hon. Member is Invited to the 
answer given to Starred Question 
Jio. 1606, in the Lok Sabha to-day.

Fuel Research Institute
5289. Shrimatl Ramdulari Sinha:

Will the Minister of Education be 
pleased to state:

(a) the names of The fuel Research 
Institutes in the country and the pro
gress made so far in the research work 
by each of these institutes;

(b) whether any at the research 
institutes has developed a new ferti
lizer; and

(c) if so, the details thereof?

Ihe Deputy Minister In the Minis
try of Education (Shrimatl Sonnda- 
ram Bamacbandran): (a) There is
only one fuel Research Institute, so 
called, namely, the Central Fuel Re
search Institute at Jealgona. Infor
mation regarding the progress made 
by {his institute in research work is 
given in the statement laid on the 
Table of the House. [Placed in Lib
rary. See No. LT-6296/66].

(b) and (c). The Central Fuel Re
march Institute has prepared a feftili-

zer-cum-soii conditioner based on low 
grade coal. The process involves 
simultaneous production of humic 
acid by oxidation of coal and fixation 
of nitrogen in the humic acid. The 
Institute has built a pilot plant which 
can produce approximately U tons of 
coal fertilizer per day and the pro
duct is being supplied for trials at 
various centres. Encouraging results 
arc reported to have been obtained 
from the experiments on paddy and 
wheat at Dhanbad and Hazaribagh. 
The results of the experiments con
ducted at certain other centres are 
likely to be available next year.

Conference 0!  Scientist and Industria
lists held In Delhi in December 1986

fittL Shri Ramachandra Ulaka: 
Shri Dhnleshwar Meena:

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 298 on the 2nd 
March, 1966 and state:

(a) whether Government have re
ceived the final recommendations of 
the Conference of the Scientists and 
Industrialists held in Delhi in Decem
ber, 1965;

(b) if so, the broad features thereof; 
and

ic) the decision taken by Govern
ment thereon?

Hie Minister of Education (Shri 
M. C. Chagla): fa) Yes, Sir.

(b) The recommendations have been 
published in the form of a book, 
namely: "First Get-Together of Re
search and Ihdustry—Recommenda
tions” , a copy of which is available 
in the Library of Parliament and may 
be broadly classified as under:—

(i) General recommendations per
taining to Research and 
Development Policies;

(ii) Technical recommendations; and
(iii) Items of Research and 

Development work to be taken 
up on high priority basis.
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(c) The general and technical 
recommendations have been referred 
to the respective Ministries and Insti
tutions for scrutiny and implemen
tation. For implementing high 
priority national research projects, 
details have been invited for studying 
financial implications and assessing 
the extent of additional resources re
quired outside the available budgets.

Vigyan Mandlrs in Punjab

5232. Shri Daljit Singh: Will the 
Minister of Education be pleased to 
state:

(a) whether any Vigyan Mandirs 
are proposed to be set up in Punjab 
State during 1966-67; and

(b) if so, the details thereof and the 
;issistnnce to be given to the State 
Government for the purpose during 
the same period?

The Deputy Minister in the Minis
try of Education (Shrimatl Soundaram 
Ramachandran): (a) and (b). The 
administrative control of Vigyan 
Mandirs having been transferred to 
the State Governments, it is now the 
responsibility of the State Govern
ments to set up new Vigyan Mandirs. 
The Government of Punjab propose to 
establish one Vigyan Mandir every 
year during the Fourth Plan period 
provided the scheme is treated as a 
Centrally sponsored scheme on cent 
per cent basis in the next three Rve 
Year Plans. The question of pattern 
of Central financial assistance to the 
State Governments for the setting up 
of Vigyan Mandirs during the Fourth 
Plan period is under consideration.

Judges in the Andhra Pradesh 
High Court

52S3. Shri Llnga Reddy: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of vacancies in the 
strength of the judges of the Andhra 
Pradesh High Court;

(b) whether arrears of cases ac- 
accumulated as the present judges are 
not in a position to cope with day to 
day accumulation of work;

(c) the reasons for not flllmg up 
the vacancies so far; and

(d) when the vacancies are proposed 
to be filled upT

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies In the Ministry of 
Defence (Shri Hathi): (a) One Perma
nent Judge and two Additional Judges.

(b) to (d). Considering the volume 
of work involved in the Andhra Pra
desh High Court two posts of Ad
ditional Judges have been sanctioned 
recently and appointment against 
these posts as well as the permanent 
vacancy will be made shortly.

Pension to the Descendants of Veera- 
pandia Katta Bomman

5234. Shri M. P. Swamy:
Shri Kaninatha Dorai:
Shri Arunachalam:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the pension paid by 
Government to the descendants of 
Veerapandia Katta Bomman, the 
earliest and formost freedom fighter 
in Tamilnad (Madras State) has been 
stopped;

(b) if so, since when it has been 
stopped; and

(c) the reasons therefor?
The Minister of State in the Minis

try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) to (c). The 
political pension sanctioned by the 
erstwhile British Government was 
given on compassionate grounds for 
the life time of Shri Subramania 
Durai the last descendant of Veerap
andia Katta Bomman. The pension 
terminated on the demise of the pen
sioner with effect from 1st June, 1958.

Charge a Kanpur Bittiness-

5235. Shri Dhuleshwar Meeaa:
Shri Ramachandra Ulaka:

Will the Minister of Horn* Affate 
be pleased to refer to the reply gives
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to Starred Question No. 432 on the 
•th March, 1966 and state:

(a) whether the investigations 
against the Kanpur businessman on 
the charge of supplying corrugated 
sheets to Pakistan have since been 
completed; and

(b) if so, the findings thereof?

The Minister of State In the Minis
try of Home Affairs and Minister of 
Defence Supplies In the Ministry of 
Defence (Shri Hathl): (a) and (b). 
The investigation has been completed 
and the case is now under legal 
scrutiny.

Hr w r m  tar

52 36. *tt i f  :
«ft j v *  t o  :

wft fTO
far :

(^ ) vfi ^ flTTR
nfciR+ci

TT f̂f ir VFTm taff TT f t̂TTT
% frnt W* T t̂ t  ;

( ^ ) *lf<5 fTT, ?ft 'dĤ I THT W  cTV 
HK«T ^f*TT ;

(»T) «RT ^  ift X*  $ f*  H  
tajt ^ TFT trf T̂Ttrt VT
tcR  ^ f t  % ft tit

( ■̂) ?nrr
IjfaETPT % VJT TT -̂
fT# *t $ ?

«FvrFm 8f 
J© fnWT): ( * )  ?TTT ( * ) .  ar̂ RTR- 
Hr JTC3PT fa-qUltTh $ I

(*t) tT̂ T (^ ). v^rrer tart % 
ft  f  : vrvrer ?rrr srftrerir

%f\T ^TT^T I <T*TT

srfw%rn w ps  % ^vrfvTF
sr^t ^  1 s to t  w^Mnnr 

ft  tit x  #?rr tht tii sffcrr I  1
VnJ % ti£t cTfT %■ fffjft  % UTOTT
*rc ^  i t r ^ t  *m r frxrr arrrrr | i 
^vtrpt w»«-fcf % vnN^rfvf vt 
y « i ^  % utott t t  *TTfa*r sr  nmnft
■Ft *T*ft $ I xT f̂ ^nft ^  ^A-
vrfbrt % ^ rr <r*rr *jf yc^Toi

*t ftfl fT% ITH^IT
ir  5^ TT WT?7TT 3TORT JT̂ jf $t*TT I

jrfnnr f5nmw

52 37. « f t f f  :
tft W R  .*

w t ftrorr *r?ft wft v n
:

( v )  f*rr JTf J ftr ?Tt̂ t * 
fkw nr % UWIM f̂ IRT y »

( v )  *m tit ^  ^ fwr irfbrr 
VFrm vti ^ ^t #  f f v r n -vt 
5 ^  W  ^  irr^r sn r̂ frr 
^ ;

(»r) wn »rar ?ft  ̂ v i  ^
® r^rrw f % fm>t «rw?t 7^t 

t  ^  «pf«rm r qr v^f^r ^rrr

(^ ) *rff ifr, ?rt f t  > n ro ^ ffT 
^t *rf  ̂ ?

ftw rv ^ t  (<ft^o f o  mrwr) :
(*f) f ^ f t  ?niT f^ n r ^  ^ r t  s tttt 
ffi | fv  15—7-65 ^ f t  ^t VflTnft 
T tv t  f ^ j  ^nnr 
% f?nr t^ t J  1

(w ) ^RT «Ft T t̂ If I

(«r).
% ^ «̂iai*i irtr *hc-nfT*nft, VB*rrrFf
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% tfP* <7T*T anr^rr,
^TT WVTrl 4  ?TRfHRT ffTVT^ 

SRFSTf % f^ 4  JTT'cT ffftft 
f  fft znrtt % *t*tt wrwf^rr
irflPFTfW JTTT W W *

I
Indiscipline unonc students

52S8. Shri Dhuleahwar Msena:
'  Shri Ramachandra. Ulaka:

Shri D. C. Sharma:
Will the Minister of Education be 

pleased to refer to the reply given to 
Starred Question No. 439 on the 9th 
March, 1966 and state:

(a) whether the report of the Com
mittee which has been set up by the 
University Grants Commission to study 
about the indiscipline among students 
has since been received by Govern
ment;
* (b) if so, the recommendations
thereof; and

(c) the decision taken by Govern
ment thereon?

The Minister of Education (Shri 
M. C. Chagla): (a) No, Sir.

(b) and (c). Do not arise.

M M nr Relics of Shri Guru Gobind 
Singh Sahib

5239. Shri Daljit Singh: Will the 
Minister of Education be pleased to 
state:

(a) whether it is a fact that on 11th 
December, 1965 the Indian High Com
missioner, issued an appeal to mus
eums nnd private collectors in U.K. to 
help locate four other missing articles 
in a set of nine weapons that belong
ed to Guru Gobind Singh Sahib viz.. 
the Guru Sahib’s Sword, Plume, 
Lance and a quoit; and

(b) if so. the result thereof?
The Deputy Minister in the Minis

try of Education (Shri Bhakt
Danhan): (a) and (b). The informa
tion is being collected and will be

laid on the Table of tbs House in due
course. ,

H  VT TOT
W RT

52 4 0. ^  vhFTT WW i w  :

:

fa  :

(v )  *rr *rar $ f t  8 *r#w,
1966 WT,

TRTTcT T h N t qfalH TT ^  ytff 

tst  jttt Tnrr *tjjt «rr ;

(^■) irt, <ft «<Pw v t

%  *Tt̂ r T5T J1TT TTTT TOT ;

(»r) w  *tt «tt ?

ijff-ffftf 3  * * * * *  («ft
f*ITT WT*T ^ m )  : (*») ŝft ^T,

6 STfa f*RT «TT 5? 8 1 966
Vt. I

(w ) w  %
% i s  m

fa r̂r *rr 1

(̂ T) R̂" % 57TT +1 ̂
^TRii «TT I

Yivekanand Memorial at Kanya 
Kumart

5241. Shri Kindar Lai:
Shri Vishwa Nath Pandey:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that Govern
ment have considered the request of 
the Committee of the Vivekanand 
Memorial Society to give financial aid 
for Vivekanand Memorial which will 
be erected at Kanya Kumari;
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(b) if so, the total amount of the 
faancial aid given by Government;

(r) if not, the reasons therefor?

The Deputy Minister in the Ministry 
o f  Education (Shri Bhakt Darshan):
<•) Not so far, Sir. '

(b) and (c). Do not arise.

V b» in OodswM of Oriental Timber 
Corporation (P) Ltd. Bombay 

1342. Shri S. M. Hanerjee:
Shri Chandak;
Shri B. S. Tlwary:
<Shri Hukam Chand Kaehha- 

vaiya:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether the investigation into 

the causes of the fire tha\J>roke out in 
the godowns of the Oriental Timber 
Corporation (P) Ltd; Bombay on the 
1st M ay, 1964 and thereby claiming a 
loss of Rs. 17,44,022-40 was conducted 
by the Bombay C. I. D. in collaboration 
with the Central Bureau of Investi
gations;

(b) whether a case of arson and 
other cognizable offences under sections 
43«. 477A, 409, 420 of the Indian Pfenal 
Code has been registered;

(c) if so, the progress made so far; 
and

(d) if the answer to part (b) above 
be in the negative, the reasons there
for?

The Deputy Minister in the Ministry 
•f Home Affairs (Shri Vldya Charan 
Shukla): (a) The enquiry into the
causes of this fire was conducted by 
the Bombay C.I.D. The Central Bureau 
of Investigation did not collaborate 
with the Bombay C.I.D. in the investi
gation of this case.

(b) No. Sir.
(c) Does not arise.

(d) Hie result of the enquiry ota- 
ducted by the Bombay CJ.D, indicated 
that the Are was in all probability 
accidental.
Beetrietions tor admlastOB to UJP.8.0.

Examinations
m 3. Shri p. d . Mantrl;

Shri Kamble:
Will the Minister of Hone Affairs 

be pleased to state:
(a) whether the Government had 

imposed restrictions on Central Gov- 
vwrnment employees in the matter of 
admissions to com pete tive examina
tions held by LLP.S.C. and that the 
permission for appearing in higher 
eoiaminetions were not given even to 
those ysrho were on probationary Train
ing from 1955 to 1958;

(b) whether the restrictions are still 
operative;

(c) whether it is a fact that some of 
the Class I Government employees had 
to resign due to denial of permissions 
to examination, if so, the number of 
such persons and the details of their 
services; and

(d) whether Government propose 
to utilise the service of those persons?

The Deputy Minister in the Ministry 
of Home Affain (Shri VMya Charan 
Shukla): (a) Yes. Sir.

(b) Except in regard to ccrtain 
categories, the restrictions were re
moved on 9th December, 1958.

(c) Information is being collected, 
and will be laid on the Table of the 
Sabha.

(d) It has been decided not to reopen 
cases which had been decided prior to 
the issue of orders removing the 
restrictions.

Misuse of Humayun’s Tomb
5244. Shri Shree Narayan Das: Will 

the Minister of Home Affairs be pleas
ed to state:
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(a) whether Government’s attention 
lias been drawn to the report by a

. Staff Reporter of the Times of India 
' dated the 13th April, 1966 published 
on page 3 under the heading "A Monu
ment is now Hiding Place for Crimi
nals” ;

(b) if so, whether any inquiry has 
been made as to how far facts narra
ted in that report are correct; and

(c) the steps so far taken in this 
regard?

The Deputy Minister Id the Ministry 
•f Home Affairs (Shri Vidya Charan 
Shukla): (a) Yes, Sir.

(b) A statement is laid on the Table 
of the House. [Placed in Library. See 
No. LT-6296/66].

(c) Patrolling by plain clothed and 
uniformed police has been enforced in 
and around the tomb, especially to
wards dusk.

5245 . fw*n? srctr* : * t t  
Tl-VW tit fiTT far :

1947 t  *RVTT %

13TJT: *PTT *ft ;

( * )  m3, 1966 3f 
trt  tfsm tit ?

fain yvx) : (v)  ( * ) .

^ n r  fcsfa  ^  Piidl
^  1948^ <T^t^imfhTVtftniTf[W  
M (. ftrT ^ b̂t t*i •wft

fcftt  3f -<wqfdd tfk  4KMMfcW 
if sfht ^ f w

’Tfpft ^»TT 5ft 5JT»rT ^
3 0 -6 -1 9 5 7  *?T | fa

%ctt *rnffr fvfti if £ i

JTT̂ -, 1966 ^*11

W^PWcTO ^RVRt, 31 *TT*, 1963 
% if ^ I 31 *TT*, 1964 ^

f[ I »ft% fiA
f^TTW if <RXVrft if TRf-

TfacT «TVt trrnsnrf̂ cT snhrrf^ft 
itffa 3*1% V̂ TRT ^  m̂V i 30—6“  
1957, 3 1 -3 -1 9 6 3  iftr 3 1 -3 
1964 (irafoPT) % fa n  * w

t  > -

qfr*rg*TT m qfaa
urnrrfa^Jj vfevRt 

irrrsprf^r irfs- 
>̂iR4li r ^-

___  TTcT

3 0 -6 -1 957  29661 1743909 1: S9>
3 1 -3 -1 9 6 3  33381 2167256 K6S
3 1 -3 - 1964 36896 2336196 1:65

(vrf^nr)
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Waie Board for Sanitary Worken

5246. Shri S. M. Banerjee:
- Shri Mohammad Elias:

Shri Indrajit Gupta:
Shri Bata Singh:
Shri Daji:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleased 
to state:

(a) whether Government propose to 
set up a Wage Board for the sanitary 
workers in th Country; and

(b) if so, when a final decision will 
be taken in this regard?

The Minister of Labour, Employment 
and Rehabilitation (Shri Jagjivan 
Bam): (a) and (b). At present there 
Is no proposal to set up a Wage Board 
for the sanitary workers.

Noon maty Refinery
5247. Shri R. Barua: Will the Minis

ter of Petroleum and Chemicals) be 
pleased to state:

(a) whether investigation about the 
expansion of Noonmaty refinery has 
been completed;

(b) if so, the result thereof; and
(c) If the reply to part (a) above be 

in the negative, the reasons for delay?
%

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) Not
yet.

(b) and (c). The problems of under 
recoveries of rail freight Central Sales 
tax and the disposal of furnace oil, 
likely to arise as a result of expansion 
of the refinery are under examination 
in consultation with the Government 
of Assam.

^ w¥pff vt

52 4 8- wt :
vGfwriT •

til*  fa  :

( v )  frgT O T T O *
c(#f qrfiR m  *  firsrt̂ t fa it  

Sr mi*
iftx tffrTT % <nr m  *T̂  ;

( * )  *RVfT
STP?T $ ;

(»r) # qrNf sprtr m  w q- fr*r 
W R  ?  ;

™  ^  *nr ft fa

% jfr^ n r  #  % f a

^TXWR VT f̂ HTT | iflr 3 ^  j f w  
* r  fen  $ ; xftt

( * )  $r, ?fr *n*nr % pr
% vphrr^t tit $ ?

*WTWT $  m j
HfiiTMT Wfivni ilf wmiw  ar̂ V
(«rt|n*t) : ( * )  $  (»r).
% f t  ^ t t  tit r̂rffT t t t t  ?&

^  £  £fa r f i  i

(* )  w tvr %■ «rm ̂ rf ^rrr
*

(* )  STVT 'SAoi I

Employees union in Jayanti Shipping 
Company

5249. Shri Bade:
Shri Hukam Chand: 

Kachhavalya:

Will the Minister of Labour, Em* 
ployment and Rehabilitation be
pleased to state:

(a) whether Government are aware 
that the employees union of Jayanti



15885 Written Answers MAY 11, 1966 Written Answers

Shipping Company, Delhi Office is 
lacing serious difficulties, as gome of 
its members are being vitimised and 
pressurised in various ways to give 
up their association with the Union; 
and

(b) if so, the action taken by 
Government in this regard?

The Minister of Labour, Employment 
and Rehabilitation (Shri J**Jivan 
Ram): (a) The union has not made 
such complaint to the Labour Com
missioner, Delhi.

(b) Does not arise.

fcm w fai f rrrr ft jttpt fft n f 
utrrom

52 50- WWfT :

far :

( t )  1 *T^ ̂  f*F ^ T ^ T T  ft

T̂TTT ^ f*F% *TTft ^ m̂ ii 
vft <TTT?r % fâ WTT % *TTfa*

(W )  srff fit, fit *1 *♦!< % 5R*TR 

% w  r̂nTfTT sR*rrfftrr Trfpr 
w r f: ; sftr

(»t) * r » ^ r  it *ptt +nr*i7t

*tf t ?

Hi TTnar-fwft rwt
Vftm*T KMIWM ft ffftfrWT tfwft
(«ft : (wr) (IT). **

*TT *T<2R ft WrTRT SRf̂ TrT
Sff^- ft ^TT I

H ^ l O  ftWT if W T  IffPTT *fW  

52 51. lAmft ^ T T * r  WTWWT :
w t  Jjf-frrt' ftrft wrrrft f*rr 

f r  :

(V )  «RT fr t ft  «jf<RT 

STVTTt ftfT ft fa*TT 5TT fr ftNt

*r?*j f f in  *nrr i t  ; trtr

(sr) irff f t ,  ?ft w w  ijft fowft

i f *  WTWJTt ft̂ TT ft t  ?

ft ^nhft 
fn n  q m )  . (v )  w  ft 
vtf fo r** *tt**t snft ^  faft *i% 

$ 1 5frftv hih^ qr ^nfy farfrr %
VJHM. ftM K  fa*TT TTCTT |  I

( * )  *nft ^<5i«y | 1

vrrm  f iw f w w i

52 52. jwnr t o f t o : 
iffvTT mu i w  : 

snvA :
v i  :

WT ftwn ft̂ fr 2 vrk, 1966 % 
clKiPf'ci STOtT ?TUTT 306 % 3WT ^ 

ft qj? VrfHT f̂ TT fafr :

( n )  r c m f u r m  vr

TT*T VSWft % Mfrf 1*31 ^  f?rttV ft T̂TVT7" 
VT JTT̂ T fTT f^Tltr qcft 1JW WTff 

WT |

(«r) 1RW  ^  ft WT f ^ T  f w  

w  i  ?

ftw n  ^  («ft ijo  f  o trPRn) :

( v )  iV f r e -^ r  w \ vpm  ^T f̂ y f-K

I
( 1) farrfannrTwq %

•FT ffrT fTT ^f^TfftV

mx* t  1
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( 2)
w turafta t  1 

1W  VRTT HT3RTT ?ffT 

Gfpfij vr ettiv # ijv
fVf«n*c ^fhrr qdfa ftT s rftv

( 3 )  " f f Y ’ 1f*S % f i 5̂  
% w f «mr v t  *ttw-  

JfTlft Sw w*HfV *ftr
fTR̂  fqvqfq<|H«4

Trfrof ^ s r v t  %
P r o  *ft 1

(4) VR(T ir vftrvtrrw^nvf 
5ttw t f ro rr fa v  | 1 ^ rfw ^
5RTTO f ^  fiT
THT ^  fnft ?T mv̂ f

^ H l faTTC 'J i STTT 
^ T T  I

( 5 ) ^ n * T  nT^RVT^fhr *TTO it
?TT*T V R TT VT Vnt TT^ tV
''•fcii *rt t f t  ?rrf=r MgyT^n 1

(w ) <T3TT *t f w n  *rt

?ft?r fapTT TOT £ I

mfawiW y ^  wFm w n

52 53. i f  :
J1W W*I fflpVTO :

«ft v fv r r  mw #7VT :
«ft w m < k  m N t :

^ T  <pr-fTO JTSpT 9 *n4, 1966
% IRTTTffVT JTf^ *TWT 1790 % 3TTT 
% TOB* *t ^  <tiH fTTT fa  :

(v )  W*9f % v4w **  ft w r  1T&
f^ T  1000 M lfa fd lW l * T  q?TT ^TT®IT 
TOT *TT :3 r̂*f ft *F3FT 40 3 ^T Trf?n=TR
*tpt?t ^  + i w  g -t

( « )  v n  p  597 tn fw r if ro f  % 
^mrr^T^ it  F r to *  ^ v v r t  W’T  t*tt

| toTfc flftw w  % w t t  
wk fror w r; 

(«r) qfa ft, *ft (LldWrft jt t
S^TT fJTT | ?

w *im  w t
SlfffTOT H1IHH ^  SftfTMT 

(iftfr ft)  : (w) ir (W) . J W
STT ^ fPtX ^

P  TO»T % *PTT-q£*T *TT aiTWt I

E x p M w  found it tr  Dtyk*
5254. Shri N. E. Lsskar:

Shri Liladhar Koioki:
Shri R. Barua:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that a man 
with a large quantity of explosives 
was held on the 10th April, 1068 a! 
Lang-choliet Station near Diphu;

(b) if so, whether any investigation 
has been made in the matter; and

(c) the result thereof?
The Minister of SUte in the Minis, 

try of Rome Affairs and Minister of 
Defeneo Snpvltes In the Mlntotrj of 
Defence (Shri Hathi): (a) Yes, Sir.

(b) and (c). A case under section 
5 of the Explosive Substances Act has 
been registered at Diphu Police Sta
tion, and investigation is in progress.

Ladakh Embazclement Csse
5265. Shri Onkar Lai Berwa:

Shri Hiikam Chand 
Kaehhavaiy»;

Will the Minister of Home Affairs 
be pleased to state:

(a) whelher it is a fact that 18 
corrupt engineers involved in Ladakh 
embezzlement scandal have been rein
stated;

(b) the reu.sonj* iherefor; and
(c) if so, the basis tor exonerating

them? „ a  il-‘



The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) to (c).
The inormation is being collected and 
will be laid on the Table of the House 
as early as possible.

Refugee Colony in Angoori Hugh, 
Delhi

5256. Shri Ram Harkh Yadav: Will 
the Minister of Labour, Employment 
and Rehabilitation be pleased to state:

(a) whether it is a fact that the 
refugee quarters (card board stn c- 
tures) in Angoori Bagh near Red Fort, 
Delhi have not been made pucca since 
their construction 15 years ago;

(b) if so, the reasons therefor; and
(c) the action to be taken by Gov

ernment to alleviate the sufferings of 
the rsidents of the colony?

The Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Shri D. R. Chavan): (a) 
Yes, Sir.

(b) The land under the quarters 
belonged to the Fort Notified Ar*ia 
Committee under the Ministry of 
Defence and was taken over for tem
porary use for an initial period of 
five years. As at that time the Minis
try of Defence did not agree perma
nent transfer of Ihe land, pucca 
houses were not constructed.

(c) According to the terms on 
which the land was made available, 
the land was to revest back to the 
Fort Notified Area Committee after 
the period of 5 years. The ownership 
of the tenements now vest in the 
Delhi Municipal Corporation, succes
sors to the Fort Notified Area Com
mittee. They can consider the cases 
of these Displaced Persons for alter
native accommodation under their 
own Slum Clearance Scheme.
Unauthorised Structures In Refugee 

Colony, Angoori Barb. Delhi
5257. Shri Ram Harkh Yadav: Will 

the Minister of Labour, Employment
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and Rehabilitation be pleased to state:

(a) whether it is a fact that un
authorised huts and shops are spring
ing up in the Angoori Bagh Refugee 
Colony, near Red Fort, Delhi making 
it filthy, congested and suffocated, thus 
endangering the public health; and

(b) if so, the action taken in the 
matter?

Hie Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Shri D. R. Chavan):
(a) Yes, Sir.

(b) The Municipal Corporation of 
Delhi is issuing notices under Section 
343/344 of the Delhi Municipal Cor
poration Act 1957 and will take fur
ther action as may be required after 
observing necessary formalities.

Documents missing from the Office of 
the Custodian General.

5258. Shri Eswara Reddy: Will the 
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that the 
Custodian General noticed disappear
ance of documents from the records 
of his office as well as from the 
Custodian, Delhi Office during me 
years 1952, 1954, 1955, 1956 and 1»00.

(b) if so, on what basis the cases 
were decided; and

(c) whether Government are aware 
that the applicants whose papers were 
missing suffered?

The Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Shri D. R. Chavan): (a)
No, Sir. However, in one case such 
an allegation was made but was not 
proved.

(b) Does not arise.

(c) Does not arise.
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UNICEF Aid to School Children

5259. Shri Baswant:
Shri Vishva Nath Pandy:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that the 
United Nations Childrens’ Emergency 
Fund has provided free uniforms lo 
six million school children in India; 
and

(b) if so, Governments’ reaction 
thereto?

The Deputy Minister in the Minis
try of Education (Shrimatl Sounda- 
ram Ramachandran): (a) and (b).
UNICEF has offered 2,500 metric tons 
of raw cotton for being utilized for 
making school uniforms for approxi
mately 3 million pupils in the age- 
group 6—11 years. The offer is re
ceiving Governments attention.

Storm in Assam District

5260. Shri Panna Lai:
Shri Vishwa Nath Pandey: 
Shri Hukam Chand 

Kachha vaiya:
Shri Praleash Vlr Shastrl:
Dr. L. M. Singhvi:
Shri S. M. Banerjee:
Shri Daji:
Shri Priya Gupta:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that a 
severe storm ^evaged Kamroop and 
Goalpara districts in Assam on the 
15th April, 1966 cutting off all tele
communication links between Assam 
and the rest of the country and also 
causing heavy damage to property 
and crops;

(b) if so, the loss of life and pro
perty caused thereby; and

(c) the assistance given by the 
Central Government to the affected 
persons?

The Deputy Minister in the Minis
try of Home Affairs (Shri P. S. Nas- 
kar): (a) and (b). A severe storm 
passed over Gauhati and Barpeta Sub
Divisions of Kamroop District, while 
only a light hail storm occurred in 
Goalpara Sub-Division of Goalpara 
District on the night of 15th April,
1966. Some damage was caused to 
property in Kamroop District only. 
There was a breakdown of tele-com
munication links to Kamroop and 
Goalpara District. But the service 
was restored in about 14 hours. There 
was no loss of life.

(c) No assistance has been sought 
from the Central Government. How
ever the Government of Assam have 
sanctioned Rs. 3000/- by way of gratui
tous relief each for Gauhati and Bar
peta Sub-Divisions.

Allocation of Kerosene Oil to States

526L Shri P. C. Borooah: Will
the Minister of Petroleum and Chemi
cals be pleased to state:

(a) whether a number of State 
Governments have demanded increas
ed allocation of kerosene oil and M 
so, which ones and to what extant, 
and their present allocation;

(b) how the per capita availability 
of kerosene oil in these States com
pares with the All-India figures and 
Government’s decision on these de
mands; and

(c) the success so far achieved in 
the creation of a buffer stock of 
kerosene oil at the Centre4

The Minister si  PetroteM  and 
Chemicals (Shri Alagesan): (a) and
(b). Information in regard to States 
who asked for increased allocation of 
kerosene oil and extent thereof, their
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quotas in March and in May 1666 is indicated below:

Andhra Pradesh . . I,CCO , 13.6CO 16.310

Bihar 12,500 2,900 13,500 21,252

Gujarat 15,100 2,300 15,850 9,424

Mysore 9,200 4,300 9,700 10,743
Orissa 3,200 3,252 4,200 7,993

Rajasthan . . 5,300. Not speci
fied

5,800 9, j 8 i

Vest Bengal 20,500 7,500 23,000 I5>90&

J A K 600 Not speci
fied

700 1,622

U P . 16,700 -do- 18,200 33,592

M. P. 9.100 -do- 9,100 14,745

Kcrsls . 1,100 -do- 8,600 7,705

The per capita availability of kero
sene quota has at b?st a theoretical 
application as it fails to take into ac
count availability of other meang of 
fuel|energy and the peoples’ prefer
ence at a time when unrestricted 
supplies were available.

(c) There has been some small in
crease in the inventories of kerosene 
oil in the oountry.

Pak infiltrators In States horderini 
East Pakistan

been examined; and
(b) if so, the result thereof?
The Minister of State in the Minis

try of Home Affairs and Ministet of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b).
An assessment of the extent of Pakis
tani infiltration in the States border
ing Cast Pakistan has already b*»en 
made on the basis of the population 
figures of 1961 census. The estimated 
number of infiltrants and of those 
who have left is—

ittt. Shri R. S. Pandey;
Shri D. C. Sharma:
Shri Prnkaah Vir Shastri: 
Shri Hukam Chand 

Kachhavalya:
Shri Jagdcv Singh Siddhanti:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the feasibility of ton- 
ducting an intensive survey of *he 
States bordering East Pakistan to 
find out the exact number of Pakis
tani infiltrator* in these States has

State Estimated Num- Number who 
her have left

Assam . 2,30,000 1,36,000

Tripura . 50,000 49,000

West Bengal 1,x«,ooo i5>777
(Provisional)

Effective measures are also being 
taken for the detection and evuAiun 
of Pakistani infiltrants in these States 
and for the prevention of further in
filtration.
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Release of Left CommanWi
M S. Shri Hari Vishnu Hamath: 

Shri Hon Barua:
Shri Prakask Vlr Shastri: 
Shri Hukam Ghand 

Kachhavaiya:
Shri Jagdev Singh 

SK&antl:
Shrimatl Tarkeahwari Maks:

Will the Minister of Home Affalft 
be pleased to state:

(a) whether a large number of pro
China Left Communist detenus In 
Kerala and elsewhere in India have 
boon released;

(b) if so, the number released so 
far, and the number still in deten
tion;

(c) whether that party's attitude 
to India-China conflict has been as
certained; and

(d) if so, the nature thereof?
The Minister of State In the Minis

try of Home Affairs and Minister of 
DiCenee Supplies I* the Ministry of 
Defenoe (Shri Hathl): (a) and (b).
Upto 5th May, 1966, all the Left Com
munists detained under D.I.R. except
ing 10 had been released.

(c) and (d). The Government is 
not aware of any change in the 
party’s attitude to the India-China 
conflict.

Teaching a t  Tamil
§e*4. Shri R. Barua: Will the

Minister of Education be pleased to 
state:

(a) whether any scheme has been 
drawn up to teach Tamil in non-Tamil 
speaking areas; and

(b) if not, the reasons therefor?
The Deputy M atter in Ike Mtato- 

try off Education (Shri Bhakt 
Danhan): (a) and (b). Under the 
programme of the Ministry of Educa
tion, relating to the development of 
Mwiprti Indian Languages, it is pro
posed to give grants to State Gov

ernments of Hindi speaking areas for 
appointment of non-Hindi language 
teacher in high/higher secondary 
schools during the Fourth Plan. Tlie 
non-Hindi languages would include 
Tamil.

Maps prepared by National Atlas of 
India

5265. Shri Chandak: Will the
Minister of Eduoatlon be pleased to 
state:

(a) whether the Agricultural Effi
ciency and Land Management Maps 
of India are being prepared by the
National Atlas of India;

(b) the source of supply of the 
profile data for preparing the soil 
maps of India;

(c) whether Land-use and Land- 
capability Surveys are the functions 
of the National Atlas of India;

(d) whether the All India Soil and 
Land-use Survey collect the requisite 
data for preparing the maps; and

(e) whether such maps are approved 
by the Ministry of Food, Agriculture, 
Comunity Development and Coopera
tion?

The Deputy Minister In the Minis
try of Education (Shrimatl goundaram
Bamackaadran): (a) The Agricultural 
titticiency map of India is being pre
pared for incorporation in the Nation
al Atlas of India; the map on Land 
Management has not yet taken up.

(b) The chief sources of supply of 
soil profile data are the Ministry of 
Food, Agriculture, Community Devel
opment and Cooperation under the 
Government of India and similar 
departments under the State Govern
ments. \

(c) Preparation of land use maps 
for the National Atlas of India is one 
of the functions of the National Atlas 
Organization.

(d) All India Soil and Land Use 
Survey collects required data for 
preparing maps of certain areas in 
India.
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(e) All India Soil and Land Use 
Survey is under the Ministry of Food, 
Agriculture, Community Development 
and Cooperation.

Adulteration of Kerosene Oil
6266. Shri Prakash Vir Shastri:

Shri Hukam Chand 
Kachhavalya:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is a fact that Kero
sene oil of inferior quality is being 
mixed with high speed diesel oil; and

(b) if so, the action taken by Gov
ernment in this connection? *

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) There 
are grounds for suspicion that the 
kerosene is being misused for adultera
tion with light diesel oil and high 
speed diesel oil for automotive pur
poses.

(b) Following measures have been 
taken:

(i) The use of kerosene, except 
for illumination and cooking, 
has been prohibited, save 
under an Order of the State 
Government.

(ii) Inferior Kerosene is now no 
longer imported. The pro
duction of Inferior Kerosene 
in the indigenous refineries is 
kept to the minimum.

32 6 7. aft jnrrentftr snvift :

vrr *reft vt t r̂r
*3$ f r  :

(v )  W*TT i f f  ^  $ fa r 
% ffITT 'Tnft 3IT 7$
$ f^ r T7 m*5^rr vr f^ r  $ <ftr 

^  fWT iflr vrPFRrrv^
I  :

(sr) ’rt  aft |

fcul ^ ft) ^ STF̂T %
TT

%  srtr hji#  %

v m ft r  %  fw R iJ f araT <?>iv*flO 

wnftv t t r t  ^ t  ^rn»rr vrhr ^ t  

t ;

(*T) WT TTR *H3>TT ^ tTTOT
faOtTr 1200 szrfeRTvf Hr % 1100 

fr^T ferr | ; tftr

(*r) sfe  *?r, art 5*  srair Hr
% fJTT W ^ T f t  ^ t   ̂ ?
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3 0  % VEhT foflft ffoft V R ”T ^  

f  IHV^trTHV V * P t  1 2 0 5

Hr ^  180 V t f iR T  fa f t  *TC
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52 6S. aftH^ft 1W1T 5
w i anr, Ttwnr fffr at̂ fY I f
fctT^ 5̂t f W  f*F *
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( f fW fnjf Sir
% *TTft JTT fTF r̂fTcT f̂t*T ^
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ft Ĥd*̂  Trft, ^fftv,
*F*T f?t 4411*1 ft »ft ^PTV ffafT I 

fftvm ft VfT *RT $ T̂ Tft fffr
tm f^TT,
4R-%rnnficT ?rwr h<^« (fftmxhi)
*nf?r 1 1
652( Ai)LS—6.

Expansion of National Chemical 
Laboratory, Poona

5289. Shri Firodia: Will the Minis
ter of Education be pleased to state:

(a) whether Government have deci
ded to expand the fine chemicals pro
ject of the National Chemicals Labor
atory at Poona to enable it to meet the 
urgent needs for Defence and Indus
try; and

(b) if so, when the decision is likely 
to be implemented?

The Minister of Education (Shri
M. C. Chafla): (a) Yes, Sir.

(b) The Governing Body of the 
Council of Scientific and Industrial 
Research in the meeting held on the 
16th April 1966, has sanctioned an 
ad-hoc grant of Rs. 5 lakhs for the 
year 1966-67 pending detailed exami
nation of the financial aspects of the 
project. The expansion scheme is
being implemented immediately sub
ject to funds being available.

Blackmarketlnf In Kerosene oil
5270. Shri D. S. Patti: Will the

Minister of Petroleum and Chemicals
be pleased to state:

(a) whether Government are aware 
of the fact that Kerosene Oil worth 
about Rs. 4 lakhs was sold in black- 
market in the Depot of Indian Oil 
Company in Muzaffarpur; and

(b) if so, the steps taken by Gov
ernment in the matter?

The Minister of Petroleum and 
Chemicals (Shri Alaresan): (a) No.

(b) Does not arise.

Promotions tor tualifled Class IV 
Staff

5271. Shri Warior:
Shri V s i i i n a  Nalr:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that in the 
Central Secretariat offices, there aro
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educationally qualified persons em
ployed as Class IV employees, with 
Matriculation and higher qualifica
tions;

(b) whether class IV employees’ 
organisations in the Secretariat have 
been demanding that the Central 
Secretariat Clerical Services Rules, 
1962 should be suitably amended so 
as to make a provision for the de
partmental promotion of these 
persons;

(c) whether it is a fact that Gov
ernment have turned down this de
mand; and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis
try of Home Affairs (Shri P. 8.
Naskar); (a) Yes.

(b) to (d). No specific demand for 
amendment of the C.S.C.S. Rules has 
been received. However, the Class IV 
Employees Association had repre
sented (i) that some percentage of 
posts of Lower Division Clerks 
should be earmarked for promotion 
of qualified Class IV employees, and
(ii) that Class IV employees who 
commence service in Class IV within 
the age limit of 25 years should be 
eligible for nomination by employ
ment exchanges for direct recruit
ment to the post of L.D.C.

The representation was carefully 
considered but Government could not 
accede to it for the following 
reasons:

(1) Opportunities for promotion 
are provided firstly to oflfer incentives 
to improve performance and 
secondly to bring into the higher 
grade di'partmental experience in a 
lower grade which is likely to be of 
value in the higher grade. Both 
these considerations do not apply for 
promotion of Class IV employees to 
Class III. Class IV employees, viz., 
peons, already have their promo
tion prospects to posts of Jamadars, 
Daftries and Record Sorters.

(2) The age limit for entry into the 
L.D.C. grade is 21 years and Class IV 
employees, who commence service 
before the age of 21 years and are 
educationally qualified, are permitted 
to deduct the period of their service 
for purpose of entry into the grade of 
L.D.C. in non-participating, attached 
and subordinate offices. They can 
also register themselves with em
ployment exchanges. No further con
cession is considered necessary in 
the public interest.

Central Secretariat Clerical Service

5272. Shri Warior:
Shri Vasndevan Nair:

Will the Minister of Home Affair* 
be pleased to refer to the reply 
given to Unstarred Question No. 1647 
on the 1st December, 1965 and state:

(a) whether Government propose
lo collect the information in regard 
to the number of permanent and tem
porary employees at present in the 
Central Secretariat Clerical Service;

(b) whether the information will 
be laid on the Table; and

(c) if the answer to part (a) above 
be in the negative, the reasons 
therefor?

The Deputy Minister iR the Min
istry of Home Affairs (Shri Vldya 
Charan Shukla): (a) to- (c). The 
Central Secretariat Clerical Service 
was decentralised with effect from 
1-11-1962. After decentralisation, 
the authorised permanent strength 
of each cadre is to be determined by 
the cadre authority and confirma
tions against such permanent strength 
are to be made by that authority. 
Ministry of Home Affairs are not, 
therefore. In possession of the latest 
inlormaUon regarding the number of 
permanent and temporary employees 
m earn cadre. However, the infor
mation is being collerted and will be 
laid on the Table of the House.
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Promotion Policy
5273. Shri Vasndevan Nair:

Shri Warior:
Will the Minister of Home Affairs 

be pleased to state:

(a) the reasons for withdrawing 
zones for promotion prescribed by the 
C.S.S. Board;

(b) whether it is a fact that the 
policy of the Government prior to the 
issue of orders withdrawing zones 
under which vacancies in cadres 
where persons within the prescribed 
zones were not available were being 
ftlled by the transfer of eligible per
sons from other cadres was more 
beneficial to the employees as it safe
guarded the interests of senior per
sons and if so, the reasons for giving 
up this policy; and

(c) the steps taken to safe-guard 
the interest of Senior persons?

The Deputy Minister in the Ministry 
of Home Affairs (Shri Vidya Charan 
Shukla: (a) to (c). The zones lor pro
motion were prescribed earlier with a 
view to facilitate the absorption of 
persons rendered surplus as a result 
of the recommendations of the Econo
my Committee in 1963. The bulk of 
the surplus had been absorbed by 
1964. The working of the decentralis
ed cadres was reviewed by Govern
ment in 1905 and it was decided that 
there should be complete decentralisa
tion. Fixing of zones for promotion 
and posting of persons from one cadre 
to another would be repugnant to the 
scheme of decentralisation, and would 
cause administrative difficulties. It 
was therefore decided to withdraw the 
zones for promotion. However, the 
Central Secretariat Service Rules, 1962, 
provide that senior persons from one 
cadre may be posted to another cadre 
if no persons eligible for promotion 
are available in the latter cadre. In 
a decentralised get up, persons work
ing in a cadre can look forward to 
promotion only in that cadre and a 
certain amount of unevenness in the

pace of promotions in the various 
cadres is inevitable.
Promotional prospects for Clerks and 

Assistants
5274. Shri Warior:

Shri Vasndevan Nair:
Will the Minister of Home Affaire 

be pleased to state:
(a) whether representations have 

been received from the Service Asso
ciations about the inadequate promo
tional prospects for the Central Secre
tariat "Clerks and Assistants;

(b) the demands of employees' orga
nisations for improving their promo
tional prospects; and

(c) the action taken on the repre
sentations?

The Deputy Minister in the Ministry 
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes, Si...

(b) The main dei . .nds for improv
ing promotional prosr.'cts are creation 
of Selection Grades, reduction of 
quota for direct recruitment in the 
higher grades and change in the prin
ciples followed for determining seni
ority.

(c) All these demands will be exa
mined by a Committee which has been 
appointed to look into the grievances 
of employees of the Central Secretariat 
Services and to suggest remedial mea
sures where necessary.

Examination for promotion to I'.D.C. 
grade of the Central Secretariat 

Clerical Service
5275. Shri Vasudevau Nair:

Shri Warior:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether Government propose to 

hold a limited Departmental Competi
tive Examination for promotion of 
Lower Division Clerks to the gradr of 
Upper Division Cleriig and to place on 
the Table a copy of the proposed draft
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scheme containing the rules and con
ditions of eligibility for the said exa
mination;

(b) whether a copy of the draft 
scheme has been forwarded to the 
Central Government Clerks’ Union ior 
comments; and

(c) if not, the reasons therefor?

The Deputy Minister in the Ministry 
of Home Affalrs (Shri Vidya Charan 
Shukla): (a) Yes; Sir. A copy of the 
Central Secretariat Clerical Service 
(Upper Division Grade Limited 
Departmental Competitive Eamina- 
tion) Regulations, 1966, is laid on the 
Table of the House [Placed in Lib
rary, Sec No. LT-6297/6G.]

(b) and (c). The salient features of 
the Scheme were explained in the 
representations of the Central Gov
ernment Clerks’ Union in a meeting 
held on the 6th January, 1966 and it 
was at their request that a provision 
has been made in the Regulations 
relaxing the age limit to 40 years for 
the first two examinations. A copy of 
the final Regulations has also been 
supplied to them.

Ace limit (or U.D.C. Grade Promotion 
Examination

5276. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether he is aware that under 
the Central Secretariat Clerical Ser
vice vice (U.D. Grade Limited Depart
mental Competitive Examination) 
Regulations, a ban has been placed on 
the Lower Division Clerks, who are 
more than 30 years in age for appear
ing in the Upper Division Grade Exa
mination;

(b) whether he is aware that in 
1958 a decision was taken disapproving 
ing of such policy;

(c) if so, the reasons for rescinding 
the 1958 policy and the reasons for 
placing a ban on persons above 30

years of age from appearing in the 
examination? .

The Deputy Minister in the Ministry 
of Home Affairs (Shri Vidya Charan 
Shukla): (a) Yes, Sir; but for the first 
two examinations, the age limit is 
relaxed to 40 years.

(b) No such decision was taken by 
Government.

(c) The purpose of the limited 
departmental competitive examination 
is to give an opportunity for early 
promotion to bright and young per
sons. The age limit of 30 years has 
been prescribed with this end in view.
Working hours in Government Offices

5277. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 590 on the 
16th March, 1966 and state:

(a) the names of the organisations 
or Employees’ Unions from whom re
presentations have been received for 
continuing the existing Office hours;

(b) whether it is a fact that the 
Central Government Clerks’ Union 
and other Employees’ organisations of 
the Central Secretariat have been 
demanding reversion to old office 
hours which were in existence before 
the Pakistani aggression; and

(c) if so, the basis of Government’s 
conclusion that staff wants the existing 
office hours to continue?

The Deputy Minister in the Ministry 
of Home Affairs (Shri P. S. Naskar):
(a) Before the existing office hours 
were adopted in September, 1965, cer
tain representations were received from 
the Staff Councils in the winter of 
1964 that the office hours then in force 
viz., from 1015 a .m . to 5-45 p m .—  
were inconvenient as it became quite 
dark by the time offices closed, and 
might be changed to 9-00 a .m . to 4- 30 
p .m . This was also taken into con
sideration when the present working 
hours of attached and subordinate
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offices were fixed at 9 00 a.m . to 4-30
P.M.

(b) and (c). A representation was 
received from the Central Government 
Clerks’ Union in October, 1965, that 
the office hours, which were in exis
tence before the Pakistani aggression 
should be restored. It was considered 
that office hours should not be changed 
frequently as this caused dislocation 
in transport arrangements and, as 
stated in reply to part (a) above, the 
Staff Councils had previously expres
sed a preference to earlier office hours.
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f f w *  T O T  TT*o Jto  —  6 2 9 8 /6 6  ]

Ladakh institute of Hifher Studies
5279 Dr. Chandrabhan Singh: W ill 

the Minister of Education be pleased 
to state:

(a) the need for which the Ladakh 
Institute of Higher Studier was creat
ed;

(b) the total expenditure incurred 
on the Institute up till now; and

(c) the number of Officers recruit
ed so far together with their qualifi
cations and monthly emoluments and 
the criterion for their recruitment?

The Minister of Education (Shri M. 
C. Chagla): (a) The Ladakh Institute 
was created to impart modem edu
cation to the students of the border 
areas such as Ladakh, Himachal Pra
desh, Spiti, Kulu, Nefa, Bhutan, Sik
kim etc. without disturbing their 
traditional culture.

(b) Rs. 2,63,620.
(c) A statement is laid on the Table 

of the House. [Placed in Library, 
See No LT-6299/66]. The individuals 
have been appointed against the 
sanctioned posts keeping in view 
their suitability for appointment m 
the Institute.

OU Exploration in Kntch
529#. Shri Pans* Lnl:

Shri Vlshwa Nath Paadty: 
Shri D. C. Sharma:

Will the Minister oi Pitrol i m  «a f 
Chemicals be pleased to state:

(a) whether it is a fact that the 
oil exploration operation have been 
resumed in the border district at 
Kutcfa (Qnjint) oy m team oi geolo
gists; sad
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(b ) if  so, the progiess made so far?

The Minister of Petroleum and 
Chemicals (Shr! Alagesan): (a) Yes.

(b )  Since 1957, the Oil and Natural 
Gas Com m ission’  ̂ field parties have 
covered about !7,000 sq. Kms. by 

G eological mapping, 19,300 sq. Kms. 
b y  Gravity and Magnetic surveys and 
827 line Kms. by seismic r^rvcv.

Pak Raiders ia Nadia
5281. Shri Pannu L;-!;

Shri Vislnva . -th Pandcy:
W ill the Minister o Home Affairs 

be pleased to state:
(a ) whether it is a fact tha: a Pakis

tani raide- was killed when an Indian 
citizen resisted a group of Pakistani 
Nationals who intruded into Indian 

territory in Beliashusha in Nadia 
District (West Bengal) on 19th April, 
1966; and

( b ) if so, the details thereof?
The Deputy Minister In the Minis

try of Home Affairs (Shri Vidya 
Charan Shukla): (a) Y^s Sir, an
incident happened cn 18-4-196G.

(b ) Between 01.00 Hrs. and 01.30 
Ilrs. on 18-4-19G6 a gong o f criminals 
believed to be Pakistanis trespassed 
into Indian bord >r village Beliashisha 
P. S. Karimpur, Dis’ riet Nadia n ’ 
raided the house of one Nemai Man- 
dal with a view to lifting his cattle 
and murdering him out of previous 
grudge. Ifemai Mandal injured three 
o f the miscreants in self defence with 
a spear lying in his room. One of 
them was found lying dead in a near
by field having luccunibed to the in
juries, while ’ he zest fled away to 
wards Pakistan, along with some 
buffaloes and the tw o other injured 
persons.

52 82 • tit : f*T
«vw ^  vmft rrr  f a :

( « )  ■ m  sHWfc*

(VRTR) ft T?ift TWr VTTcT 
% rr«rr fsrenr % ft vti

fKTTT t  ;

( ^ )  jrfV Et, cTt ^  it

(*r) fc,*r ^  F*r*rpr<ff srhr
^  nt t  ; ’ffVr

( * )  vfa Kf, ?ft ft** ft w n rz  
vt **rr srfafaqT fr ?

ij$-*rr4 m u m ; ft Trow aft ?mr 
JTfarwT v? ft yffrnffT rWV
(*ft : (T ) 3ft i

(»y) ft (*r) . w  ^  tsctt i

Extensions to Class i and II Officers

5283. Shri Ramanand Shastri:
Shri Ram Harkh Yadav:
Shri Panna Lai:
Shri Vishwa Nath Pandey:

W ill the Minister of Home Affairs 
be pleased to state;

(a) whether the Government have 
granted extension o f services to a 
large num ber of Class I and Ii Gov
ernment servants after the superan
nuation age of 33;

(b ) if so. the details thereof; and

(c) the reasons o f the Extension?

The Minister of State In the Minis
try of Home Affairs and Minister of 
D efeat Supplies tn the Ministry of 
Defence (Shri Hathl): (a) to (c>.
177 Class I officers and 82 Class 11 
officers had been granted extension c f  
servico- during the period 
November 1902 (when the age ot 
superannuation t*afi raised to 58) to 
31st October, *1965. The extensions 
had' been granted in public interest.
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nfinn $  r«i<'HiO
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«ft * 0  h>o :

vft :
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% *ft*TT 717 *T7%  |tT ^TT 

am^T fiR W T T fa*T i f t  $  ;

( * )  wa qv «ft w* 4; fa  vjt^ 
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*7> TTT% W  WT apt I]f

I ?
nwrwn *f Tw aft («ft 
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Tr 'TSRT-TTTT Tr TQ it  I

«qwji

5 2 II 5. «ft WW»fl :
fvFnnw m *iu :

**rr srtf verd fr<n
f a :
( ^ )  v a  v t v t t  jf T R f  ir

?Tirr ^  *r ^nr ?ft n
gfenr f̂ rqr ^ ;

( » )  qrfc *;i, ?ft w  *rt *r m r
f?r W  JTffffâ T  ̂ ;

(»r) wr 3*  % fa m  ^
fa u r  «rr * m r  *  fo r r  $ ;

( * )  *fa ?:r, ?ft «ftrr w r 
« ?  '

^If-ro «wri mi *  (tft jo

$<* w )  : ( i f )  f t  £T 1

(^ )  sr̂ T *rmr tf- faranrcta 
^ M  ?nftvr vt ®rt̂ "

cW  fa^HT *  ^5 Jmfarff WSWT *  T̂T 
% fair tft *#$pr *  qrf^rm 
Tf  ̂ I flci: tr̂ r [̂of ̂ t «0rv V7 -̂ *TT

t  I

(»r) rvw ( ^ ) . w tfa  *re 
irafT WT^ff V U m  «F ^ <TT, ?m  
mtvrf^r F̂T̂ rt *ffFT fatIT ^T «TT, 
*y f  ’crVmfT^, fffa w r ^ r ^  fa^r 
w  t  • far^r ?nfV ffjrir, 
n«rfa n̂f frp- qr t^r fâ rr t̂tv̂ tt i

Scheme for Artists
5286. Shri Gokntananda Mohanty:

W ill the Minister o f Education be 
pleased to state:

(a) whether a new scheme to en
courage the lesser known artists in 
carving, painting and music, vocal 
and instrumental and sculpture is un
der consideration of Government; and

(b ) if so. the details thereof?

The Deputy Minister in the Miolf* 
ter of Education (Shri Bhakt Dar-
sfean): (a) Yea, Sir.

(b ) These are being worked out.

T^for fiw Pw nw  vt TT-jpwftf
52 88- fajHf VIiflMV : f*n

fiBWT Tif V*\% Vt r?T W.>»T fa :

(w) wrr vk t  fa
^m rr, 1965 % *  w
vt ^  q?r f*WT «tt fa^r farw- 
firtfTSHr % ^ - fg n fcT % TTsnff^
f̂ ar̂ TTt % it 3r>TTP' vrrfavr 75Tf 

^  •: r r

(m) rf* $ , .m *m v z  19  ^  
trflr srfa *r«rr trs^ «rc r^t vnhft ?

' h m w f t  ^r»wn)-
( i )  «*$*• «nft
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*rt qr$r f * m  *wr «rr, far^m 
W  *prr «rr far rn ft « t t ^ t  

V T’TT ;rro?rta gtm  far % fa ro
fa tft t i t  5 W T  TTST'f f T ^  *TfafafET 

* t rftr ft m ^  feT^rr w m * ^
VT fatft *ft W - f  ̂ TTfa *T*r*T 
^  1 h + ^ft v fy^p " 'T^t ^hrr ^Tfh^’ 1
« rK  Qh *ft T̂*TTT€r fartff W l  I T  
far t  *m-*TT% TTJlff % TT - f? TT% l^  
*rt r e  *rt ft t t  s  1

( * )  tfr«farfav fart if <T<jT ^ft *TOT-

«r^fqr -m V ft ^  w  »m  
$ I

Commercial Production of Aluminis> 
ed Steel by National Metallurgical 

Laboratory
5289. Shri R. S. Pandey: Will the 

Minister of Education be pleased to 
state:

(a) whether it is a fact that the 
National Research Development Cor
poration of India (NRDC) has given 
licences to about 80 parties in this 
country for the Indian patents for 
Hot Dip Alumintsing of Ferrous Ma4e- 
rlal Process os developed at the 
National Metallurgical Laboratory, 
Jamshedpur, for commercial produc
tion of aluminised steel;

(b) whether it is also a fact that 
none of the parties so licensed has 
so far been able to go in*o production;

(c) if so, the reasons therefor, ard 
if some parties have gone into pro
duction the names thereof; and

(d) whether it is also a fact that 
the N.R.D.C. has, of late, stopped *he 
issue of licences for these patents for 
commercial use, and if so, the reasons 
therefor?

The Deputy Minister In the Minis
try of U ltttloB  (Shrimati fo m li -  
ram Ramachandran): (a) In all 41
licences have so far been issued; out 
of these, 9 licences have been termi
nated.

(b) Yes, Sir. One of the licence©*, 
I4a National Screw and W in Pro
ducts, Calcutta, have intimated that 
they have completed erection at the

plant and hope to go into trial pro
duction by the end of May 1966. The 
annual capacity of their plant on three- 
shift basis will be 1,500 tons.

(c) Various licensees have represen
ted difficulties in respect of higher cost 
of manufacture vis-a-vis galvanizing. 
The licensees have also represented 
difficulties in design, fabrication anl 
erection of commercial units.

(d) Yes, Sir. As a large number of 
licences have already been issued and 
the licensees are unable to utilize the 
process due to technical difficulties, it 
has been decided not to issue further 
licences. The Central Design and 
Engineering Organization, New Delhi, 
and, the Central Mechanical Engineer
ing Research Institute, Durgapur, are 
working on design and engineering 
aspects. As and when sufficient data 
become available, issue of further 
licences can be considered.

ftwft if mtmta turn v m m r
5 290. WfaTT HTH W7WT : f*TT

iftr
fc>Ml ^*1  far :

(*r) t  far q*r

VHfrft ft if Jnirefta TT
tTRTT f W > T  •TR̂ TRT
fanrr r̂r r^r t ; tfr*

(w) *rfc P,  rft mYn >pn

1 ? .
wVt wivii (<fy 

WWfom) : (v )  3ft ^  I 
( * )  JTT’T I

Aligarh Muslim University Incidents
5291. Shri Hari Vtshnu Kan>tk: 

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that cases 
filed in the Court against certain 
persons involved in last year's Aligarh 
Muslim University incidents have been 
or are being withdrawn;

(b) if so, the details thereof, includ
ing the namfct and designations of 
the persons concerned; and

(c) the reasons therefor?



I5915 Written Answers VAISAKHA 21, 1888 (SAKA) Written Answers 15916

The Minister of Education (Shri M. 
C. C hagla): (a) to (c). Except in the 
case o f Professor Abdul Bashir Khan. 
Head of the Department o f Zoology,
the U.P. Government have not w ith
drawn the cases filed in the Court 
against persons involved in last year’s 
incident in the Aligarh Muslim Uni
versity. In th.‘ case of Professor 
Khan, sanction for withdrawal o f the 
case against him ha^ been issued on 
compassionate f'.ounds. The Court’s 
derision in ‘.his case is, how ever, 
not yet known.

ffpf faw fafiiHn % fwftwT 
vnta & ***** m  ww ith

52 92 . WWffWT :

fq r f tw r  6 W * .  1966 %
VrTPTfa^T snR W&rr 3 3 62 ^  %
^Tfsr F 'n  far :

(v )  m r x  farv f̂anrr^q’ % 
^ '*<1 +1^* ^ ^144 ?TTW
ITFTmW *Tt f W T  ?nqT TTW
WTVTT i m  T̂PHT fV?RT
firrr m  t s i  $ ;

(*r) **rr ?T«rr
% <T*T,T fq̂ T<l f  ; sftT

(»T) flft 1 9 6 5 -6 6  *T
ftpfr * tr  «h p f if 

fw r  fwrqr »tct fntrr iftwT*
fwr̂ TT «T*T JOT ?

fa in w jt  wrour) :
( * )  m *  vf'mm- «fY *t4t
TflRT *r7VrTT JTTT 1 9 6 5 -6 6  ^  f ^ T
farfinr vttpt fa* «n* | :—

10

( l )  *# h r«7 ¥ T T  ( R T W
*«rm ) . . i , i 7,ooo

( l )  flr t < fW W T y p r P T  3 ,60,000

( 3) T f T T r tw e T V T T  1,71,000

(sr) smraffc*: v V  ^
rT75TTT f w  fW  5TT t  I

(*T) 196 5-66  *T
% ftnr T̂rT»r 

^ T̂FTrTPT V SR?
sn-̂ fvqrr vt i M
srfrT q̂ T»T ’sR 2500 $ I
Seniority list of Hindi TeaAers In 

Kerala
5293. Shrimatl Vimla Devi:

Shri Vasudevan Nair:
Will the Minister of Education be 

pleased to state:
(a) whether it is a fact that the 

Kerala Education Department has not 
yet prepared seniority list of Hindi 
teachers in the State for purposes of 
promotion;

(b) if so, the basis on which the 
Junior Hindi Pandits are promoted at 
present;

(c) whether it is a fact that in the 
absence of a seniority list, the claims 
of Junior Hindi Pandits with longer 
service are often ignored and those 
with lesser service are promoted; and

(d) if so, the steps taken to remove 
the existing irregularities In regard 
to promotions?

the D eN r Minister la the Ministry 
of Education (Shri Bhakt Darshan):
(a) to (d). The information is being 
collected from the State GovOmmeht 
and will be laid on the TaSle of the 
House in due course.

Betail Sale of FeMeum Protect
ttN. Shri Vasndevaa Nair: Will

the Minister of Petroleum and Chemi
cals be pleased to state:

(a) whether It is proposed to regu
late the retail sales of petroleum pro
ducts; and

(b) if so, the main features thereof?
Ike Minister of PO M ooa aad

Ch— taali (Shri i f a m i ) : (a) Tbe 
State Cbm n w rii u v i k m  advfe- 
ed to consider measures for regulat-
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ing the distribution of kerosene to 
-consumers.

(b) The steps suggested are:
(i) All persons dealing in kerosene 

(including agents, dealers and 
retailers) should be require'd to 
take out licences.

(ii) All such persons should be re
quired to maintain registers 
showing quantities received and 
quantities sold.

(iii) Consumers should be permitted 
to buy Kerosene only against 
formal or informal ration- 
cards, as may be feasible, the 
quantity which they are entitled 
to buy per week or per month 
being fixed by the State Gov
ernment.

(iv) Restrictions may be placed on 
the quantity which one indi
vidual family/household may 
hold at any time.

(v) Retailers etc. should show in 
their records the particulars of 
ration cards and quantities sold 
against each and make suitable 
entries on the ration cards.

(vi) Prices per bottle/litre/tin
should be fixed in terms of 
the Kerosene (Price Control) 
Order, 1966 and enforced.

Post Oflce Savings Bank Account 
Fraud

5295. Shri Raghunath Singh: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that the
Post Master of the Boileuganj Post 
Office at Agra has embezzled a sum 
of about Rs. l lakh by forging the 
signatures* of depositors on with
drawal forms; i

(b) if so, 'th^ ilufnbCjF of d£pttttbrs 
who are affect&j. bjjr 'fraud; ~

15918

(c) whether any investigation has 
been conducted into the matter and 
if so, the result thereof; and

(d) whether it is a fact that the 
Post Master wh0 was apprehended 
and subsequently released on ball ia 
absconding?

The Minister of State in the Depart
ments of Parliamentary Affaire and 
Communications (Shri Jaganatha 
Rao): (a) to (c). Investigations
made by the Police and the Depart
ment so far into the case have reveal
ed embezzlement to the tune of 
Rs. 29933 by the S.P.M. Boileanganj 
P.O. Agra from 3 accounts and later 
by the same official at 509 Command 
P.O. Agra where he had been trans
ferred, in respect of 8 accounts to the 
extent of Rs. 21970. The modus 
operandi was not amounting for 
deposits in addition to forging signa
tures on withdrawal forms.

(d) The sub-postmaster was arrest
ed by the police on 9-4-66. He was 
released on bail on 12-4-66 and was 
again arrested on 21-4-66. The ac
cused is not absconding.

star wiparT wft fr jr f
52 96. Tfo :

5*3? TO :
wTNrrr WW :
w n rftr  5TTf<l : 

m iff :
TT*f :
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HW I:
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, VTT ^ ^

Written Answers MAY 11, 1968 Written Answers



15919 Written Answers VAISAKHA 21, 1888 (SAKA) Written Answers 15920

ir u sw i n htw tr ^  far 
^rr ^t%  fr$r

% f%TTT STPTRT f ;

(sr) vfe %j, m^FT^r^ErirwrvTT 
f̂ TT srfdRwi I  ?

*p|-VW *T*5TTW? TT5H a*TT
jrfkrwr vflfmir if wf r̂rwT «**<■! *nft

: (T ) *VtTT. *  *ift 1W-
M+l$l HKW«| % f̂cTiZT C ?T
^pthttt ^3T % w r  w t
?m   ̂ ’w r f w r  *r mt ^  ft t.

far £i«3<h i  ?rtT vt
ft*>T «FT ^ I VX *T 6 
1966 $3  m 5TFT tfCTT 3326

% 3rTT ?̂r ?TTT *ft fifrqT
3TRTT ^ I

(*?) *T<+I < ?T ¥PJ <̂*4,̂ 1 qr 
M t  f f  m ?rr% wrr 'fazn
*r$ t o r   ̂ 1

wretq if f«i<»w<0

52 97. «ft v z f a  :
ynr :

«ft svt9r Vt srnfsft :
«ft WfaflT WIW #TWT :

W¥ :
*ft TTR^W TTTW ♦
«ft m f a l  ^  :
«ft xo jto W f f  : 
n© 9nRihFRT :
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in r w f  ^  VTThr qr f^Rq^nr f w
*RT I

(«) 5ft r̂ 1

(»t) tt̂ r  ^n r̂iT jrt *t t w  
*rt ^dq' frm  j r t  ^ 1

Pakistani Trespass In Assam
5298. Shri Baswant:

Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether it is a fact that on the 

19th April, 1960 two Pakistani natio
nals trespassed into the Indian Terri* 
tory at Govindpur on Karimganj 
border (Assam) and started plough
ing land in spite of the protest by the 
security forces; and

(b) Tf so, Government’s reaction 
thereto?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) Yes. One Pak.
national was arrested by police in this 
connection and other Pak. national 
managed to escape lo  Pakistan.

(b) Necessary protest was prom
ptly lodged with the Pakistan authori
ties. '

Concentration of Miso Rebels
5299. Shrl Panna Lai:

Shri Vishwa Nath Panders
8hH Rem Birttt: * ^
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Shri D. C. Sharma:
Shri Ram Harkh Yadav:
Shri P. C. Borooah:

Will the Minister of Home Affairs 
he pleased to state:

(a) whether it is a fact that a large 
number of Mizo rebels armed with 
modern weapons including some arm
ed volunteers from Paite and Baite 
tribes led by Tunkhopum have con
centrated at a place on the border of 
Mizo Hills and Chura Chandpur sub
division of Manipur after getting 
training in guerilla warfare in East 
Pakistan; and

(b) if so, Government’s reaction 
thereto?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathl): (a) There are 
re-ports of concentration of Mizos some 
of them armed, along with some 
Paites and Baites, on the border of 
Mizo Hills and Chura Chandpur sub
division ojf Manipur. Whether any of 
them got training in guerilla warfare 
in East Pakistan, is not yet known.

(b) Situation is watched and
suitable steps are being taken from 
time to time.

5300. «rm : WT
TOT frqrT *3 $

f r  :
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Sales-tax in Delhi
5301. Dr. L. M. Singhvi: Will the

Minister of Home Affairs be pleased 
to state:

(a) whether Government are con
sidering any reduction in sales-tax 
levies in Delhi and if so, on what 
lines and on what basis;

(b) whether Government have kept 
watch over inordinate price increase 
in the wake of sales-tax levies and if 
so, in what way and with what effect; 
and

(c) whether Government have 
studied the impact and implications 
of enhanced incidence of sales-tax 
in the Capital and if so, the details 
thereof?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies la the Ministry of 
Defence (Shri Hathl): (a) No reduc
tion in the sales tax levies in Delhi 
is contemplated.

(b) Weekly retail prices of 25 con
sumer goods are maintained by Delhi 
Administration. Over the ten weeks 
period ended April 25, 1966, there was 
no change in the prices of 13 commo
dities; prices of six commodities 
registered price rises below 10 
per cent; prices of five commodi
ties increased by 10 per cent and 
above; and price of one commodity 
was not quoted during this period. 
These increases are, however, not due 
to increase in sales tax levies because 
there has been no Increase in the rstel 
ofaales tax In Delhi sioce June IMS.
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(c) Does not arise as the sales-tax 
has not been enhanced in the Capital 
since June 1963.

Seismic Survey of Gulfs of Cambay 
and Kutch

5302 Shri Jashvant Mehta: Will
the Minister of Petroleum and Chemi
cals be pleased to state:

(a) whether the seismic survey by 
the Soviet Off-shore party operating 
from a Soviet special ship off the 
Cambay Gulf and Kutch gulf has 
been- completed;

(b) whether the exploration of oil 
under water is possible in these gulfs; 
and

(c) the latest position regarding the 
availability of new oil-flelds under 
-water in these gulfs?

The Minister of Petroleum and 
Chemicals (Shri Alagea&n): (a) Seis
mic surveys in tbe gulf of Kutch have 
been completed. In the Gulf of Cam
bay, a large volume of seismic survey 
work has been carried out, but addi
tional work will be carried out in the 
latter part of this year.

(b) Yes.

(c) A few interesting anticlinal 
structures have been discovered In 
the course of seismic surveys in the 
Gulf of Cambay. No such structures 
have, however, been found in the Gulf 
of Kutch. The presence or abscnce of 
oil in the anticlinal structures can be 
known only after drilling.

Oas from Oilfields of Gujarat

5303. Shri Jashvant Mehta: Will the 
Minister of Petroleum and Chemicals
be pleased to state:

(a) the total capability of supply of 
gas from oilfields of Gujarat;

(b) the steps Government pf5J>ose 
to take to profitably utilise the £as 
from Gujarat; and

(c) the quantity burnt daily at pre
sent?

The Minister of Petroleum And 
Chemicals (Shri Alagesan): (a)
About 1.67 million cubic metres per 
day from the known oil and gas 
fields, after full development.

(b) The gas from Ankleshwar oil 
field has been committed to the 
Uttaran Power House of the Gujarat 
Electricity Board, the Gujarat State 
Fertilisers and some industries at 
Baroda. The gas from the Cambay 
gas field has been committed to the 
Dhuvaran Power House of the Gujarat 
Electricity Board. Steps for utilisa
tion of gas from the other fields will 
be taken as and when the fields are 
developed and are in a position to 
supply the gas.

(c) About 0.43 million cubic metres 
per day.

Pact with Italian Firm for 
Manufacture of Ammonia

5304. Shri P. C. Borooah:
Shri Firodia:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether an agreement has been 
signed with an Italian firm, M/s 
Monticatini for the purchase of licenc e 
and process know-how Tor the manu
facture of ammonia; and

(b) if so, the main terms of the 
collaboration agreement?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) Yes.

(b) The agreement provides for:
(1) Grant of right and llrence to 

use the process and technical 
know-how relevant thereto for 
a 000 tonnes ammonia plant;

(2) Enlargement of the plants or 
for erection of separate plants;

(3) Payment of specified amounts 
as licence fee. technical know
how fee and fbr other services 
to be rendered;



(4) Deputation of reasonable num
ber of engineers to Italy to asso
ciate themselves in the design 
work etc. to be carried out 
there;

(5) Suitable operation and produc
tion guarantees and penalties in 
case of non-fulfilment of the 
guarantees; and

(6) Revision of the agreement, if 
necessary, after its present 
validity date which would ex
pire after five years from the 
effective date of the agreement.

Higher Posts for Permanent Em
ployees of Directorate of Education, 

Delhi
5305. Shri Jedhe: Will the Minister 

of Education be pleased to state:
(a) the number of applications for 

higher posts permanent employees 
forwarded by the Directorate of 
Education, Delhi in the Central Gov
ernment and other local offices since 
1st January, I960?'

(b) whether it is ff fact that in the 
copies endorsed to the applicants, the 
Directorate had informed that in case 
they were selected to higher posts 
applied for they would have to resign 
from the present posts;

(c) if so, the reasons therefor; and
(d) what nre Government’s orders 

in this connection?
The Minister of Education (Shri 

M. C. Chagla): (a) to (d) . The re
quisite information is being collected 
nnd will be laid on the Table of the 
finbha as soon as possible.

Pay Fixation of War Service 
Candidates

5306. Shri Jedhe: Will the Minister 
of Home Affairs be pleased to refer 
to the reply Riven to Unstarred Ques
tion No. 3075 on the 30th March, 1966
and stare:

(a) whether it is a fart that in the 
case of War Sel*vice candidates who 
vere appointed before 16th August, 
1947 in the civil posts on a temporary
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basis, their initial pay which was 
already fixed vide O.M. No. 6/16/49
GS, dated the 12th July, 1949 in the 
prescribed scales and adjusted in the 
next higher stage in the prescribed 
scale on the introduction of Central 
Civil Services (Revision of Pay) Rules, 
1947, required any further re-fixation 
under Home Ministry O.M. No. 16/3/ 
50-SC, dated the 19th March, 1961; and

(b) if so, the reasons therefor and 
the number of persons adversely afTect 
ed as a result thereof?

The Deputy Minister in the Minis
try of Home Affairs (Shri P. S.
Naskar): (a) and (b). As stated in
reply to pari (c) of Unstarred Ques
tion No. 3075 dated the 30th March,
1966 pay was required to be refixed
in case the initial pay fixation was 
not in ac ordance with the relevant 
orders. The number of persons ad
versely affected as a result of such 
reflxation of pay is not available.

English Papers set for Delhi Higher 
Secondary Examination, 1B66

5367. Shri Jedhe: Will the Minister 
of Education be pleased to state:

(a) whether it is a fact that the 
nature and trend of questions set in 
‘English Papers’ in the Delhi Higher 
Secondary Examination held in 
March-April, 1966 were very tough 
and beyond the grasp of the students 
and comprehension expected of them;

(b) if so, Iho reasons therefor;
(c) whether the paper setters were 

not given necessary directions to set 
the papers in the manner in which the 
subject is taught and examined in 
various schools;

(d) whether any representation has 
already been received by Govern
ment; and

(e) if so, the action token in the 
matter?

The Minister of Education (Shri 
M. C. Chagla): (a) No, Sir.

(b) Does not arise.

1, 1966 Written Answers 15926



15927 Written Answers VAISAKHA 21, 1888 (SAKA)  Written Answers 15928

(c) Paper setters were given neces
sary instructions to set the papers in 
accordance with the courses prescrib
ed and the pattern of questions as 
notified to the schools.

(d) No representation has been re
ceived regarding the English papers 
set in the 1966 Examination.

(e) Does not arise.
Propagation of Hindi

5308. Shri Ramble:
Shri Vtahwa Nath Pandey: 
Shri D. S. Patil:

Will the Minister of Education be 
pleased to state:

(a) the financial assistance given to 
the non-Hindi speaking States during 
the last two years separately and 
Statewise for study and propagation 
of Hindi;

(b) the steps taken to popularise 
Hindi in these States; and

(c) the progress made so far in these 
States as a result thereof?

The Deputy Minister in the Ministry 
of Education (Shri Bhakt Darshan):
(a) A statement is laid on the Table 
of the House. |Placed in Zihrary. 
See No. LT-6300/66].

(b) For propagation and develop
ment of Hindi in Non-Hindi Speaking 
States, grants are given by the Gov
ernment of India on 100 per cent basis 
to Non-Hindi Speaking States for the 
Appointment of Hindi Teachers in 
Schools and establishment of Training 
Colleges for Hindi Teachers. To in
culcate an interest in the study of 
Hindi, suitable Hindi books are sup
plied to Government of Non-Hindi 
Spoaking States, for free distribution 
in Sschools, colleges and public 
libraries. Grants are also given to 
Voluntary Hindi Organisations in 
these States for running Hindi teach
ing classes for non-Hindi Speaking 
people, training and appointment of 
Hindi Pracharaks. running of Hindi 
libraries and reading rooms, organis
ing lectures, elocution contest, debates 
and dramas in Hindi, award of prizes 
to students showing brilliancy in

Hindi, running Hindi shorthand and 
typewriting classes etc. Scholarships 
are also awarded to students of non- 
Hindi speaking States for study of 
Hindi at post-matric level.

(c) The schemes for propagation of 
Hindi, which are at present being im
plemented by the Government of 
Tndia, have made their impact in the 
non-Hindi Speaking States. Hindi has 
b*»on introduced as a subject of study 
in schools in all the non-Hindi Speak
ing States. Hindi Teachers Training 
Colleges and Centres have been set up 
in different States and the people in 
general have started showing consi
derable interest. Though progress in 
some States is rather slow, the posi
tion to the whole is not unsatisfactory.
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Working of Coal Mines in India
5810. Shri Sidheshfear Prasad:

Will the Minister of Labour, Employ
ment and Rehabilitation Uc pleased to 
state:

(a) whether it is a fact that the 
team of Russian experts has finalised 
the study of the working of coal 
mines in India;

(b) if so, the findings thereof; and

(c) the steps, GoverffriWttt proposes 
to take in the matter?

The Minister of Labour Employ
ment and Rehabilitation (Shri 
Jagjivan Ram): (a) Under the U.N.
Expanded Programme of Technical 
Assistance, the services of two Rus
sian Experts were obtained in Novem
ber I960 for a period of about 5 
months to survey the problem of 
sofety in mines. They submitted 
their report in August 1961.

(b) and (c). A statefent showing 
the recommendations made by the 
Russian Experts and the action taken 
thereon is placed on the Table of the 
House. [Placed in Library. See 
No. LT-6302/66]. The position will 
be reviewed at the Second Conference 
on Safety in Mines to be held shortly.

Unemployed Women in Orissa

5311. Shri K. L. More:
Shri Ramachandra Ulaka:

Will the Minister of Labour, Em
ployment and Rehabilitation be 
pleased to state:

(a) the number of women candi
dates (both Graduates and non- 
Oraduates) who have been registered 
in the various Employment Exchanges 
in Orissa as on the Mst December, 
1965; and

(b) the number out of them provid
ed with employment assistance till the 
end of December, 1965?

The Minister of Labour, Employ
ment and Rehabilitation (Shri 
Jagjivan Ram): (a) and (b).

Category of applicants No. on No. pitted 
live reyis- in employ- 
tcr as on mcnt during 
31-12-6*; the vcar

1965.

Graduates (including
Post-Graduates) . 91 13
Matriculates (includ
ing Higher Secondary 
passed and Interme
diates). . . 255 112
Below Matric • 1,987 864

T o ta l  : 2,333 9«9

Junior Technical Schools In Andhra 
Pradesh

5312. Shri K. L. More:
Shri Ramachandra Ulaka:

Will the Minister of Education be 
pleased to state:

(a) the number of Junior Technical 
Schools at present in Andhra Pradesh!
and

(b) the number of such schools pro
posed to be opened in that State 
during 1966-67?

The Minister of Education (Shri
M. C. Chagla): (a) Six.

(b) Six.

Preservation of Telugu Literature In 
Andhra Pradesh

5313. Shri K. L. More:
Shri Ramachandra Ulaka:

Will the Minister of Education be 
pleased to state:

(a) whether any financial assistance 
was given to Andhra Pradesh for the 
Preservation ot Tfelugu literature In 
that State during 1965-88; and

(b) if so, the details thereof?
The Deputy Minister in the MiaWry 

of Education (Shri Bhakt Darshan):
(a) and (b). A statement is laid on
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the Table of the House. (Placed in 
Library. See No. LT-6303/06],

Educated Unemployed in Orissa
5314. Shrl K. L. More

Shrl Ramachandra Ulaka:
Will the Minister of Labour, Em

ployment and Rehabilitation be
pleased to state:

(a) whether Government had spon
sored any scheme to tackle the prob
lem of educated unmployed persons 
in Orissa State during the Third Five 
Year Plan period; and

(b ) ii bo, the details thereof?
The Minister of Labour, Employ

ment and Rehabilitation (Shri 
Jagjivan Ram): (a) and (b). No
separate scheme as such has been 
sponsored but the various develop
ment schemes in operation in differ
ent States under the Five Year Plans 
are designed to improve the employ
ment position of educated as well as 
other employment seekers.

Supply of Kerosene oil in Gujarat
5315. Shri Jashvant Mehta: Will the 

Minister of Petroleum and Chemloals
be pleased to state:

(a) whether Government are aware 
that recenty the supply of kerosene 
oil has been choked up in Ahmedabad 
city and long queues of the people are 
waiting there from morning till even
ing to get kerosene oil;

(b) the reasons for the immediate 
short supply and scarcity of kerosene
oil in Ahmedabad city: and

(c) the steps taken to supply the 
adequate quota of kerosene oil?

The Minister of Petroleum and Che
micals (Shri Alagesan): (a) It is a
fact that recently long queues foJ* 
kerosene were formed in Ahrmedabad 
city. •

(b) and <c ). Actual supplies of 
kerosene to Gujarat State have been 
more than the monthly quota fixed 
from March, 1966 onwards H»e 
monthly quota of Gujarat has been

652(Ai)LS—7.

increased by 750 tonnes, with effect 
from May, 1966.

Post Oftees In Orissa housed in 
rented buildings

531*. Shift K. L. 1fora;
Shri Ramachandra Ulaka:

Will the Minister of Conunualsa- 
tions be pleased to state:

(a) the number of Post Offices in
Orissa housed in rented buildings at 
present:

(b) the amount of rent paid by 
Government during 1965-66 so far; 
and

(c) when the permanent post office 
buildings are likely to be constructed 
in Orissa State?

The Minister of State in the Depart
ments of Parliamentary Affairs and 
Communications (Shri Jaganatha Rao):
(a) 323.

(b) Rs. 1,84,892.39.
(c ) The P&T Department would 

prefer to have Departmental buildings 
wherever it Is considered necessary 
subject to availability of suitable sites 
and financial resources. While every 
effort is being made to provide de
partmental buildings for important 
post offices or where satisfactory rent
ed accommodation is not available, it 
is not possible to indicate the cxact 
date by which, if at all the depart
mental post offices would be lodged in 
departmental buildings.

Mobile Post OAees in Orissa

5317. Shrimati Akkamma Devi:
Shrl Ramachandra Ulaka:
Shrl Rattan Lai:
Shrl Dhuleshwar Meeaa:

Will the Minister of Communica
tions be pleased to state:

(a) the unmber of mobile Post Offi
ces in Orissa State at present;



15933 Written Answers MAY 11, 1966 Written Answers 15934

(b) whether Government propose 
to commission more such Post Offices 
in the State during 1066-67; and

(c) if so, the details thereof?
The Minister of State in the Depart

ments of Parliamentary Affairs and 
Conumnicattons (Shri Jaganatha Rao):

(a) Nil.
(b) No.
(c) Does not arise.

Post and Telegraph Offices in Orissa
5318. Shrlmati Akkamma Devi:

Shri Ramachandra Ulaka:
Shri Rattan Lai:
Shri Dhuleshwar Meena:

Will the Minister of Communica
tions be pleased to state:

(a) the number of Post Offices actu
ally opened in Orissa State during 
1965-66;

(b) the number of Post Offices up
graded in that State during 1965-66;

(c) the places where tele-communi
cation facilities were provided in the 
State during 1965-66; and

(d) the places where tele-communi
cation facilities are proposed to be 
provided in the State during 1966-67T

The Minister of State in the Depart
ments of Parliamentary Affairs and 
Communications (Shri Jaganatha Rao):

(a) 91.
(b) 59.
(c) and (d). A statement is laid on 

the table of the House. [Placed in 
Library. See No. LT-6304/66].

Migration of Talented Persons
5319. Dr. Ram Manohar Lohla:

Shri Madhn Limaye:
Shri Bhagwat Jha Asad:
Shri Sidheshwar Prasad:
Shri Klshen Pattnayak:
Shri Prabhat Kar:
Dr. Ranen Sen:

Shri Ram Sewak Yadav:
Shri H. N. Mukerjee:
Shd Shree N a ray an Das:

Will the Minister of Home Affairs 
be pleased to state:

la) whether Government’s attention 
has been drawn to a report circulat
ing among the United Nations Agen
cies about the migration of trained 
and talented physicians, scientists, 
engineers and teachers from the poor, 
undeveloped countries to Western 
Europe and Korth America;

(b) whether Government’s attention 
has also been drawn to a similar brain 
drain frorm India; and

(c) if so, the inducements, incen
tives, facilities and oppotrunities as 
well as regulatory measures taken by 
Government to stop this drain?

The Deputy Minister in the Minis
try of Home Affairs (Shri P. S. 
Natfkar): (a) No, Sir.

(b) Precise information is not avail
able about the number of highly quali
fied Indian scientists, engineers, doc
tors etc. who go abroad for more or 
less permanent stay. If the generally 
rising trend in the number of candi
dates who return to India to join the 
Scientists Pool is any indication, the 
number of Indians who do not return 
after completing their study/employ- 
•ment-cum-study is not abnormal in 
quantitative terms.

(c) A statement outlining the steps 
being taken by the Government for 
facilitating the return of qualified 
Indians from abroad is given in the 
statement laid on the Table of the 
House. [Placed in Library. See No. 
LT-6305/66].

Typing Test for I.A.S. Candidates
5320. Shri Kami Singhji: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether Government propose to 
make It mandatory for candidates ap
pearing in the IAS, IFS. IPS exami
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nations to have a working knowledge 
of typing to make them independent 
in typing work; and

(b) if not, the reasons therefor?
The Minister of State in the Minis

try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) No.

(b) The officers appointed to the 
I.A.S., I.F.S. and I.P.S. are not ex
pected to do their own typing work. 
They are provided with stenographic 
assistance where necessary. This en
ables them to devote their trme to 
more important work.

Loss of Property in Misoland
5321. Shrimati JyoUaa Chanda: Will 

the Minister of Home Affairs be pleas
ed to state:

(a) whethei any assessment has 
bees made regarding the loss of pro
perty at Aijal and Lungleh during the 
disturbances made by the Mizo 
National Front: and

(b) if so, the amount of loss to Gov
ernment property and private persons’
property separately?

The Minister of State in the Minis
try ®f Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) The assess
ment of loss has not yet been made.

(b) Does not arise.

Theft in a Temple in Delhi

5322. Dr. L. M. Singhvi: Will the 
Minister of Home Affairs be pleased
to state:

fa) whether it is a fact that there 
w%s a theft in a temple in Subhash 
Nagor, New Delhi, on or about the 
20th February. I960, and the culprits 
have not yet been apprehended;

(b) whether Government are aware 
of the fact that the people of the area 
have made several representations 
complaining of neglect and indiffer
ence on the part of the authorities 
in this matter; and

(c) the steps, if any taken to 
strengthen the security in the area 
and to trace the culprits?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shokla: (a) Yes, Sir.

(b) Some representations from the 
residents of the locality have been re
ceived about this incident.

(c) All possible efforts are being 
made to trace the culprits. Patrolling 
in the area has been intensified.

Scaling of Koktang Peak by Women 
Team

5**3. Shri Brlj Basi Lai:
Shri Vishwa Nath Pandey: 
Shri Braj Behari Mehrotra:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that an 
Indian Women team has successfully 
scaled the 20,106 feet high Koktang 
Peak in Sikkim recently; and

(b) if so. Governments’ reaction 
thereto?

Th« Deputy Minister in the Minis
try of Education (Shri Bhakt 
Darshan): (a) Yes, Sir. Five mem
bers of the All India Women team 
reached the peak on 18th April, 1906. 
The expedition was given financial 
assistance by the Government.

(b) The Government are pleased at 
the spirit of adventure evinced by our
women.

Firing near Aijal
5324. Shrl Brlj Basi Lai:

Shri Vishwa Nath Pandey:
Shri Braj Behari Mehrstra: 
Shri Bam Harkh Yadar:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that Mizo 
hostiles opened rifle fire in the vici
nity of Aijal Headquarters of the Mizo 
Hills district of Assam and many 
persons were killed and injured on
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the 25th April, 1966;
(b) if so, the reaction of Govern

ment in this regard; and
(c) the action taken in the matter?
The Minister of State in the Minis

try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) to (c). No, 
Sir. However, a small party of Mizo 
rebels fired on the Aijal police station 
on the 24th April, 1966 and were 
chased away by the security forces. 
There was no loss of life and incident 
did not cause any panic.

WHTff f p f  wft ftwi wrr
WT

5325. TOT* : WT
ftWT »fcft *cTPt*?t f*T :

(v )  | fv
ir farwi *rrr

srfH’-f^T ftRWT ITT T£T fc ;

(»5) ft, rfr W'p WJTT VTTTJT

(*t) tw*  ^  rift: 4 ft
% fanr wrnhn^t *?t

* ?

femi *ro wptw) :
( * )  ^  1

( « )  (*t). stwt «rft to tt  1

5326. * *  ttst :
*ft vhrrr hth #twt :

w*rr i j ^ c w  w t  ^  Vctth

f*F :

(^ ) WT T̂TVTT

&nr v r  f  ;

(*r) ^  ?t, ?n t o  f m n r ’t t ;

(*r) ’PTT ^  ift ^  |
W  fn j 5 *»t fv rnm  %
*NlPi«jTi Nj*ij5 5 v r f  v t

f^cniTrT tft ITT TfPt #  ;

(w) irfir ^t, flt wt vfTvrr forr- 
^ftr ( iJ^gvM 1%) im T  «pr:
f^RT^rf 3Ft Sr«TT W7 T^ft

t ;

(V )  iffe JT t̂, rft S R  d'l'tT) ^ T -

1J5-VT1# irfrmv ir (*ft
f a n * r * r  m m )  ( * )  t f t r  (*sr) :
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fortn ^rir^TT; i f t r

(*r) vrrnr qft
f f  »n^TT ft ?

ftim ( ^ i j  o t w w )  •
(**) WTTTT 1*V ^jrrfov PPTT k IW II*!* 
yffftrre m r  'fvtFfhrrv
w n n ft  ?m> forfowr
^ i fh r  % fanr ^  v t t t  26 <rt^, 
1 966 gFTTBIT form TPTT «TT I

( f )  VTTT 4<1 foWT*T J*TT
m q rfW t % qr<wf<» %■ fa tt
$  VT^TT f  I * TT7  XPff %M
% f t *  wfi*s ?rrr lniPr^) TO

frf^TO ?TQT [̂WT *  tTTfR TO IfHSH 
JT5T»r qfrvfFTT lF̂ Tr £ I

(»r) VHrffold % «TPfR STCR % 
«m4**1 % <Kl«1 % %<T fd^'i
w ftro  ft  ■fof r q toifam y f titn m  
to MVi&n 3̂T% wn
fk^TTK I

^  irft f>\h fjfffWW
( m * f t )

53 28. unnw :
*ft mw #TWT :

TOT fTWTT Ttft *T? ?pn
^  for :

(V ) TOT WrVT> % foMt d<i)'tiH 
rn^i^T Hi«fl 5t snrrfrFT
TT f̂ rohr fô TT f, ;

(w) *rfo wt, m 7

TOt-vnr ?t<tt fiwv fw M f v  vtht- 
n*fi (nff mnrhr ttw) : fv )
H;^0 ĉ O'-hin fo fftm  vt Ht*f ^  
*F3 af r̂ifd fpp̂ t ^ Tvrforr ^7% % 
FT^y ^ vĤ wi t r^  r̂r foir îr S 1

( f  j 54i fovforvr ^  3r^T T̂ 
viiwD fovfW'f ?̂V fowr ir fo*̂  
m  1

Sdenlifts And En«arch Fellows of 
National Ptajslcal Laboratory

5S29. Shrl D. C. Sharma: 
Shrimati Vtefla D^ri:

Will the Minister of Edncatlon br 
pleaded to state:

(a) whether it is a fact that 26 
Senior Scientists and 39 research
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fellows have left the National Physi
cal Laboratory during the last few 
years without completing their work;

(b) if so, the reasons therefor;

(c) whether it is a fact that several 
important research projects have been 
held up because several scientists 
have left the laboratory; and

(d) if so, the action taken in the 
matter?

The Minister of Education (Shri M. 
C. Chagla): (a) and (b). 26 scientists 
and 39 research fellows left the Na
tional Physical Laboratory, New Delhi 
during the period 1961-65 for the fol
lowing reasons:
Scientists:

21 scientists joined the other 
C.S.I.R. national laboratories! 
institutes and outside research 
organisations;

2 went abroad;

1 left on account of family cir
cumstances; and

2 resigned without assigning any
reasons.

Research Fellows:

1 was absorbed in N.P.L.

9 were absorbed in other de
partments;

11 left for higher studies abroad; 
and

lfl left for personal reasons.

(c) To some extent the progress 
of work of research projects on which 
they were working suffered a set
back.

(d) Vacancies are filled up as and 
when suitably candidates are avail
able.

hitrm fo r  if % fanfr

5330. TT* TOW : W

far :
(*r) wn *r

faifar % fir**’ 1 9  6 5
^  fa fw  fa im ft *

*TT*rf rirfrwf\v lit ;
( fft faVPT-’TTT f+rH

*rnr jtrt ^rvr w r rrer
TJTtn̂ T f̂aifT% TRt 

; ?f|T
(*T) faw ?mJTT T T  fa^TT w  ? 

srftlTWT *PTIW*T ^  srfMWr HW’Hl lilft
(«ft irnft): (*>) (»r). h h^

7TT T̂TrflTT STFTFR
w T m  p m  ^rr v fw rfrm  n sm
zzrflrf ( ^ R ’ JRT fa ^ fa rT jfa fa w , 1 9 5 «  

%ffr t  | fa faW  % T̂ T
VUTVI ̂  ^ ifpnr cT*TT f̂HfTTTr
»rf*Rnff tfr t?: #arT
u r*fai ir^ ra 1 sptrarr fa>*ft 
sryRdi h W *  jm
fa^TT farm ̂ t*di l>, Rrrvr

^ ^ft H'iii
% vnft ^ ^

%TErt»r ^nr ^  w ;  ^  ^

^  f  vfP' ^  *TTTWta 7 W R  
H?rr i f  U l f w  % iffaT TRJT 3THT 
fai[pRi % 3*1 «t0 ftronfw *fV '5tt
£ 1 srfar ^rt hr)<i ittt irfaw 

% iFp rt^ r % 'tm ict *rfa-
f W  *rt fo fftT HTWHT I R T  TTJIT HTVP" 

f^mfTTT qr, M l  3TRTT  ̂ I

T** r^ q  i f  ?TTTt VP^nift ift T̂- 
T̂ TT T̂rTT t  I ^ fa  jTT-

fagr ’ffrr k  h 1 M i  r̂rf -̂
7 f t  f ar t i f  * t f t  1
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P. ft T. Quarters at Callout
5331. Shri Mohammed Koya: Will 

the Minister of Conununioations be 
pleased to state:

(a) whether any site has been final
ly selected for the construction of 
quarters for the employees of Posts 
and Telegraphs Department at 
Calicut; and

(b) if so, which?
The Minister of State in the De 

partments of Parliamentary Affairs 
and Communications (Shri Jaganatha
Rao): (a) Yes.

(b) A plot known as the Manchanda 
plot

Shortage of Diesel Oil in Kodhlkode
5332. Shri Mohammed Koya: Will

the Minister of Petroleum and Chemi
cals be pleased to state:

(a) whether there was serious 
.shortage of diesel oil in Kozhikode 
District in the second week of April, 
1966;

(b) if so, the reasons for the short
age; and

(c) the steps taken to avoid similar 
shortage in future?

The Minister of Petroleum and 
Chemicals (Shri Alafesan); (a) and
(b). Shortage of High Speed Diesel 
occurred for a few days in April in 
Kozhikode on account of late arrival 
of a tanker.

(c) Arrangements have been made 
to move adequate quantities of High 
Speed Diesel Oil to Cochin.

Broadcast of Lessons ]

The Minister of Education (Shri M. 
C. Chagla): (a) Yes, Sir.

1 (b) There will be three program
mes a week directed to 1st year BJL 
students in English, Political Science 
and Economics broadcast from Delhi 
and Madras.

Attacks by Miso Hostiles

5334. Shri Flrodia: Will the Minister 
of Home Affairs be pleased to state
the number of times the Indian 
Security Forces were attacked by Mizo 
hostiles during the last two months 
and the casualties suffered?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Haihi): The informa
tion is being collected and will be 
laid on the Tabic of the House in due 
course.

Pay Scales of Teleprinter Mechanics

5335. Shri GHlshan: Will the Minis
ter of Communications be pleased to
slate:

(a) whether the pay scale of tele
printer mechanics are proposed to be 
revised;

(b) if so, the proposed pay scales; 
and

(O the dates from which the new 
pay scale will be in force?

The Minister of State in the De
partments of Parliamentary Affairs 
and Communications (Shri Jafanatha 
Rao): (a) Orders have recently been 
issued revising the pay scale of 
Mechanics (these include Teleprinter 
Mechanics also).

5333. Shri Flrodia: Will the Minis- (b) Thc ex“ tin8 Time scale viz. 
ter of Education be pleased to state: Rs- 110—4— 150-EB-5— 180 and a

selection grade viz. Rs. 175—6—205—
(a) whether AIR has agreed to 7—240 have been revised to a time

broadcast lessons for students taking scale of Rs. 110—4—150—8— 175|EB—
correspondence course in B.A. from 6—205-EB-7—240 and a selection grade
the next year; and of Rs. 175—6—205—7—240—8—280.

(b) if so. the details thereof? (c) From 1st April, 1006.
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Pay Scales of Telegraphists
5336. Shri Gulshan: Will the Minis

ter of Communications be pleased to 
state:

<a) whether it is a fact that the pay 
scales of circle service telegraphists in 
ihe Telegraph Department are much 
lower than the pay scales of the tele
graphists in the Overseas Communi
cation Service and Civil Aviation De
partment although the nature of work 
is almost the same; and

(b) if so, the reasons for this discri
mination, and steps taken in the 
matter?

Hto Minister « f  state in the Depart
ments of PaHlamentary Affairs and 
Communications (Shri Jaffanatha Rao):
(a) and (b). The pay scales of a 
Telegraphist in the P&T Department, 
Junior Telegraphist in the OCS and 
Radio Operator in the OCS and Radio
Operator in the C.A.D. are as under: —
Telegraphist in P. & T.

Rs. 110-4-150-5-175-EB-6-205-EB-7-240
Junior Telegraphist in O.C.S.

Rs. 150-5-160-8-200-EB-8-240-EB-8-
2H0-10-300.
Radio O perator in CAD
Rs. 150-5-160-8-200-EB-8-240-EB-8—
280-10-300.

Trained Telegraphists in the PJtT de
partment starts at the stage of Rs. 122 
in the scale of Rs. 110/240. They also 
earn additional remuneration on the 
basis of an incentive money scheme.

In P&T the posts of Telegraphists 
are sanctioned on the basts of number 
of messages handled. In CAD the 
posts of Radio Operators are sanc
tioned on the basis of hours 'f watch 
and the number of channels to be 
manned during the particular period. 
In the OCS the posts of Junior Tele
graphists are sanctioned on the basis 
of circuits. The Radio Operators in 
C.A.D. have also to carry out minor 
maintenance of the Radio Equip- 
mmt. In view of tha different posi

tions indicated the work output and 
emoluments of the Telegraphists ::i 
the P&T are not directly comparable 
with those of the Junior Telegraphists 
in the OCS and Radio Operators in 
Civil Aviation Department, and the 
question of discrimination thus does 
not arise.

Night Duty Allowance in Telegraph 
Offices

5337. Shri Gulshan: Will the Minis
ter of Comiminfcatlons be pleased to 
state:

(a) whether it is a fact that the staff 
working round the clock in the Over
seas Communications Service Depart
ment is paid night duty allowance at 
the rate of Rs. 15 per month whereas 
the same monetary benefit is denied to 
the staff in the Telegraph Offices per
forming almost the same nature of 
duties;

(b) if so, the reasons for this dis
crimination; and

(c) the steps taken in the matter?
The Minister of State in the Depart

ments of Parliamentary Affairs and 
Communications (Shri Jaganatha
Rao): (a) to (c). Rs. 15 per month 
night allowance indicated in the Ques
tion is not paid to the staff of the 
Overseas Communications Service 
and as such the question of discri
mination does not ariie.

Telegraphists

5398. Shri Gabfcan: Will the Minis
ter of Comnrenfoattons be pleased to 
state:

(a) whether the Director-General, 
Posts and Telegraphs has received re
presentations from telegraphists pro
moted from time scale clerks all over 
India that certain junior telegraphists 
promoted from the same cadre are 
drawing more pay as a result of denial 
of three advance increments to them;

(b) if so, the reasons therefor; and
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(c) the steps taken to protect the 
pay of the senior telegraphists?

The Minister of State In the De
partments of Parliamentary Affairs
and Communications (Shri Jaganatha 
Rao): (a) Yes.

(b) As an incentive to attract more 
candidates to the cadre of telegraph
ists in future, orders have been is
sued/* that all pefsonc appointed as 
telegraphists after 16-2-1965 be given 
three advance incitements of Rs| 4 
each in the scale of Rs. 110/240. Time 
scale clerks are also eligible for these 
posts under certain conditions. As 
officials appointed prior to 16-2-1965 
are not entitled to this special bene
fit, it would happen that some clerks 
who became telegraphists before 
16-2-1965 may get less pay than their 
juniors appointed as telegraphists 
after that date.

(c) It is not intended to give any 
such protection.

Emergency in Jammu and Kashmir

5339 Shri Sham Lai Saraf:
Shri Snrendranath Dwivedy: 
Shri Tt&immaiah:
Shri Bibhutl Mishra:
Dr. Chandrabhan Singh:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the Law Department 
of the Central Government have held 
the Acts on the Statute Book of 
Jammu and Kashmir sufficient to 
deal with any emergency that might 
arise with regard to law and order in 
that State and therefore, the continu
ance of Defence of India Rules there 
has little sense; and

(b) whether in view of this cate
gorical opinion, the State Government 
will be advised to withdraw D.I.R. 
from its Statute Book forthwith?

The Minister of R m m  Affairs (Shrl
Nanda): (a) No. Sir.

(b) Does not arise.

Arrest of Naga with Explosives
5340. Shri Rajdeo Singh:

Shri Bal Krishna Singh:
Shri Paniur Lai:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether Government have in
formation that the Manipur Police 
arrested one Angami Naga with some 
explosives in his possession on the 
24th April, 1966; and

(b) if so, the details thereof?
The Minister of State la the Minis

try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b). On 
the 24th April, 1966 police searched 
a hotel named ‘Naga Popular Hotel' 
at Gandhi Avenue, Imphal and re
covered one kilogram of gun powder. 
The manager of the hotel and one 
Angami boarder were arrested. A case 
has been registered and investigation 
is being made.

Telephone connections in Delhi
5341. Shri A. P. Sharma: Will the 

Minister of Communications be pleas
ed to refer to the reply given to Un
starred Question No. 4559 on the 27th 
April, 1966 regarding the telephone 
connections in Delhi and state:

(a) whether there is any proposal 
to increase the capacity of Tis Hazari 
Telephone Exchange;

(b) if so. the details thereof;
(c) the number of new connections 

expected to be sanctioned from this 
Exchange after re-arrangement* are 
carried out consequent to the instal
lation of additional equipment of the 
Delhi Gate Exchange;

(d) the ratio in which these new 
connections will be distributed be
tween O.Y.T. and non-O.Y.T. appli
cants; and

(e) the reasons for net giving thaw
new connections solely to non-O.Y.T.



15949 Written Answers MAY 11, 1966 Written Answers 15950

applicants in view of the fact that 
O.Y.T. connections have already been 
cleared upto 30th March, 1965?

The Minister of State in the Depart
ments of Parliamentary Affairs and 
Communications (Shri Jaganatha 
Rao): (a) to (c). It is not feasible to 
expand the capacity of Tis Hazari 
exchange in the existing building. 
Plans for extending the building to 
instal additional exchange equipment 
are being prepared in consultation 
with Delhi Development Authorities.

As an interim measure re-arrange
ment of exchange areas is being un
dertaken which will release a capa
city of about 1000 connections in the 
Tis Hazari Exchange by transfer of 
connections to other exchanges. This 
is likely to take 3-4 months. The pos
sibility of release of a further capa
city of 1000 lines by a similar re
arrangement is also being examined.

A new telephone exchange to be 
located at Idgah has also been plan
ned to give relief to this area.

(d) According to existing orders, 
the allocation between OYT and ex
empted category (non-OYT) connec
tions. is in the ratio of 70 to 30 and 
the same ratio will be applied.

(e) OYT demands have to be met 
on priority. Release of connections 
solely to non-OYT applicants would 
not be feasible due to the limited ad
ditional capacity, which would be 
made available.

Scheduled Castes in Delhi 
Administration

5342. Shri Naval Prabhakar: Will 
the Minister of Home Affftln bo 
pleased to state:

(a) total number of employees, 
class-wise, in Delhi Administration, 
other than the Department of Ra
tioning;

(b) the total number of Scheduled 
Castes employees, class-wise, in Delhi 
Administration;

(c) whether the Scheduled Castes 
employees in eacK' class fulfil the 
quota reserved for them;

(d) if not, the reasons therefor; and
(e) the steps Government propose 

to fulfil the reserved quota?

The Deputy Minister in the Minis
try of Home Affairs (Shri P. S. 
Naskar): (a) and (b). The required 
information is given in the Jtatement
below: —

Classific- T o u lo n  Scheduled Perccn- 
ation of 1.1.1965 Castes tage
pcsts/Ser-
vice

Class I 202 5 2-43%

Class 11 637 10 i-57%

Class III 26,751 1.201 4-49%

Class IV 5,099 1,490 29.22%

(c) and (d). In certain categories, 
there continues to be a lesser per
centage than is prescribed under the 
rules for all fresh recruitment. In the 
higher categories, this is due to the 
insufficiency of qualified candidates of 
the appropriate standard.

(e) The rules on the subject are 
being observed strictly and it is hoped 
that in due course more and more 
Scheduled Caste candidates will be
come available to fill all the reserved 
vacancies.

Fertiliser Factory and Refinery at 
Mangalore

5343. Shri Linga Reddy: Will the 
Minister of Petroleum and Chemicals
be pleased to state:

(a) the latest stage at which the 
proposal of sanction of the fertilizer 
factory and refinery at Mangalore in 
Mysore State stand* ait present:

(b) since when the matter is pend
ing before Government;
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(c) whether the said factory will 
be in public or private sector; and

(d) whether the same will be sanc
tioned at least in the fourth Five 
Year Plan to make the State self
sufficient in fertilizer?

The Minister of Petroleum and 
Chemicals (Shri Al&gesan): (a) to
(d). The proposal to set up a Fertilizer 
factory at Mangalore is still under 
consideration. Until a Anal decision is 
taken it cannot be said whether the 
factory will be in the public or pri
vate sector; [nor can it be indicated 
for certain at present whether the 
project will be sanctioned in the 
fourth Five Year Plan]. There is 110 
proposal, at present, for setting up a 
Refinery at Mangalore. Mangalore is 
not among the projects included in 
the Fourth Plan. But, it may be in
cluded at a later stage depending 
upon availability of suitable foreign 
collaboration etc.

vra vt wiota

5344. ITo SWT* :
fawn *T?fV f̂ TT *r*»T far :

(^») t*t *rr vjm r*r sfK 
*T*TT £ far iJtTOTT faft ft “XTWT- 

f*TST" TFT % 4I4WI £ ,

( * )  Tfa jjt, ?fr 

<̂51$ fr7»T d*i«w Hl'WW r̂rjr %r
f*r*r 5̂ v n r r n f f  *rf & i v l r

( >T) 1W T WT f, ?

ftWT ft (aft
n n i) : (w) tft, ^  1

(» f)  STFT^t^TTl

5TTWT WTVUT

5 345. ITo IVglftV Rim : WT
WWTT 1$  r̂TT% FTT ^  far fa^R
fanrta ft tpswtt7: fa^r vrror
irvsxortft’ni ■

frwrr fwmif ft t o *  
«T«1WH TfW) : <£fr fa^xw

*nrr 'raw tot  »ror | [■ jfw v m *  *  twt

WT, * % 1T — 6 3o 7/ 66 ]

Sex Education
5346. Dr. Mabadeva Prasad: Will

the Minister of Education be pleased
to state:

(a) whether it is a fact that the 
Central Board of Secondary Educa
tion has recommended for sex educa
tion to be included in the curriculum 
in all the Higher Secondary Classes 
from 1968; and

(b) if so, the details thereof and 
Government’s reaction thereto?

The Minister of Education (Stirl 
M. C. Chagla): (a) No, Sir.

(b) Does not arise.

FflTW f v t  *J»TWTW

5 34 7. T l f t w n w  :

vfarrr fim  itwt :
vff H o  *  o :

WT IĴ -VTO MflO ^TR f>'Mi
fryfrfar: 

(fr) ^rr in?, fr far ftarcftf/ 
vnrhftff ft wmr ^7% *1% fa f̂y >r?rTWr 
^T, wt frtwr *tot vm l«i tO ott ft n ft® !

ft, TO 1 965-6K ft f ftn ffti ft 
*PT*Tr f*FTT;

( )  jrfa st, f̂t 3̂»r warn*m/*m- 
m i *  wt % r fr  xrrfn % fm
IFf. W l*  f a  f»PT ft ; %frr

(»T) irft JTTWT *?T 'JT’ TOfa
r Tf^ *fr fw?r *ftt n i  f. irtr
Tftft fa^ft *nW*T ftpfV %'f
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njHntf q*wr*m if 
f fm  w m  WWW) : ( * ) %  (n ). ^RT 
n^rfor ht ^ M<irT % *nrr- 

q r  T^r ?ft ^rrcnft i

5348- TT^WTTW :
«ft fgWUlfafflft : 
sft if fV R  WTW ^TtfT : 

« f t * o  * o  :

fJJT *nft VR *PTT% fTT

f*P ^TR^T-^TT, f$r4'l
fipTTq  ̂ $ fipr^r t ?  **rr£ ’̂ ftfarcr far*f r̂r 

7»>?

*T|HfW wrvnr if gruuNt (^t 
finn ht T̂ t
ft ^  ^ T - 77^  T fT S T tV  T̂TJnft I

fipfl

5349. «ft :
«ft if N n r  wnw i w  :

*ft ijo  f o  :

w  i^^-frnr vz  sptt^ t̂ T f^rr

far :

( ^ )  f r e w  ^ f t  ^ f t 5̂ H ^ n n ff

% farT% VTRT TT̂ , **H1M F̂T 
3,^ ^ t  if ^  ; wVt

(^ )  r*% ^  ?  farr qr w
^rnfm sttt jpt fpr^t

<J|-fR VWWW ^ ( ^
fW rr v c ^

ô rftr?T r̂r TfV fr sftr *nr*r % ?r«rT-rnr?T 
T 7” <rt t .w H  i

fp ft  ff̂ THwr

6 33 0. *ft TP$WTTW*f : 

tjo  f o  :

*ft v ¥vtt vmr #WT :

wm tnft w  *?tt% f t t
***T% ‘

( m )  fy ^ t **%

H Mfarfl f^PT TTSTFTO
t r t  r*nrarm m -  «n% %; %tn

( v )  f^ ft
^  fJTJTtr t»TPT % «f A  W ifgiT^T, WffT 

ftpft T̂fTTtRT *7T*T f  , ftr*T WTT
frtortff ^t sr̂ fr̂ T ^  7 ? £ ?

^r-rnJ ir^rmv if nwwft («ft 
fwwr q r * r t j f $ r ) : ( v )  %ftx

<r* f # r  i9Miy/imf#wi
W & n f  ?, cT*TT ?HTR W ?
v  ^  l i t  qr <tpt ^ f^»r
^  ?tt^t ^ t? m \
pft̂  |, f̂t TT Tf WTRTT
3TTT 3(T?t ^ I 5*T Pi *̂i ^
% Ktfl»i sramPT  ̂ ^ vRTT̂ nr

^ ^NfnicT ^ r  I: 
iTWrf % f̂ rqiT̂  % W  r̂fkfTrT ? 1

^mvlr % ^

5351. TT^WTPf** :
t o  :

«fV f|n=lT?fftT̂ rft :
^  iffVTT WTW iNWT :

fm  ijf- r̂r*l »t?ft ^  fcrr% «Ft ?prr 
fv  :

(fr) f^r-f^T ifwrvnff/vRf^ft
ir ^rnrvt ^  ^  ^1f ^ ; %t\r

(m) ^rr vtt^t ff ?

^ • fF f ^ ( ^
f i m m m )  : (▼) «ftr ( « ) .

r̂«rr- r t  tw vnnfV 1
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5352. :

^1^0 f o i ^ :  
vh wtVTT WTWT *

**TT JTWt ^  STf frqT
far :

(^ ) 1965-66 $  fjptft 
ffTflT’T TO HWmM-TTT r̂*TTRT fiflif *T̂  ; 

*ftT

( * )  196 5-66 A qw
fafM w  *r ^ rr  w  ; ift7-

(»r) f*TT nin (v )  sfrr
(^r) 3  qrr qr ^mr

*r^nw <3ftw» *̂tt envhr jttt

^  ^  !  1

^pr-frrt Jf («ft
fm n w r v im i) : (* )  % (»r).
^HT rrfrfgrfT ^  ^T Tf?V | ifrr tr&t *
»TWT-'T75T T7 7* ft sITTjpft (

fofhr Frfwwrvm ttanilf w  fw%*^vfw
5 3 53. fo  :

<ft TT^FmW :

wflCTT WTW WT*TT :

w t vrrf\ ?ry vrr^ w?t ym
^rr f r  :

(V)WT 9^ m  t  f«F fffaqpn 
N n fi wrr fk&st+rui *77% w*m *rf- 
wrfwf *TT̂ T j*vf] yw RMWf- 
Gmfcm it if *rf *t ;

(«r) vfc  r̂r, rft i w r  **tt s rtttt
*rr :

(*r) frr ^  wt?t th  *pttt f**ft 
q r  w t ^r»j[ ifr ; s r f r

( * )  l»f* *tft, eft T?T% fJTT *TTr,
*?

ipr^rnr « w iw  (Wt
fiwr W^TTOT) : («f) ?m  (9 ).
%rff r̂ ^ruft % f^ s ^ r o r

t t  totiiY farfro ffrf if w i  w*ii / 
f w i f  % cnTfT-'T^ VT fkqfa 
famr *pn «rr 1 stp^v iif8$<T
” rnft vrfw *rtr *̂r *r*nr *nrr ipprrf^T 
w<iHtffT FVPftVTvr % 1TWT T̂T% 
% f̂ Pt ?TVT % T̂W*T it 

fvvr WT *TT I

(*t) rrvr (w) . •Tfra’Tf %
'K ? m  f m  gr, ?m  m um  jr^r 
vM'fl sr^Y xrrw^TT ^  ’iprwT fsnrW 

’R I  1 *rf ^  f̂ nrf*Tcf %f^Rr 
^ fTPr, f? r f^  f*T% nrtf f̂tvT î
T̂T T̂̂ TT̂ TT®! VT fl ̂  'd<5<i I I

Hindi AMttUntu .
5354 Shri Y. D. Slnfh:

Shri Rameshw&nuiand:
Shri Himmatslnhjl:
Shri Onkar Lai Berwa:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that recent
ly some of the Junior Hindi Assist
ants, as shown in the U.P.S.C’s senio
rity list, were declared permanent 
prior to the conftrmation of Senior 
Hindi Assistants;

(b) if so, the names of the Minis
tries or Offices concerned; and

(c) the reasons therefor?

The Deputy Minister in the Mini*, 
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) to (c). Since the 
posts in different Ministrics/Ofikes 
post* in different Ministries/Officers 
and do not form a centralised cadre, 
the confirmation of the Hindi As
sistants nominated to a particular 
Ministry Office depends on the avail
ability of permanent posts in <hat 
Ministry Office and is not related ♦o



the rank obtained in the U.P.S.C. 
Examination. Where, however, more 
than one such Hindi Assistant is 
working in a particular Ministry/Office 
-their seniority as also the order of 
confirmation is determined according 
to the rank secured by them in the 
Examination.

Translators and Hindi Assistants 

5355. Shri Y. D. Singh:
Shri R&meshwaranand.
Shri Onkar Lai Berwa:
Shri Htmmatsinhji:

Will the Minister of Home Affairs 
be pleased to state:

(a) the duties assigned to (i) Hindi 
A-ssistanas and (ii) Translators work
ing in various Mi'ii.nries ind offices of 
the Central Government;

(b) the nature of difference be
tween the two posts; and

(c) if there is no difference, the 
reasons for creating the two kinds of 
posts?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). The in
formation is being collected and will
be laid on the Table of the House.

ft"*  WTCjfjffav )

5356. f o  :

<ffaSTT WW iTWT :

fqT r̂TT% iPTT
fa? :

(*>) fafww ir

f f m )  * ; tfrr

(ST) ^  PTOft «HT?f % fair SPTT 
7^t 7. ?
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faOT 9JW**) : (*fi) sflT (* ) .
^*TT 3fT qfT
n̂TT-'TT̂ T TT TO ft WTlrft I

Complaints against Ministers and 
High Officials

5358. Shri P. H. Bheel:
Shrl Gulshan:

Will the Minister of Home Affairs 
be pleased to state:

(a) the total number of complaints 
received by his Ministry from 1st 
January, 1965 upto April, 1966;

(b) the number of complaints re
ceived against the Central and State 
Ministers and against C!as? I and H 
Officers separately; and

(c) the action taken by Govern
ment in the matter?

The Minister of State in the Ministry 
of Home Affairs and Minister of De
fence Supplies in the Ministry of De
fence (Shri Hathi): (a) to (c). 1,322 
complaints having a vigilance angle 
were received by the Ministry of 
Home Affairs from 1st January, 1965 
to 30th April 1966. One of them was 
against the Rajasthan Chief Minister 
and attention is invited to the reply 
given to unstarred question No. 1408, 
answered in the Lok Sabha on 2nd 
March, 1966. The rest were forwarded 
for disposal to the Central Vigilant’? 
Commission. A. oreak-up of the com
plaints against Class I and Class II 
officers is not available.

Reservations for Scheduled Castes
5359. Shri P. H. Bheel:

Shrl Gulshan:
Will the Minister of Home Affairs 

be pleased to state:
(a) what are the recruitment rules 

for the post of Section Officers:

(b) whether it is a fact that posts 
reserved for Scheduled Castes are not 
reserved now: and

1, 1966 Written Answers 15958
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(c) if so, the reasons therefor?
The Deputy Minister in the Minis

try of Home Affairs (Shri Vidya 
Charm ShuUa): (a) The recruitment 
rules for the post of Section Officer 
are contained in the Central Secre
tariat Service Rules, 1962, copies of 
which are available in Parliament 
Library.

(b) and (c). In accordance with the 
existing policy of Government, which 
takes into account all relevant fac
tors including coosiderations of main
tenance of efficiency as expressly 
required by Article 335 of the Consti
tution, reservation for Scheduled 
Castes in Class I and II posts has been 
confined to direct recruitment only. 
Accordingly reservation for Scheduled 
Castes in the grade of Section Officer 
in promotion vacancies filled on the 
basis of limited departmental exami
nations has been withdrawn.

Oil in Jammu and Kashmir

5360. Shri Brij Basi Lai:
Shri Vishwa Nath Pandey:

Will the Minister of Petroleum ana 
Chemicals be pleased to state:

(a) whether it is a fact that the 
results of the oil survey conducted by 
the Geological Survey of India and 
oil and Natural Gas Commission indi
cated that there arc ample stores of 
oil in Rarakot area of Jammu and 
Kashmir; and

(b) if so, the reaction of Govern
ment in this regard?

The Minister of Petroleum and 
Chemicals (Shri Alagesan); (a) Geo
logical and Geophysical surveys are 
being carried out in the foot-hills of 
Jammu and Kashmir in the neigh
bourhood of Ramkot. It is premature 
to estimate the prospects of oil in 
ttys area.

(b) Does not arise.

Follow-up Action 011 Das Commission 
Report

5361. Shri P. H. Rheel:
Shri Gulshan:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the follow-up action on 
“Das Commission Report” hn«. been 
completed;

(b) the number of Officials and 
Politicians prosecuted or sentenced so 
far; and

(c) if the answer to part (a) above 
be in the negative, the reasons there
for?

The Minister of Stale in the Minis
try of Home Affairs and Minister of 
Defenoe Supplies in the Ministry of 
Defence (Shri Hathi); (a) to (c). The 
Punjab Government are primarily 
concerned. The following information 
has been obtained from them;

(a) Most of the cases have been 
finalised. A few cases, however, re
main to be decided.

(b) None.

(c) Each case has to be considered 
very thoroughly from all aspects.

Honorarium for Excellent Performance
5362. Shri P. H. Bheel:

Shri Guhlian:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether the Santhanam Com

mittee on corruption recommended 
any honorarium for officials for their 
excellent performance of duties; and

(b) if so, the action Government 
have taken in this regard so far?

Thr Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b).
The Santhanam Committee had not 
made any such recommendation. A 
recommendation was, however, receiv
ed from the Chairman of the Com
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mittee some time after the Committee 
had submitted its report. Honorariu'.r. 
has already been paid to !hose persons 
who were not entitled to over-time 
allowance. The question of paying 
honorarium tj the remaining persons 
is under consideration.

Central Schools

5363. Shri Priya Gupta: Will the
Minister of Education be pleased to 
state:

(a) whether Government have 
opened several Central Schools to 
provide educational facilities to the 
children of the Central Government 
employees, and if so, their number 
Slate-wise;

(b) the different categories of 
teachers and their scales of pay, 
and the required stipulated qualifica
tions for each category and the 
manner in which these posts are filled 
up; and

(c) the rules of promotion from one 
category to the other and whether 
there is any quota for Departmental 
Promotions if the serving teachers 
fulfil the eligible educational qualifi
cations?

The Deputy Minister in the Minis
try of Education (Shrimatl Soundaram 
Ramachandran): (a) 90 schools have 
been established so far. State-wise list 
(Annexure I) given in the statement 
laid on the Table of the House.
I Placed in Library. See No. LT-6308/ 
661.

(b) The information is given at 
Annexure II of the statement.

(c) Direct recruitment is made to 
all categories of teaching posts and no 
promotions to higher grades nre made. 
Existing teachers are eligible to apply 
for higher posts in response to adver
tisement if they satisfy the educational 
qualifications etc. as prescribed for th > 
various posts.

fgrcTT n m w n 3  unrfr wfiwnrfl

5 364.
sftgqsvt jujmv *

fair *T9T :

3PTT f$!WT*F9rV old A  37T frqi
far :

(v )
2r f̂t*t r̂r% spe|Tr tft? 

fsnftv % fwKpr yRr^r Trsnfsw 
srfasnrt fli ; vtv

(

*TTT ?n%^T Vt uVfflfPT ^ T? ^ ?

v® vnrHT) :
(*r) frk  ( t f ). ^FTT 3TT 7 #

T*" ^
fr ^nrnft 1

ftWTT

5 36 5. STHW :

v tfsm n qr:
•ft :

SRTT ffWfTJT^ Vfr 3RTR fTTT 
^  fa  :

(V) faWT fa* TO
«MHrf<qi qr fair m f w r
smM qr w  f?r fam

(w) fawr ^en^r % f a ^  v 4 v fr
M̂ nrfrT <rc fw T  umW *r FrprT^f^ 
fa* m  *  ?

fa%n :
(V ) 14,04,224.05 W7 I 

( » )  '
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5366. fW W  TOR :
TO VtyYIU :

*ft fjTO Y?fT ' 
«rt TTlftw :

fCTT f5W TT^ VZ 3RT* m  
fa: :

(«P) f«W T W IF R I farPT V ) N r >  

*nrr fk ^  yfafai»j4n
TT £ tit* ddif far^H TOT T7
si%fâ rfarT w fv  xfa-
fa^fafr * t  finfifTFi vflrfa *r irfaw. jrt 
*ri f. ; wYr

(® )  ^T^TT jf ?!T ^T^Tfrm  *T 
*r r̂rfaff ir?fT?r % fii<i fsnrvt wfci- 

f^rfar *fr *arfa srfcTfsmfarT qft tfnrro 
W k  srftnfr *ri £, ?w  rrer * ht 

& wtr r r  ^n^Tfrift 
*w, srfT̂ T t?rr faqr itWtt ?

faWTiP*V (« ft  I jo  Wo fW WT) :
( f r )  *T*T * m  ffW T  % qt^T

v irw r ft  ft^VTTOT *T ff% -
f*fflpHT qr £ %t\r % T̂T rT srfa- 
fairfarT tt *rmr r̂ *rcfu *r 
■i<rr?T ffT *PTT ^ |

(«r) sqfarpff W  »r
fa m  *w t  ^

fa Jffafa f̂arT yfWrf
qr t *  %ftr t f  r t  *mr*

»tm 1 ^ r  ®rfa?r *r jttjttt faym ift'f
* 1

w r f  i w f  *  f*n* |*

5367. sftfiw ^qi :
*ft f**fTO TOT* :

652<Ai)LS—8.

Ĵ PBf V f  V^VTtf :
i f t  TTJft* fa ff  :

WT fawr W r  6 *$*T, 1966 % 
’U nK ifV n  Sf®?T TOIT 332 .1  % 3W T ^

*n*nj *  n? $ran% inrr far
*TTTrT %• *  q i%  ^ R - f^ a f t  %

fanr ?fto  tto  fTTTo f  o ?r’pTr i p t  

^  ^  ^ v r  ^ ift irt «fr, fa?rr*r 
v  % m m  « f ir  t t t t  % Tnsm  % 

vffTiPTTTT ?fr% % «rtt ^ttut
# ? ’

ftwn m vm v ^ ivw jt
TTWWnrW ) : ‘̂ 1srr ’ fT

?r»ft ? m n  ^  firtT ^ r - q r w  v t v v t

^  fai*^ fai^ft i’*f> ♦lWj ^  VTW^T ^T

xrmr ErnrnTv?mfr rrrr sfwmfav 
5*tpt, f»TTuiwi, * ft*nr * ^ r  q f r ^ iR  «nfa  

s p r  «ift ^ r

^  e n p n  q r f a 4 r  v w  1 1

i H ’fl ^HTT TTWfr % in m rv T T

JTW WTTTW ^  ^ fa TTRrt TT
^ T -q * T ^  (liH *!1 W I T  TTFT

HM̂ TT fTRTT, ^  iftT  ^ l f )  V n hF T  |

T?TTt TTUft *FT VT^VT t  1

T f r f t  ttkt  vf^rfavn' q r n r  ^  f a in r

I M '  5T^T •nft I

U P.SC. Examlnmtion for Hindi 
AmisUnto

5S68. Shri Priya Gupta:
Shri Vishrmm Prasad:
Shri Hukam Chaad 

Kaehha valve:
Shri Bajdeo Slnfh:

Will the Minister of Home Affairs 
V>e pleased to state:

(a) whether Union Public Service 
Commission is proposing to hold * 
competitive examination in the near 
future for the recruitment of Hindi 
Assistants; and

(b) if so. the details thereof?
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The Deputy Minister in the Minis

try of Home Affairs (Shri Vidya 
Charan Shukla): (a) No, Sir. The 
question whether the U.P.S.C. should 
be asked to hold another examination 
is under consideration.

(b) Does not arise.

fctft fa ta iw i % w vft

5369. faryrcmchiw •
«ft *** jraprra :
*ftfsra«pr:
*ft Tnrtv *

’FIT fSWTT 30 *TT#, 1966 %
WdTTifVrT 5TV*T tfsqT 3003 % 3 T IT  % 
SFF^ET «TcTT% frqT 5f7̂ T %
fjpst f^rrsnr % ^  ^  ^rnft

% w t tfM TW T  far srr

t  ?

ftnfn 3f swn?5ft («ft ? m
* S R ) : | I
qr ^Hw fa<u< fâ TT r̂r t^t ^ 1

fjpfl fatamro m  vrahur

5 3 7 0 . «rt fv ^ R  ’tzwhtv :

«/t ftfif *pT :
«#V TRAv :

¥TT ftTflfTT ^  <telA ffTT 
*F̂ T fa :

(^ ) VTT ^  ^ fa> fjpft
f%^i *nrq fa<F*ft % vnrrr 
Sf fpr?T farcr% ^rcf sftr qiciiqia t̂t 
3 T R T  FTtr iftcTT T̂ cTT | W ^-

Vt *FRT flTTTT t if
wit qtmwt ^ttft t  ;

(sr) *rfc ^t, <ft M m w  fft 
fasft it o  w r  qr % ^  *f
«<+[< •pit f?t ^ ; xftr
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(*T) + wl<?iq f̂ft ^  <T  ̂ ? R T T
% ?t t̂ tv t  qr % r̂nn
^T^TT ?

ftnmr *^rm *r i f  ^ w s f t  (*ft vwx
to t ) : (* ) sft I

(ST) ^  ’f ftr  VT^ft fw ra -
% f̂ TTT 5fffr W*S

^ t p t  ®nt $irm^rr ^r% ^rr ?^TTttT farm 
w  | 1

( t )  f t h r r w  % %tt snft 
x m  fasrffw ^ r r  *nr* ^  $, fanj 

irfsrv  »T^f ^ T T  I

ippr^pr <Tft7Tf?rTr

5 37 1 . «rt f t w  :
VQpm :

:

W T ftW T 3RTT% ?̂t f^TT
fa :

( t )  apn ^  WZ I  fa> V^FtTH 
q ^ rfM  % H ^  *\f

^ R q fiTdcrr’Mf % ^  t  cm
<1̂ *1!+) vr^nwt- irpfhr % ^wrf^T 

% HWIITW ^  ?  ; ?ftT

(?r) v fc  %j, ?ft ^  hwu i f  5R7T 
p r #  t  ?

ftron i f  ^<m^*t («ft ? m
TW’r) • (v) !T^ I

(^ )  »T t̂ 'JddT I

V^T85 P T H f

5372. « ft fs W » p f:
^  r.T .TT q3*TWf> :
%ft jwn? ^ r  vyprm :

^ tt ftw n *fnft ^  «nn% ^ t t^qr 
^  fa  :
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(q>) fr i fta  cf*rr 
vnfhr *r ^
t  ;

(ST) TOf TK *Tcff M<t̂ fcT 
STVTT 5TRft ^ ?

ftw n S  s w i f t  (« ft hww 
rcfcr) : ( * )  ^  1

(w ) W*f cffa> 5TTT
*Rff |

W^SPT H^nrvf q«W (W f

5373. fWT3TT <TZTTRV :
«ft V** * f?  n q m * : 
^ fim n q r  :
«ft TOlfcf ftT5 :

VTT ftwn ^  SCdA f̂ TT
far : 

( * )  W T W^FTT % f jT T f^ r  ^TT 

d+dV^t v r^ r^ ft  vrnfhr s r t p t t r  
H^nrvf T t  35% TOt 'TT M^yfd %

% ^ r f  ^tt% £ ;

(*f) %j, eft aprr fo n f i tft ^
srfa *ptt tk u£\ ?

ftwn *PWT*W 3f («ft 11Wf
Wlfo) : (v )  %ftT ( * ) .  W ta  f ^ t  
fH^wrw *rtr t m t a  sftr g q^ 5t 
imw^II mWr % *nfrr fafvsr to¥ <tt
Pwf*RT % fdqHt % VrnfcT 
tf$iq+ *1*1% TO ’GTOrfa H^RV fW9TT 
WfHTTTt % TO «7T dT^ft fT^ % <TT3
f  i h^tvt fw r  u fyw fl % to  qr favfad 
^ t ^ n r m t v t q v  *%  % 5^ -
T̂FT* S | I

iiufiw  wVt  5T®rw*ft VTifhr %

faifr vmfvm wpt

5374. ^TTHHftT5
«ft $V*f W*W VSJ1IM :

«ft fini»jq?:

. f*rr ftwn *reft ^  4di») w>t t»Hi
fa :

(*>) WT *T$ $ fa fa?*ft ir

fail'd^ %f\T ci^ f̂l l̂ HT^I
I 0 *̂TTT?ft T̂ 46  ̂ ft }

(^ ) VTT 7?TVt IT̂ t ^hKci ^ 
f?T* VT^T^t *|ft TT T t̂ | ;

%ftK

(*t) ft, ?ft w  vnHr^t vt

grr frr  ̂ r̂ fvd̂ rr n̂nr ^hrr ?

f#Wli WTWi (^t
f3^ ) : (*fv.) ^irrfdT %ftx 9fV̂ N»t 

wi*5w5ft irnfhr ^ *nrT
Tt «f?TT ^Fff % f^Td |  1

(v) (»T). fd*rfwi, VPTRT xftj.
?rtt f^TRT irnfhr ^ ^rrs

% f̂ T̂T F>TR ^  *|5V
5TPTTT ^ ^  i
^T ^TH T  ̂ fff

V5TT̂ T 3RT̂  cHF  ̂ T̂T I

Regional Languages for Competitive 
Examinations

5875. Shri P. Venkatasubbaiah: Will 
the Minister of Home Affairs be 
pl:ased to state:

(a) whether the Union Public Ser
vice Commission has sought the advice 
of Government regarding the intro
duction of regional languages for 
competitive examinations:

(b) if so, the pointB on which advice 
is sought for; and

(c) the reaction of Government 
thereto?
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The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) Yes, Sir.

(b) It will not be in the public in
terest to disclose at this stage the 
details of the communication received 
from Union Public Service Commis
sion.

(c) The matter is under examina
tion in consultation with the Law 
Ministry.

NagAs fire at Police Party
537G. Shri Brlj BasI Lai:

Shrl Vishwa Nath Pandey:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether it is a fact that a 

police party accompanying Dr. Aram, 
a Member of the Nagaland peace 
observation team was fired upon by 
a group of underground Nagas as the 
party approached the village of 
Khangkhuli Khullen in the c ease-fire - 
bound area of Ukhrul Sub-division 
of Manipur on the 26th April, 1966; 
and

(b) if so, the reaction of Govern
ment thereto?

The Minister of State in the Min
istry of Home Affairs and Minister of 
Dfefence Supplies in the Ministry of 
Defence (Shri Hathi): (at A police 
party, following u peace mission observ
ers’ party, was ambushed near Khang 
Khut Khullen on the 26th April. 19GC. 
by the Naga hostileR.

(b) Security arrangements have 
been tightened in the area and the 
incident Is being investigated.

Amount found missing from Post 
Office, Delhi

5378. Shri Braj Blhari Mehrotra: 
Shrl Vishwa Nath Pandey: 
Shri Onkar Lai Berwa:

Will the Minister of Communica
tions be pleased to state:

(a) whether it is a fact that a sum 
of Rs. 10,000 has been found missing

from the Haue Kail Post Office, Delhi 
recently; and

(b) if so, the action taken in the 
matter?

The Minister « f State In the 
Departments of Parliamentary Affairs 
and Communications (Shri Jaganatha 
RaO): (a) On 27-4-66 a sum of Rs.
9600/- and not Rs. 10,000/- was found 
missing from the Hauz Kuz.i Post 
Office. Delhi.

(b) Departmental and police 
investigations are in progress.

5379.
i\ m n  *rcft
*r i  faffawrf % *t 20
1966 % w r r i f ^  w n  4044
% 'Jti "f % ^m'■tf it lit ^TT

fa  :

( v )  f m  % tror*
ir *  f»crir

wfVrr fUT ; Aft?

(m) ^  wtVtt fuT t
it  q r  fa tfm  % f^ n r ^  

I  ?

Tto : (V )
crsff % »rcfF f^pnff *rr aafrrr

*TT n*T f*T™ T it fcqT TOT fc I
imt,

TT*o —  «3 09 /6 6 ] I

(m) farc fa* «Trff
£ T O  '**’ it  f^TT TOT

t 1  ' ' 0
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rwwWfw w f  i w  s w
HfRHI

5380 . 9h fm ft  :
^  J151J TO vqw ro:

fa f fowrcft :

TOT 3ft' <<ll  ̂ fiRT
f r  :

( v )  fUT s w  O Tw qaft 
it wrfVRT trfasr «n r^ r  wnrv̂ r vihft 
% «r«wr % to ts?  <ftr f^ r m  im  $ 
f ^ R  *T<7 $ fa  <TTTcT *T $ 3  TT3T- 
jftfar saff jfft fa^fapr *  p ?  fa^ ff ft
^TPTTT fHcfcft $ ;

(* )  qfi? *;r, <r> f̂ rr <r « t  ^ vV
UT  ̂ S3T TT ^  ft >HI*W<V

; *rV

(*r) jrfir ;t, *rt rt^r % f ^  
*m w iin ft  i\f % ?

*Tĝ TT$ «I**WR ?TRT
fff̂ TWT VWPfW if Rftrwi H«IW 
«N* («ft fr ft ) : («r) 3ft 3T I

( * )  sftr (*t). « m  vm
% W  fafatf <5TcfT ir ĝ PTT IT̂ fcRT *7<ft 

 ̂srtr % *r *iM̂ r ir tt r̂̂ fŝ r 
%* 5T̂ f tfm  fo  wvr 

*fr *T$ % *flT x*T ^  fa*T
jt̂ tt TTtftir f̂ nrr arr T*r fr i

Three-Year Printing Technology 
Course

5381. Shri Vasudevan Nalr:
Shri Warlor:

Will the Minister of Education be 
pleased to state: ‘

(a) whether there is a proposal to 
start a three-year Printing Tech
nology Course at Shoranur, in 
Kerala: and

(b) if so, when this course will 
start?

The Minister of Education (Shri 
M. C. Chafla): (a) and (b). Yes, Sir. 
An Expert Committee of the All India 
Council for Technical Education is 
considering the proposal.

Infiltration of Nagas
5V2. Shri P. C. Borooah:

Shri Panna Lai:
Shri Vishwa Nath Pandey: 
Shri Hem Bsrua:
Shri Ram Harkh Yadav;
Shri D. C. Sharma:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether Government’s attention 
has been drawn to the reports that 
Naga hostiles are preparing for a 
show-down, about 1,000 armed Nagas 
belonging to the so-called Naga Army 
of the Federal Government of Naga
land having already infiltrated and 
encamped in the cease-fire covered 
areas of Ukhrul sub-division; and

(b) if so, G overnm ent’s reaction to 
tackle the situation?

The, Minister of State in the Min
istry of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) It has been
reported that about 1,000 armed Naga 
hostiles belonging to the so-called 
Naga Federal Army have recently 
entered to the Ukhrul Sub-Division 
of Manipur. They have crossed into 
this area from Nagaland and have 
been camping at different places and 
in the jungles.

(b) Suitable action is being taken 
from time to time in keeping with 
the situation.

Pareat-Tcaehen Cornell
5383. Shri A. N. Vldyalankar: Will 

the Minister of Education be pleased 
to state:

(a) whether there are any Parent- 
Teachor Organisations in Delhi, 
functioning in the educational field 
and if so. the names thereof and the 
names of their office-bearers;
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(b) whether these organisations art* 
duly registered and recognised by 
Government;

(c) whether an organisation by the 
name of Delhi Parent-Teacher 
Council has levelled serious allega
tions against the Educational 
authorities of Delhi and certain edu
cational Institutions, and whether 
Government have investigated into 
them and also investigated the ante
cedents of the office-bearers of the 
organisation; and

(d) if so, the result thereof?

The Minister of Education (Shri 
M. C. Chagla): (a) and (b). The 
requisite information is being collect
ed and will be laid on the Table of 
the Sabha as soon as possible.

(c) and (d). Yes. The Delhi Parents- 
Teachers Council has made such 
allegations. The antecedents of the 
Office bearers of the Council are 
being looked into and after that is 
done Government will consider 
whether the allegations should be 
investigated.

Fertilizer Factory at Patna

5384. Shri Ram Harkh Yadav: Will 
the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether Russia has agreed to 
colloborate with India In setting up 
a fertilizer factory at Patna;

(b) if so, the estimated expendi
ture, and terms of agreement; and

(c) when it is expected to be set 
up?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) There 
is no proposal, at present, to set up 
a fertiliser factory at Patna with 
Russian collaboration.

(i>) and (c). Do net arise.

Trespassing by Pakistanis
5385. Shri P. C. Borooah:

Shri Hem Barua:
Shri Priya Gupta:

Will the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact that several 
incidents of trespassing into Assam 
territory, dacoity in that State and 
forcible cultivation therein by Paki
stanis have occurred during the past 
one month;

(b) if so, how many such incidents 
occurred during the period, and de
tails of each; and

(c) action taken by Government for 
strengthening the security of the 
area?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) and (b). Bet
ween the 11th and 23rd April 1966, 
14 incidents of trespassing into Assam 
territory and attempting to forcibly 
cultivate, have been reported. The 
details are furnished in the statement 
laid on the Table of the House [Plac
ed in Library. See No. LT-6310/06]. 
No incidents have so far been re* 
ported since 24th April 1966.

(c) The Border Security Force has 
stepped up its vigil tn the border.

ITTT  W f  VT

5386. WR W T R  :
Wo :
Wf :

sft IfFT #TWT :
TUft :

WT frqT
far :

( t ) wt a <<w < sqrnr 'OTTa  

^  4 1 966%
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W ^TT ’Ml+Ra faSTT TFTT
fsrerft qTf '̂TM^ tripTf a m  vRcfhr 

% T̂TK7̂  ?PTT hi <«t»<
9rrf t V T̂5T t̂t 5tt *fr% %
SZfTTTT HWtft ThFf W  ta T  *TCT t  ;

(sr) m  its ^  ^ fa  $ft 
«frrft qTfaFarpft % fnftp; ft 
?nnrr 2,000  sicfar finrvr ŝ srft 
s r w  ?m T  ’crsrcw ^ F tr  | ; t fk

(*r) nrfc $r, <ft f̂ r r j  ft 
tfwiT ft r̂tt vnr^Tify vV ^ ?

ig^rra ifw ht ?f tt̂ t 
JlfaTW ft Slfd^Wi ^FW°T IfNt
( s f t f r f t )  : ( * )  ^  Kt I

(ST) *P7FTT % TP5T ^  ^TT
5flff t  I

(*r) spr f t  1

5387. *ft TOTlfft TTW :
*nrn^ ftn i: 
fan t o  :

WT ftW! ftd t *T?f f>Mi
fa  :

( * )  fare f^ f l r  *rt st^ tp t
feft *Tft | f^TR-fagrnr
irt^ faftt ^rvrtt KfirvT»r ^  ittt 
vrvrt t  ;

(sr) *rfc \j, eft t fw w f % ^  
*qr | frn% f^frpr-farwf vt *nr
TTerrf ^  f  ;

(»r) tffe < n (m  <rm ( * )  t t  
Ttrr rf«M7T̂ ry  st, ^t w t vnw
t  ;

( * )  «f3F8T ^ * n  TT4n<t
*T?ft 5f7T fa^TT t  ?

ftrsn ir?rmiT h T w V t
f5W) : ( * )  ft ( * )  . fê ?ft
*T»T5rff STTT fa^t % 5T̂ TR *flT f m
% f^tr ^trct stsftt ft srrer «nj5HTj% 
fVwi «< facTR f̂ft vn ii  Sram rf 
STITT ^  T̂Fft r̂tfSTeT ^ I %
*pjfacT iw n r  ft r̂̂ fETcT ^srnrrT 
^T STH|OI-q̂ r qr 'jft oftr f^TT T̂RTT 
t  I ^VT «TJ5pff ^
fbW-faeTR % eftT TT, f^ H F
%(\K WI%^T TTtOTV ff ITT f̂t V t  T̂T 
yVeft^ I ^ f a  «rt W f  %
«T̂ ftTeT | *K eTT ^  TFff
ft ?TI? §Wfl4V< STITT STRTf̂ RT T̂f̂ T 

?  I

Report regardliVK Scheduled Arens

5388. Shrl Manoharan:
Shri A. V. RafhAvan:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether Governor of each State 
having Scheduled areas is required to 
submit annually a report to the Presi
dent regarding the administration of 
scheduled areas within three month: 
of the close of the financial year;

(b) if so, whether a statement will 
be laid down on the Table as to how 
far the constitutional direction has 
been satisfied during the past five 
years ending with 1965-66; and

(c) what steps Government pro
pose to take to see that reports are 
submitted within the tnne fixed in 
the Constitution?

The Minister of State In the Minis
try of Home Affairs and Minister of 
Defence Supplies In the Ministry of 
Defence (Shrl Hathi): (a) to (c). The 
Constitution does not prescribe any 
time limit within which the Gover
nors concerned are to submit their 
annual Report to the President. How
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ever, in April 1959, the State Gov
ernments were requested to furnish 
these Reports for the financial year in 
the month of June every year. A 
statement showing the dates of re
ceipts of the Reports from State Gov
ernments in the Ministry of Home 
Affairs and the dates of their trans
mission to the President’s Secreta

riat is laid on the Table of the House. 
[Placed in Library. See No. LT-6311/ 
66). Attention of the Chief Minister 
of Madhya Pradesh, from which re
ports for 1963-64 and 1964-65 and of 
Chief Ministers Maharashtra and 
Gujarat, from which reports for 1964
65 are awaited, has already been 
drawn to the delay in the submission 
of their Reports.

Jeep Incident at Jorhat
5389. Shri Hem fUrua: Will the

Minister of Home Affairs be pleased 
to state:

(a) the further information that has 
been collected about the jeep inci
dent at Jorhat. Assam, on the 7th 
March, 1966 in which some Naga 
Underground leaders were involved; 
and

(b) if so, the details thereof?
The Minister of State in the Minis

try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b).
The jeep which was apprehended at 
Jorhat on the 7th March, 1966, was 
.occupied by the .so-called Food a;»d 
Agriculture Minister and the Home 
Secretary of the so-called Naga Fed
eral Government and four others. 
From among the others two were ar
rested under section 25(A) of the 
Arms Act, read with rule 81 of the 
Defence of India Rules and were re
leased on court bail the next day. 
Some documents were seized by the 
police but these were given by the 
court in zinrma of the so-called Home 
Secretary ef so-called Naga Federal 
Government with a direction to pro
duce them when required. Photostat 
copies of important documents have, 
however, been k«pt by the Police.

Pro-Urdu Demonstration
5390. Shri S. M. Banerjee:

Shri Bam Harkh Yadav:
Shri Daji:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether a batch of workers of 
Uttar Pradesh Urdu Mohafez Dasta 
(U.P. Urdu Protection Band) held a 
demonstration in front of the Parlia
ment House on the 17th April, 1966 
for the recognition of Urdu;

(b) if bo, the demands of the Dasta 
demonstrators; and

(e) Government’s reaction thereto?
The Deputy Minister in the Ministry 

of Home Affairs (Shri Vidya Charan
Shukla): (a) No such demonstration 
took place on the 17th April. How
ever some volunteers of Urdu Mohafez 
Dasta, Uttar Pradesh sat in front of 
Parliament House or. 22nd April. 1906 
and started a 24-hour token hunger- 
strike which ended on 23rd April,
1966.

(b) Their demand was for the re
cognition of Urdu as the second Offi
cial language in Uttar Pradesh, Bihar 
and Andhra Pradesh and in the Union 
Territory of Delhi.

(c) Government do not propose to 
advise the President to issue direc
tions under Article 347 of the Con
stitution for the recognition of Urdu 
as second official language in these 
States.

5390. ¥To :
VqWHT : 

IT** :
^  til* TO :

tot irtr
VrTPT fTTT far :

( * )  f a
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fW T  (tfO T* SHIFT VTT'TT^R)- ^ ^PT 
it *rt T«rr frta^r (wftwr)
TT fapifa f+ '̂l ^ ;

(<ff) 1TTOT *t f^Pff «Ft 3*ft fa*T*T
a r^ rf t t  fa ffa  farm | ; *rtr

(*r) *t fa^pft fa *ift ^?r Jrr^r 
f t  * ?

lih  («ft 
m*hro) : ( t )  tfr prt, vrrtfta  ?far
faJFT fflTT |fr it * fa
*r fnrfa farm i

( * )  *rtr (»r). 1965 *r *nr?r
^ *T«Tipr 3.92  ^r>T ^  ^  VT
't̂ faj T̂ *ft*T wVt  is*f% VI+iq*iT 

( Light distillate) ^  farm nVr I

fft fWfWl WWIVf W WHT̂ TT

5 390-^t. ¥To TTR *^ 1 *  :
•ft T R fh w  «mrw:
•ft vm tl :
•ft VRftrni *T9T : 
•ftTfeflT :
•ft «MT f*W% :

wm fwwT TOt m  wrn% *rt fm  
fr^r fa :

( * )  T̂T *R*rp- wfT Ŝ r TRT 
^ R v r ft  I  fa fa^rt * t  faraT »TF«mff 
it fW  IR I^ I*  rr*r qi^r«J WT̂ T ?ft *Tf
* **r—

( I) W T Tffa T̂T=TT ITT falH- 
W f  fft *TTVit * t *m t *  ;

( 11) f^JT W W I ,  ftf M !*■<)', v t r  
*narnm % (qt>4 jfafa f̂t r̂ 
v fr  fSH 'V  % WT^tT fa *
tv wm f, asf %w* fawr*
%far* f t  FWTWTWffnr fr^fam

■3TTWT fa 5̂  ̂IWT*C *t ^  
?mR7t *t *flft f  ;

( 111) srrTvm ifir fro r
g f w Tfofi % fa**

VTT VT WIT 
Vf3frT fa*JT f, ; flV

(«r) fTt, rfr *nrrc ^ ^  
iRTvr^t wit TtvW «r f̂ TT ?nr fm  
VJW T5TTT f. *

ffWI *C*̂ t (<ft fr© ^HWT) :
(V ) ( l ) - ( i l )  aft ^  1

( v )  ( m )  Jf#r 1 fw r  fairnr 
favrm ft  qrszr^Tvt factor sftr 

w tfpt % fair tŷ r ' nrrfar fa^T 
^ 1 wnzrfk*F vcttvt ( iptW ^ f ,  
^ t ,  m rqfit) sfr f̂ rtj %
4 t  vt er̂ ittv̂ " 1 finvrfrw Frrwfvr 
f*rCTT ^tt, T f fapft BT̂ T ^t 3TT?ft f, I

(W) 5TR1 JT?ft ^6*11 I

Primary Education In Calcutta

53M<C. Shri Klali^d Pattnioak:
Dr. Ram Manohar LohU:
Shri N. Dandoker:
Shri Priya Qupta:
Shri Iadrajit GupU:
Shri Daji:
Skri Madkn Limaye:
Shrimati lUcui Chakravartty: 
Shri S. M. Banerjee:

Will the Minister of Education h#*
pleased to state:

(a) how many new primary schools 
have been opened in Calcutta after 
Independence to give effect to the 
directive principles embodied in 
Article 45 of the Constitution;

(b) what proportion of children of 
the age group 5-11 are receiving free 
education in Calcutta and other urban 
centres of Went Bengal;

(c> whether Government's attention 
has been drawn to the J. P. Naik



report (then Adviser to Education 
Ministry at the Centre) on primary 
education and especially to the de
plorable state of Primary Education in 
Calcutta described in the report; and

(d) if so, the steps recommended 
by the Central Government to imple
ment this report and the action taken 
by the Government of West Bengal 
thereon?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Information 
has been called for from the State 
Government and will be laid on the 
Table of the House in due course.

(c) Yes, Sir.
(d) The Report was sent to the 

Government of West Bengal for neces
sary action. The latest report receiv
ed from them indicates that the Cor
poration has been requested to pre
pare a scheme for extending primary 
education facilities in Calcutta under 
which it should either bear 50 per cent 
of the expenditure or levy education 
cess on municipal properties in Cal
cutta and the State Government would 
be prepared to extend financial assis
tance for this scheme. They are pur
suing the matter with the Corporation.

While “free primary education” is 
the ultimate goal of the State Gov
ernment, for the present they are 
striving to provide sufficient educa
tional facilities both free and fee- 
paying for all children.

The State Government has been re
quested to send a detailed report on 
the subject.

CORRECTION OF ANSWERS
Upcradation o r  P adne Branch Post 

Office in  K erala

[U.S. Q. No. 1330]
The Minister of State In the Depart

ments of Communications nnd Partia* 
mentary Affairs (Shri Jaganatha Rao):
In the reply given to the Lok Sabha 
to the Unstarred question No. 1330 
on 2-3-1066 by Shri Mohammed Koya 
it was stated that no representation
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had been received to upgrade the 
Padne Branch post office in Kerala. 
It is now reported that a representa
tion was received in April, 1964. On 
examination of the proposal, however, 
it has been found that upgradation of 
Padne Branch Office is not justified as 
financial and work-load standards are 
not satisfied.

The reply to the question may 
kindly be read as follows:

(a) Yes, Sir.
(b) No, Sir. ^
(c) Padne Branch Office could not 

be upgraded since it did not satisfy 
the standards laid down for upgra
dation of Branch Offices.
Expenditure on offshore drilling in 

Iran

[U.S. Q. No. 3064]
The Minister of Petroleum and 

Chemicals (Shri Alagesan): In re
ply to part (c) of the Unstarred Ques
tion No. 3064 on 30th March, 1966, 
regarding expenditure on offshore 
drilling in Iran, I had stated that the 
expenditure incurred was “Rs. 6.84 
crores upto 31st December, 1965, out 
of which the share of ONGC is one- 
third.” The correct position is that 
the whole amount of Rs. 6.84 crores 
represents ONGC’s share of expendi
ture incurred on oil exploration in 
Iran’s off-shore areas.

12.14 hrs.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

P ower Failure in  Delhi

Shri Yashpal Singh (Ksirana): I 
call the attention of the Minister of 
Irrigation and Power to the following 
matter of urgent public importance 
and request that he may make a 
statement thereon:—

“ Pow er failure in Delhi”

The Minister of Irrigation and 
Power (Shri Fakhruddln Ahmed): The

MAY 11, 1966



15983 Power Failure VAISAKHA 21, 1888 (SAKA) in Delhi (C.A.) 15984

Delhi Electric Supply Undertaking 
has a number of generating units with 
the total derated capacity of 101 
M.W. . . .

Shri Yashpal Singh: We  luive al
ready got the copies.

Mr. Speaker: Have copies of the
statement already been supplied?

Shri Fakhruddin Ahmed: Yes, they 
have been given.

Shri Iiari Vishnu Kamath (Hoshan- 
gabad): There is no need to read it out 
now.

Mr. Speaker: Let hon. Members put 
their questions now.

Shri Fakhruddin Ahmed: 1 lay the
statement on the Table of the House. 
[Placed in Library. See No. LT-6275/ 
66]. -

Shri Yashpal Singh: Why should the 
capital be left at the mercy of the 
Bhakra Dam or the Punjab Govern
ment? Why should Delhi not have 
its own big-power generating house?

The Minister of State in the Minl9-> 
try of Irrigation and Power (Dr. K. 
L. Rao): The Delhi power is met by 
two sources, one from the thermal 
station in Delhi itself, and the other 
from Bhakra hydro-power. Hydro
power is much cheaper, and the Delhi 
people will get electricity much chea
per if it comes from Bhakra.

Shri D. C. Sharma (Gurdaspur): 
These power failures have become 
the rule in Delhi and not the excep
tion. May I ask the hon. Minister 
whether Delhi will be made self
sufficient in power supply during 
the first year of the Fourth Five 
Year Plan?

Shri Fakhruddin Ahmed: We are
taking steps to increase the power 
capacity so far as Delhi is concerned. 
Even with regard to the thermal 
power, there is already a programme 
under which three units are being 
put up under the Indraprastha Ex
tension Scheme, and by the end of 
this year, w e shall get three mfcre 
units of 50 M.W. each, and there is

already a proposal to put up a fourth 
unit in a few months’ time.

Apart from this, as has been ex
plained by my colleague, we are trying 
to get this hydel power because it is 
cheaper for the Delhi people to get 
this power from Nangal. Unfortu
nately, due to the failure of rains 
last year, that is, in 1965, it has ntot 
been possible for us to get the aver
age power from Nangal as we used 
to get before. Formerly, we used to g t 
about 60 MW. but now it has been re
duced to 25 to 30 M.W. But I hope that 
with the improvement of water pupply 
position at Nangal after this Ixucr 
weather, we may be able to get a better 
supply of power.

Dr. L. M. Sinfhvi (Jodhpur): What 
1 would like to know is whether any 
overall assessment has made, as was 
promised to be made last year,— 
because these power failures are 
chronic—about the requirements of 
Delhi, and whether arrangements 
could not have been made in advance 
to avoid the power failure which has 
been occasioned. May I know the 
reasons for this power failure?

Dr. K. L. Rao: The power failure 
has entirely been due to lightning 
having struck one of the sub-stations 
at Panipat. So, nobody can say any
thing against this. It i8 just an acci
dent. There are three lightning ar- 
restors on one line and three lightning 
arrestors on the other line. 1 here 
are actually two circuits; in order to 
safeguard the interests of Delhi, we 
have laid two circuits. It is just un
fortunate that this hag happened like 
this. If two lightning arrestors on 
the same circuit had been affected, 
then there would have been no 
trouble. But, unfortunately, one on 
each circuit has gone due to the very 
heavy discharge of the lightning that 
struck that sub-station.

Shri S. M. Banerjee (Kanpur): May 
I know whether it is a fact that there 
is a power shortage in Delhi practi
cally every year? Either there is a 
power shortage or there in no water 
or there is scarcity of water practi-



I Shri S. M. BanerjeeJ 
cally every year in Delhi, and this 
has become a regular feature. The 
hon. Minister ha* assured us many 
times in this House that the situation 
is likely to improve and they are going 
to have a permanent solution. May I 
know what the permanent .solution is 
and when there Is going to be self-suffi
ciency in Delhi?

159^5 Power Failure MAY

Dr, K. L. Kuo: I must say that there 
is no power shortage in Delhi. While 
the rest of the country suffers, there 
is no power shortage here. What 
happened in this case was that there 
was a ptower failure accidentally. 1 
may also submit that Delhi probably 
will be the only place in India which 
will have a large amount of surplus 
power, after the introduction or the 
completion of the three units which 
the Won. Minister has referred to, and 
we are also going to get 44 M.W. 
from Bhakra Canal (Right Bank).

f ^ f t  »rTTrT Tnrcrpft xr?t
7% irfoff ft fwartft

*rr\Ftn* f f t 4 M I i  ft 
wt^tt fa  FTVTT VMH) iftr ^
rw g pfl vpft %ftr fa^ ft
^ 0  w*r Mini & eft ^rr
lAvtfav ^ WTT
% qrt^T TO *TT
wfar I, fa  firrsft #vtt
vt% ^fain ffr *  ^  <r  
*ft *  % i f t r  fap'ft ft

*  f t  I JTfa ST, W F  *re*R 
fVT ufafalMI ^ ?

Dr. K. L. Rao: As I have already 
submitted, there is no shortage of 
power in Delhi. There is plenty of 
power in Delhi and it wiil be there 
in the next few months a’ao. But it 
must be known that Delhi i* expan
ding in a very largo way go that I 
acknowledge that there is a certain
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shortage of drinking water. That is 
because of other reasons, not that the 
quantum of water is insufficient but 
the distribution system is not able to 
cope with the rapid expansion that is 
occurring in Delhi City.

fWHW ) :
ft fa^Ht fT

favT ft
^T^TT % f a  WTVTT W  T i f  
+ vii ^ 3ft fa  ^ fa

fa^TT fawTT
j h j  ^  crrfa ttffa wrr wrwzn fair
vfaw  ft ^ fft̂ r crw ?

Dr. K. L. Rao: The power failure 
occurred due to lightning. There is 
no necessity to appoint a committee 
to go into it. Unfortunately, it took 
some time to locate it; the party went 
searching for it right up to Delhi and 
it could locate it only after nearly 
16 hours. That was the trouble. 
Otherwise, there is no necessity for 
a committee to go into it. It is a very 
simple case of an accident that oc
curred.

Shri Hem Rama (Gauhati): Since 
for 40 per cent of the power supply 
in this city we have to depend on 
Punjab, and then there, are vagaries 
also, may I know whether Govern
ment are in a position to assure us 
that Delhi is going to be made self
sufficient and the dependence on 
Punjab is going to be done away 
with?

Dr. EL L. Rato: Delhi will have a
lot of power. We are going to set 
up four more units, of which three 
are in an advanced atage, of 50 If.W. 
Actually, we ace going to supply 
power to Punjab; out of the three 
unit*, one will be going to Punjab, 
pgtideff these, we are also going  to cons
truct another station, the Badarpur 
station, which, has fewp sanctioned, 
which wiil have 3Q0M.W. So Delhi 
will have a large amount ptower.
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(̂ TTO-) : # 
TPRT Vr̂ rTT jjf fa  JT?T 3TT *1*M

fart, wm mf *t irft 
*  *wn fasft *rr vrnw
*ft, VT7W T̂̂ t facft ? qfa w h rft  
VTTV *ft eft Ĵ*T% *>KCF *RT «T ^TT 
*nft VPTW 1TRJT fa |T® frr7̂ TT% HPT 
«ftT $ *T$T <TT finP'ft fnft
% VTT°r ?ft û »' vtr ?fV ^ fa 4>*fl 
^  ft tr̂ r tfrr % fa  wtft *  
fm*t vrrm^ w  r% t, ?ft *t Vhr 
?ft fTrT *Tft $ ?

Dr. K. L. Rao: The new units will 
naturally have to cope with an in
creasing load. The accident occurred 
due to lightning arresters having 
been affected. There is »n instru
ment called lightning arrester, a de
vice Which will save the machinery 
from being spoiled. When it was suh 
jected to a heavy discharge of light
ning, two of them gave way.

sft juiw v r  : ■PsnJT h*M ,
q^rr *mr «tt fa  *t

fasnrt * ^  % vmn- f  ?

*|ftWW : m  * tt  WTT¥t
j t  I *ft t  fa  *T*t *T it* * * * * ?
<rr w?f «rrw mrr. . . .

W*f QVfVIU : T3TTV
fo~ft ir TV>ii inr?r fa^rt vV wift j f . .

WWW «T|Wm : W?f <TT 
ht 4ft wrevfaiy fnr% vn^r wttw
j* t, anst * *  t  *rtmr «nnnft fa faipfr
flR% ** ^TR i£WT.........

«ft fn f r t : *  w r  w t  £ 1
rrfr It 1 tv U«J\
MHt*rft fc f n r f t  T l r f t  fft Ĉ fT j* z r-

&  t  aft 3*T f a ^ t  «Ft nf^TT f. I 
sr? vttv  ?t^ vt *t fa^ft  ̂
ww *nw  ̂ ^  vn ?fat......

ITt TOffT? : %f(T "TTR
*f «ft ^  irn ft 1

•ft 9Tf<F̂ Wf : 'TTJfWrT ^ ^TT -̂
fa»T f f l^ T r  V T R  gVT, ^ fa  VTTW ^*ft 
j f  < ^ r  J T ffr  2 1 « r t  f i n r ^ f t  r t f  v u f r  i 

T f H T T  J F T « r  J T jft  «TT f a  f a l T T t  ?T |ft 

* f t  %  W T R  ? f t %  %  WTTVT

h n F r t  ^ r ^ t  m ^ t  1

( i j t t t )  : i r ^  V H T  

v V  Tnft % f* rm  t̂t 
r r i r n r  zz  frrrTT $ 1ft7 fv^pft tftr T R t  
i t  ¥ T 2 V f t  a f ft  a r p f t  ^  r f r  fJ T T  qr?f V T fT  * r? fr

f, fa  Tĉ Tft 3ryt «rft VTWTiff P. 
wffo v rg f ^ '  w?t, ar t̂ ^ft arnft $ *?t7
ift infh- Ttffa ff WT̂: % Ĵ RT
V M H I-U I jfT'-TF ^  ?

Dr. K. L. Rao: In the cas<> of alec- 
tricity, there is no such distinction 
made °r is possible. As I submitted 
already, there is no nhortage as such 
of power in Delhi. There was power 
failure—that js quite true—for u few 
hours.

V t «r^ ftn A  : *fww vprTTtr, «rrr 
w n  ^tn sr^T m^wt f t fs r1 1

^  ^  if fa »t t € 
f i f « f^ %yR *$i k fa T̂ ift fj^ff n 
f i ^ ^ t  * F t  TTT^T I

* # t  : W T  1?T %  * tt» t  d » f r

fwrv̂ TT" «rnft S *
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IIM  hrs.
PAPERS LAJD ON THE TABLE

Accounts and othkh fapmw r s : Ou. 
and Natvhal Gas Commisston

1%e Deputy Minister in Ibc Minis
try of Petroleum tad Chemicals (Shrl 
n jM  SUbcIi): On behalf of Shrl Ala-
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[Shri Iqbal Singh]
gesan, I beg to lay on the Table a 
copy each of the following:

(1) Certified Accounts of the Oil 
and Natural Gas Commission 
for the year 1963-64 together 
with the Audit Report there
on, under sub-sec. (4) of 
sec. 22 of the Oil and Natu
ral Gas Commission Act, 
1959; and

(2) Statement explaining the 
reasons for delay in laying 
the above Accounts.

[Placed in Library. See No. LT- 
6276/66].

12.12-1|4 hrs.
RE: PLANNING MINISTER’S 
STATEMENT ON HIS VISIT 

TO U.SA.
Shrimatl Rena Chakravartty (Bar- 

rackpore): A little while ago I had 
given a short notice question on one 
important matter. We were told 
that on his visit to the USA recently 
the Planning Minister, Shri Asoka 
Mehta, would make a statemet after 
he returned. Now he has come back. 
Three days have passed. I had al
ready given notice of a privilege 
motion. Today I And a news item 
which says ‘Mehta awaits clearance 
from Washington’. How long are we 
to wait for the promised statement? 
Throe days have passed. The whole 
world knows about it and only this 
Parliament cannot be taken into confi
dence about this matter. We would 
like to know what hns happened.

The Leader of the House (Shri 
Satya Narayan Sinha): Government
are going to make a statement on the 
13th day after tomorrow.

Shri Daji (Indore): Why should it
take so long?

Shrimatl Renu Chakravartty: Be
cause we cannot raise a discussion on 
it. That is really what they are angl
ing for. Parliament is going to ad
journ on the 17th and if it is made

day after tomorrow, very little time 
will be left so that it will not be pos
sible to have a discussion on that. 
Also, first they want to get President 
Johnson’s O.K. before they make their 
statement here.

Shri H. N. Mukerjee (Calcutta 
Central): There have been press re
ports about this. There is one in
which the name of the correspon
dent has been given. In the Sunday 
Standard of 8th May the Express 
News Service correspondent, Shri T. 
V. Parasuram, says—I take it that
the correspondent takes responsibility 
for  the statement—that ‘Mr. Asoka 
Mehta, just before he left the World 
Bank building for the airport to 
catch an Air India plane in New York 
showed Mr. Woods, President of the 
World Bank, those parts of his state
ment which deal with his talks with 
the Bank, when he speaks before 
Parliament, so as to ensure that there 
are no misunderstandings or contra
dictions later’. Today papers like 
The Statesman report that the delay 
in the statement is to ensure that 
synchronisation with what is said by 
some *big bug’ in America takes
place. This is contempt of Parlia
ment if anything. Mr. Mehta was 
here yesterday, lolling about. He did 
not have the courtesy to tell us at 
least that he was preparing the docu
ment and would present a statement.
I do not understand this kind of pro
cedure.

In our papers, which have nothing 
to do with the anti-American cam
paign in this country, which we are 
supposed to carry on—and we do it, 
because we have good reasons to do 
so—in the papers there are reports 
of this description.

I am asking for a ruling from you. 
This Parliament will not listen to the 
statement unless there is a denial of 
this statement in the press that the 
statement tentatively prepared was 
shown by Mr. Asoka Mehta to Mr. 
Woods or God knows who. This kind 
of thing must stop. We are not going
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to listen to the statement even. Parlia
ment must not be treated in this kind 
of fashion.

Shrimatl Renu Chakravartty: Whe
ther we listen to the statement or not, 
it is a question of a privilege motion 
which we have already given notice 
of. Today again we find *Mr. Mehta 
awaits clearance from Washington*.

Shri Nambiar (Tiruchirapalli): 
What is this clearance?

Shri Snrendranath Dwivedy 
(Kendrapara): This is very serious.
The Minister should come forward 
with a statement as early as possible 
either tomorrow or even earlier. This 
should not be delayed so long, because 
if it is true that they are awaiting 
clearance from Washington, it is a 
very serious matter.

Shri Hari Vishnu Kamath (Hoshan- 
gabad): Yesterday an andhi, storm, 
was there!

Shri Satya Narayan Sinha: Times 
without number, it has been stated 
in this House that so far as these 
reports in the press are concerned, 
many a time they have been proved 
to be not absolutely correct (Inter
ruptions) .

An hon. Member: How much of
it is correct?

Shri Satya Narayan Sinha: I cannot 
vouch for what has appeared in the 
press. But so far as hon. Members 
are concerned, they would naturally 
like to know about what has appeared 
in the press.

Mr. Speaker: The wishes of the
House might be conveyed to him.

Shri Satya Narayan Sinha: As I
said, a statement will be made day 
after tomorrow. So far as the denial of 
what has- appeared in the press, about 
clearance from Washington, is con
cerned, I do not know. I think my 
colleague would deal with it. I would 
request him to say something about it 
tomorrow.

Shrtmati Renu Chakravartty: The
privilege motion is there. There is 
no question of any denial now. Today 
again, we read that Mr. Chester 
Bowles had a long discussion yester
day. Now we want that the privilege 
motion should be brought here and 
we should be in a position to hear 
what he has to say on the floor of the 
House.

Mr. Speaker: A statement has to be 
made, but so far as the privilege 
motion is concerned, after hearing the 
statement if there is something, I 
might consider. But from what I 
have seen of the notice, I do not feel 
inclined, I do not think there is any
thing of privilege or breach of privi
lege in that.

Shrimatl Ranu Chakravartty: Lot 
us take up the whole issue. Day after 
day you find that statements have 
appeared in the press.

Mr. Speaker: Let the statement
come.

Shrlmati Renu Chakravartty: The
statement will be just denying it.

Shri S. M. Bancrjee (Kanpur): I urn 
happy that something has been said 
about this reports which has been 
sent by myself, Shrimati Renu 
Chakravartty and Shri Madhu 
Limaye. We have clearly quoted the 
news broadcast of the 7th May made 
at 1.30 p .m . and 9 p .m .

The PTI report from Washington 
says:

“Mr. Mehta has been given 
assurances of help by the World 
Bank and US AID. Before leav
ing Washington for home, Mr 
Mehta had a final meeting with 
the President of the World Bank,
Mr. Woods. They are reported to 
have agreed on the statement 
which Mr. Mehta will make In 
Parliament on the Bank’s share 
in India.”

It means this statement will be shown 
to them and okayed and he will make 
the statement.
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Mr. Speaker: I want to hear that 
atatement.

Shri S. M. Banerjee: When you
hear the statement you will not be 
able to know whether the statement 
ha6 been okayed by the American 
Government.

Mr. Speaker: He has assured us
that the Minister would make a state
ment.

Shri S. M. Banerjee: I would re
quest you to accept the privilege 
motion.

Mr. Speaker: No.

vft frm * (JT»TT ) : it
«ffr *fr trrcro  ^ 

fanm rr arr ?$ t $ i

% VT* % ITfr
m  f w  <r
*rt f t ro r to t  s if t  % s f r o r w  ^  j r n  
fa  *TKctt *rr% qr
W T T  fTO T*  T*J*T
5?TfaTT

wwwt niftro fa ro
»TT?5 ijflTO m m  ?T?ft % fa  *  
W W  f  rft ^r% m v 

%n ht^ $ . . . .
«ft * *  faW * W  rTT *F?fTT fft

q rm  t  i

wwmt ^rfa*
fTfTrTT t  ?

w\ f w r
ITT *Hr fo r r  <rr i w  ^
#  ^R I'ST n p  V T  T^T £ I VTT 
TO *3TT > v t  *TT»TT ?Tfa T̂ W  
i t  ^  T5TCTT TOT | fa ^ q T fa W
t t  i t o t <t f  *  * t J  f a  r?,; **rr

fTOT  ̂ £ fa  TT
zt^t q r fa ^ r r  j f i  fam  ^rprr
f  m  fa^T T O F ft *fr ny:f T* w r  #> f^nr

r̂prr t  *jt sfr ^rr w j  t ?
wr7?r £ *pvt t  *r t

*7 faffr % *i *tt wrr̂ r | ? ?t*tt 

faffr % *  ITT wrr I  m
vt ift ft

?rre??T r̂»T?rr t  i srrr m srr

m m i wj JT fam t' i an? i t  m
f<̂ T % fTO^T I TOTST 
fr  t  ^ 7  t t  ift f̂rfSJT jflrrf w r  
^rfa fipr tt *Kt rr  ^
?>T*ft, WU fa^ft % 3T1TV W  WT 5 ^  |f^ft

^Tfprr fiptrcr fa  vt
■*ftf*r̂ rTT ?t ,dT h tv tV  I wr\ 

% wrr fw w fffvrT  t t  tot?t ^ wV t  
p̂TrTT ?rnT fanfq' ?  I

W«1W «n ftw  : 2T|{ eft W7p I

«ft : fw  m  ?r
fao'TC’ ^  fTOT I

warn *Ttoro : Tt ^  T fam I

Shrimatl Renu Chakravartty: You
have said that w ithout hearing what 
the Minister has to say.

Mr. Speaker: I have said that from 
the notice I do not find any reason 
to give my consent to the privilege 
motion. If something comes out in 
the statement, that would be seen 
afterwards.

Shri S. M. Banerjee: How can that 
be seen.

Mr. Speaker: On the notice rvceivi.il 
I have given my decision.

«?«| fiPW* : Tff ^  gjqr fTFHT

*T ?TT»T % r̂fT fTO^T VT |

Shri Satya Narayan Slaka: May 1
appeal to the hon. Members, U I tan. 
that without hearing the Minister 
concerned..........

w(l me tito C T *f : TT̂ T

kth vrvn1 ^  f  I



Shri Satyaf Narayan Slnha: ___ let
us not prejudge on the simple report 
which might have appeared in Wash
ington or anywhere. Let us hear the 
Minister.

Shri Namblar: It is coming daily.
nr

£ i
Shri Satya Narrayan Slnha: It is

not proper. The Minister is here. 
You hear him. You have every right 
to express your opinion after having 
heard him. It is not proper to pre
judge a person without hearing him.

Shrimati Renu Chakravartty:
Therefore, I asked you to hold it over 
since we are waiting for him to make 
a statement.

Mr. Speaker: I have said that if 
after I hear him. I And anything 
there, I will take it up. I have said 
that again and again, but she insists 
that it should be decided immediately.

15995 Papers Laid VAISAKHA 21,

12.36 hrs.
PAPERS LAID ON THE TABLE— 

contd.
O rders of the Delimitation  Co m m is 

sion

The Minister of State in the Minis
try of Law (Shri C. R. Pattabhl
Raman): I beg to lay on the Table 
a copy each of the following Orders 
under sub-section (3) of section 10 of 
the Delimitation Commission Act, 
1962:—

(1) Order No. 4 of the Delimita
tion Commission determining 
delimitation of Parliamentary 
and Assembly constituencies 
in the State of Assam pub
lished ‘in Notification No. S.O. 
1264 in Gazette of India dated 
the 20th April, 1966 [Placed 
in Library. See No. LT-6277/ 
66].

(2) Order No. 14 of the Delimita
tion Commission determining 
delimitation of Parliamentary 
and Assembly constituencies 
in the State of Rajasthan Pub
lished in Notification No. S.O. 
1268 in Gazette of India dated

1888 (SAKA) Message from 15996 
JR. S.

the 25th April, 1966. [Placed 
in Library. See No. LT-6278/ 
66].

Statement on Conference on Indus
trial Safety

The Deputy Minister in the Minis
try of Labour, Employment and Reha
bilitation (Shri Shahnawas Khan): I
beg to lay on the Table:—

(1) (i) A statement regarding the 
President’s Conference on 
Industrial Safety held at New 
Delhi from 11th to 14th De
cember, 1965.
(ii) Summary of proceedings 
of the above Conference. 
[Placed in Library. See No. 
LT-6279/66].

(2) A copy of Notification S R.O. 
No. 72166 published in Kerala 
Gazetted dated the 22nd 
February, 1966, making cer
tain amendment to the Kerala 
Industrial Establishments 
(National and Festival— 
Holidays) Rules, 1959, under 
sub-section (3) of section 12 
of the Kerala Industrial 
Establishment^ (National and 
Festival Holidays) Act, 1958 
read with clause (c) (iv) of 
Proclamation dated the 24th 
March, 1965, issued by the 
Vice-President, discharging 
the functions of the Presi
dent, in relation to the State 
of Kerala. [Placed in Lib
rary. See No. LT-6280/66].

(3) A copy of the Report on the 
fatal accident at Mysore 
Gold mine, Kolar Gold Field 
on the 6th February, 1966. 
[Placed in Library. See No. 
LT-6281/66].

12.351 hr*.
MESSAGE FROM RAJYA SABHA 

Secretary: Sir, I have to report 
the following message received from 
the Secretary of Rajya Sabha: —

In accordance with the provi-
652(Ai)LS—9.



[Secretary]
sions of sub-rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation (No. 
2) Bill, 1966, which was passed 
by the Lok Sabha at its sitting 
held on the 29th April, 1966, and 
transmitted to the Rajya Sabha 
for its recommendations and to 
state that this House has no re
commendations to make to the 
Lok Sabha in regard to the said 
Bill.*

15997 Re: Letter

12.35} hrs.
COMMITTEES ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

Eighty- ninth Report

Shri S. V. Krishnamoorthy Rao
(Shimoga): I beg to present the
Eighty-ninth Report of the Committee 
on Private Members’ Bills and Reso
lutions. |

12.36 hrs.

STATEMENT RE: DR. L. M.
SINGHVI’S LETTER TO FOOD 
MINISTER

The Minister of Food, Agriculture, 
Community Development and Co
operation (Shri C. Subramaniaan):
On a matter of personal explanation...

iShri Ranga (Chittoor): Are you
taking up Orissa. I requested him to 
make a statement.

Shri C. Subtamaniam: We will be 
making a statement, not today.

Shri Ranga: There will not he any 
^questions on that?

Shri C. Subramanlam: We will be 
making a statement, not today, but 
we will be making a statement about 
1t.

Yesterday Dr, Swghvi put a ques
tion to me which I may read out 
■first:

of a Member to Food 15998 
Minister (Stt.)

"May I know whether Govern
ment has taken notice of the ob
servations of this very harsh and 
-improper manner in which the 
Government of Rajasthan is 
treating its gram dealer^ and the 
tremendous amount of gram 
valued at about Rs. 8 crores be
ing held up in the mandis of 
Rajasthan without being bought 
by the Government or being 
disposed of in any other way; if 
so, may I know what is being 
done in this respect? I sent a de
tailed letter myself to the hon. 
Minister along with a copy of the 
observations made by the High 
Court. Still nothing has been 
done.”

Then I said:

“I have lost track of it; I shall 
try  to find out the judgment and 
go through it.”

Naturally, Prof. Ranga intervened 
saying:

"Sir, a copy of the judgment 
was sent to him. He should have 
been able to take a decision and 
to something about it. It is mere 
procrastination, nothing else.”

Then further to show that I have 
been further negligent, another ques
tion was put by Dr. Singhvi as under:

“It is nearly one month ago 
that a full copy of the judgment 
was sent to the Minister with a 
long letter saying that the C.ov- 
emment was acting in a manner 
which did not redound to its cre
dit and that it was going back 
on the very express promise that 
it had made to these traders, at 
the time of obtaining from them 
certain quantities of gran. Now 
the Minister says that he has lost 
track of it. A whole month has 
gone and nothing has been done.”

MAY 11, 1966



My answer was:
“Generally, I look into the va

rious letters written by the hon. 
Members, but I do not recollect 
to have seen this.”
I have gone through the files. I do 

not know whether the hon. Member 
means that he has sent two letters, 
one with the observations in the 
judgment, some extracts, and later on 
another letter along with the full 
judgment, but as far as the first let
ter is concerned, referred to in his 
remarks.

“I sent a detailed letter myself 
to the hon. Minister along with 
a copy of the observations made 
by the High Court. Still nothing 
has been done.”

1 respectfully submit that I received 
a letter on the 15th March, and on 
the 25th March a letter has been sent 
to Dr. Singhvi by Shri Govinda 
Menon explaining what action has 
been taken on his letter and on the 
observations in the judgment. It 
might be he may be dissatisfied with 
it, that is a different thing.

In the same way, when he put a 
question later, he gave an Impres
sion to the House that in spite of 
one or two letters it has been com
pletely ignored and no action has 
been taken. I respectfully submit it 
is completely wrong. On the 25th 
March a letter has been sent to him 
explaning the action taken. To say 
that the action is not adequate or that 
our judgment has been wrong in tak
ing the action is quite a different 
thing. It gave an impression that I 
had not taken any action on this busts, 
but I find I have endorsed it to my 
colleague, and Shri Govinda Menon 
has sent a reply immediately on the 
25th March. I am sorry this wrong 
impression was created. I hope it 
was not done intentionally. Still, I 
have been wronged, naturally pro
voking the Professor to say some
thing against me.

Shri Hem Baraa (Gauhati): After 
you had written, you should not have 
forgotten.
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Food Minister (Stt.)

Shri C. SttfanutnaniAtU: Not that I 
agrtee with anything that the Pro- 
fessdr says, because he can take
liberties with me because of our re
lationship, that is quite a different 
thing, but I submit to the House that 
I generally look into the papers and 
reply immediately as justified, and a 
reply has gone to him.

An hon. Member: What is your re
lationship with the Professor?

Mr. Speaker: Why probe into that!
Dr. L. M. Singhvi (Jodhpur): I 

think it would have been far more 
appropriate to send me a copy of 
Mr. Subrananiam’s statement, which 
came to vne as a surprise, as I think 
it did to the House, five minutes be
fore 12, which he was going to make. 
Yesterday evening he sent me a copy 
of the letter which he says was sent 
by Shri Govinda Menon of which 
unfortunately, I have no recollection 
whatever. Be that as it may, if you 
look at the language which has been ‘ 
used, I said:

“I sent a detailed letter myself 
to the hon. Minister along with 
a copy of the observations mad? 
by the-Hlgh Court. Still nothin* 
has been done."

Very serious observations were made 
by the High Court. Even the letter 
a copy of *rhich was s*nt to me yes
terday says that at this distance 0/ 
time, it is not feasible +0 do this or 
that. Immediately after the judg
ment was delivered, perhaps within 
a week, I had sent those observation;.
I believe I sent him another letter 
also; I will check up.

Shri C. Subrmmanlam: It is not so.
Bir. Speaker: We cannot go into

the merits of the reply.
Dr. L. M. Sftnghvi: It is a misleading 

reply.
Mr. Speaker: That is not the que* 

tion. Yesterday when Dr. Singhvi 
raised the point, he created the im-



[Mr. Speaker]
pression that no reply has been sent Dr. L. M. Singhvi: I accept your
to him.Ttather there was excitement, ruling. My point is two*fold. I still sap-
Mr. Ranga stood up and was very that nothing has been done. It is said
angry that the Minister had shown even by the Minister that nothing bar
discourtesy to the Member. been done.

l 6ooi Re: Letter MAY 11, 1966 of a Member to Food 1600®
Minister (Stt.)

Shri Hari Vishnu Kamath (Iiosh-
angabad): It was righteous indigna' 
tion.

Mr. Speaker: If all the facts were 
truê  it was righteous. I also sup
ported him and said that the Minis
ters should send a reply when they 
receive any communication from a 
member. When the Ministei said that 
he has no recollection about it, there 
was indignation. Now Dr. Singhvi says 
he has no recollection about it. What 
shall we do now? We should realise 
that it is possible that lapse* might 
occur and one might not have a re
collection whether even he has ^ot a 
letter. It is possible on all sides. There 
ought to be greater toleration on the 
part of Members when they accuse 
each other or use strong language.

Dr. L. M. Singhvi: A negative
statement cannot be made more 
positive----

Mr. Speaker: That was not your 
position yesterday that a negative 
statement has been made.

Dr. L. M. Singhvi: I have not re
ceived that letter; I nave no recol
lection of this letter from 
Mr. Subramaniam.

Shrlmatl Rena Chakravartty (Bar
ra ckore) : Generally Ministers' letters 
are brought to us by peons and some
body signs. He should check up.

Mr. Speaker: He might check up.

Dr. L. M. Singhvi: On a point of 
personal explanation, Sir___

Mr. Speaker: About the merits of 
the reply, whether adequate atten
tion has been given or whether some
thing else ought to have been done 
is a different matter. That cannot be 
discussed now.

Shri C. Subramaniam: II is not that
nothing has been done. Something h a  
been done. If it does nol aatisfy the 
hon. Member that is a different 
thing. I have taken action. According 
to the hon. Member, it mhy not be 
adequate.

Dr. L. M. Singhvi: It is unfair to 
me. In the first place, the statement 
should have been made available to 
me before it was allowed to be cir
culated among the Members.

Mr. Speaker: He said he got it
yesterday evening.

Dr. L#. M. Singhvi: Not the state
ment that is sought to be made to
day. Yesterday evening he sent me a 
letter enclosing a copy of Mr. Govinda 
Menon’s letter.

Mr. Speaker: When was the ^opy of 
the statement made today supplied to 
the Member?

Dr. L. M. Sinfhvi: Today at the
Notice Office, jusl as I was coming in.

Mr. Speaker: He wanted to roirect 
it and he has corrected it. It is only 
a question of fact.

Dr. L. M. Singhvi: I rrave your
indulgence to put two facts before the 
House. This statement is not only in 
respect of that letter, but there are 
three paragraphs... ..

Mr. Speaker: Merits of the reply
cannot be discussed now. I am con
cerned only with this fact whether a 
reply was sent to the hon. M ember in  
response to the Communication he 
had sent. Yesterday the House gc* 
the w rong impression that it had not 
been attended to. That is the only 
thing we are concerned with now.
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eights »s a Member. me.
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Mr. Speaker: I have allowed him
an opportunity.

Dr. L. M. Singhvi: This is worse 
than not allowing an opportunity, 
because I am not able to make clear 
anything I want to say. I am asked 
to sit down. The Minister was allow
ed to read the questions asked, the 
answers given and to make reference 
to the letter. He is allowed to make 
reference in that statement even to 
the substance of the whole matter. So 
far as the Minister and Member are 
concerned, they must be treated 
equally.

«ft ^  far** (^TT) : T O  
$  f^Tcft ^ r r  ^ fa  

wrttYM 115  ^

^  irfr fawj vnw  : ^  % fatr
*T̂ T pAv T fâ T»TT I I

iTPTThT

I

Dr. L. M. Singhvi: When a state
ment is permitted to be made by the 
Minister on all these matters, why 
should a Member concerned be deni
ed the opportunity of traversing the 
same ground?

Mr. Speaker: I am telling you
again and again that the only thing 
we are concerned with at this moment 
is......

Dr. L. M. Singhvi: Are we not con
cerned with this statement?

Mr. Speaker; It is only the ques
tion of fact whether a reply was sent 
or not.

Shri Hari Vishnu Kamath: He can
write to you under Direction 115.

«rfr f rw *  : $  ^ rft f^rr
«TT, ^ffa^T tTFT ^TTRT fjt i

w ww : * £ n rn r  far* 
f i r r  «rr fa  tt*t * rr* T  m v ?
^ ir *>r v t ^ -,
m  1

zft w j : ^ fa
3TT fa

JTTT 11 5
* tffarr 1

: JTTT
*r w f  ^  $ ?

*̂ 5 fawifr : flT’T *f4ql|0
^  TT^TT ^TTTT K *  ^ I

m  t o
F̂T $F!F *T^f ^ I

ft r ^  : q*K
r f t  £ w  % fa t** f w
i  1

wwwr : q #  aft
i  1 v e v m  **rr ^ r r  $ ?

Dr. L. M. Singhvi: The clarification 
should be made simultaneously. After 
this statement has been made, I have 
no opportunity of clarifying the posi
tion. This is certainly hard on any 
Member concerned.

Mr. Speaker: What does he want
to say?

Dr. L. M. Singhvi:. 1 started by 
saying that so far as this letter is 
concerned, a copy of which was ''ent 
to me yesterday, I have not seen it, 
and to th1 best of my knowledge, I 
have not received it. Be that as it 
may, the question is, when observa
tions are made by a High Court on 
a certain matter which are adverse
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to the Government, which pointedly 
say that the Government have acted 
improperly and without any sembl
ance of authority under the l$w and 
when the judgment says that *he 
Government should act in a particular 
manner and hope is expressed in the 
judgment, why should that portion 
of the judgment not be implemented? 
In this statement that has been made, 
opportunity has been taken not only 
to mention that a letter was sent, 
which as I submitted I have not re
ceived, but opportunity has been taken 
also to say that it was not possible to 
single out a particular firm for re
laxation of the ban on export. Who
ever wants relaxation for a particular 
firm? An impression is sought to be 
created by this statement as if what 
wm  sought was a relaxation of the 
ban in favour of a particular firm. 
That is not so. The position is, a 
batoh of writ petitions were filed and 
the observations apply to the entire 
range of transactions of the Govern
ment of Rajasthan in respect of this 
ban which was imposed according to 
the High Court judgment without any 
semblance of authority.

The second point made in this state
ment is that it would have been in
appropriate and inexpedient to 
allow the firm to do this. How is it 
that in the first instance they did 
make this allowance and permitted 
the firms to export and later on, when 
they had procured grams at a rate 
less than the market price, the Gov
ernment did not allow them to ex
port? They went back on the ex
pressed promises made by the Gov- 
ment. These two misunderstandings 
specifically are sought to be created 
by this statement, which should be 
clarified. '

About the letter, I would like to 
verify further whether I have receiv
ed it.

Mr Speaker: That is not relevant
just at this moment.

16006

12.50 hers.

COMMITTEE ON PUBLIC UNDER
TAKINGS

R ecommendation to Rajya  Sabha to 
nominate  Members

Shri D. N. Tiwary (Gopalganj): I 
beg to move:

“That this House recommends 
to Rajya Sabha do agree to nomi
nate three members from Rajya 
Sabha to associate with the Com
mittee on Public Undertakings of 
this House for the unexpired por
tion of the term of the Committee, 
in the vacancies caused by the re
signation of Shri Abid Ali, Shri 
M. N. Govindan Nair and Shri M. 
Govinda Reddy from the Com
mittee and communicate to this 
House the names of the members 
so nominated by R«jya Sabha."

An hon. Member Is that the lu’e?

Mr. Speaker: I enquired from the 
Chairman. Probably, they have said 
that their Members would continue 
only for a term of two years and after 
every two years they would change 
their Members on the Public Under
takings Committee. In qur House it 
is co-terminus with the House.
(Interruptions) I am told the rule 
has been changed.

Shri Daji (Indore): How?
Shrimati Renu Chakravartty (Bar

rack pore) : Sir. I am a member of 
the Rules Committee. It has not been 
communicated to us.

Mr. Speaker: I will find out.

Shrj Dajl: Even Rajya Sabha has 
no right. This Committee was con
stituted on the basis of a resolution 
passed by this House.

Mr. Speaker: Whether they have
any right or not, the question is that 
these members have resigned. What 
can we do if they resign?
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Shrimati Renu Chakravartty: How
can we change a rule___

Mr. Speaker: A question was put
to me and so I said that I was told 
like that. Otherwise, the only ques
tion before us is that these members 
have resigned.

Shri Surendranath Dwlvedy 'Kendrn- 
para); So far as the present Com
mittee is concerned, it is co-terminus 
with the House. But for future, pro
bably, the rule has been amended.

Shri Daji: By whom? The House 
has passed the resolution. No rule 
can amend a resolution of the House.
It is a substantive resolution passed 
by the House.

Start Hari Vishnu Kamath (Hoshan- 
gabad): Sir, on a point of clari
fication, and guidance I wish to raise 
a two-fold question. One is about 
the rules which are reported to have 
been modified that you are taking 
up. . . .

Mr. Speaker: The question here Is 
that the Rajya Sabha members have 
resigned. There is no other question 
at this moment.

Shri Hari Vishnu Kamath: Sir, ray 
question is this. Three members have 
resigned and this House recommends 
to Rajya Sabha that these vacancies 
be filled. As far as I can recollect, 
this Committee has taken over all the 
functions of both the Estimates Com
mittee and the Public Accounts Com
mittee with regard to public under
takings—I suppose I am right. Now, 
as a modus vivendi or, may I say, 
via media, at that time when this 
Committee was constituted, the other 
House, Rajya Sabha, was asked to 
associate its Members with the Public 
Undertakings Committee. We were 
given to understand at that time— 
and you would recollect, Sir, there 
was a lot of delay also because of 
some differences that had cropped 
up—that was my impression any 
way—that this was going to be not a 
permanent arrangement but only a 
pro tern arrangement. Far be' it from
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me, Sir, to cast any reflection upon the 
Members of Rajya Sabha who are 
members of this Committee—they are 
esteemable, competent, hard-working 
pains-taking, industrious and diligent. 
But, Sir, may I request you to clarify 
and tell the House whether in view 
of the fact that the other House can
not associate its Members with the 
Estimates Committee—that is he rule 
now, that is never done, that has 
never Seen done and I hope it will 
never be done—is it possible, is it 
desirable, however esteemable and 
competent they may be, that the 
other House should be asked to conti
nue to associate its Members with 
this Committee on Public Undertak
ings?

The second question I want to raise 
is, is it open to this House to move 
similar motions in regard to other 
matters also? Concretely, according 
to Press reports which I read yester
day, you have been pleased to nomi
nate a Member of this House as the 
sole plenipotentiary of this House to 
a conference in London. Is it open to 
this House, to recommend to Rajya 
Sabha, in a similar manner, that that 
House do nominate the Deputy 
Chairman of Rajya Sabha as the re
presentative of Rajya Sabha for that 
conference? If it is open to us to do 
so, we will bring a motion that the 
Deputy Chairman of Rajya Sabha 
may be nominated as the representa
tive of Rajya Sabha to that con
ference.

Mr. Speaker: The second one is
beside the point, we are not concern
ed with that. Just at this moment 
the only question is this. We have 
already decided in this Hou-*? th.it the 
Members from Rajya Sabha shall be 
associated in this Committee on Pub
lic Undertakings. That decision 
stands.

Shri Hari Vishnu Kamath: J
thought it was temporary.

Mr. Speaker: No no. That we
decided and the resolution was pKssec* 
here. It is in pursuance of that that 
we are doing this (In terru ption). I
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[Shri Hari Vishnu Kamath] 
shall put the motion, to the House. 
The question is:

“That this House recommends 
to Rajya Sabha that Rajya Sabha 
do agree to nominate three mem
bers from Rajya Sabha to asso
ciate with the Committee on 
Public Undertakings of this 
House for the unexpired portion 
ot the term of the Committee, 
in the vacancies caused by the 
resignation of Shri Abid Ali, 
Shri M. N. Govindan Nair and 
Shri M. Govinda Reddy from the 
Committee and communicate to 
this House the names of the 
members so nominated by Rajya 
Sabha.”

The motion was adopted.

12.57 hrs
KERALA BUDGET, 1966-67 GENE

RAL DISCUSSION AND DE
MANDS FOR GRANTS (Kerala) —
(Contd.).

Mr. Speaker: The House will now
take up further discussion and voting 
on the Demands for Grants in res
pect of the Budget (Kerala) for 
1966-67. The Minister may reply to 
the debate.

The Minister of State In the Minis
try of Finance (Shri B. R. Bharat): 
Mr. Speaker, Sir, it was very gratify
ing to note yesterday that for the 
most part the debate on the Kerala 
Appropriation Bill concentrated on 
the economic development and the 
well being of the State. It is very 
happy and satisfying to note that 
Members from all parts of India are 
equally and genuinely keen in the 
welfare of our countrymen from 
Kerala.

Sir, a number of points have been 
made. A number of suggestions as 
also some criticisms were also made; 
particularly, charges of neglect and 
discrimination were levelled against 
the Government. I would like to 
deal with those charges first. So

far as the question of neglect of the 
problems of Kerala is concerned, I 
want to emphasise and emphatically 
state that although some of the pro
blems that have been mentioned are 
there, to say that they have been 
neglected from here is not true and 
it is unfair.

One of the points made by some 
hon. Members, both on this side as 
well as on the other side, was that 
the Plan programmes in Kerala have 
been less, the size of the Plan succes
sively has been smaller for Kerala 
and that central assistance or the 
help that has been given, from the 
Centre has been less for Kerala com
pared to the help given to other 
States and that in this matter Kerala 
has been discriminated against. The 
facts are entirely different. About 
the first point, I would say that it 
is the policy of the Government to 
help the weaker States, economically 
backward States. I do not want to 
call Kerala a backward State. Kerala 
is forward almost in everything ex
cept in economic means. I can say 
it is more an under-developed State. 
In this connection, I would like to 
say that it is not only their own 
resources that account for the increas
ed or higher developmental growth 
but it is their own effort that counts.
I want to distinguish resources from 
the effort. It is the organisational 
pattern, the political stability and 
various other factors that go into the 
development of a State. For exam
ple, take the case of Punjab. Al
though in the First, Second and Third 
Plans Punjab started in a very un
favourable situation, in a disadvan
tageous situation, they made the best 
out of them because of the vigour of 
the people.

Shri A. V. Rafhavan (Badagara): 
It is nearer to Delhi That is the 
reason.

Shri B. R. Bhagat: I am coining 
to that. The resources provided for 
Kerala compare favourably with the 
resources provided to other States.



I60II Budget and VAISAKHA 21, 1888 (SAtCA) D. G. 1966-67 16012
(Kerala)

The facts speak for themselves. 1 
started saying that Members from 
both sides have made this charge. It 
will be my effort to show that there 
has been no discrimination.

Shri N. Sreekantan Nair (Quilon): 
Can you deny the fact?

Shri B. R. Bhagat: Let us see what 
has happened about Central assistance.

13 hrs.
[M r. Deputy-S peaker in the Chair]

States like Kerala, Assam, Madhya 
Pradesh, Rajasthan and Jmmu and 
Kashmir have been provided with 
relatively larger share of Central 
assistance than other States. Taking 
Kerala alone, in the Third Plan, for 
an actual outlay of about Rs. 180 
crores the Central assistance was Rs. 
126 crores, that is, 70 per cent.

Shri A. V. Raghavan: In the First 
Plan?

Shri B. R. Bhagat: In the last
five years.

Shri A. V. Raghavan: What about 
the First Plan?

Shri B. R. Bhagat: I am not on 
the First Plan at the moment.

Shri A. V. Raghavan: You cannot
be.

Shri B. R. Bhagat: Du^jng the 
last five years Central assistance was 
Rs. 126 crores, that is, 70 per cent, 
while the all-India average was only 
61.2 per cent. Let us Took to the 
near future, why go to the distant 
past. Even if there has been some 
mistake in the First Plan, my point 
is that it has been corrected nnd 
more than corrected in the Third 
Plan and in the Fourth Plan we are 
following that policy of treating the 
economically underdeveloped Stales 
relatively better than other States. 
This year also, that is, in the first 
year of the Fourth Plan, the ratio of 
Central assistance to the Plan of 
Kerala is 70 per cent as against tho

all India average which has gone 
down from 61 per cent to 54 per ccnt. 
It should be clear that increasingly 
higher share is being given to Stales 
like Kerala. In fact, States like 
Maharashtra or Bengal, which are 
more developed States and are rela
tively in a better position, have a 
complaint that at their cost we are 
transferring the resources to the 
other States. This may be true or 
rot; that is a different matter. But 
the point is that the charge that we 
are discriminating against underdeve
loped States like Keirala or others is 
not true. We are trying to do our best 
with the limited resources that we 
have to distribute them as judiciously 
and as best as we can to achieve the 
best growth rate that we can do.

As I said, I am one with hon. 
Members. Some of the problems 
that they have mentioned are not 
only the problems of Kerala. Whe
ther it is unemployment or low 
standard of living or various other 
matters, they are national problems 
and let us put our resources to correct 
them and develop the country aivd 
Kerala, all together. But I would 
plead with hon. Members that there 
should not be any misgiving created 
that Kerala is being discriminated 
against.

Then, a point was made—the hon. 
Member is not here—and I was sur
prised while listening to him yester
day when he said that on the one 
hand Kerala was suffering for want 
of funds, the development rate was 
going down or has gone down and; 
on the other, there was surrender of 
funds. I was surprised because I 
knew—I have been keeping a watch 
over the progress in Kerala for a 
number of months—that actually 
there has been demand for more and 
more funds and not surrender of 
funds. When he said this I was 
surprised.

Shri Ravindra Varma (Thiruvella): 
I am sorry, Sir, I must interrupt the
hon. Minister I must recjiieat him
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[Shri Ravindra Varma] 
to look at the Appropriation Ac
counts again. . . .

Shri B. R. Bhafat: That we will 
do later.

Shri Ravindra Varma:......b cause
what he says is in direct contradiction 
with the Appropriation Accounts 
which have been presented to Ihe 
House.

Shri B. R. Bhagat: We will go in
to them on the proper occasion. I 
am not on the Appropriation Ac
counts now. Let me make my point 
clear.

Shri Ravindra Varma: It is not
clear; therefore, it must be made 
clear how it can be, when the Audi
tor-General has presented the Ap
propriation Accounts.. . .

Shri B. R. Bhagat: That may be
on a different matter. What I am 
saying is that taking the last five 
years the actual performance in the 
States Third Plan would be of the 
order of Rs. 180 crores. The origi
nal Plan was for Rs. 170 crores and 
as a result of various changes which 
the House is aware of and at the 
demand of hon. Members last year, 
we wont into this question. We sent 
out a team because there was demand 
for more funds and we provided 
more funds. The Plan was for Rs. 10 
crores more than what was the ac
tual Plan. So, to say that there has 
been a surrender of funds is not cor
rect, There has been no surrender 
of funds; actually, the actual per
formance is more than the Plan pro
vided for. In individual items the 
accounts may be revealing something 
and I can discuss it with Shri Varma.

Shri Maniyangadan (Kottayem): 
Not one or two per cent but up to 
ninety per cent there was surrender.

Shri B. R. Bhagmt: Then, how has
it ne up by Rs. 10 crores?

Shri Maniyangadan: You ask the
State Government.

Shri B. R. Bhafat: For that we
have to have derailed examination. 
We cannot waste the time of the 
House over that. Some committee 
can go into it or hoi\ Members can 
sit with us in the Consultative Com
mittee and we can discuss it. There 
is an overall increase and there can- 
njot be any surrender.

Shri Ravindra Varma: I am sorry 
I have to interrupt the Minister again. 
The hon. Minister is almost, palpably 
misleading the House when he sug
gests that, I said yesterday that the 
Appropriation Accounts submitted to 
the House----

Shri B. R. Bhagat: I am sorry, I
am not referring to the hon. Member, 
Shri Varma. I think, the hon. Mem
ber is on a different point. I have 
no grouse against him. I said spe
cifically that the hon. Member, Shri 
Singhvi, is not here who made the 
point that there was shortfall and 
surrender of funds and I said that 
when we have provided more funds— 
it is not the Plan allocation but the 
actual performance in the State’s 
Third Plan.—Rs. 10 crores more than 
originally provided for, how can 
there be a surrender? That is the 
point I am meeting. He is referring 
to some accounts. That may be true;
I am not questioning it. We can, sit 
together and discuss, but the mixing 
of the two is not correct. I am not 
referring to the hon. Member’s point.

Then* some hon. Member mention
ed that no new irrigation scheme was 
taken up in the Third Plan. Again,
I am surprised to see how such a 
statement can bo made. The fact is 
that six new projects were included 
in the State’s Third Plan over and 
above the spill-over schemes of the 
Second Plan. The available resour
ces were spread over all the scheme* 
with the result that the benefits te a m  
them were delayed. Actually, im»



stead of six, if two, three or four 
schemes had been taken up, most of 
them or some of them would have 
fructified and the benefits would 
have come. But the fact is that aix 
new schemes were undertaken and 
during the last two years determined 
efforts were made to complete the 
older projects and additional outlays 
were also sanctioned for them. As 
many as eight of them will be com
pleted in all respects this year.

Another point that was made was
that a new scheme, like the Kallada 
scheme, should be taken up. This is 
a new scheme.

S|iri Maniyaggadan: This was in
the Third Plan.

Start B. R Bhagat: Yes.

Shrl Ravindra V&rma: How is it
a new scheme then?

Shrl Warior (Tri hur): When they 
take it up, it becomes new; when 
Members take it up, it becomes old.

Shrl B. R. Bhagat: Kallada scheme 
has not yet started though it was in
cluded in the Third Plan.

Shri Maniyangadan: Preliminary
work.

Shri B. R. Bhagat: Final technical 
clearance has been given and the 
State Government would be starting 
work on the project this year itself.
I think, that should satisfy the hon 
Members.

A point was made about another 
project, the Edamnlayar Project. The 
Committee on Public Undertakings 
has also referred to this point and I 
shall certainly look into this matter.

Some hon. Members, including Shri 
Sreekantan Nair, said that urgent 
'rteps should be taken for increasing 
foo^ ’ntion in the State. In this 
y e a . P l a n  we I\ave taken note of 
this and we have provided new pro
grammes and additional funds so that
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the food production should increase. 
Already, a new high yielding variety 
of paddy has been included, firstly, 
on an experimental basis on 700 acres 
of private land. The produce from 
that has been very good and it is 
expected that this massive pro
gramme will be taken up this year 
which, I am sure, will lead to higher 
yield or production. There is a drive 
lor introducing this in 5 lakh acres 
this year. If we are able to do that 
and achieve that higher yield, cer
tainly that will mean a very large 
augmentation of food production in 
Kerala.

Shri Tyagi (Dehradun): All other 
States will envy Governor’s rule; 
everybody would wont Governor’s 
rule.

Shri Hari Vishnu Kamath (Hoshan- 
gabad): President’s rule.

Shrl B. R. Bharat: Then, my hon. 
friend, Shri Ravindra Varma referred 
to certain recommendations made by 
the Committee on Public Undertak 
ings regarding the State Government 
Industries. I can assure hrm that 
Government would see to it that ex
peditious action is taken on the re
commendations of the Committee.

A point was made by some hon. 
Members that communication in the 
State is inadequate and that the funds 
allotted are rather meagre. I wish 
to point out that substantial progress 
has been made in the State during 
the Third Five Year Plan. In the 
State sector, the actual outlay was 
Rs 11.5 crorea as against the Plan 
provision of Rs. 9 crores. In the 
Central sector, that is, National High
ways, West Coast Roads, etf\. there 
was an outlay of Rs. 3.5 crores dur
ing the Third Plan making a total of 
expenditure on Roads alone to Rs. 15 
crores. The actual performance, the 
physical performance, In the Third 
Plan has been that 3,540 kilometres of 
road were laid in the State and as 
many as 111 major bridges were com
pleted and opened to traffic. In fact, 
the State’s average of surfaced roads
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[Shri B. E. Bhagat] 
to the total area is nearly thrice the 
all India average.

Shri N. Sreekantan Nair: What is 
the proportion to its population?

Shri B. R. Bhagat: The charge made 
is that roads are inadequate in Kerala. 
I am answering that. If you take the 
average of the country, the average 
•of Kerala is thrice the all India 
average. I can concede that there 
should be more roads and more funds 
should be available. But to say that 
that we have not paid any attention 
to it is not correct. Of course, we 
have to provide for more and more 
roads and we should do more. There 
I agree. But I was going to give this 
figure only to illustrate that the 
charge made by some Members is not 
correct.

Shri N. Sreekantan Nair: May I re
quest you to go into the Planning 
Committee’s Report in which the ques
tion of roads is specifically dealt with 
at p. 41? There you will find that for 
a lakh of population, the figure is 61.8 
whereas the all India average is 94.

Shri B. R. Bhagat: The point is this. 
To say that we have not paid any 
attention to communication is not 
correct. I agree that more communi
cation should be provided. Kerala has 
special problem because of its topo
graphy and features. I agree that we 
must have more and more communi
cations. I am only saying that we are 
aware of this and subject to our re
sources, we have not neglected it al
though more need to be done. That 
is the point.

Then, about tourism, Kerala is one 
of the 'most beautiful parts of the 
country. It offers vast resources for 
the development of tourism. I agree 
with the hon. Members that it has a 
variety, the vegetations, the beauty, 
the back-waters that provide beaches 
and the beach like Kovalam is one of 
the most beautiful beaches in the 
world. I have seen it myself.

Shri Hari Vishnu Kamath: Bihar is 
not so pretty?

Shri B. R. Bhagat: I confess Bihar 
is not so pretty. Kerala is much 
more. It offers vast resources for the 
development of tourism. Take a 
small country like Honk Kong. Its 
net earning from tourism is some- 
think like Rs. 120 crores to Rs. 130 
crores every year. They more than 
balance their budget. They have a 
budgetary deficit and they balance it. 
In a country like India, it offers so 
much and yet the tourist earning is 
only Rs. 22 crores a year. There is 
an enormous scope for development 
on the West Coast of Kerala and at 
other places. The Government is 
giving attention to it. We need to 
have more investment on things like 
hotels and various other things, pro
viding all the facilities to attract tour
ists, to make them comfortable and 
all that. We have to do a lot. There 
are no two opinions on that.

Shri Hari Vishnu Kamath: To make 
them comfortable?

Shri B. R. Bhagat: Yes; otherwise, 
they will not come. We have to make 
them comfortable. The whole world 
does it. Unless you do it, you will 
not get them. That is. why you are 
not getting them. What is the harm 
in it?

Shri Hari Vishnu Kamath: Agreed.

Shri B. R. Bhagat: About private
forests, I think, I will draw their 
attention about this that early action 
has to be taken to ensure that these 
areas are utilised ot the best interest 
of the State and the country.

A number of other local issues were 
referred in the various speeches 
of the hon. Members. For want of 
time and for want of information also 
—I cannot get it so quickly—I am not 
able to deal with them. But I can 
assure them that in respect of each 
of them, I will draw the attention of 
the State Government to take note of 

them.
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Shri A. V. Raff ha van: What about . Shri P. Kanban (Palghat): I want 
the regional disparity that is being to know the position about last year, 
indulged in? You have neglected the What was the position during the 
Malabar area. Third Plan period?

Shri B. R. Bhagat: That we shall 
discuss when we discuss the Plan. 
That is a larger issue. If you want to 
take the time of the House, I can 
give my opinion.

Shri A. V. Raghavan: The regional 
disparity continues. What have you 
done to minimise that?

Shri B. R. Bhagat: We are trying..

Shri A. V. Raghavan: You are not
trying; you are neglecting it even now 
under the President’s rule.

Shri B. R. Bhagat: I think, the hon. 
Member’s sentiment is carrying him.. .

Shri A. V. Raghavan: It is not a
sentiment. Has he ever been to 
Balabar area?

Shri B. R. Bhagat: Similarly, about 
the power position in Kerala, parti
cularly in the last two years, we have 
tried to see that the power position 
improves and as per physical achieve
ments, it has done better than before. 
We have provided additional funds in 
the last two years so as to make an 
investment of Rs. 59 crores as against 
the Plan target of Rs. 43 crores. As 
much as 15.5 crores were given more 
so that the power requirements are 
met. The installed capacity in the 
last year of the Third Plan was 192.5 
MW and it will increase to 546.5 MW.

Shri Ravindra Varma: What is the 
use of telling the House that it will 
increase to so much? What is the 
present position? We would like to 
know that.

Shri N. Sreekantan Nair: How
many factories were running and how 
many more have been set up?

Shri B. R. Bhagat: It will increase 
to that by the end of this year. I am 
not talking of 10 years hence.

Shri B. R. Bhagat: I cannot go on 
answering like that.

So far as the question of the ther
mal plant is concerned, it is true that 
the State Government wanted to esta
blish a 100 MW thermal plant. This 
question was gone into by a technical 
committee and they recommended that 
a 30 MW plant will be all right.

Shri N. Sreekantan Nair: What
about the Public Undertakings Com
mittee’s recommendation on that?

Shri B. R. Bhagat: We have the 
opinion of one technical committee 
against another.

Shri Ravindra Varma: Will the
Minister tell the House what is the
present deficit? Is it 30 MW or more? 
If it is more, is the installation of a 
30 MW plant sufficient?

Shri B. R. Bhag&t: We are not going 
on the question of deficit. That is 
not the point. When we have the 
regional grids that we are putting up, 
the whole power programme on
national scale, the expectation is that
the deficit in one State will be met 
over by another.

Shri Warior: If the grids are com
ing up, why not have a 100 MW plant?

Shri B. R. Bhagat: I do not want 
these interruptions. It is better I sit 
down if the Members do not want me 
to reply.

Shri Warior: We should have some 
justification for that. There must be 
some logic in what the hon. Minister 
says.

Shri B. R. Bhagat: He may not agree
with the logic. I am giving the logic 
which, I think, is strong enough.

The point is that it i* not the de
ficit in power of a particular area bttt»
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[Shri B. H. Bhagatj 
as I said, it has got to be met in all 
areas of that State. For this purpose, 
a thermal plant was felt as a neces
sity. This was felt necessary in order 
to stabilise the power. Thermal 
power plant is not only a necessity in 
Kerala but also in Madras and other 
States because of paucity of rainfall 
and lack of storage capacity of water. 
Because of this, there is a great varia
tion in the power load. In order to 
stabilise that, a thermal plant was 
considered necessary. From that point 
of view, this matter was looked into 
by a Technical Committee. This 
Committee considered it necessary to 
establish a 30 M.W. Thermal Plant as 
that will meet the situation of varia
tions in load factor at the moment. 
If it is found necessary to have another 
unit of 30 M.W. or to make this 30 
M.W. to 100 or 200 that would be 
looked into.

Then I come to the last point about 
the pay revision and threatened N.G.O 
strike. The point made here is that 
we have not accepted the recommen-

tions of the Pay Commission which 
has gone into the question in great 
detail. The real fact is that very few 
changes were made by Government in 
the recommendations of the Commis
sion and the changes made were all 
In the interests of low-paid employees 
and in the nature of reducing the 
benefits in the higher scales. (Inter
ruptions).

Shri A. V. Raghavan: I dispute this.

Shri B. R. Bhagat: As far as higher 
grades of pay are concerned, the re
commendation was that the dearness 
allowance upto an income limit of 
Rs. 1,200 per month, should be brought 
down to Rs. 1,000 per month. There 
is another recommendation of the 
Commission. The highest scale of pry 
for a State Government employee was 
Rs. 1.500—1.800. This was reduced 
by the Government to Rs. 1,300—1,700.

Coming to the lowest levels, while 
the Scales of pay recommended by

the Commission were Rs. 00—70 and 
65—75, the Government revised them 
to Rs. 60—75 and 65—80 respectively. 
Similarly, the Government have also 
introduced an intermediate higher 
scale for the headmasters of primary 
schools. For this, there was a demand 
of Rs. 125—175. These were the 
amendments suggested by Government 
to the pay-scales. Now the demand 
of the N.G.Os. comes to so much that 
it is beyond the Government to bear 
that. The total cost of revision under
taken comes to Rs. 12.5 crores per 
annum; there is already a pressure on 
the exchequer of Kerala Government. 
On the top of it, these amendments 
have been made. The concessions off
ered would cost Rs. 75 lakhs more 
every year. If we accept the demands 
of tjie N.G.Os. as made at the moment, 
that would cost the exchequer Rs. 5 
to 6 crores per annum. TTie State 
Government is not able to bear this. 
The only policy declaration that was 
made was that the pay-scales would 
be something similar to those obtain
ing in Madras State. This has been 
brought into effect. Therefore, on this 
ground also, I think that there is not 
a strong case for meeting the demands 
of the N.G.Os.

With these words, I commend these 
demands for consideration of the 
House.

Shri A. V. Raghavan: With your
permission. Sir, I would like to ask the 
hon. Minister as to what steps have 
been taken by Government to imple
ment the Land Reforms—his favourite 
subject?

Shri B. R. Bhagat: I may inform the 
hon. Members that I do not have all 
the information about it with me at 
the moment.

Mr. Deputy-Speaker: I shall now
put all the Cut Motions together to 
the vote of the House.

All the Cut Motions were put and 
negatived.



Mr. Deputy-Speaker: The question
is:

‘That the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be granted to the President, 
out of the Consolidated Fund of 
of the State of Kerala, to com
plete the sums necssary to defray 
the charges that will come in 
course of payment during the year 
ending the 31st day of March,
1967, in respect of the following 
Demands entered in the second 
column thereof:

Demand Nos. I to XXXIV 
XXXVI to XLI, XLni to XLIX 
LI to Llll and LV ”

Motion vfas adopted.
I The motions for Demands for Grants 
which were adopted by the Lok 
Sabha, are reproduced below—Ed.]

D emand No. I— A gricultural Income 
Ta x  and Sales Tax

“That a sum not exceeding 
Rs. 43,60. 500 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course bf payment during 
the year ending on the 31st day 
of March, 1967, in respect of 
agricultural Income Tax and 
Sales Tax.”
D emand  No. II— L and Revenue

“That a sum not exceeding 
Rs. 1,81,06,500 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending ion the 31st day 
of March, 1967, in respect of 
Land Revenue."

Demand No. I I I^ E xcise

‘That a sum ntot exceeding 
Rs. 29, 94,600 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
dfray the charges which will come
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in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of Excise.”

D emand No. IV—T axes on  V ehicles

‘"Hiat a sum not exceeding 
Rs. 9,75,900 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
dfray the charges which will come 
in course of payment during the 
year ending on̂  the 31st day of 
March, 1907, in respect of Taxes 
on Vehicles.”

Dem and  No. V—Stamps

‘That a sum mot exceeding 
Rs. 13,96,500 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum pecessary to 
dfray the charges which will come 
in course of payment during the 
year ending on, the 31st day of 
March, 1967, in respect of Stamps.”

Demand No. VI—Registration Fees

“That a sum not exceeding 
Its. 38,56,100 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary tt> 
dfray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of Regis
tration Fees.”

D em an  No. VH—State Ljooislatuhx

“That a sum mot exceeding 
Rs. 8,11,200 be granted tb the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary Vo 
dfray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1907, in respect of State 
Legislature ”
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D emand No. VIII— Elections. 
“That a sum mot exceeding 

Rs. 17,41,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
dfray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March 1967, in respect of Elect
ions.”

D emand  N o. IX —  H eads of States, 
M inisters and Headquarters Staff 

‘T hat a sum niot exceeding 
Rs. 74,48,300 be granted to the 
President, out o f the Consolidated 
Fund of the State o f  Kerala to 
com plete the sum necessary to 
dfray the charges w hich w ill com e 
in course o f payment during the 
year ending on the 31st day o f 
March, 1967, in respect o f Heads 
o f  States, M inisters and [Head
quarters Staff.”

D emand  N o. X — D istrict A d m in is 
tration and M iscellaneous 
“That a sum ntot exceeding 

Rs. 92,98,900 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
dfray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of 
District Administration and Mis
cellaneous.”

D emand  N o. X I— Adm inistration  
or J ustice 

'That a sum ntot exceeding 
Rs. 1.02,07,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of 'Ad
ministration of Justice’.*’

Demand  No. X II— Jails 
“That a sum niot exceeding

Rs. 49,43,700/-be granted to the 
President, out of the Consolidated

Fund of the State of Kerala to 
complete the sum necessary to 
uefray the charges which will come 
in course of payment during the 
year ending 0n the 31st day of 
March 1967, in respect of ‘Jails’/ ’

Demand  No. XIII—P olice

“That a sum ntot exceeding
Rs. 4,46,41,200/- be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
dfray the charges which will come 
in course of payment during the 
year ending 0n the 31st day of 
March, 1967, inrespect of ‘Police’.”

D emand  No. XIV—State Insurance 
and M iscellaneous

‘That a sum ntot exceeding
Rs. 17,52,800 be granted to the 
President, out of the Consolidated 
Fund of the 9tate of Kerala to 
complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of ‘State 
Insurance and Misecellaneous’ .”

Demand  No. XV—Scientific Depart
m ents

“That a sum niot exceeding 
Rs. 9,16,000/- be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of ‘Scien
tific Department.”

D emand No. XVI—U niversity 
Education.

'That a sum ntot exceeding 
Rs. 1,77,63,700/- be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
dfray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of Uni
versity Education*”
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“That a sum not exceeding 
Rs. 25,13,72,700/- £e granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year en<*ing on the 31st day of 
March, 1967, in respect of 'Gene
ral Education’.”

Demand  No. XVIII—T echnical 
Education

“That a sum tfot exceeding
Rs. 1,35,08,900/- be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary t»  
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of Tech
nical Education.’ ”

Demand No. XIX—Medical

“That a sum niot exceeding
Rs. 5,95,68,800/- be granted to the 
President, out of the Consolidated 
Fund of the State Of Kerala to 
complete the sum necessary tt> 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of
‘Medical’.”

Demand No. XX—P ublic Health

*That a sum riot exceeding 
Rs. 2,27,57,200/- be granted to the 
President, out of the Consolidated 
Fund of the State bf Kerala to 
complete the sum necessary to 
defray the charges which will came 
in course of payment during the 
year ending on the 3lst day of 
March, 1967, in respect of *PubMc 
Health.1 ”

'That a sum not exceeding 
Rs. 1,49,76,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of Tublic 
Health Engineering’.”

Demand No . XXII—A griculture

“That a sum ntot exceeding 
Rs. 3,42,35,500 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necesaary Do 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1967, in respect of 'Agri
culture*.”

Demand No. XXIII—FnhsiaEs
“That a sum not exceeding 

Rs. 77, 82,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary tto 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
of March, 1967, in respect of ‘FiMl- 
eries’.”

D emand No. XXIV—R ural Develop
m ent

'That a sum not exceeding 
Rs. 47,70,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the Slat day 
of March, 1967, in respect of 
•Rural Development'"

Demand No. XXV—An im a l  H us
bandry

That a sum not exceeding Ba.
97,14,800 ba granted to the Preai-

052(Ai)LS—10.
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dent, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment 
during the year ending on the 
31st day of March, 1967, in res
pect of ‘Animal Husbandry’.”

Demand No . XXVI—Co- operation

“That a sum not exceeding 
Rs. 57,27,900 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending ion the 31st day 
of March, 1967, in respect of ‘Co
operation’.”

Demand  No. XXVII—Industries

“That a sum not exceeding 
Rs. 95,97,800 be granted to th«f 
President, eut of the Consolidated 
Fund of the State tof Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1967, n respect of ‘In
dustries’.”

D emand No . XXVIII—Co m m u n ity
Development Projects, National 

Extension Service and Local 
Development W orks

“That a sum not exceeding 
Rs. 2,47,59,200 be granted to the 
President out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1967, in respect of ‘Com
munity Development Projects, 
National Extension Service and 
Local Development Works’.”

D emand No. XXIX—L abour and 
E m p l o y m e n t

“That a sum not exceeding 
Rs. 73,67,100 be granted to the 
President, out tof the Consolidated

Fund of the State of K erala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment 
during the year ending on the 
31st day of March, 1967, in respect 
of ‘Labour and Employment’.”

Demand No . XXX—H arijan  W elfare

“That a stun not exceeding 
Rs. 1,64,83,700 be granted to the 
President, of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment 
during the year ending on the 
31st day of March, 1967, in res
pect of ‘HarijanWelfare’.”

Demand No. XXXI—Statistics and 
M iscellaneous

“That a sum not exceeding 
Rs. 51,47,700 be granted to fne 
President, out of the Consolidated 
Fund of the State <of Kerala to 
complete the sum necessary to 
defray the charges which will 
wme in course of payment during 
the year ending on the 31st day 
of March, 1967, in respect of 
'Statistics and Miscellaneous*.
Demand No. XXXII—Irrigation

“That a sum not exceeding 
Rs. 3, 13,02,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment 
during the year ending on the 31st 
day of Marh, 1967, in respect of 
‘Irrigation’.”

Demand No . XXXIII—P u blic  W orks

“That a sum not exceeding 
Rs. 8,66,52,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment 
during the year ending on the 
31st day of March, 1967, in respect 
of *Public Works’.”



D em an d  N o. XXXIV—P orts

That a sun not exqeeding 
Rs. 14,67,500 be granted to the 
President, out if the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course bf payment 
during the year ending on the 31st 
day of March, 1967, in respect of 
‘Ports’.”

D em an d  No. XXXVI—F a m in e

"That a sum not exceeding 
Hs. 14,02,800 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment 
during the year ending on the 
31st day of March, 1967, in res
pect of ‘Famine’.”
D em an d  No. XXXVII—P en sion s

“That a sum not exceeding 
Rs. 2,61,26,400 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment 
during the year ending on the 
31st day of March, 1967, in res
pect of ‘Pensions’.”

Dem an d  No. XXXVIII—S tatio nery  
and  P rint in g

‘That a sum not exceeding 
Rs. 66,74,300 be granted to the 
President, out of the Consolidated 
Fund bf the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment 
during the year ending on the Slsi 
day of March, 1987, In respect of 
‘Stationery and Printing*

De m a n d  No. XXXIX—F orest

“That a sum not exceeding 
Rs. 1,35,98.800 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to
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complete the sum necessary, to 
defray the charges which will 
come in course of payment during 
during the year ending on the 
31st day of March, 1967, in res
pect of ‘Forest’.”

D emand No. X L — M iscellaneous

“That a sum not exceeding 
Rs. 83,75,200 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the harge8 which will 
come in coune of payment 
during the year ending bn the 
31st dsy of March, 1967, in 
respect of ‘Miscellaneous’.”

D em an d  N o. XL!—M iscellaneou s 
C o m pen sa t io n  and  A ssig n m en ts

'That a sum not exceeding Rs.
17,76,800 be granted to the Presi
dent, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come In course payment during 
the year ending on the 31st day 
of March, 1967, in respect of 
‘Miscellaneous Compensation and 
Assignments’.”

Dem an d  No. XLIII—C a p ita l  O u tla y  
on  P ublic H ealth

“That a sum not exceeding 
Rs. 99,48,500 be granted to the 
President, out of the Consolidated 
Fund Of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in coarse of payment during 
the year ending on the 31st day 
of March, 1967, in respect of Capi
tal Out lay on ‘Public Health*.”

D em an d  N o. XLIV—C a p ita l  O u tlay  
on  A gricultural I m provem ent

'That a sum not exceeding 
Rs. 16,99,100 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to
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complete the sum necessary to 
defray the charges which will 
come in ourse of payment during 
the year ending on the 31st day 
of March, 1967, in respect of 
‘Capital Outlay on Agricultural 
Improvement’.”

D em a n d  N o . XLV—C a p it a l  O u t l a y  
on  I n d u str ial  and  E co n o m ic  

D ev e lo pm e n t

‘That a sum not exceeding 
Rs. 3,06,90,400 be granted to the 
President, out ’of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1967, in respect bf 
‘Capital Outlay on Industrial and 
Economic Development’.”

D em a n d  No. XLVI—C a p it a l  O u t l a y  
on  Irrigation

“That a sum not exceeding 
Rs. 3,48,79,100 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment
during the year ending on the 
31st day March, 1967, in respect 
of ‘Capital Outlay on Irrigation’.”

Dem a n d  No. XLVII—C a p it a l  O u tla y  
on  P ublic  W orks

“That a sum not exceeding
Rs. 4,75,54,000 be granted to the 
President, lout of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment
during the year ending on the 
31st day of March, 1967, in
respect of ‘Capital Outlay on 
Public Works’.”

Dem a n d  No. XLVIII— C a p it a l  O u t
l a y  on  Other W orks

“That a sum not exceeding 
Rs. 20.34,000 be granted to the

President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
Cbme in course of payment during 
the year ending on the 31st day 
March, 1967, in respect of 
‘Capital Outlay on Other Works’.”

D em a n d  N o . XLIX—C a p it a l  O u tl a y  
on  P orts

“That a sum not exceeding 
Rs. 72,61,500 be granted to the 
President, out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
tfome in course of payment during 
the year ending on the 31st day 
of March, 1967, in respect of 
‘Capital Outlay on Ports’.”

D e m a n d  No. LI— C a p it a l  O u t l a y  on 
F orests

“That a sum not exceeding 
Rs. 80,40,000 be granted to the 
President, cut of the Consolidated 
Fund t>f the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1967, in respect of 
'Capital Outlay on Forest’.”

D em an d  N o. LII—C o m m u te d  V a lu e  
o r  P e n s io n s

‘That a sum not exceeding 
Rs.2, 97,500 be granted to the 
President, out of the,Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come m course of payment during 
the year ending on the 31st day 
of March, 1967, in respect of ‘Com
muted Value of Pensions’.”

D em a n d  N o . LITI—C a p ita l  O u t l a y  on 
Sch em es of G overn m ent 

T rading

**niat a sum ntot exceeding 
Rs. 5,07,W,500 be granted to the
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President, out of the Consolida
ted Fund of the State of Kerala 
to complete the sum necessury 
to defray the charges which will 
come in course of payment dur
ing the year ending on the 31st 
day of March, 1067, in respect of 
‘Capital Outlay on Scheme of 
Government Trading’.”

Dbmand No. LV— Loans and A d
vances by THE G overnm ent 
“That a sum not exceeding 

Rs. 18,49,43,900 >be granted to the 
President, out of the Consolida
ted Fund of the State of Kerala 
to complete the sum necessary 
to defray the charges which will 
come in course of payment dur
ing the year ending on the 31st 
day of March, 1967", in respect of 
‘Loans and Advances by the Gov
ernment’.” .

13.25 hrs.
KERALA APPROPRIATION 

(No. 2) BILL* 1966 
The Minister of State In the Minis

try of Finance (Shri Bhagat): On 
behalf of Shri Sachindra Chaudhuri, 
I beg to move for leave to introduce 
a Bill to authorise payment and ap
propriation of certain sum8 from and 
out of the Consolidated Fund of the 
State of Kerala for the services of 
the financial year 1966-67.

Mr. Deputy-Speaker: The question
is:

‘That leave be granted to intro
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the State of Kerala for 
the services Of the financial year 
1966-67.”

The motion was adopted.
Shri Bhagat: I introduce! the Bill.

I beg to move:f
"That the Bill to authorise pay

ment and appropriation of certain
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sums from and out of the Consoli
dated Fund of the State of Kerala 
for the services of the Financial, 
year 1966-67, be taken into consi
deration.”
Mr. Deputy Speaker: The question

“That the Bill to authorise pay
ment and appropriation of cer
tain sums from and out of the 
Consolidated Fund of the State 
of Kerala for the services of the 
Financial year 1966-67, be taken 
into consideration”.

The motion was adopted.
Mr. Deputy-Speaker: Now, we shall 

take up clause by clause consideration. 
The question is:

“That clauses 1 to 3, the Sche
dule, Enacting Formula and the 
Title stand part of the Bill.”

The motion was adopted.
Clauses 1 to 3, the Schedule, Enacting 
Formula and the Title were added to 

the Bill.
Shri Bhagat: I beg to move:

‘That the Bill be passed.”
Mr. Deputy-Speaker: The question 

is:
“That the Bill be passed."

The motion was adopted.

1911 bn.
PRODUCE CESS BILL

Mr. Deputy-Speaker: Now we shall 
take up Produce Cess Bill. .

The Minister of Food, Agriculture, 
Community Development and Coope
ration (Shri C. flubnunantom): I beg 
to move:*

‘‘That the Bill to provide for 
the imposition of cess on certain
produce for the improvement and 
development of the methods of culti
vation and marketing of such produce 
and for matters connected therewith, 
be taken into consideration.”

VAISAKHA 21, 1888 (SAKA)

i
is:

♦Published in Gazette of India Extraordinary Part II. section 2. dated 
the 11-5-1968. .

tIntroduced/moved with the recom mendation of the President. 
tMoved with the recommendation of the President.



TShri c. SubramaniamJ
Sir, the Produce Cess Bill is pri

marily concerned with the realisation 
of c ŝs levied on various agricul
tural produces, in particular, cotton, 
copra and oilseeds, with a view to 
fiancing the improvement and deve
lopment aof methods of cultivation 
and marketing of the related pro
duce. As the House is aware, the 
commodity committees which have 
recently been abolished, were financed 
by the proceeds the Indian Cotton 
Cess Act, 1923, Indian Lac Cess Act, 
1930, Indian Coconut Committee Act. 
1944 and the Indian Oilseeds Com
mittee Act, 1946. As par.t of the re
organisation of agricultural research 
in the country, it was decided that 
the research programmes should 
have a central Coordination and 
direction and should, therefore, fun
ction under the aegis of the Indian 
Council of Agricultural Research.

The development, marketing and 
other functions of these committees 
such as there were, have been placed 
in the direct charge of the Department 
of Agriculture, assisted by the Deve
lopment Councils formed lor the pur
pose. Although the Commodity Com
mittees have been abolished, it follows, 
the requirements of funds for research 
and development continues. In fact, 
we have ambitious programmes lor the 
development of various commodities 
such as cotton, lac, coconut, oilseeds 
etc. It is against this background that 
the Produce Cess Bill is being moved 
to-day. Opportunity has been taken, 
through this Bill, to simplify the 
nature of cess levied on various items 
of produce and also to bring the cess 
in better relation to the presently 
prevailing prices of the commodities.
It is significant that in many of these 
commodities which are covered by the 
Produce Cess Bill, the rates have re
mained unaltered from a«? early as 
1946 to 1948. Considering the higher 
tempo of development and research 
expenditures, it has become i ecessarv 
to adjust the rates upward?.

As I said, we have before us an 
ambitious programme of development 
of various commodities. I am aware
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that in the earlier days, in many cases, 
the commoditiy committees had large 
unutilised balances. This is precisely 
one of the reasons w hy we had to 
decide to make a clean break and set 
up a different type of organisation. In 
our new programmes, we have decid
ed to marry science and technology 
to our needs in the sphere of com
modity production.

I shall briefly touch on the pro
gramme we have taken up in respect 
o f some of the main commodities. The 
development programmes for jute 
which are being undertaken by Gov
ernment aim at an ambitious pro
gramme of production of 7:i -3 lakhs 
bales in 1966-67. Similarly, a target of 
18-62 lakhs bales has been agreed to 
for^mesta. We have tripled the alloca
tion of fertilisers for jute. We have 
also arranged for a foliar spray of 
urea for 4-15 lakh acres this year at 
the expense of the Central Govern
ment. A concerted programme has 
been organised for the production and 
supply of as much as 41,500 maunds 
of good seeds of jute.

A similar increased tempo Ls to be 
imparted to the groundnut programme. 
In the current year, it is expected 
that we would cover half a million 
acres under the special programme for 
groundnut production. This new pro
gramme is modelled on the success of 
the pilot project at Sangli in Maha
rashtra where supply of improved 

seeds, fertilisers and plant protection 
materials have been coordinated with 
the availability of credit. On a 
similar basis, 500,000 acres are being 
taken up in 1966-67; this will rise to 
3-2 million acres by 1970-71. We are 
making available, specifically, for this 
purpose, adequate quantities of ferti- 
licers, pesticides and improved seeds. 
We are also sponsoring the employ
ment of adequate staff in the States. 
The programme is at present expected 
to cover the States of Maharashtra. 
Gujarat, Andhra Pradesh, Mysore and 
Madras. It is not our intention to 
confine our emphasis to groundnut 
alone among oilseeds. An intensive
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mustard growing programme is being 
organised over 200,000 acres in Uttar 
Pradesh. Similarly, a caster growing 
programme is being organised in 
Andhra Pradesh.

Turning to cotton, our attempt is 
primarily to increase the yield from 
the lands on which cotton is already 
being grown. Our target lor the 
Fourth Plan is to cover nearly 5 
million acres under the intensive pro
gramme. Production of foundation- 
seeds and the introduction of new 
varieties of cotton are in hand. Dur
ing 1966-67, we propose to cover 
nearly 4-7 lakhs acres with adequate 
fertilisers and pesticides. The Indian 
Cotton Mills Federation has agreed to 
cover one lakh of acres with pesticides 
spray.

We cannot rest with transmitting to 
the farmer the results of research al
ready done. We have to continue to 
refine and improve the new varieties 
which can give better yield and better 
quality products. I must pay com
pliments on this occasion to the de
dication with which research workers 
of India in the field of agriculture are 
devoting themselves to the new task. 
There has been a tremendous excite
ment in the world of agricultural re
search in India and this is the surest 
augury of success that we have in 
the field of agriculture. But we can
not expect such enthusiasm to be 
sustained merely on empty promises. 
We have to create a new environment 
for research in the country. For too 
long we have treated agricultural 
science and related disciplines in a 
step-motherly fashion. The agricul
tural research worker is even today 
paid lower than his counterparts in 
the prestigious branches of industrial 
sciences. In fact, even now, the scales 
of pay of some of our leading scientific 
workers in the Central Institutes of 
agricultural research are lower than 
those drawn by similar workers in the 
CSIR. We cannot afford, except at 
great peril,, to continue this neglect.

The reorganised Indian Council of 
Agricultural Research, under the 
leadership of the distinguished scientist

Dr. B. P. Pal, is trying to set right 
these conditions. I am hopeful that 
these efforts will yield early results. 
There is one general observation, how
ever, which I would like to make. 
The attitude to agricultural science in 
the country as a whole is still not 
vory healthy. If we take, for instance, 
a boy emerging from school, his first 
preference is to seek a career in 
engineering, medicine or may be in 
administration. Agriculture and agri
cultural research take the very last 
place. This has to be changed. I 
think that the suggestion to create 
an agricultural research service would 
go a long way to attract good and 
competent men into this new career. 
I would also hope that in the months 
to come, the Indian Council of Agri
cultural Research will start a bold 
recruitment programme even as the 
Atomic Energy Commission did at 
the time of its inception. I hope that 
the Council will recruit young and 
brilliant men from the colleges, on 
the basis, if need be, of stiff tests and 
put them through a necessary orienta
tion programme to equip them to do 
research in the various fields of agri- 
:ulture. No line of activity will be 
is rewarding to us over the years as 
the development and encouragement 
of talent for research in agriculture.

It is to finance these and related 
development activities that the Pro
duce Cess Bill is intended. I have 
told the scientists in the field of agri
culture that no worth-while pro
gramme of theirs for research will be 
allowed to suffer for want of flmtnre. 
Research and development of agricul
ture are vital to the progress of 
India’s economy and let it not be 
said that we in this Parliament were 
niggardly in giving them the funds 
which they needed for this.

With these few words, I commend 
this Bill for the acceptance of the 
House.

Mr. Deputy-Speaker: Motion
moved:

‘That the Bill to provide for
the imposition of cess on certain
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[Mr. Deputy-Speaker] 
produce for the improvement and 
development of the methods of 
cultivation and marketing of such 
produce and for matters connected 
therewith, be taken into consi
deration/’.

There is an amendment tabled by 
Shri Yashpal Singh for reference of 
this Bill to a Select Committee. That 
is out of order because it is a dilatory 
motion. These levies are not being 
sought to be imposed for the first 
time, but the levies are already there, 
and power is being taken under this 
Act to collect them. This Bill has to 
be passed within 75 days. If the 
motion for reference of the Bill to a 
Select Committee is accepted, then 
this Bill would not be passed before 
75 days. Therefore, the motion for 
reference to a Select Committee is 
dilatory and out of order.

Shri S. M. Banerjee (Kanpur): Is 
eane cess also included in this?

Mr. Deputy-Speaker: It is all
mentioned in the Statement of Objects 
and Reasons.

Two hours have been allotted for 
this Bill. So, hon. Members will try 
to be brief.

Shri Shree Narayan Das (Dar- 
bhanga): You have just stated that
the amendment of my hon. friend 
Shri Yashpal Singh is not to be 
moved . . .

Mr. Deputy-Speaker: That has
been ruled out of order.

Shri Shree Narayan Das: I want
to raise a point of order in connec
tion with that . . .

Mr. Deputy-Speaker: What is that 
point of order?

Shri Shree Narayan Das: My point 
of order is this. This Bill is going 
to give some powers to the Central 
Government to increase the items in 
the Schedule. You have just stated

that the purpose of this Bill is only to 
continue the cesses that are already 
being levied, because the Acts that 
provide for such levies are going to 
lapse. But by clause 22 of this 
Bill . . .  ‘

Shri C. Subramaniam: I am moving 
an amendment to that. I have given 
notice of it already.

Shri Shree Narayan Das: I say
that under that clause, the scope of 
the Bill has been increased. Under 
this clause, Government are going to 
take powers to extend the application 
of this Act to new items and to some 
other new commodities. Therefore, I 
would submit that the amendment of 
m y hon. friend Shri Yashpal Singh is 
quite in order. It may be circulated 
for eliciting opinion thereon.

Mr. Deputy-Speaker: The hon.
Member may oppose the clause when 
it comes up.

Shri C. Subramaniam: The ruling 
has been given already. What is the 
use of the hon. Member contesting that 
ruling now?

Shri Shree Narayan Das: I am not
contesting it . . .

Mr. Deputy-Speaker: When the
clause  ̂is taken up, the hon. Member 
may oppose it.

Shri C. Subramaniam: Clause 22 
can be considered separately.

($ th t  ) : t t iwwi 

f f a  TOt ^  W  farT v t  frr f*FTT $  ^ r  

mm  far
*TT*nr Jfr fVtf ^ WRxT % T̂PrfTV
f*TT Ti? flTO
ffrT ft
eft STOS ffaT *11 I *TPT
*RT*rt tpm ? fv  vnr
Vt fiPFTT '*VK*T fcrr Midi $
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Jr Sr *rraT fa  q*; 60
m  70 f*r vr *rt£ ssr *t 

«ftr fa*r tar
^t t̂t ^  eft *ftr *ft T^rm % sttt

?T̂ rnT T H  5>TT I W  TFT HTĤ f 
*T ^  t  fa  5TTT% ^KT fa*T CTRT
4»i TW9" ^ faRT% TifnTT Ĥ Ih%
$ * t  ^fc{crr $ Tift f q  x* ^
fa?r % ?tt% ^  $ i
^  flTU WTVTT zr% *Fo?ft $ fa  sftWH’FT 
S ? ^  TPT | TcTt ^R > cPTtf tfT
w»<>Tt $ fa  gtiwvnr awcrr ^  (
e f t * n m ^  ^ n ft^ V R T *rfT w ft
$ 1

Mr. Deputy-Speaker: These com
mittees are being dissolved. That is 
wily this Bill is necessary.

« ftm n rn fw $ : ^*ft$t*rt$rfa5T 
snrnrvt?rf v i f A vttvptw  

'jfT T̂ . ^ JrtT ^  uflTVTT ^
*tpt f ft^ v r -T
*nm *t *rff %mft fa  fa s  ft 
^tpht f f R  ir f v  ft fa$pft ?
*T$T JTTcTT £ f«F VT^FT TO T̂ T $ I 
vw n r * t h>k ui $ fa  irnmnr
rff fft t$t $ 1 %nrr J n iw r  wf’ rr,

VTTTFT Vf*T TT^TT I ftft 
THT ^  t  fa  W  i T̂*T% ft 60 $ft TT 
TOT TOT *PTT Tff Vt VTW ft fm r
m% 1

5HTTT 'T^Tcf 'T t̂ v fffa  fTT ^  
ft r«^tl OtO!W ,̂ 1T*T^£7 

%trn inrexnr *Ojj:<« I W1
* t f  ?tf v f t #  m f  wrcft ft, *fr r̂ft 
?Tft m  *Tft f  I **  fa*  *?ft# 
% * t f  9>nreT sfcrr $ 1 vtz

wrr vnrrr ^  ^ fa  fm r v t f

v t  #cfr q>t ^ P f R  VT5TT eft 

4H+K ^  eft̂ f ĉft
t  \ %fa»r qr w  «mr wjt v t f
VTT5T W T  W  ^  f a  3ft sftT^T 

wrr̂ rr f^nr % vhYv7 fam  fr, faw 
^  frr-TTcT t t  %  4*TIh % ^ r m r  

t ,  v t  5^f TT^ef I w  

fatr vTFRT F̂T 3TRT ^  f a  f^T fa^f

^  WK ^  yTfiy;fa j| faJT 
?rrm tt^-, fa r̂ % vtv^vr: vt 

v t , TTf?r fa?r 1

v tf  ?r v tf  ^TT ¥*T tft w*m  T̂HT 
f w  ^ *r

v ftx  v t f  z m  «FT r^r q m  ^ft *  =^rr 

I ^  flRT f i j  TTcTT

Wfa^T 'jft 6 0  ^  ^T T 9 J  P̂TT 

f5T ^  r^Oe* ffTcTT j  I #5ft 

#  Jtft f5R?ft t  fa WIT n̂r % 
^tttt t o  vr T i fa  +*£\* a
«R, Ml«^-H < TT, fa^ft ? R f  W»T v t f  S w  

^  5PTRT I ^T ift £ w

f^rw -v r fa v p r  q r  f t  1 srt^m x q r  

^  ^ tt i f t  ^ vprmT i

Shri M. L. Jadhav (Malegaon): I 
rise to support the measure before the 
House. I have no complaint about 
the levy. I am happy that the Indian 
Central Cotton Committee has been 
abolished together with Oilseeds and 
other Committees which were not giv
ing a good performance. At the same 
time, when some cess is levied and 
some tax collected, whether that 
money is being utilised for proper re
search and our research institute func
tion properly should be seen to.

The hon. Minister was pleased to 
compliment the research wrokers. I 
would like to join him in that. At 
the same time, I feel that regarding 
cotton and groundnuts, the damage 
caused by insects and diinan is on
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[Shri M. L. Jadhav] 
the increase. Our scientists and re
search workers have not been in a 
position to check this. The cultivator 
has to be suffer because his crop is not 
given proper protection. It is very 
necessary that our research should 
develop because new insects and new 
diseases are being noticed. We find 
that our cultivators are in no way 
inferior to their counterparts in the 
advanced countries in the production 
of superior quality cotton. If we give 
them incentives and protection, they 
will better their performance.

They should be given adequate cre
dit, timely fertilisers and insurance for 
their crop. Crop insurance is a neces
sary measure which should be adopt
ed. We find that only in Punjab and 
on a small scale the crop insurance 
scheme has been tried. It has not been 
introduced in other areas or other 
States. It is very necessary that crop 
insurance should be universally intro
duced and proper protection measures 
should be adopted and financed from 
out of the funds collected.

Another point is about prices. It 
is the Ministry of Agriculture which 
says that groundnuts and cotton should 
be produced. When one Ministry is 
in charge of production another, the 
Ministry of Commerce, looks after the 
prices that the cultivator gets. We 
And that whenever the cultivator 
comes to the market, the prices are 
low and when the produce, comes in 
the hands of merchants or middlemen, 
the prices rule high. There are some 
restrictions, placed when the produce 
comes into the market and marketing 
is done which are indicated the 
in the Bill, in clause 5. It is very 
necessary in the marketing process 
that the cultivator who produces the 
crop should get remunerative prices.
In this, the coot of cultivation should 
be taken into account. Unfortunately, 
we have not worked out the cost of 
cultivation. So the cultivator suffers 
because he does not get an adequate 
and reasonable price tor whatever he 
produces. So the marketing process, 
which Is an important process, should

be looked into. The prices of ground
nuts, cotton and so on should be such 
that the cultivator will be encouraged 
to produce these crops.

So I would like to draw the atten
tion of the hon. Minister to the provi
sions of pi. 5(e), (k) and (1). These 
are three important measures which 
should be looked into properly, be
cause if these are attended to proper
ly, I am sure that instead of importing 
cotton worth crores of rupees from 
other countries, we can encourage our 
own cultivators to produce enough 
cotton in the country for our require
ments.

We are lagging much behind in the 
matter of oilseeds, specially ground
nuts. The prices of groundnut oil and 
Dther things have gone high because 
production is very low. If proper car€ 
is taken, if proper protection measures 
are afforded to the cultivator, who is 
in no way behind cultivators in the 
advanced countries, we can have very 
satisfactory results.

To sum up, our cultivators should 
be assured adequate credit, sufficient 
fertilisers supplied in time and ade
quate plant protection measures as 
well as remunerative prices. If these 
things are done, I am sure the mea
sure that it brought forth will have 
success and nobody can object to the 
collection of the levy because it is 
taken from the cultivator. With these 
words, I support the Bill.

Shri S. M. Banerjee: I welcome this 
Bill to some extent. But there are 
certain provisions in this Bill which 
require either amendment or reconsi
deration.

I know the history of this cess. I 
come from UP where the millowners 
are not paying the cane cess which 
runs to the tune of crores of rupees, 
to the cane growers. I do not know 
whether the UP Government has 
taken any action in this regard because 
I was told that the case is already 
pending in th* Allahabad High Court
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1 would request the hon. Minister to 
tell us about the recovery of the cane 
cess in UP.

I have read the Bill and I And that 
the amount of cess arising out of oil
seeds or copra, the whole amount, is 
to be refunded to the millowners. I 
cannot understand why. What is the 
idea behind this? The whole idea of 
this cess is that somebody should be 
benefited. That somebody should be 
either the farmer, producer or the 
Government. Why should it go back 
to those who are earning fabulous pro
fits? I am surprised to see the rele
vant clause in the Bill. If I have not 
understood it correctly, I would re
quest the hon. Minister to let us know. 
If there is any such implication in this, 
it should be rectified.

. Then I request him to kindly consi
der the lac industry. I have been to 
Chota Nagpur, to Palamu, Parulia, 
Singhbhum and Manbhum districts. 
What is happening? The ccss is col
lected there and the whole industry 
is in the grip of a crisis. Ther? is 
only one industry, the lac industry in 
the whole of Chota Nagpur. You 
know it is a poverty-strickcn place. 
People are ill-clad, ill-fed, ana there 
is chronic famine in some of the areas 
of Chota Nagpur. 1 would like to 
know from the Minister whether any 
steps have been taken by the Govern
ment to see that this industry is pro
tected, is preserved, and is given 
financial aid so that the peasants of 
the area who have nothing else to 
grow practically in some of the 
mountainous areas are at least able 
to survive.

With these words, I would request 
the hon. Minister to kindly throw some 
light on these points.

Shri Maaiyangadan (Kottayam): 
This Bill has been introduced and 
moved for consideration as a simple 
measure which is to continue the levy 
that was there in existence. Accord
ing to me, it is not so simple as has 
been tried to be made out by the hon. 
Minister.

OI course, Jhe object is collection 
of cess, and in this, I am constrained 
to ask: is the Government justiilea 
in continuing the cess, at least in 
increasing the cess?

The Minister mentioned the import
ance of research. I do admit that. 1 
am particularly referring to coconut. 
There is a levy imposed on copra. It 
was there formerly also under the 
Coconut Committee Act, but it has 
been increased from 49 to 75 paisc-. 
For so many years there was rejearch, 
but no considerable improvement hat> 
been brought about in the coconut 
plantations, in the coconut industry. 
When the resolution for dissolving the 
commodity committees was moved, I 
also agreed that it was good that there 
was co-ordination in research work. 
That is good, but in his opening 
speech, the Minister referred not to 
cocoanut but to some other commodi
ties only. Whatever that be, I believe 
it will be done. What I am submit
ting is that the diseases which we 
find in cocoanut trees, the root disease, 
the leaf disease, all these are so 
rampant in Kerala that as the yeari 
go on, we find the areas under cocoa- 
nut plantation is decreasing. That is 
the most important area of cocoanut 
plantation in India and there the 
diseases are spreading like anything. 
The cocoanut plantation is reaching 
a stage where no cultivator will go 
in for it, that is the position.

U that be the situation, in spite of 
the work of so many years, I submit 
that there is no justification for in
creasing the levy and realising money. 
Of course, it also cranes from the 
producers. Cocoanut Committee was 
there, they were adopting so many 
measures for development of cocoanut 
plantations. In the Statement of 
Objects and Reasons it is stated there 
ii a Development Council established.
It is true, but this Development Coun
cils is only an advisory body like all 
Development Councils. They have no 
functions, they have no responsibili
ties. But under the Cocoanut Com
mittee Act, the cess collected was at 
the disposal of the Committee. If an 
increase in the ca* ha^ to be made
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[Shri Maniyangadan] 
by the Government, it had to be done 
in consultation with the Cocoanut 
Committee. That was what section 9 
of the Act provided. But here the 
cess is collected from copra and 
various other commodities, and the 
amount is with the Government just 
like any other amount, and the Gov
ernment may, if it pleases them, utilise 
that amount or a portion of that 
amount for developing this. And what 
is the main thing? The main thing 
is only research. Not that research is 
not important. Research is very 
important, let any amount be spent 
on it, but there are other items of 
developmental work which ought to 
to be done. So many things were 
being done under the auspices of the 
Cocoanut Committee. Now I am 
afraid they will not be done by the 
Government. I request that this 
amount which is going into the reve
nues of the Government should not be 
utilised for other commodities alone. 
The amount that would have been 
available if there had been the Cocoa- 
nut Committee should be spent on 
cocoanut and cocoanut alone.

These Development Councils are 
absolutely no use. If we look at sec
tion 9 of the Central Cocoanut Com
mittee Act and the present Clause 5
of the Bill, we find the difference
This Clause says that the:

"moneys received by the Cen
tral Government....... she 11.......
be utilised by the Central Gov
ernment to meet the expenditure 
incurred in connection with
measures which, in the opinion
of that Government, are neces
sary or expedient to promote the 
improvement, development and 
marketing of produce/’

And produce is defined in Claus 2(k):

“produce means any goods speci
fied in the First Schedule or the 
Second Schedule* ” .

Coming to cocoanut, it is only copra. 
Sd; the main intention i> to promote

the improvement, development and 
marketing of copra, not the cocoanut 
plantation. It is completely denied. 
Of course, in the subsequent sub
clause of that Clause, mention is 
made regarding that. That I do not 
deny, but the main purpose, as cyn be 
seen from Clause 5, is not the im
provement of cocoanut cultivators, 
while under the Cocoanut Committee 
Act it was just the other way about. 
In section 9 of that Act, the main 
importance was given to cocoanut 
plantation. I believe the Govern
ment, because it has got powers 
under the very same Clause, will 
look into that.

Regarding the increase in cess, of 
course, the Minister said that it was 
after the lapse of so many years since 
the rate was fixed. That is true, but 
in certain cases the increase has been 
four-fold. I do not know whether it 
was justified. Anyhow, I do not 
object to that.

Regarding cocoanut, I have also sub
mitted a scheme for replanting, 
removing the present diseased and 
replanting just as rubber replanting 
is done by the Rubber Board. Then 
only cocoanut plantation in the coun
try will improve.

Reference was made here to clause 
22. It is a very objectionable thing. 
By Clause 22 Government vakes power 
to declare that the provisions of this 
Act sttall apply to a produce not in
cluded in the First Schedule or the 
Second Schedule. Any commodity can 
be brought within the Schedule and a 
cess levied, and all the provisions of 
this Act made applicable. My submis
sion is that such wide powers being 
taken by the Government under the 
guise of continuing the levy system is 
really objectionable. I believed that If 
at any time Government feels that 
some commodity should be brought 
under the provisions of this Act, then
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appropriate legislation must be brought 
forward. The Government should 
not be given such powers. I very 
strongly object to the powers that 
are being taken by the Government 
under Clause 22.

He said that in regard to that there 
was an amendment. There is an 
amendment moved by the Minister, 
but it is only restricting the quantum 
of cess. It says that the maximum 
rate of cess shall not exceed 1$ pei 
cent of the value of the produce. That 
is the only amendment, but the 
powers are there. Regarding the 
quantum of cess, of course some res
triction is imposed by the amend
ment moved by the Minister. But the 
power to include any commodity and 
to levy a cess that is really objection
able and I do not think in this legis
lation which is a simple measure this 
provision is justifiable. #

14 hr*.

Vo *rU?
fa r  % i f  to t  ft fa  

VTTCT, 3r
f o r  ^  h s t ip tt  i f l r

frstf *r w x  i *
«TT fa  <ft ft I

^rfa*r^ *r w t t t s ir

% 5THT TT̂ cTT $ I
fw^TT W TViT ^  iftlPTT ^ TT f  

ft frw % ft ^  VTHT irfHV 
V?WRT WT0V ft I fa jTT  

^ R TTT V f WTT VfTT ft, ftl̂ TT f lT T T T  
% M’fatff WR ft fa  ^TRT

*itft 5f>7% t  ?ft ^nrr $farT i #
*mnr jt fa

^  *i?rf
w rm  f t  w f  drfV v rn rrf srnft ft 1
*f[t 3IT f?TT% *t %(tT ?ft OTSTTST *ft 

vrft ft wtr *ft fTTFT VT-
3tt% * t *?t arrcft ft m 3pr tft

T̂RT ft, S f̂at *
tot ^nmr ?n(t ft i fflftnt

TT *T VTR̂  T̂TVTT % <3TO *T?ft 
^ stt̂ Nt vwrr 1% fw rr f r t t t  vt 

? fa  VTRT *l»t TT%  % w n r  
^  4Nft TTHT̂ f I

l̂ F 1TVT Vt cTFtf $  WTWT 
RTR f̂ WRT T̂fcTT jlf I VRVT fT*> 
«mt fR jt PTHTV *t*fT «ft VT f̂f % fa*TT
ft ^  ft 1 Jr

1 tHV w\t f^r ir
^ ^ T̂TcTT f  tr̂ r TRTTT «TT,

TW ^  TRT ft f r  m i
^  # fr  «ft I f̂â T V* f̂ T
ifim  % wrvare,
TH% f r ^  srhnw ft vrv^r 
«r̂ t M  ^  Jr
Me m{  ft fti HlMlf % TV VT̂ TT
V f t T  Vftw  fipTT ft I faWFT

TTTfr f»mm ft i t  
w r r  ft fa  r̂rrr vt

fa iT
inr fa 1964-05  it vw
q r ^ W ^ I ! # ^ T ^ 3 5  wi 
i f  frrrt wifaw^ ft, tt^o n̂ To ’ffir® 
ft, eft wm vtt^t ft fa ŵ ff 

WT̂ npf vt ^?ft *rr*T MWiI
% ®tf farr ft i wr tot
ft 1 far ^  ifrti wft
im% TPRT TWT ft, f^FT WT HnWf 
ft ? f̂¥JTT ?fa rrv

ifan f t ’fT ^Tfar 1 fffa^
wnr H  fa M  d?ft tt^t ft
wrWf % fan ft 1 i?R T ft% % vw ^  
ift 3 5 wt mFTff W?t *rm 7W  ̂VT 
*RTW WT ft ? W»il WTTT I ’i  WIT
Umw r ^ i O  ?ftr ^wrv ^

JT̂ t £t WRIT ft I vrvrft ^  
VT T?RT WTT YVTVhT Ttf
ST̂Ir ?TV?TT ft I #  T̂fR!T jf fa •fmX'lM
«ttv erfa^rv w  iSftr btr  f  i
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[tft $0 Wo *fnr]

JTfc 7TPT5T JTffi t̂cTT £ cTT
m *rt mf[ r r ^ f^ r -  

^t S T fa^  ŴT f̂ TT 'STRT ^Tf^T I 
^r^ht Tf>T % fa> % TFT 

<3T?  ̂ f% f̂t WV 41 eft *t« fH  ̂M
%, £1 <T •T'Hl *5tT f^T
t  I ^ Tt V IW  TO WK $TRT 
T̂n̂cTT j? I 1964-65 Vt fTTt? & I 

t  ?ft*T & :

“which was produced by natural 
infection and the Katki lac 
which was left unharvested.”

^ FTtVR 9FT̂   ̂ fa  <TfT ^tft
Tt vtttt ift ftnrr i *rfe
'Mf? *1̂ 1 VT ^ ??!%
m t  ^ r m  % *iq^<5, *tt̂  i>wrdd 
% eft ^ *rt irf?r̂ r̂  ̂
*c*r v r Hsmi 'S trt *n f^ , firm
3TRT ^iffu; I

«cr*irta t n w : v s  0\ i

|To *0  * >  : flW^t lTO5t
I

V?T 1T̂  VRT lit fk ^ T  VWT VT I

Shri Warior (Trichur): Sir, I will 
be failing in my duty if I do not 
oppose this measure. At the time of 
the abolition of the commodity com
mittees, we had actually told the 
Government that the abolition is not 
called for. It is not true that the 
cess amount is utilised only for re
search purposes but also for other 
purposes. At that time the com
mittee had to function in a demo
cratic way. Perhaps the democratic 
way may not be completely perfect 
but still it is a democratic way. Now, 
who is controlling this? We say that 
the Minister is controlling but in 
actual practice, it is the bureaucracy 
which is controlling.

Mr. Deputy-Speaker: Parliament is 
controlling.

Shri Warior: Anyway, you know
how much that control will extend 
over the day-to-day administration of 
these things. It may finally come to 
post-mortem examination. I do not 
deny that. But in actual practice, 
things cannot remain until the post 
mortem examination; there are things 
to be done then and there. These 
things are not called for. I am 
especially very much worked about 
the situation in the coconut planta
tions. Our mainstay is coconut. Coco
nut is not only responsible for copra 
making; coconut tree means the 
entiTe livelihood of ten lakhs of peo
ple and more. Now, the entire areas 
are to be scrapped of coconut trees 
because of the disease. When opera
tions like the spraying of insecticides 
and pesticides and other things were 
taken up, the disease went from the 
leaves down to the roots. Now, it is 
still there; it affects the produce; it 
affects the content and the yield also. 
Each coconut is not producing as 
much oil or giving a$ much benefit to 
the cultivator as before. Simply 
because certain manipulations of the 
market price of edible coconut happen 
to be there the coconut plantations 
and the owners of these small planta
tions and coconut trees are just main
taining themselves. Otherwise, most 
of them will be completely ruined by 
♦his. Because of the copra import 
from Ceylon and other places, these 
people are getting something now. 
But that is not going to remain foi 
ever. What we can depend upon ^ 
only the proper healthy growth of 
the coconut trees in wide areas of 
the sea coast. This has affected peo
ple who have no other resources at 
all. Coconut trees are growing only 
in the sandy beaches and not in 
fertile plains. I f  th e  coconut tree is 
not there, the last remaining re
source of the people which th ey  have 
to eat is the sea coast sand. Nothing 
more. It is necessary that th e  Gov
ernment takes such measures as will 
protect the plantations thereby ensur
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ing the livelihood of the people, it 
is not only copra as such. Tlrere is 
the fibre; there are the leaves, trunks 
and all the different things coming 
from the coconut tree and they are 
useful to hundreds of thousands of 
families who thatch their roof3 with 
coconut leaves. If the coconut leaves 
are not available, T do not know how 
they could thatch their roofs in the 
monsoon time. These are the prob
lems which immediately affect the 
lives of hundreds of thousands of 
families. But the Government is so 
lethargic and lukewarm in initiating 
proper researches and find out reme
dies so that agriculture and coconut 
based industries could be protected 
in Kerala. When the committee was 
abolished, at least those expenses 
which the committee had been in
curring on things other than research 
should have been reduced and so 
much relief should have been given 
to the producers of copra. When 
the expenses go down, as a 
corollary, the cesa also must come 
down. But the Government is in
creasing the cess. How can you 
justify this that less functioning leads 
to more cess? It should be reduced 
from 75 P to 50 P.

The Minister said in his opening 
speech that it is a simple Bill. It is 
simple because it simply gets money 
for the Government. I say, it is not 
so simple; it is very difficult. In this 
democratic age. the Government took 
the unholy action of abolishing the 
Coconut Committee, which was doing 
good work and which was none ot 
their creation. How can people sitt
ing somewhere else understand the 
problems of coconut-growers? The 
Government has committed that sin. 
Why not reduce the cess as an atone
ment? Instead of increasing the cess, 
I demand more relief should be given 
to coconut-growers. More research 
should be made into the diseases 
which afflict the coconut trees an J 
the result of the research must be 
applied to the plantations. Unless 
and until the Government does that, 
there is no justification for increasing

the cess. We from Kerala oppose this 
cess particularly On coconut.

Shri B. K. Das (Contai): Sir, as
explained by the Minisler, this is a 
consequential Bill. After the dissolu
tion of the Commodity Committees, 
the cess that was formerly there is t j 
be realised under the provisions of 
this Bill. The Financial Memorandum 
says that the amount that would be 
realised would be Rs. 143.50 lakhs 
and the expenditure would be about 
Rs. 297 lakhs in 1966-67. It is not 
clear how much of this will go for 
research work and how much for 
other works. The functions of the 
committees have now been bifurcated. 
The research work will be looked 
after by the ICAR, an autonomous 
body and the other developmental 
and marketing works, etc. will be 
done by the Agriculture Departmer*’ 
itself. Of course, the aim is to do 
the developmental and research work 
in a more efficient way. So, it would 
have been better if we knew what 
percentage of it will be spent on re
search and what percentage on other 
works.

When this Bill was discussed, a 
question was asked why the research 
work done by the other committees 
under the Commerce Ministry like 
the Coffee Board, Silk Board, Coir 
Board, etc. has not yet been pu* 
under the ICAR. I do not know the 
progress in that regard. If the re
search done by all these committee-, 
under the Commerce Ministry as 
well as the Agriculture Ministry is 
put under ICAR under the reorgam- 
isation scheme, probably the whole 
♦hing might be better shaped.

We hope that the research work 
is being done in a better and more 
comprehensive way. In clause 3 so 
many items of research work and 
also developmental; marketing and 
other workg have been included. We 
should be satisfied that all these 
works are going on according to the 
programme and there will be proper 
^organisation of research work also
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Development Councils have been 

started for all these commodities 
which are working in an advisors 
capacity. We do not know how they 
are functioning. Of course, I know 
they have begun to function. We 
should have an idea as to how they 
are working.

It has been pointed out already 
that under clause 22 Government, has 
taken very wide powers to put under 
the schedule any other commodity on 
which cess can be imposed. I also 
feel that instead of taking powers 
under this Bill, it would have been 
better if as and when necessity arose, 
there would have been an amending 
Bill brought before the House, so 
that the pros and cons might be dis
cussed in a fuller way. Of course, 
the notification will be placed on the 
Table of the House for 30 days. But 
generally it happens that proper 
attention is not paid to such notifica
tions and the House is not in a posi
tion to discuss the pros and cons. So, 
I also feel it would have been better 
if on future occasions amending Bills 
would have been brought before the 
House, so that the House may have 
a fuller opportunity to discuss the 
Bill.

•ft )  : 
'dHi&ajtf FT Tt

*r sft xfaRr

qft qft *rt ^rr *nrr fa  ^  fa r  m vt-

^  t  I ^  iflr WTcT
qr *ftiT v rrv f jirr i q?rr 
^  P«tM q^T TfTT f  T̂ T

6 if % ftraT fa  iptt 
^  TK 3ft fa  2 Sr I  Ttf

^  f w f  vt t̂
Ji^fl i inn: $  6 q^^^ft^rprc
wrr vt *rrq» ft  grnhrr fa
6 ^  2 ^  ft* TT,
v t w  *tt iftr trnr^fhRT qr

vnrvtfTijirt ?HTT̂ r <ft ^nrr̂
^  t ?: §ir i w  % rrcr 8

9 ^t r̂t % wrz
*>T qtmrft %

^ 3  ^  ^  *TTeTT ^ I q e T T ^ fa a f t

«rr ^  qr spft
y*jft t̂ w  ifKft «ft m r̂fâ r ^  
*t£ ^tlT 3ft $t T$t | ^  % *Jc1lf«<+ 
fa^ff qr T ^ t  ?PTT *TT TTW *FT f̂ TT 

i Terr qpff ^rft
f̂ r̂wprt sftr *rw-flnr *rr T t̂

| I w n r 6 % t  :

"There shall be refunded from 
out of the proceeds of cess levied 
and collected under this Act, on 
such conditions as may be pres
cribed, all sums collected as cess 
on the quantity of oils exported 
from India, if such oils have been 
extracted from oil-seed or copra 
crushed in a mill in India, irres
pective of whether the oil-seed 
or copra is produced in, or im
ported into, India.”

?ft trnr tr’RTT̂ r ^rnwr sfr
3TTW xitu  ̂ f ^ f  i ^  vii

f̂ TTV-facTTW frr FTRTTT W!TT T̂ TT I 
9Tt ^  5PTRT ft  Vff 9TR ? Wlfa 
WTfT ^ ?ft 5HTRT f t  ?T̂ t I

WU J
^  f^ ft qr T̂*TT f  I 2 *FT 

r r̂vrm eft 2 ^  qr 
^  fa r  ^ w rt? j w

50 JTT 60 ®PT ^t far r<9P* I 
fft ftq>VT VPTHT
iff fw tr  ^mv-faernr % ’rftr 
t e w  <rnnft % v tf qjnrer fft%
mm  | i ^ mqvT cjtr
UPFfVeT VTRT T̂(RTI ^ fa  W* ^ fa

xx  ^t ?t wrr 
ĴT V* t| f  SllgfH I m
ST# ̂ t <TT vt
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tftx  f<rcr% q r  f n ? ¥  ?

jw %  'T h r  i f t  * rnr*  f a * f t  $ fa  
aft *for fa s t  t^rJr^t3T*TTTt$ 1 q r 
rfr^r ^t fa r#  ?T̂ f t  fat* *fr 
frf*r?r 22 Sr «rfofnr m r  $r $ i
f$ft*T£f TTTT TTT? vt
fr^T  UTeTT ^ ’RTR ^  fSftTT *»«*I>I*I $t?TT 
| 3ft V*T ifa? ^  eTJT %ftK ÊTVt
g r a n ite  % w ?  1 **nt*ft*WnT 
ao t  3ft arcr^ ^  22 if srftf- 
VIT ^  T| t  ™  ^  ^  *

1 #far?r f̂t ffffy^’K r̂ 
F*T *tf'FJT Jf̂ t ^ I ^

?ptt% vr nfsrvn: ^ sft f f  Hifam- 
i t e v t $ it ft f  *ft ^m rr ^t

*wtct, ^  vftm x %*?t Mrfaqifrd 
wfr $ 1 ?ft qifamiid ft iT̂ r ^ftnr
TT^T W T  ^  Tf, ^  f%  ^  fllcRT

* r j  w*tt# i f i r  ^ w v t  f r r f t  *n rr <T2W 

t t  w  1 f j ^ r f t  v r fw i"  *nrr 

mc?i qr 'mcft f  tftx fa p ft  f w r  
% ITRTt J ,  T t r t  % W*T *R1T $  I w*n 
q ^ fr  q r  f t r  v n n r  q r  ?ft i r n r v  ^ t  

fn tft *filC f ^ m r  VTriT ^ t,  % fa*  i f t  

f^ppr u tc t t  ?  q r  f lt  *r»ft f a n r  

¥ T  1 1 ? n f t  flFfn1 ^  ftp v t t  

v ^ fr^ r?  *nq% f e n  ^ r  h h j h  ^

WT t  ^  eTTf * t  tffW rfr*  
^il ^  I ^ t v  *T^t ^  I 

WG JriV T 'Tl^T eft ^  # f ^ T  S & R * -  

few  < t r t  ?6tv ^  i s f t  T T ^ rftr  

5TTOT q m  I  3TTW T1TT 1TFT
%5|T | I 1TTT HTTVT *4̂ «̂ Ti
ITT^r f t  5TW 3ft VHT  ̂ ftpn ^ I

Sbrl C. Sabramaniam: The amend
ment has been circulated.

Shri Sinhasan Sinffa: Its circulation 
will not suffice the purpose. You 
are taking a general power to im-

65a (AO LSD—«i

pose tax, which power is only con
fined t0 the Parliament and not to 
the Government. Of course, the 
rules will be laid on the Table of 
the House, but it may escape the 
notice of hon. Members. Therefore, 
circulation will not help.

Shri C. Subramaniam: I said that
the amendment which I intend mov
ing has been circulated.

Shri Sinhasan Singh: What is the 
amendment? You will agree that this 
will give a general power to the 
Government to legislate. That means 
they are taking over the function of 
the Parliament in this respect. That 
will not be proper. Therefore, I feel 
that this clause has not been pro
perly worded.

The third thing is, in clause 5 so 
many objects have been enumerated 
for which the amount collected will 
be utilised. But we have had a very 
bad experience in Uttar Pradesh in 
regard to the sugar cess. Cess was 
levied for the improvement of sugar
cane, but all this cess money has 
been put into the Consolidated Fund 
of India and very little is spent on 
improvement. Here also you are 
putting this money in a common 
fund. How much of it will go to
wards the improvements laid down in 
clause 5 is difficult to understand. If 
you levy a cess for a certain purpose, 
at least keep it in a separate fund 
and do not put it in the Consolidated 
Fund of India. It is very difficult to 
take out money from the Con
solidated Fund of India for this pur
pose. Therefore, my submission is, 
if you put this money in the Con
solidated Fund of India you cannot 
achieve the improvements that y°u 
want to bring in. As I said, we had 
a very bad experience in Uttar Pra
desh with regard to the sugar <*•■ 
The cess money is not employed or. 
the purpose for which the cess i» 
collected. Therefore, 1 feel that the 
provisions .are not happily worded.

Shri K. C. Sharma (Sardhana): 
Mr. Deputy-Speaker, Sir, I support 
the Bill. I welcome this measure.
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When I look back I find that out 
agriculture, our production in the 
field of the primary necessities of 
life, dates back to something like 
1320 in Europe. We had to break 
the hard ground. It is good that the 
hon. Minister has taken up the mea
sure seriously and emphasised the 
necessity of research, the necessity of 
co-operation, the necessity o f pro
viding measures for better prices f° r 
the produce to the producer and so 
on. These are exactly the things that 
would induce and enable the pro
ducer to produce more and to pro
duce better. (Interruption).

Things have changed. Everybody, 
even a school boy, if he is asked to 
do it, refuses because it is a difficult 
task, it is a difficult proposition. This 
plough, this wooden plough is 3000 
years old. We are still sticking to 
it. Nowhere else in the world it is 
used. You sit in the Parliament, in 
the most modem institution and ask 
the farmer to go 3000 years back. 
It is an impossible proposition. Our 
farms, our fields, those that are in 
existence, are like those farms and 
fields that were in existence in 1320 
in Europe. Agriculture, the main 
occupation of our people, the main 
support of our people, is as 
primitive aa it was in 1320 in 
Europe. You sit in this most modern 
institution of Parliament talking fine 
English whereas the farmers nolding 
two fa&ghas of land are still a* the 
farmers in Europe were in 1320, hav
ing no knowledge, having no facilities 
whatsoever and having no incentives. 
It is Impossible to work like that. It 
is cruelty inflicted on them. It is the 
most inhuman attitude towards them. 
No life is worth living if there is no 
change. So I welcome this measure 
becausc it provides for scientific re
search, to give the farmers the know
how in the matter of production, to 
give incentives to the farmers to pro
duce more and produce better, it will 
create in them the will to work and 
the will to work harder. It wi!l pro
vide for science and modern techno
logy !n the field of cultivation with

the institutions to be established and 
things will change. I wish things 
change speedily. I do not mind some
thing irksome here and there provided 
the desired aim, the desired objective 
is achieved.

With these words, Sir, I heartily 
support the Bill.

Mr. Deputy-Speaker: We will con
tinue this debate tomorrow. We shall 
now take up the other business.

14.30 hn.

DISCUSSION RE: FAMINE CONDI
TIONS AND STARVATION 

DEATHS IN ORISSA
Mr. Deputy-Speaker: Now the House 

will take up discussion on the famine 
conditions and starvation deaths in 
Orissa. Shri Kishen Pattnayak:

Shri S. M. Banerjee (Kanpur): Sir, 
before Shri Kishen Pattnayak speaks, 
it will be better if the hon. Minister, 
who had been to Orissa, makes a state
ment. We are told that he went sim
ply to Bhubaneswar and that he 
could not go to Kalahandi because of 
rain. So, why should he not make a 
statement now so that it will be easier 
for us?

Mr. Deputy-Speaker: You will make 
a statement now or will you reply 
to the debate?

The Minister of Food, Agriculture, 
Community Development and Coope
ration (Shrl C. Snbramanlai): 1 will 
reply.

Mr. Deputy-Speaker: The Mover
can take 15 minutes and others 10 
minutes each.

fvsrr <rar»TTW ) :
vdMTWW

^ JTRT *TT Pp
20 ftFTC 3ft ^  3TftT VTT



Mr. Deputy-Speaker: Other Mem
bers will have no chance then.

ftwpf ' ■■
^ ?[*T % ^TcT^ 20

f w  ^  f̂rr *T I
Mr. Deputy-Speaker: 2£ hours have 

been allotted for this.

Shri P. K. Deo (Kalahandi): We
were told that we will be given 20
minutes and the Mover 30 minutes.

Mr. Deputy-Speaker: Where is the 
time then?

Shrl P. K. Deo: My constituency is 
the worst hit.

Shri Surendranath Dwlvedy (Ken- 
drapara) Let others speak then. We 
would not speak. If you want that 
everybody should participate and no
body should say anything specific, give 
five minutes to each, let everybody 
speak and we will not participate in 
the debate.

Shr] Hari Vishnu Kamath (Hoshan- 
gabad): In view of its importance, let 
the time be extended by half an hour.

Mr. Deputy-Speaker: At five o’clock 
we have the half-an-hour discussion.

Shri Hari Vishnu Kamath: The half- 
an-hour discussion can go up to six 
o’clock.

Mr. Deputy-Speaker: The Mover
can take 15 minutes and others 10 
minutes each.

Shrl P. K. Deo: It i6 no use speak
ing then. The British Parliament cen
sured the Government of India in 
1867.

Shri Surendranath Dwlvedy: There 
is no use participating in the debate 
in that case.

Shri Ranfa (Chittoor): I do not 
propose to speak; therefore, give my 
chance to Shri P. K. Deo.

Mr. Deputy-Speaker: Shri Pattna
yak may go on.
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Shri Kishen Pattnayak: Two minu
tes are already over. Please note that.

fiwPT t m n w : a'TTwrcr 
*rnr 11 prnfta fatT ^  Twft

1 vr ^  vttw mr «tt fa
fa® ^ tnVTRTT

ft̂ TT fa  WT
tfrr ^  vrenr

fa  wm fa*rr
$ ? w i n  wr %
% T t  W T rTV <TpT ?
«rY#r tfr ¥Tfr?r $ f  fa  ffri ft  
WZ TT 1 *r wrfvn

tfa- VT ^TT TT T̂T I
^ Jw fa

frr fa^rr w;
fat* d«M<SI J 5T9T*T
^  T t̂ f[ WTW WTT ^7T
% far* 1 ^ wrwm Jf w^r

fa W R  *TSft t t  fWr 1 
niO<a 15 ?fT^W 9TV I 'd'l % 
^ T T  % ^  ^  T!r innTTf ^
fa**! I £ fa  ^ WTT ffiPT ^A*tt 
% WT^T ofa % fti^ MdH I

% ittkt if i ipr
fa tft 4^ iic*i flTTT ^ *TT TTtr
mfc^i |faft f. rTW fc t f  *ft

wiki $ fftrr  aft 1 vw
iff vrt WT?T ?T̂ r fa  VTM
fat̂  <iVn VT^ 1TTV M hFt’̂ r
^ W ' f r r m  ^ f f a ^ r ^
7TT^ft T T  f̂^PTT # IT ^  fa  f t f  ^

ffarr ir #3 wr w tt
?ft H T  ’IW T ^ *TTT ^

f’TTT? . . . .  (u ifv w ) I I

wni^V ( f fm r )  : mw w t f v n f t  
fa  w n r  hV*ii % *rw iw ?rry
f»T M¥f% fa*TT n m  s . . .
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« f t  * h t f t  : * t p t  ^ t *T t  * r t  ?ft
Tfa%  'T^t *Ft t ,

f  1

«ft ftrar * r c m  (*ifft) ^  
t  1

vnemtr ; Pt>VH
*TH»TT^» IT^fV ^TTTt T W  I

•ft ftWM qtW m V  : 18 fTRT

e TTW t ^1% ST*ft U'fTTH 

cTO M§-*0 t  1 ^  f̂t «Jlfmi
^  *ftfTcT fTT̂ ft *t «n?t ^ t  I^W I 1 5

w  sftr 1 5  v^r u f a i  r̂t%
%  t>l <ul ^ c R T  ^ T T  W T 5 T  fTT^ ?VT % 
$t W T I zffaRT 1 5 fTT̂ T *>t f̂t »Tf I 

y fd q M  ^  ^  f t  * f t  z f h R T  qft
SnTf^T *T^r STf^T % ^ F R %  ^  1 in rft 

^fT fTTeT XTW T T^T ^ ' i ’s lt i 1 i f  

9 TfT  V T  ^  fa^T^T ^ T^ TfK T ^ I 
*f$ft ^ h r z r  ^ft ^ n r f t  wrq- #  s f > T r t  
f t  %cTT^rft 5  T ^ T  I *T |fto T
^ tTTT t| |  far y rtw r % ^TT^T v rfyv  

%, fR^RT TO | tftT STfT Rl l̂cl faTJTT 
3TT fTVcTT ^ I % SPJ t̂ vi I ̂ -s) %

^cTifav 2 VTtY ^t ^TRTTt VT TrffTT
^fr *  25  ŝ T ■qiqei ^t q n rrr  
j f  ^ %ftx 4 v r tr  vrvnft % annw ^
50 W f  2^ "<1iqH gTTT ^ I 2 *>0«
VTWRt f?TTT 2 5 <’11** Z ~*T iftT 4 f><l* 

ITTWT̂ r (Vi I* 5 0 c*i ^ fV i
*t fa  «HlM i f  -qiqH ^?t 

$ * ftT  T « t^ T  i f  VT HTfy«HI f
^fftfw rr T f t f T T  ^  ^ i f t  I V T T^ t

i f  ^  i f  W T  ^TT?RT eft JT?ft

JT̂ tT̂ T ^  f^T far ĵftWT % 3RTKT 
t, ^ t  i ^  frrnr <ft % ^ R t 
^ t  *f t  1 <r3rT, ^r w ^nw  ^f r̂hn" f f

if ^T ^ %fâ T t̂^TT r̂ T̂TW ^ K i ^ 
?ft Tt̂ TRT 1 000 CTT %
'dr^ l ^  ^ t r t  ^ t  wrm w r  i v r  
^rr v r w  ^ far r̂ faRRT mt̂ m

M̂ l t̂cTT ^ *T f̂t 'Jd'lI t̂cTT ^
^fanT ft ^*il<i Vt ^TT ^ I el I ^ ?
^  frr^ %wm %  «ft^5 « f t  «rrfa ' t n  %
iftfvsR^' ffrr t  t  fn^nr f ^  srr̂ ft 
•tia 1 'Jftfrr % 3>,t t  «rnr ^ frr'^TfT
f^s- ^t mr T w t ft 1 ?rfar^
^  fRCRRT ^ft ^tcft t  ? fTT̂  
^tfTT i f  -^Iq^ <Ft M^lqK

^  35 w rer ^ t  J i R t  ^ f? n r s r%
wrfa^r T?t 3 5 0  V P T  f^P T fT^cTT
t  ^H TT ^ fa r « J < N ^  %■ 3FT f t  VCTfTTT 

% fa^ T ^ n n v t t t ,  f^nrfcT « f t r  » h : 
v r r v f t  %  s fa r f t  v m n r r  

^ t  TRTT ^  % A r 1 5 0  ^t 2 0 0  flT*T 
^ t  frn jT T ^ r ^ rftw  v t

fTTEnr®! ar̂ t *r farwr ^ i ?fr frnr
^  ^TcT ?ft W ty  ft ?ftfaT^ V f t f a  ffT fTTcT 
•<ir§ ffHi 100 yIH ^t fTVeTT t  
<a0<5^ %  fair^ « H R  5ft^ff ^  TTfT t f n  
^t ?ftT f̂T Tf: »ft f^ft ^  ?
far ^  fR C v R T  f € ?  ^  | i t f t  *TTTT ^

^  VTWftT ^ far
^ftfrr ^t fnr^fr f^ r srwtfaw ^rr i

fH^TfT fd i  ^ ?T̂ t I -qlqri
^t V^ft ^ %fa>?T TTTT Ffhft ?r f̂T *TT 
fTT̂ HT V t  * T R  T ^ f t  ^  ? 
f*TT ^ f t f ^  * T R  T*prft t  fa» %  
ST% oq Pin  ^ t  V R T  V R x T  %  srRT ®Tfad
^t frnr tt ?ft f ^ r f  ^ m T f f f^  far 
l t̂fTT r̂ yfaVId: ^ r^ N  % mfa- 
vrRnft vt irRTRt fw  ^ Tzrrer ^ inrf^
21 srf̂ TfRT: t  m  ^fTfkit far TftWT

^T fa ® ¥  5 ft*ft V t  "MI^TT^t 7 0  Jr fa lR T : 
f  ? W  ^fTfar^t I T N %  I T t f T T  7 T  t” F  

fTT̂ TfT W6 i*! *TR TT®t
^  far «TFT ^ f t  *FT wft^T f
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*nrrer it *ft »hî *fi % tfr® f^ ft
tirft ^  ^ T T  T̂R STOfotf
% <ft§ ^  fa?rt titft ^  f  ? WT 

T̂TĈ T $££ ^ fa
yfhrr %■ «rt»ff % t o  srte% %■ f ^  
"t̂ T T̂ft ftcTT ^  qr ^R’^nr
d̂d *JijT WTT WK -̂ IqH TT ftqfa 

^ ? *rfaw % f%rr vrn ^
TO WTT x[Tf̂ TT %  vî HT 
•Tft £ I ITW ?*T *TRT % f̂ TT T ĵft
^  nrfa* «rrr vt qffarr ftjft
fa  ;aiki *  3ft -qiqci qrT ftaT $

^fhrr #  ft  *ftr ^rhrr *  
^ f f  trfav ftqfa gir^ ?nfa sftaT 
*r t a n  ^ 1 ̂ ”t )̂n 1 ^ w?t 
<9 Os*) dl#><i Ĵ*T n  ft  1

% ŵV$> q?t t o 1 <nft 
*rft t  f̂tT ift #  %

®Ft *TPT *fft «f>%«ii %fa«T ^ 
^RT V̂ TT jj fa  TfhRT TOUTS’
*Ft ^ICM^I WR ^ ft I 18

^ fa f̂t $n>TT sft cTTWVt *Tff ft  TRft
$> I 3TT V^Tf t̂<ftgW^T”TiT^e tft^o 
^ f w  ^ ?ft ^ t ^  V̂ T fa  WT  ̂ici 
J fa  Imvŝ  17“  18 T̂TcT % W T  
^T FTTlJf *  titf 5HT% ^  t  ? t  

fft fâ RTH1 ĤT ^ V t  ’tTTTT̂ T *>&ll
fa *  *ft W  ĴTrT Tt Sf fa  f*T5%
17-18 T̂FT % tT̂ TT ^?tf T̂TIVt
%■ *nfaroV ^rnrf *  j f  i

%fW $  WTvf % ^ 5  Hi+« T̂T l̂̂ <11
£ I R̂VTT % ^  ufa^ fa* £, *sft 
*JIJ$PTO % * fffat fa* {
fa 60 mW UT f̂t WT?T frff^ f  I
#  %m ^ TfpTT fa 60 9TTW *  *
5 ?TW WTVrft |̂T f, f̂t W& *T̂ r,
^T-WR Wtf WTT VT ^5V t  1
m ?  10 ?rrer imnft *n^r ^  w  t t  

f  1 inrr v tv tt fft wtt f̂t 
tit ftirrf ?rt #% Ff^mt wttfi f ,
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^ ft  ?rT̂  5ft»r *rc% 9T̂ Ft 1 r̂vhrr
*  5 0 0  ^ ^ 0  v t  f t  ?  1

WT'T̂ t : I

«ft fasi1! : IHTT Wtft
irfhrv pr ^rt *  ^ faxr irv

i f t i t  f^rjfar ^ f f? r
k t , ?ft ffV *Ft »T^t TT ^TTR
#  «fâ fT VTTT TOT f  I IHR ?̂fV 
^rftVT TF T t  T»ir̂ if84M *FT»TT 1̂(5̂
%, fft ^  MirĤ T*jgft Wftft f̂t 
f^ fa r  % % r  ^qnr ft  r̂m, w  t o  
^  wrr f a  500  vsnrtt wft

? *tt ^ift 1 ^  ijOTrft «i5t ^?rt ^t
r̂mH*i ^ *FT f  I TW

^  'J'i Vt *  HT?TT jj I

f jR  srfanfi f̂t ^ * i  0 *ft?r 
f f  ( ^ 5^  TO CflÔ P 'W

t  ^t * ft  ^rr f  1

24 5T^, wrt WCTM T t f  STTprft 
% Pi »̂c ^  U «  V7

%^r fr v r i  ? m r  9 ^  1 $Tvtmrwr

% JllfaH VrfaWT * 3T¥ VTT̂ TT,
crt^-^idH, faxrr, ^t T ff*rfa r fft 'ttt- 
w ft  #, T̂TTT T^TT ^  ^  TOT
wt% wit r̂ft f r o  1

1 8 vt «TTOT JT
TT5frj¥T *  ItittitW tit H t, ^ ft, tit 
vfa gf 1 »t m r far T|!% Vfftifhr
VT% qfTTTT % WtT f!T wrft
w  ^ t «rr, f*fffa ^rvt
*rft * t̂vt 1 *̂ l 4)̂ 1 *

% f?n̂  w  fa 
s r  *  »tt «rf 1

sr^rr «rhr *  ?ft»r ^ if  y i i ^Vht 
ifVf fa f̂t f a r o  ^ t o  vfWrvr t o  
vtwt s t 1 ĵf+ w  M\< ^ n r *fft j f ,  
prfa* ^ r  tit s fM t f r  v i  tit* sw
8 Vt tJW ST SST I
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[«ft f¥»R ]

*t*u if tot iTT
9 ST5RT V t7  VT

*rr *rt 1 tz *ft *nr% % *ftrff qprt
s t y  w r  w r  «rt, v f W  ^

91% Htfl ^ T̂TT I

sr^r wwm % zfarzz, f o m i R  
% 7 v fa ,  *Ft ^  H*if*R if
<T>pj faF Pŝ i  ̂IV T ^ ft  %

* * * i %  m *r% utr^r % ?sri s f t  %  

rnu. ®r̂ r ^¥*<1 r̂ŵ ft ^ 1 
^  *ft 't^i fa> ^  f^ ft  % *r *i^i ̂ l %

+K<M <v9TT % VI0  < It s m r  
f^TV  ̂Tjft if I 'd^lf^ VPT ^ T  4>y, 

^  f*F W  % ^ W l f t
*TR if ̂  ^ T  *Ft WR^t ^ f f ,
fapFT ^T SPTFT f̂ T̂ T ^ T  ft I

^ ^  2 S %Wrf fâ TT
% *j*T *TR if WT «TT I T R

*TRT?ft 1800 *ft *ttT 3?T if 440 
*TR*Tt ^TR ^ tl- *FT 'SIT *(% % I

TT ijfaT 'T^T *li*H» VRlft 
^  f w r ,  3ft f r

^T ^ T F  ft % MpWI < if ^TT
*TCFT ^ I 3TfT t*T 170 if

^frr «rr 1 ^  140 w t  vt d*i41
»̂T V5|f ^  VT <s( I ^VT ^T I *T$ W  

*TfrlT 200 WT f^lt ^  5TT 
ift WT *TT I HT % <TTCT ^R?t

cft»T Ŵ f *f I ^  \J?T Sffa W ft 
^  wr vr®nr Tfrr r̂r, ^Rf 

Vt fv^T 1
rr̂ r tnK VllWT % TW % *WT <Tt< 
'dff "tî l fv  ■dtJ efl'l TT ‘W l̂ <1 
?rt 1 rR- ^  1

^ R T  W* ^ 9  ft% T T  t f t  HTVTT
’TT WRT <|Pf wW'TT fTT̂ “ % Wt

t$  t  ? t t  m m

^ ftw r  w f̂r ?r^f !f t  T^ t f, ? Jt5rt 

% i f t  t a T  $,
'dfl i f  T^T % 5HT^», yH  % T*T % 

O T% , % 3 T T ^ i f ^ f ^ T ^  : uW h V h >  

? if^ y  i^rf.Mi” 1 ^  ?*t
^ft eft < T T R  tf r j r f T  S ' iP f l  is ftf^ r 

f+ ^ l 'JTT̂ f I ^ T  T T  4<4>H f l f t  ?T^t 

M l  ITFTT ^ ?

^ n rft vt ^ W f ^t m r v r  w h

!T̂ T <ft ft I tr̂ T C|̂ *HR

^ < n ft ^ fw r i f  ^fprfr ^rr < tw p r i 

?rnr % ? tr%  ^  i r t v f  7% ff f^F t?T^ <rrar
% *<{)4 ^rR 5TR wt? fTT % 1

nvnr «rt ^rrt t  vrt̂ rr
% 'ft# Wtf T̂T, ^TT
R̂T, ^  T̂T, =̂T ^  T̂T 5t1t

« r r#  i f f  ^t?r t̂ r t  i

??r i f  ^fi'i r«i^V ^  ? 60 

^  cft^T % M n  — 22  w?tz arnrr 

Wt T̂T, 1 4 4M I f f l ' l l  'H ft I |̂TT 

VRTT «i ri *i f^Vt" ^  ^ N

% f ^ T R  T̂, f*l^  % 80  

^ ft ft  sRrft qt^r %
f ^ r R  ^r 1 ctt^ ^

if— ^RT % f w  % vtifiRTR 
^T vnvrft f.— T̂?ft% if ^ r - f ^ f
'TT  V R ^ f f  f. f ^ T T  W t

*wfc{ V $  ^  w f e w  I
*f?fV q r  ir=Fm

^ftfSrT 4  <»T ^  f t r ^ f ^ T  T^  ^ I

w t < t  f f f  eft<rd m ^ h  % i r t ^ t  

1 ? ^ R f f  i f  i t r r  

^5 r| t  1 % irt-^R ^r % ?rm
»r^ ^ 1 r̂̂ r v^t ^ f t  r ^  y>i 
srMr »rt t , 4vrt vtr ^rrd

f fu n  i f  *rr f  i

VT %, v3»T i f

^ t  i jc  ^ rw  j  iftr *
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snrrfoRT ? i
t t  iH in n q  i f  *rt *•%
f[, xT'T *FT VTT McH &, ^Wt % *Tt-

+^l ^ ? *Kii '3»T T^pt
^  ^ T O
I  '

qr *far % v rv f tt^  Tt
=siWm ^  i *rt* *?t
•ramr̂ f ^tr1 ?rift vr^t $ 1 irfe 

TRT r̂ *TT T̂TcTT eft 9 T V R  
% if  *T̂ V ^TTOT T̂HTT ^ ft>

*TT *FTT I

•ft WT*ltft : ^  ^  T O R  *T̂ ,
?nr wtnf VT W  ffrTT I

«ft«T?ft «HTT  ̂ 9THf ( im M  )
^ F̂?t *Tl̂ t HTT I

•ft fiWR S1WTVV : *f?ft M̂ I<h
It * trt fvftcT TP TTT ^ for 15^T% 
vt— ■w  v t— w ro r-
<ftff er o t v t  srtfveT v t  1 «n?T <tt w r n  
•ftfar * T  S>mT ^ T T  f r  TOt 
% fa«T % *ft 'RTTVT rTTTT,
%Rrt fo r  i f  •ft *f^r •* 11
ift* zft iftVTWT̂  <?frr f — *TTOftf 

^ TT ^ n ^ "“ (̂ »T % 1FT •ft J®  
^ H tt i *rm i f  ta ft

V T^ ft I

•ft W Ffft : T T  * R
I  ttn: ^ f̂tn # r  t| ?  i

%ft « o  «fto r o f f  : *  ITT t  I

•ft w ntf : nt wrt f , i m

f  1

•ft ftWPf 9BTOW : # «ft
Vt f ®  ^TT ^TfeTT j  I W TIT-
<ftfar f% *f v t  <r » t i  % % 
•ftr tar t o  *»r % w*t w:

% f?nr if t^v irvr?r fvvpr vtvrr
1 ivhrr r̂ % « n f w r  Tf, 

wsfl'd ^  ^ f t  ^ f  TT w m  
fanrr̂ T % jtht ^  T^ft ^t%, ?nft ^tt-^tt 

r t  ^  qtr httw  % f^r%
^  ^  ’TT !f¥T I 

^TTT tpTPT ^ fv  Wdff <T̂ ftW
* M  % wpfri v$%ftr w* ^  *tt %t 
ma^if wnrRrv Jnrfir r̂r f^rrrvr 
sRTfr r̂ ^  1 T̂ Tnrr % vtv^, inntr 

% <rtvf, «TI^k ^ f t  ^  nff>| iftr 
^ t  flftir fr%, f^ t  #cft q>t j i, 
^r ^  TTeft % tr̂ r sn̂ T̂ P<mV 
% ^  ^ f r  ^idnms sp^Tfw ^7^, 
^Tfv fpr whff v t  5 1® ftrvfro ift fv
5PT%
5T?ff r̂ ^  if I&w VT w$ 1

i m  Hhnr ^ittv ^ ift 
inft’T—A <nT̂ t *ttw r̂ jf—

p f t im n r I T « n f t  *  
«nft Tf? xrlr ^  m rft *Wt vr 
^ ft I 1PIT f*Rft ^  7T?T
i n  ^  ^  t o  JTT’t̂ rr *  r̂ fnrr«r 
IHTT T f̂^T WRft *?¥ *rf ?ft f̂t
jpm fw  mw sr f̂ j f , 1% WRK «nr%
WW HT r̂ft t 3JTT ?̂t 1 5 ttlO*i %
q?%, 1 5 ZTo «ft WfOt %, fft

tTfT fv^TR Tra- 
^  ?ft •nT̂ t ?rrar ^Nft •ft w»*t pft 
aiTFft I

^ ft <TTK ^ Jm «̂TT ^ITR 5T?T
^ Pf f^rr ^ y®  v t  f?rrr It, 
fW  r s f f  ^ q t -^ r  v t  W  I, 
wm% % farr, ftw  t o  % n r ^ f f^
vt WH7T *m %, l f̂ft ^  5?rwf*T 

®nrprr^T^» • ffr a r ^ f^  ^tfsnr i 
ftnr ?fW f% *wy w fkmt  
ftn  ̂ % ii^t t c  wW TJJT |f 1



[<*t fv*PT *T̂ 5TPTf»]

*TT TM T | fa  VFT
qr fTfasq- Jr ft*  r̂nfr aft^TfT f̂f % 
fair HcW Tff* I 3R % WK, 3TTfTRl
% <tt sfhrrfW *$ct tftff %
*[* ft*  ^Tcft | I

9$ I *TT VTTR" W?t W*
Vtfa* I *  * t  WKf-
f*w m r^  $, ^r wwfaf *  q«F
^ t VKn W* $+in *rff Tlp ft w rfftr |

«ft ftn w Tm  : arjcT «ft* |
T¥t?TRT% I

•ft faww w i m  : %nTr *ft *ft* 
ft, «rnr ^  fa** wft vttt*  <ft* 
ft  I vmw W»t W* VT̂ TT̂ * 1

HTfijTC 5  faT *  ^ T T  *«TT ^T^TT 
j  fa  WTW ^ falj % reel'll
«ft gw^PRnr m%* vt fa **n r  r̂ft 
fnnprT j ,  *  t̂rrvr f^F*^rr tranvrT
g— «ft im tv *^TT w* I jft^RT
*  18 HT̂ ft *  ?TTf t̂ *rff
vttt|  i Rrwrt <tt v i  *rt jRuff
*  vnrvr î wr wrrtr w rr  sN1 y w  %hx
TWT TOT «TT fa  5
wft ft^ft, %fa?T t  ^ ffcft *VT

g fa  so ^ ttt nfhr 
w* ift ftnrrf vhrrrsft *  *rff $ i 
vd̂ Ml *T fatj irtr 3*ft cTT$ % iftr 
facT* fatf£ ^  ^Wfa fV s^M  *TT *
?• f r  ^  f r o f  ^TT% % fatT
fTFT ^rnft StaRT ^TTT*, ^  f^d^l 
jft^RT W*TTJ* ?rrfa ^n?t 4*  ¥t 9TTV<T, 
tnf*PF sfa *ftr jrf*^ft^m?r
^T, f^ ^  'T^T fW lT *  *ft*T ^

i

$  mwr wttctt f ,  'd̂ it-Moi irftw , 
fa  «ft gv^rnnr w v  *  »n**t

6073 Famine k A Y  11,

t »TtT?ftt-Wt# ^TR iftT »rf*WT 
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Shri P. K. Deo: Mr. Deputy
Speak, Sir, it is the compulsion of 
conscience and compulsion of duty 
that forces me to speak unpleasant 
truth which may not be palatable to 
most in this House.

Sir, it was on the 25th of July, 
1807, Sir Stafford Northcote, then 
Secretary of State of India censured 
the Government of Bengal for want of 
foresight and energy and grave error 
of judgment in connection with the 
Orissa famine of 1806. On the 2nd 
August, 1867, there was a lively debate 
in the House of Commons and at that 
time, the Secretary of State for India 
censured the Government with these 
words:

“This catastrophe must always 
remain a monument of our failure, 
a humiliation to the people of this 
country, to the Government of 
this country, and to those of our 
Indian officials of whom we had 
been perhaps a little too proud.
At the same time, we must hope 
that we might derive from it 
reasons which might be real value 
to ourselves, and that out of this 
deplorable evil good of no insigni
ficant kind might ultimately 
arise.”

Sir. this was hundred years before. 
Just hundred years after, in 1966, 
Orissa is faced with another famine. 
They appointed a Famine Commis
sion to go into the matter. The Famine 
Commission, in their Report, stated:

‘The famine relief work in 
Orissa was anything but satisfac
tory—the whole thing was grossly 
mismanaged by the Government 
officials. A large sum of money 
was squandered away.”

This was the finding of a Government 
whom we called the Colonial—Gov
ernment. At that time India was
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under alien rule. To-day, India is a 
free country. There are irresponsible 
men who style themselves as Minis
ters of Food and who adorn the 
Treasury Benches here presiding over 
the destiny of millions of people in 
this country. They feel shy to face 
the truth; they want to hide the truth. 
The entire world knows and all the 
papers corroborate. Who does not 
know that there are starvation deaths? 
When these hundreds of people have 
been dying due to starvation, my hon. 
friend, Shri Subramaniam is not pre
pared to accept it. He always blames 
the Providence. There was a failure 
Of crops; he says that there was no 
rain. He could not go to the scarcity 
areas; because he says there was 
plenty of rain. Left him chant the 
mantra “Kale varshathu parjanyana" 
and let him be satisfied for all the 
time. But, Sir, this HouBe is not going 
to spare him. He has to be censured 
and with him the entire Government 
have to be censured. Sir, it is a 
disgrace to democracy in this country 
when a calamity of this magnitude has 
come, no adjournment motion could 
be allowed in this House. But, at 
long last, a no-day-> et-motion has 
been admitted and there too, the time 
has been restricted. You know, Sir, 
how difficult it is to present the pro
per picture of that great calamity. It 
has become very easy for Mr. Sub
ramaniam to deny all kinds of deaths 
because no vital statistics have been 
kept of these figures; no register has 
been maintained at the village level. 
It has been discontinued since intro
duction of Panchayati Raj. That is 
why when the television team 
of the B.B.C. wanted to go to that 
area and wanted to have a spot visit, 
they were not allowed to go there. 
This is a man-made famine which is 
due to the neglect of the administra
tion for not providing food and medi
cal facilities. That is why so many 
people have been dying. My hon. 
friend Shri Kishen Pattnayak has 
pointed out the starvation death near 
Khariar Road. Post mortem record 
has clearly showed the starvation 
deaths. The entire Government 
machinery are after the bold doctor
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to change the report of the starva
tion death. Why should you change 
the report? The Prime Minister will 
be visiting Khariar Road shortly. If 
she will call for the records, she will 
herself be convinced that the death 
was due to starvation.

So far as different parts of Kalahandi 
are concerncd, I would like to clear 
this misunderstanding that Navapara 
subdivision was a part of British 
India. It was all along a part of 
Raipur district and then in 1936 form
ed (part of Sambalpur district of 
Orissa. Again, after reorganisation of 
the district in 1949 it formed a part of 
Kalahandi district. It is the most 
badly affected area. It has been 
neglected for all these years. It has 
been shifted from one district to an
other. In these days, Mr. Subrama
niam could not go over there bccause 
there is no road and the entire area is 
cut off. It is neither connected with 
the Sub-Division nor with the District 
Headquarters. No relief measure was 
forthcoming in Sinapali. I was there 
day before yesterday. There, the 
entire rice stock has been consumed. 
Unless before the advent of the mon
soon the rice reaches there, the people 
who are there will die of starvation. 
Kalahandi District Was all along a 
surplus district. 50,000 tons of rice 
used to be procured from that district 
and used to be exported to all the 
deficit areas. In spite of the warning 
given by us that in 1905-66 there has 
been a failure of monsoon and as a 
result the famine is anticipated, no 
action was taken. 30,000 tons of rice 
were procured last year and were ex
ported. Sir, on the 5th of September,
1965, the Zila Parlshad passed a reso
lution anticipating these things. On 
the 16th September, the Swatantra 
party passed a Resolution and 1 m<n 
the District Collector and requested 
him to take immediate steps. On the 
4th January, I led a march of nearly
10,000 people and met the district 
collector. But all these have fallen 
on deaf ears. At long last, the 
Kumbhakarna came out of his sleep 
and the only relief that reached the
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people was in March, 1966. There too, 
the entire delivery system has been 
so defective, and there have been so 
many leakages in the delivery pipe 
that only a few drops of what was 
meant for the people trickled down 
at the other end.
15 hrs.

All the labour intensive programmes 
and all the relief works have been 
entrusted to the favourite contractors 
of the Congress Government. In this 
regard, I would like to point out what 
has appeared in The Hindustan 
Standard. The representative of The 
Hindustan Standard was there and 
he has written about the Jammasagar 
project. Even though there have 
been three Plans, there has been 
absolutely no impact of the Plans in 
that area. No irrigation project 
worth the name has been taken up. 
The representative of The Hindustan 
Standard had been to the project at 
Jamunasagar which is quite close 
to Bhawandpatna which is the district 
headquarters. He says:

“Without the slightest of ex
aggeration, it can be said that the 
Jamunasagar project is a sad re
flection on the efficiency of the 
irrigation authbrities. A scheme 
that would presumably cost Rs. 5 
or Rs. 6 lakhs should certainly not 
be in the stage of construction for 
years on end . .

It has been there since the last ten 
years but it could not be completed.
HP further says:

“The Labourers engaged on the 
project are by and large in a de
plorable condition, and when to
gether with the Panchayat 
Samiti Chairman I went to the 
site, I was shocked to find their 
women and children, many of 
whom were diseased, in as 
wretched a condition as destitutes.
I heard complaints that fair wages 
were not paid to the labourers 
and they were made to work be
yond their ability.”.

That is how the people are being 
treated.

You will be surprised to know that 
the contractor there is Sardar Ujagar 
Singh who is the chairman of the 
Mandal Congress Committee there. 
These are the people who have been 
exploiting and who have been suck
ing the blood of the people of that 
area. In that project, 60 people have 
died only last month. When Mr. 
Vaidyanathan, the Adviser to the 
Planning Commission went to the site, 
the people complained to him that 
they were not being paid properly 
and as soon as Mr. Vaidyanathan came 
away, those people who had com
plained were mercilessly beaten by 
these contractors. This is the state of 
affairs.

Mr. Vaidyanathan has rightly 
pointed out in his report that:

“There may be cases of contrac
tors taking undue advantage. But, 
unfortunately, there are no 
effective means of preventing 
this.” .
Right from the very beginning we 

have been hammering this thing be
fore Government that the Labour 
Department should be streamlined and 
there should be people to see that the 
labourers get proper wages, but noth
ing has been done in this regard.

The Prime Minister will be going 
there shortly, and I request her to 
intervene and see that all the work 
now executed by the Rural Engineer
ing Organisation is transferred to the 
village committees and to the pan
chayat. The people should be taken 
into confidence. The money meant for 
them should be given to them for 
proper work . . .

Shrl Sheo Narain: From his privy 
purpse of Rs. 5 lakhs, how much has 
the hon. Member given to the people?

Shri P. K. Deo: This situation has 
been taken advantage of even by the 
biri leave contractors . . .

Shri Bibhotl Mfchra (Motihari): 
What has the hon. Member who comet 
from that area done for that area?
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Shri P. K. Deo: I am not yielding. 
My hon. friend can have his say later.

You know, Sir, that there is mono
polistic biri leave trade in this State.
In the name of State enterprise, the 
monopolist right of collection is 
given to some favourite. Shri MuhaUb 
will bear me out when I say this, 
and he has already circulated a pam
phlet where he has stated that taking 
into consideration the pitiable state of 
affairs, the people are being exploited 
and they are being paid a very meagre 
wage which works out to 50 paise a 
day. You can very well imagine the 
plight of the people.

With all the emphasis at my com
mand, I say that the situation has 
been aggravated by the monopolistic 
biri leave trade system, the mono
polistic procurement and the levy 
system and the monopolistic forest 
contract system. Why should the
people not be allowed to collect the 
minor forest produce and sell it in the 
open market? Why should the mono
polistic right be given to a few
favourite Congressmen?

Coming to the food supply, even
though some fair price shops have
been opened, still there are certain 
areas, big and central villages in the 
interior and in the remote areas 
where even in panchayat headquarters, 
no fair price shops are there. So far 
as wheat is concerned, we are pre
pared to consume it. You may give 
us wheat, you may give us barley or 
you may give us anything edible; we 
do not insist that only rice should be 
supplied.

Wheat or barley or anything may be 
given adequately and in proper time 
it should reach the people. At the 
moment, people are living on pipal 
leaves; even cows are being killed and 
are being consumed by the caste- 
Hindus throwing to winds all the old 
religious beliefs.

The gratuitous relief cards are re
ported to be available only for a 
consideration. Only the favourites arc 
being supplied with these cards.

Orissa (Dis.)
Free kitchens have been opened by 

the Bharat Sewak Samaj. As I had 
pointed out the other day, it is the 
other side of the coin of the Congress 
Party. Free kitchens are being opened 
by some charitable people, but no 
State aid is given to them. All the 
American wheat and all the American 
milk powder goes to the Bharat 
Sewak Samaj. I would like to speak 
to tlie American Government from 
this platform, from this House that all 
their charity is being misused for 
party purposes. It is a disgrace to 
democracy. It is a disgrace to the 
Government. Why not give the 
facility to other non-officials organisa
tions also like the Ramakrishna 
Mission or other parties?

Shri Ranga: Like the Ramakrishna 
Mission or the Gauranga Mission.

Shri P. K. Deo: Why not give the 
facility to the Ramakrishna Mission or 
other parties? For God's sake, do 
not play politics with the life and 
death of the people.

Some orphanages have been started 
in Komna and Khariar. But why are 
they not being patronised by Govern
ment? These things are being cor
roborated by the Bulletin of the 
Congress Party. The District Cong
ress Party in their Bulletin have 
stated that it is the Bharat S*wak 
Samaj through which they are going 
to distribute . . .

Shri Paiaahar (Shirpuri): On a
point of order . . .

Shri P. K. Dm : I am not yield
ing . .  .

Mr. Depnty-Spaaker: He may deny 
those allegations later.

Shri Parashar: My point Of order 
is a very important one. Hie hon. 
Member has just now stated that 
through this House he is appealing to 
the American Government. No Mem
ber can appeal to any foreign Gov
ernment through this House. It 
affects the sovereignty of this House.
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I would, therefore, request that those 
remarks should be expunged from the 
proceedings of the House.

Shrl Raghunath Singh (Varanasi): 
He has got no right to appeal on be
half of us.

Shrimati Ream Chakravartty C Bar
ra ckpore) : Shri Asoka Mehta will
convey it to the American Govern
ment.

Mr. Deputy-Speaker: Shri P. K. Deo 
should try to conclude now. He has 
already taken about 15 minutes.

Shrl P. K. Deo: The hon. Speaker 
had told me that I would be given 20
minutes.

Mr. Deputy-Speaker: But there arc 
other speakers also.

Shri P. K. Deo: I come from that 
area, and the entire discussion is on 
my area.

Shri Rarhunath Singh: ilow can
he appeal on our behalf? He can 
speak on behalf of his own party, not 
on behalf of Parliament.

Mr. Deputy-Speaker: Everybody
speaks on behalf of his own party. 
There is no point of order.

Shri P. K. Deo: These are to be 
tackled on a war footing. The ad
ministrative machinery has to be 
streamlined. We know how the relief 
committee has been treated. The pro
ceedings of the District Relief Com
mittee of the 15th March 1966 and 
15th April 1966 are monumental 
documents. If you go through them, 
you will be convinced that the Relief 
Committee was called. The District 
Collector was the only person who 
was present, and he wrote the pro
ceedings himself and he implemented 
the whole thing. There was the same 
force in the second meeting. The 
Deputy Minister was the president. 
He sat there for flve minutes. He did 
not have the patience to listen to the

other members. He abruptly adjourn
ed the meeting and ran away. Are 
we to run away from realities like 
this? Are we keen to tackle the 
problem? If we are, we must have a 
human approach to the subject, a 
practical approach to the subject. But 
nothing was done.

As a short-term measure, I suggest 
that emaciated people who need 
medical care should be properly 
nursed and fed. Abandoned child
ren should be looked after in orphan
ages which should be started through
out the area. A team of dedicated 
officers with missionary zeal should 
be sent to that area. The present Dis
trict Collector and Hhe Deputy Min
ister should be dismissed for their 
most callous approach (Interruptions). 
Subsidised fair price shops should be 
opened. Seeds have to be supplied in 
time. Here, you will be surprised to 
know that seeds which are procured 
in the district at Rs. 35 per quintal 
are going to be sold to people at Rs. 58 
per quintal. From this, you can 
imagine how the Government is mak
ing a profit out of this thing. Liquor 
shops should be closed and schools 
should be taken over

As a long-term measure, I suggest 
this. The 1866 famine there was a 
boon in disguise. After that famine, 
a Famine Commission submitted * 
report as a result of which the entire 
delta irrigation system in Orissa was 
taken up. Similarly, I submit that 
after this famine, this neglect area 
should receive some special treatment 
The Indravati project which has been 
pending consideration in the Ministry 
of Irrigation and Power should get the 
green signal, and it should synchronise 
with the visit of Indiraji. There is so 
much affinity between Indira and 
Indravati.

Lastly, a Famine Commission should 
be appointed to go to into the whole 
thing, xt should evolve a realistic 
famine code. Finally, th m  dwuld 
be provision for crop insurance for all 
time to come.



Shri Mahatab (A n gu l): Mr.
Deputy-Speaker, there is no doubt— 
it is admitted on all sides— that the 
situation in some parts o f  Orissa is 
really bad, as bad as is generally the 
case in a famine. There is difference 
in the language, in the w ords used by 
this side or that side. But the fact 
is admitted that the situation is bad. 
It is very unfortunate that politics is 
being introduced into this matter. This 
should not be the case ( Interrup
tions)

Shri Raghunath Singh: They want 
to take advantage o f  the situation.

Shri Mahatab: I w ould beg o f the
House to kindly listen to me. This is 
a question involving m isery to millions 
o f people. I f  w e go on in this manner,
I do not see the necessity o f speaking. 
After all, it is a serious matter.

15.15 hrs.

[S h r i S h a m  L a l  S a r a f  in the Chair]

Mr. Chairman: I have been listen
ing to the previous speakers. Certain
ly, this is a matter which w ill receive 
the sympathy o f  the w hole House. So 
I w ould request all hon. Members to 
listen to the speech and not go on 
interrupting.

Shri Mahatab: In fact, I expected 
that this matter should be discussed 
irrespective o f party considerations, 
as it has been done at the State level. 
There the relief committees have 
been form ed with representatives of 
all parties. In the districts, the relief 
committees have been constituted 
with representatives o f all parties. 
W hether they are functioning correct
l y  or not, it is for  us to point out, it 
is for us to criticise them. But the 
approach should be a non-political 
approach to these matters. That is 
m y  humble submission.

With regard to the situation as it is. 
there is no doubt there has been fa il
ure. I may tell the House in ctonfi*
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dence thnt 1 had a talk w ith the Chief 
Minister there w ith all the officers 
present when he was good enough 
to agree that there should be an in
quiry as to where and how  the ad
ministration failed. Then I sugges
ted— this was on my initiative— that 
the inquiry should not be undertaken 
now because in that case the atten
tion o f all the officers w orking there 
would be diverted to that and away 
from  the actual w ork there nbw. So 
let the crisis be over and after that 
there should be an inquiry. That ha* 
been agreed to. Therefore, there is no 
point o f dispute now. It is admitted 
that there has been failure at some 
points. There is no doubt about it.

I was thinking as to which Ministry 
has to be tackled in connection with 
this matter. Since yesterday, I have 
been trying to find out whether it is 
the Food Ministry or the Finance 
Ministry tor any other Ministry here 
at the Centre which should be taken 
to task for  whatever has happened 
there. So far as the Food Ministry is 
concerned, as far as I can make out. 
their w ork is to see that proper sup
ply takes place. But so far as the 
situation in Orissa is concerned, it is 
not want o f stock which was res
ponsible for this situation. O f course, 
there was some slackness in exercising 
control over the trade. But that is a 
different matter. So far as stock is 
concerned, it wag there. Therefore.
I do not know  how the Food Ministry 
here can be brought into the picture.

But there is one ptoint, namely, the 
purchasing capacity o f the people, 
because the crops failed completely. 
It was known to all concerned that the 
crops had failed, but no step was 
taken to take initial steps to prevent 
a catastrophe. That could have been 
taken in September last. Not only 
the zila parishad but also the pan- 
chayat samitis had reported to the 
authorities that lhi>re had been com 
plete failure of crops. It is said that 
almost the entire crop was destroyed.
I  say 'a lm W * because in some little
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areas, there was gome crop; otherwise 
there was total destruction. In spite 
of that report, no step was taken. As 
far as I have understood, no steps 
were taken because correspondence 
went on between the Orissa Govern
ment and the Central Government.

Mr. Chairman: • Does he mean at 
the State level or Central level?

•Shri Mahatab: My information is 
that correspondence went on as to 
who would finance the relief measures. 
The State Government had no re
sources of their own; they approach
ed the Central Government for 
finance. A team of the planning Com
mission visited Orissa in February 
last. They made a report. The diffi
culty arose there. This is what ap
pears to me the reasons for delay in 
action. Therefore, I said to the 
Chief Minister and 1 have also sugg
ested to the Prime Minister here this 
morning—that there should be some 
inquiry after the present crisis was 
over as to where the machinery fail
ed. That has to be found out.

1 visited these areas. I visited
some of the feeding centres. I visited 
many villages and I saw some sights 
myself. I cannot describe all these 
things in detail because one cannot
stand those sights. It is a real
famine. There is no doubt about it. 
We read accounts of the 1943 famine 
in Bengal and parts of Orissa. This 
famine can also be compared with 
that famine. Therefore, I suggest
that no useful purpose will be served 
in describing how people are dying, 
how they are suffering. I think the 
fact should be accepted as such.

Shri Namblar: (Tiruchirapalli): It 
is disputed here.

Shri Mabitmb; If is not disputed. 
Excuse me for saying so; as far as I 
have understood it, it is not disputed
here.........Dispute perhaps is taking
place on a wrong.........
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Shri Surendranath Dwivedy: Do
they agree that there is famine there?

Shri Mahatab. The Pood Minister 
said in Bhubaneswar—it has appear
ed in the papers—-that the situation 
is very difficult.

Shri Surendranath Dwivedy: Acute 
scarcity and not famine—that is what 
they say.

Shri Mahatab: What is the differ
ence?

Everybody has got his own word 
to describe it. Somebody says It is 
actute distress, somebody says it Is 
famine. I am not called upon to dis
tinguish between these two expres
sions. I do not know why this fruit
less discussion is going on over 
words. Probably it is on account of 
the fact that there is a provision m 
the Famine Code that if starvation 
deaths are admitted, then certain 
other steps must be taken. My point 
is that in spite of the fact that any 
area is not declared a famine area, 
much more than those steps are 
undertaken now.

Shri P. K. Deo: No, no. It is wrong.

Shri Mahatab: Please excuse me. 
You read the Famine Code, and you 
will see how things have changed.

I along with a professor wrote an 
article on the 1866 famine which was 
published in some research journals, 
and all the records that were read 
out gust now will be found there. 
Let us not go as far back as 1866. 
There was a drought followed by 
unprecedented floods in Orrisa in 
1955-56, when Shri Nabha Krishna 
Choudhary was the Chief Minister. 
The total amount of relief expenses 
was tt> the tune of Rs. 11 crores. At 
that time also, a Relief Commis
sioner, Mr. Ramanathan, was appoint
ed. The whole relief was based on 
the Famine Code with considerable 
modifications. The Famine Code was



amended last in 1930. Even then, 
that Code is insufficient today. There
fore, the Government is amending the 
rules now and then and they are 
meeting the situation as it arises, not 
only in Orissa but in all States. For 
instance, gratuitous relief is being 
given in some parts of U.P. even now. 
It Is not provided in the Famine 
Code. No starvation death has been 
declared there. Therefore, let us not 
fight over words.

The Question to be considered to
day is whether the conditions are of 
famine or not and whether steps are 
being taken or not. There is no doubt 
that steps have been taken since the 
second week of April as far as I 
know. It is agreed that this should 
have been taken much earlier, three 
months ago. If that had been done, 
the present situation would not have 
arisen.

There is no doubt that during 
famines all kinds of corruption take 
place. That is the usual experience, 
because people all around lose their 
moral moorings. Therefore, all kinds 
of corruption take place. Let us sug
gest how this can be checked, how 
the administration can be streamlined 
and how other checking measures 
should be taken. T îese are the mat
ters which should be discussed, I 
think at a different level not here on 
this occasion. Here, the point is that 
the Government of India should come 
forward and say that the conditions 
are equivalent to the conditions of 
famine and what steps are and will 
be taken. As far as I have under
stood from the Orissa Government, 
what they want to know is this, and 
they should be assured, that the Gov
ernment of India would finance the 
entire relief. Hiat is the problem 
now. It is not a small sum which 
will be required. My own calculation 
was that it would be about Rs. 10 
crores. The Governors own calcu
lation, I was told was also of that 
amount. Now I am told, after dis
cussion with the Planning Commis
sion team, the amount has come to
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about Rs. 11 crores or so. It has 
come to that. The Orissa Govern
ment have no resources to meet this 
famine relief expenditure. Therefore, 
it is the Government of India which 
should come to their rescue.

Shrl Ranga: What were they doing 
with oil the money?

Shri Mahatab: That is a different
matter. That question cannot be rep
lied here as to what was not done or 
what should have been done.

Mr. Chairman: The question is not 
who is to foot the bill, the question is 
—let the people get the relief.

Shri Mahatab: I entirely agree with 
you that people must be given relief.

Mr. Chairman: And immediately.

8hri Mahatab: I entirely agree with
you.

Shri Ranga: That Government
should be dismissed and the adminis
tration should be taken over.

Shri Ragfcunath Stagh: That is
political propaganda.

Shrl Ranga: Why do you say it is
political. According to him the local 
Government has failed, and it wants 
all the money from the Government 
of India.

Mr. Chairman: I would request
him, he is a very senior Member of 
this House. Let ug have some de
corum. Let the hon. Member speak. 
Everybody will have a chance to 
speak. By intervening continuously 
we lose the trend of the speech.

Shri Mahaiab: I am speaking on
behalf of myself. I am appealing to 
all the Members here and ail Out
sider that the main concern today 
should be relief of the people. Other 
considerations should come in later.
We may accuse the Government, we 
may demand their dismissal or what-
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ever we like, but that should be done 
after the misery \jf the people is 
solved. The immediate problem is 
relief. The immediate problem is that 
people should be relieved of their 
distress. We should take into consi
deration the humanitarian aspect 
now. That is my approach to the 
whole problem. Let us forget far the 
time being as to where the fault lle§, 
abuse of power here and there etc. 
There are matters which can be taken 
up at leisure, later on, but today the 
problem is that the distressed people 
must be relieved of their distress. 
That is the main problem.

That being so, first x>l all I have 
suggested that seed loans, should be 
given immediately. It is already too 
late. It is really not 30th June but 
I was told by the farmers that the 
latest by which the seed loans must 
be given i8 by the end of May, other
wise it would be too late for sowing, 
they say. Therefore, the seed loans 
should be given immediately. I am 
told a discussion is going on between 
the Planning Commission and the 
Orissa Government as to whether 
this should be short-term or long
term. I was asked to give my opi
nion. I said “payable when able.” 
should be the condition. If the crops 
are good, then the farmers may be 
called upon next year to pay. If they 
are not good, nobody can ask them to 
pay next year. Therefore, these dis
cussions are immaterial at the present 
juncture.

The farmers should be given assis
tance either in the form of loans or 
even grants, not only for seeds, but 
also for bullocks. The figure of 
Rs. 14,000 which I have got is from 
the panchayat office itself, and the 
total number of cattle, as far as can 
be judged, sold in that area would 
be about 58,000. That being so, it is 
not an easy matter to purchase 36,000 
heads immediately from somewhere. 
It will take a long time. There is a 
suggestion that large tracks could be 
ploughed by tractors. That is again

another scheme which I am not go
ing into on this occasion, but that is a 
matter for those who are in charge 
to examine whether it is feasible or 
not. Otherwise, to purchase this
56,000 heads of cattle is really a pro
position that is perhaps next to im
possibility. Then, the economic posi
tion of the farmers is such that it 
will take a long time, three or four 
years, to recover from this damage. 
It cannot be expected that next year 
they will be on their feet. Even the 
effects of the 1943 cyclone in North 
Balasore in Orissa have not yet gone, 
people have not yet recovered from 
that shock which they received then. 
I have got my experience of that. Let 
us give all possible help so that these 
people may recover as soon as pos
sible, but it will take them three or 
four years to recover gradually in 
stages.

Then with regard to the adminis
tration I am told a Relief Commis
sioner has been appointed, the ad
ministration is being streamlined. I 
had a discussion with the Chief 
Minister there, and he has been good 
enough to accept some of the sugges
tions how it should be streamlined. 
In this again I appeal to all sections, 
not only Congressmen but those in the 
opposition also to try to help the ad
ministration in all possible ways. Sup
posing at a certain stage they do not 
listen to us, they are adamant in their 
own position, then I think we should 
approach the Government of India to 
correct them because this is a serious 
matter. We cannot go and carry on 
an agitation.

An hon. Member: Thai stage has 
come now.

Shri Mahatab: If that is the point 
of any Member here, then l*t us
approach the Food Minister in his
office and try to get things done. This 
long range discussion probably will 
not bear any fruit. That is my sug
gestion, because the situation is so 
serious and I do not know how to 
describe it.



I give one instance. While I was 
there in one of the blocks, the ration 
cards were not issued because under 
the rules the ration cards had to be 
signed by a revenue officer. The BDO 
was present, the revenue officer was 
not present. I persuaded the BDO to 
sign. I said I would take the respon
sibility and protect him whattver 
might happen. I got it signed by iiim 
and got the ration cards issued. This 
is a small matter but that would have 
meant a delay of two days in distii- 
but ion. i think there are many ways 
in which we can be of use. I have been 
told that opposition Members who are 
very critical here are trying to help 
the administration there. If we nave 
other points to take up, political or 
otherwise let us take them up later 
on, not in the midst of the crisis. 
Let us try and see that people are 
relieved of their distress.

Shri L. N. Btaanja Deo (Keonjhar): 
Sir, I am one with my hon. friend 
Dr. Mahatab who spoke just before 
me that this matter has to be tackled 
from a humanitarian point of view 
and there should be no squabbling 
as to what we should do according lo 
the famine code which is probably out
dated. Our main concern here in a 
welfare state is that we should try to 
bring relief and succour to the people 
when they are hard-hit by natural 
calamities of the type that we are fac
ing in Orissa. Of course I have not 
been to the areas which are acutely 
hit just like my friend the Maharaja 
of Kalahandi and Mr. Pattanayak. 
But from what we gathered from 
papers and from • what I have heard 
from friends, the situation here is 
really distressing and is very acute. 
To tackle a problem of this magnitude 
both the resources at the command of 
the centre as well as the state had 
to be augmented and co-ordinated to 
tackle a matter of this magnitude 
It cannot be left to the state alone to 
And ways and means to meet a cala
mity of this kind. But having faced 
a similar situation in 1954 when I nud 
the fortune of being a member of the 
Orissa legislative assembly, that should 
have opened the eyes of the Govern- 
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ment to meet the situation like that. 
1 recollect what I have said on ihai 
occasion from the long-term point of 
view. Un’ess we tackle this situation 
from a long-term point of view the 
short-term palliative just to meet the 
situation as it occurs does not give 
permanent relief because we know 
from our experience about the vagar
ies of nature, especially in India and 
in the parts I come from. We have 
both the ravages of floods as well 
as drought, if not in alternate yews, 
in periods of cycles because as I have 
gathered these cycles probably come in 
periods of ten years. That is why 
what I had suggested at that time is 
useful in meeting this situation in the 
brick ward areas of those parts of 
Orissa from which I happen to come 
and from which the Maharaja of Kala
handi has come. There are Jots of 
tribal people. I am very sorry to say 
that during the period of the last 16 or 
20 years much has not been done there. 
Their main resource was the forest 
produce and they were destroying them, 
though in our lime also they *ere 
destroying them indiscriminately bui 
there were certain checks. Unfortu
nately. they were merged in a bigger 
unit and the forest reserves of those 
areas arc being depleted; they arc not 
done on a long-term planning to meet 
the requirements of the people. That 
is the main cause of the drought be
cause it is my experience of that area 
and I come from that area, that rain
fall ha; gradually, over a period of the 
last thirty years, been deteriorating in 
these areas because of the lack of 
forests which catch rain. No doubt 
something is being done to meet the 
situation by way of soil conservation 
and to augment the forest resources 
hut not in comparison to the depletion 
that has taken place or is now taking 
place because every year there are in
discriminate encroachments into the 
forests to convert them into land. Un
less this process is stopped we will not 
have adequate forests to catch the rain 
because that is the problem every
where. Deserts are not created in a 
day. The Rajasthan desert or the de
serts in other countries, they take a 
long period of time to come to the pr*-
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sent state. Unless we are able to pro
tect these areas which are being deplet
ed, especially the catchment areas of 
important rivers in Orissa and take 
action to conserve them, I do not think 
we shall fee meeting the long-term re
quirements of that part of the area. 
The next thing what we should do is 
to augment the minor and medium irri
gation projects in those areas. Small 
wells or tanks in the way of relief for 
this problem will not be meeting the 
requirements of the people of these 
areas. It is not that we do not have 
natural water resources. Our Gover
nor who is an expert on irrigation has 
suggested and has probably drawn up 
a long-term programme for this area. 
If that is executed and the planning 
commission gives the directive to the 
state (government not only in the way of 
paper p la n  but with the resources to 
meet these requirements, I think this 
problem could be solved once for all. 
While we were discussing with the 
Prime Minister the other day about the 
problem of these areas, I was one of 
the Members to discuss the matter, I 
was surprised that some of us still did 
not grapple with the situation, and with 
what is the requirements? Certain 
areas were under the rulers or were 
under the vested interests at one point 
of time. Inspite of a long lapse of 18 
years, we still say that these areas 
were neglected in those days and 
because of lack of communication the 
succour to the people did not reach . 
But we forget at the same time that 
the times have changed. Ins
pite of the lapse of 18 years, if we 
have not been pble to develop com
munications in that area, we cannot 
fairly blame those who were adminis
tering those areas and now say that 
due to their neglect of these areas, 
they are such. I give one example 
about the communication problem of 
my area. Those who come from ur
ban areas or thickly populated areas, 
probably may not appreciate the 
difficulty of catering for an area like 
my area of 3,000 square miles where 
communication is lacking. I am very 
sorry to say that in 1962 when elec

tions were in the offing, I went to 
that area and again two years ago I 
wanted to go there. I could not even 
go there in a jeep, leave alone other 
means of communications. There is 
block development. It comes under 
the block development area. Yet 
communications in that area is so 
poor that it was not possible for me 
even to go to these areas. Only in 
summer months one could go there. 
If during those periods it is difficult 
for us as Members of Parliament or 
legislature to go there to find the re
quirements of the people, you can 
well appreciate in times of emer
gency like this what succour could 
be taken to the people in those
areas? I know our Chief Minister, 
who was the revenue minister when 
he tackled the 1954-55 drought condi
tions and the hon. Maharaja of Kala
handi happened to be a member of 
the legislature those days will bear 
me out, tackled that situation ably. 
Given the resources for which our 
Government had approached the 
Government of India, I am sure he 
will be able to tackle the problem 
ahead of us because I know him to 
be verv human and he will not like 
the distress to continue in that area. 
Not that he is not very practical; he 
may be lacking the dynamism of 
some but that does not mean he is 
not in the know of the problem and 
does not want to bring relief and 
succour to the distressed people there.

I would suggest one or two mea
sures for the consideration of the 
Food Minister who had been to Orissa 
lately, though unfortunately due to 
reasons beyond his control, he could 
not go to the actually drought-affect
ed areas. But from what I gathered 
from him during my talk yesterday,
I feel he is in full grip of the re
quirements of the situation prevailing 
in Orissa. He has given particular 
emphasis on seeing that there is no 
bottle-neck at the administrative 
level. A special officer has been ap
pointed who will discharge the duties 
of the Government and do away with
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redtapism. I would urge him to ask 
the State Government to send the 
officers to help the people in those 
affected areas with a missionary zeal, 
as the Maharaja of Kalahandi was 
saying. I happened to go round cer
tain pockets in my area which has 
been affected by drought for the last 
12 years. There is one panchayat 
called Parjanpur panchayat area, 
which has been affected by drought 
for the last 12 years. Yet conditions 
there are not so severe as in those 
areas which are very badly hit. I 
went with the Collector and I found 
wherever the Collector is sympathe
tic and wants to do something, he 
can easily get it done. I was sur
prised to hear from some bon. mem
bers who had visited the severely 
affected area that the Collector and 
some officers in charge of the district 
had not yet visited those areas.

Another matter which I would like 
the Food Minister to consider is this. 
It is not so much the supply of rice 
that we want. If paddy is supplied 
to these areas, apart from foodgrains 
and fodder for cattle we can also give 
supplementary work for the people 
there if the paddy is husked there. 
Besides that, some subsidiary food 
also can be got out of the paddy, 
which is not used as rice, but small 
broken paddy that can be used for 
gruel which can form a supplemen
tary diet.

Hon. Dr. Mahtab referred to the 
tractor organisation in the State. But 
the conditions are such that we have 
got very small land-holdings where 

.even if we have the entire tractors 
at the disposal of the Government, 
we will not be able to cultivate these 
areas, because various complications 
about tenancy rights, etc. would 
arise. So, if we supply cattle which 
can do the cultivation in these areas 
it will be better.

Since the Prime Minister is visiting 
the area shortly, I would urge on 
her to go to the famine-affected areas 
specially and spend more time there

than having discussions with the offi
cials, because that will not only 
create confidence in the people, but 
it will give her an opportunity to see 
things directly for herself.

Shri -Surendranath Dwivedy: Sir,
this is a national calamity. It is 
really a slur on our democraoy that 
after 18 years of freedom, a section 
of our population has been reduced 
to a position where they cannot get 
enough to eat and they have to die 
of starvation. I have been watching 
the proceedings of the House not 
only today, but in the past whenever 
this question has arisen. I am sur
prised not only at the complacent 
attitude of the Government, but of 
my fellow Members of Parliament, 
who ought to take this matter very 
seriously. If even one person dies in 
this land, Mr. Subramaniam may feel 
that his caravan is running all right 
but the disgrace is on very Indian in 
this country. The House should seri
ously consider this matter.

Mr. Mahtab might try to white
wash the whole thing; he may be 
sincerely concerned about the suffer
ing of the people there and therefore 
he may urge “let us forget everything 
and devote our attention entirely to 
removing the distress of the people 
there at the moment” . . .

Mr. Chairman: He said, let us de
vote our attention to that Arst and 
then we can see what can be done 
about other things.

Shri Sarendranath Dwivedy: That 
is what I was saying; there is no ques
tion of interrupting me- I want to 
know what is the controversy going 
on now. This matter was first brou
ght before the Orissa Assembly not 
by me or by any newspaper, but by 
a Deputy Minister of the Congress 
Party who is representing that area. 
He said, the people are migrating 
and the situation ig very serious. 
Children have been sold and unle** 
immediate action was taken, thou
sands will die. What was the re
sult? The reply was, it is a tissue
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">f lies and third-hand information has 
been given; and, that man was asked 
not to open his mouth. That is how 
the situation has been tackled there. 
Here the Food Minister is still not 
concerned with the relief of the peo
ple, but he is only concerned with 
the controversy whether there is 
f'lmino, acute scarcity or starvation 
death. They have not the slightest 
concern. Any person with a little bit 
of concern for the people would have 
apologised before the nation.

See this report. Everybody who 
has visited that place, except the 
Minister and the officials, have said 
there have been starvation deaths. 
But Mr. Subramaniam could not go 
there because of the rains. Without 
waiting at Bhubaneshwar to talk to 
the officers, he should have gone there 
by car. But he did not go there on 
the plea that rains have come. He 
believes the same officers who have 
given this report, which is not worth 
the paper on which it is written. On 
the basis of this report decisions are 
taken. Unless the situation is ana
lysed and properly assessed, no 
amount of relief measures can be 
said to be proper for the occasion. 
Mr. Mahtab says famine conditions 
exist. Why are they fighting shy of 
declaring* this fact which has been 
admitted by all? Everybody who has 
gone there including the Press cor
respondents, except the officials and 
Ministers, has said and corraborated 
that there is starvation death. They 
have no quarrels with this Govern
ment. The Sarvodaya People and 
the Press Correspondents have no 
quarrel with this Government. The 
Staterrwn's correspondent, who is 
writing harrowing tales has no quar
rels with the Government. They are 
giving names after names. The Mi
nister could have taken a day or two 
to verify whether at least one name 
is correct. Even about starvation 
denths, what does this team, on 
which he relies, say? The Orissa Go
vernment had at long last in Novem
ber agreed. Then a Deputy Minister

after visiting that place—Deodhar 
village said there have been fl 
deaths of children due to superim
posed illness and continued malnut
rition and also the death of one 
adult. Mr. Subramaniam should 
sack these people who have given 
this report. It says that any evi
dence of widespread malnutrition 
was not visible in the area. Can you 
believe a report like this? They do 
not know the actual conditions of the 
area. About starvation deaths what 
do they say? Names have been quot
ed by Shri Kishen Pattnayak. These 
names have been published in the 
newspapers giving the names of their 
villages, their age, family names etc. 
But they have not verified this. How 
have these deaths occurred? These 
shameless creatures, they say:

“Our impression is that specific 
cases looked into are cases of 
death caused by prolonged illness 
like T.B., diabetes, etc., commenc
ing long before the scarcity 
conditions set in, though death 
was probably accelerated by mal
nutrition.’’ .

Did these nine children die because of 
diabetes? Can you imagine such a 
report on the basis of which you are 
going to decide what relief measures 
you are going to take for these peo
ple? This is the state of affairs in 
this country.

We should not flght shy of reality. 
There is a false sense of dignity in 
this country. The Prime Minister 
sometimes goes and makes speeches 
in Delhi saying that in this country 
there have been no starvation deaths, 
these cannot be starvation deaths. 
When she goes on repeating, no star
vation deaths, no starvation deaths, 
naturally, the officers who give these 
reports, who want to be good to their 
masters, prepare these reports accord
ingly to suit the statements of my 
hon. firend. Shri Subramaniam and 
the Government. That is how things 
are manipulated and the real condi
tions have been concealed.
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Sir, people are dying in their hun
dreds, That is the actual position. 
It is not a pleasure for us to come 
here and say these things. They say 
it is a surplus State. They say there 
is. no food shortage. If there was no 
iood shortage, why have these deaths 
occurred, why has this sitliation ari
sen? What is the reason for it? Has 
hie entered into it? He says every
thing is quite all right, the State is 
iHTOceeding according to Plan and 
evrything is all right. Then why 
have these things happened? What is 

explanation for it? What expla
nation has he to offer? It is admitted 
by, Shri Mahatab and a so by the re
port here that till the beginning of 
March no relief measures have been 
started in that area. You will be 
surprised to know that in the district 
of Kalahandi—my friends are trying 
to lay the blame on the ex Maharaja 
of Kalahandi although the ex rulers 
are not there an  ̂ although they hold 
the title of Maharaja there are no 
Maharajas existing in this country— 
in the present area which is a famine 
area, which never formed part of any 
native State but which formed part 
of a regular British district, famine 
conditions exists, and ii they declare 
it has a famine area four to five lakhs 
of people will have to be fed till the 
next harvest. That is the position. 
Shri Mahatab may not agree. If they 
once declare that it is a famine area, 
they will have to take up the respon
sibility of feeding these four to five 
lakhs people—I do not say, six mil
lion people.

Sir, scarcity conditions prevail 
there. Everybody is agreed on that 
point. It varies from place to place. 
But acute conditions exist in this 
area where people of all classes and 
stature are unable to maintain them
selves. Even your reilef works will 
not do anything there. In those plac
es it if necessary for the Government 
to declare, at least in respect of that
area, that it is a famine-affected area 
because a large number of deaths 
have taken place.

What they say is, and it was re
peated by my friend, Shri Menon, 
the other day, that there is no ques
tion of shortage of rice, this situation 
has arisen because of lack of pur
chasing power. You will be surpris
ed to know that after this report was 
submitted in February, between Feb
ruary and April all these deaths have' 
occurred. What has been done dur
ing this period? How are you going 
to give purchasing power to the peo
ple? What measures are you actual
ly taking in that direction? These 
are the questions that have to be 
considered.

Simply because the Central Gov
ernment does not want to say that 
it is a famine-affected area, simply 
because they do not want to say that 
these are starvation deaths in Orissa, 
the Orissa Government asks their 
people t° soy that thes are not star
vation deaths. But it has been men
tioned here that a person who went 
to the hospital died and after post 
mortem it was recorded in the hospi
tal that there was nothing in 
stomach and he died. That officer is 
being taken to task. He is asked 
why he reported likt> this This is 
worse than British period. 1 can tell 
you. even the British people, when 
in 1866 a Commission was appointed, 
said that ten lakhs of people died be
cause of the failure of local officer* 
Here they want to protect everybody 
People may die, but they want to pose 
as if they are running this cour.tr,. 
quite well. This really is nonsense 
One cannot stand this disgrace.

Let us frankly admit that there 
has been a lapse. Who is responsi
ble for that? 1 agree with Shri 
Mahatab. I would even say, appoint 
a Parliamentary Commission. Let 
our friends who do not believe thes* 
facts come with us and see things 
for themselves. Let not the Prime 
Minister go over the place in a heli
copter, spend only one or two hours 
in the affected areas and then address 
public meetings at Bhubaneshwar 
We do not want the Prime Minister 
to address meetings there. That is
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not our immediate problem. The im
mediate problem is to go there and 
see what can be done to relieve the 
sufferings of the people. Let Shri 
Subramaniam accompany us Let 
there be a Parliamentary Commis- 
•sion to And out what is the actual 
condition. Let us see what we can 
do. It is not a party question. 
There is no question of any govern
ment being toppled. If there was 
any sensible government here, it 
would have taken over the adminis
tration there. It is a question of 
saving the lives of lakhs of people.
Let us all cooperate and find out the 
facts and suggest measures to save 
the people there. For that, I am pre
pared to say, let us suspend all other 
activities and try to save these lakhs 
of people in that part of the country.

What are they eating? I have be
fore me a sample of this powder cal
led salap out of which liquor is pre
pared. This is being sold in the mar
ket. Can you imagine such a thing?
I have pictures with me here. I do 
not want to take the time of the 
House by showing these very grim 
pictures showing conditions there. I 
do not want to tire the House with 
them, with such horrible pictures at 
this stage.

But let my suggestion be accepted.
Let us go there and see things for 
ourselves. Let five or six Members 
of Parliament go there. I welcome
those persons who do not beileve 
these things to go there and And out 
the facts. Let us sit together and 
think how to alleviate the sufferings 
of these people and stop further 
miseries. Greater miseries are still 
ahead. Whatever you are hearing is 
nothing in comparison to what is 
coW>hig. I can tell you, no amount of 
grants of loans or anything of that 
sort is going to help. One panchayat 
edftied Rs. 14,000 by sale of cattle in 
the market by charging two annas 
for every sale—and these officers who 
went there have reported, that cattle 
has not gone out of the State. I
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think those persons who have not 
even the slightest idea of the living 
conditions of the people were sent 
there. Let them sit here at the Plan
ning Commission table and write
stories for the gratification of minis
ters like Shri Subramaniam who in 
turn will tell the Parliament and 
out side that everything is all right.

Mr. Chairman: Cattle were sold 
individually or in the cattle market?

Shri Surendranath Dwivedy:
Truck-loads of cattle and goats were 
sold in the market and they went out 
of the State. I can tell you another 
thing. In this part of Orissa cattle 
is not available. They come 50 or 00 
miles to our side of the State to pur
chase cattle. Not only people have 
gone out but cattle also have gone 
out. And, who had the heyday? It 
was the heyday for money-lenders. 
It was the heyday—I do not want to 
name any community—of the mer
cantile community.

An hon. Member: Marwaris.
Shri Surendranath Dwivedy: They

have done this. Nobody is trying to 
prevent this and this is happening. 
Now there is no cattle, no seed, no 
capacity even to till the land. When 
that is the situation, what should we 
do? We must see that agricultural 
operations start as soon as possible 
so that they are saved for the future.

Mr. Chairman: The hon. Member
should try to conclude now.

Shri Surendranath Dwivedy: Sir, 
you can ring the bell. You can even 
ask me to sit down. There is nothing 
more for me to say. I do not expect 
anything from this Government. I 
know that is an uPfortuate part of 
this country. Because our people 
are docile, because they are adivasis, 
because they are not politically deve
loped, they are made to suffer. If 
they had developed a situation like 
that in Bengal or Kerala these people

1906 Conditions in 16102
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would not have sat here silently and 
discussed with us what is happening 
there. Because they are peaceful 
citizens they have to die and nobody 
listens to them. It started in 
August, 1965 and now we are discus
sing what relief measures are to be 
undertaken. More than nine months 
have passed and many more months 
will pass like this. That is the situa
tion here. You may ask me not to 
say anything and I do not want to 
say anything.

16 hrs.

Regarding the fair price shops, a 
reference is made here in this report 
that 1,100 or so many fair price shops 
have been opened.

Shrimati Rena Chakravartty: Please
read out that contradictory portion.

Shri Surendranath Dwivedy: There 
are many. What can I say?

Then, l may tell you about these 
fair price shops. Everybody knows 
that Orissa is supplying rice outside. 
There are three types of rice—super
fine, fine and common rice. It has 
been admitted by this report that in 
these fair price shops rice is being 
sold for 9i paise per kilo.

Mr. Chairman: Could I ask you 
what remedies should we adopt now? 
(Interruption).

Shrimati Rena Chakravartty: Over
haul.

Shri Sarendranath Dwivedy: I am
very glad that you put that question.
I am prepared to say this that the 
present Government is thoroughly 
incapable of tackling the situation.

T̂T I m? wWf % VTf?1W
? '

Shri Surendranath Dwhredy: The
Centre should take over the entire

administration and relief measures in 
the area. Let the State Government 
agree but if the State Government 
does not agree, let us invoke Presi
dent's rule, if necessary, or the Cons
titution may be amended, if neces
sary. Again, I say that if they think 
that it is a national cause, that every
body shou'd support this, let the& 
set up a committee consisting of all 
parties to see how to tackle this v*ry 
serious situation there. We are pre
pared to lend our hand of co-opera
tion. I am prepared to suspend all 
other activities and devote ourselves 
completely and fully for that type of 
work together. That is how it should 
be dealt with.

Now what do we find? They go 
to the officials, bring the papers and 
give us the information that every
thing is all right.

Mr. Chairman: He should conclude__„t rti

Shri Surendranath Dwivedy: If you
will bear with me, I was saying that 
there are three types of rice. They 
are completely in the hands of the 
millowners. They are in league with 
the millowners. This is rice that 
has been brought from the fair price 
shop. This is worse than common 
rice and this is being sold for 91 
paise. In the market, they admit, 
rice is being sold for Re. 1. This 91 
paise per kilo rice, according to Gov
ernment’s own verification and cate
gorisation, actually should have been 
sold at 74 paise. Because the mill
owners are supplying it. some minis
ters must have told the supply qffi- 
cer to certify this so that he gets the 
money and he gets a chunk out of 
K. Nobody sees it. So many officers 
are working there but nobody sees 
it. My hon. friend, a Member o f the 
other House, who visited this area, 
pointed out to the officers that this 
is being done. He told the Chief 
Minister there that at least for God's 
sake, whatever you m*y be doing, 
pass the order that whatevW t f fe  of 
rice may be sold there, it will have
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a uniform price, that is, the lowest 
price—76 or 75 paise, not more than 
that. I do not know whether they 
have done that or not.

That is what is happening. These 
matters cannot be tackled only by 
sitting here and saying that every
thing is all right and that everything 
has been done all right. Shri Mahatab 
repeatedly stated as to what the poor 
Food Minister is to dof how can we 
make him responsible for this. Of 
course, he is speaking in Parliament. 
How can he accuse his own friend?
I can understand his difficulty and 
his awkwardness. 1 fully sympathise 
with him. But I accuse Shri Subra
maniam.

$ i

Shri Surendranath Dwivedy: I
charge him for the death of these 
people because fully well it was 
known to the Central Government, 
however halting and whatever may 
be the fault of the State Government, 
that these things are happening and 
it is going to take a serious turn. In 
spite of that, they say shamefacedly 
here again that after the reports of 
scarcity conditions were available 
they were not exporting rice. Shri 
Menon was repeating this that day. 
But the fact remains that in Janu
ary they exported rice. You will be 
surprised to know that —I was in 
Sundragarh District yesterday w h ich  
is affected 75 per cent by acute famine 
and shortage 1 was told, even dur
ing acute shortage in Kalahandi Dis
trict there was some hundreds of 
maunds of rice at Bhawanipatna, and 
it was supplied to other areas, it was 
not supplied to this place. In Janu
ary when there was shortage of rice 
and when it was not sent to that 
area. Shri Subramaniam ordered that 
rice should be sent to Kerala............

Mr. Chairman: You have to con
clude now.
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Shri Surendranath Dwivedy:...........
and to West Bengal. Rice is being 
exported. We have been doing that 
for long. We are prepared to do that 
whenever there is an occasion. When
ever it is the national demand, 
Orissa never grudges doing that. 
Though Orisa is given the lowest 
price, for the national cause Orissa 
does not bother. But is it time, I 
ask you, when there are scarcity 
conditions and they need rice, that 
you want them to export it to other 
places?

That is why 1 say that the serious
ness of the situation has not been 
realised either here or there as a re
sult of which people are dying. We 
are wasting our time here because 
we cannot paint more grim pictures 
than has already been painted in 
newspapers by independent corres
pondents and others who have seen 
the place. It is all there. Only the 
high priests of Government do not 
realise that it is there. So, if the 
discussion has any value or any
worth, let us here and now declare 
that a very serious situation has deve
loped there, famine conditions exist, 
people have died, we shall prevent 
further deaths, we shall see that the 
situation does not deteriorate and we 
will take measures for that. Let
them tell us what are the measures 
necessary for the purpose. It is not 
a question of accusing again, but I 
tell you what harm you are doing.

1 made a press statement and I 
have got a letter from the Bombay 
Central Relief Committee. . . .

Mr. Chairman: Please conclude the 
first part, whatever you were suggest
ing.

Shri Surendranath Dwivedy: I have 
made the suggestion. Let them tell 
us what concrete measures they are 
taking and what sort of help they 
need. Let us sit together, but before 
doing that we must overhaul the 
administration because whatever
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scheme you may have it will not 
work.

Then, they are doing another harm. 
Not only becaus0 of the false sense 
of dignity they  are not admitting that 
there is famine and starvation condi
tions, he has said from Bhubaneswar 
that the situation is well under con
trol. It is really very surprising that 
a responsible person like him should 
say that. He could be agitated when 
there was Hindi agitation in the south 
which affected his constituency, but 
he will not have a little concern 
when there are deaths there. He 
says, the situation is under control!

1 made a press statement and I 
have received letters from Bombay, 
from the Bombay Central Relief 
Committee, saying, “We want to go 
there to help the people and give 
them as much relief as is necessary. 
how we can be helped by Govern
ment, where do we go, how do we 
whether the railways and others 
would give us the facilities." The 
world outside knows that that is the 
situation. There are sufficient patrio
tic. citizens in this country who will 
come forward, whether the Govern
ment helps them or not, to help these 
people and to alleviate their misery. 
But let him say that there is a very 
serious situation. Let us all appeal 
to philanthropic persons, wherever 
they may be, to come forward and 
help these peop’e. Our friends, the 
peasants, in Madras, Andhra and 
other places would come forward to 
part with their seeds in order that 
agricultural operations start there. 
It cannot be done by the Government 
machinery because it moves slowly. 
He does not realise what harm he is 
doing.

Therefore, I suggest to him moat 
humbly that for the sake of these 
people let us admit that there is 
utter misery and there is famine. It 
is a disgrace and, I think, mere resig
nation will not do. By his resigning 
it wil be a political victory for us. I 
think, any respectable person would 
resign, but he would not resign. I

do not press for his resignation be
cause if I had the capacity I would 
throw him out. I do not believe in 
the mercy of persons resigning volun
tarily. The administration has failed 
completely and miserably and he 
should admit that.

- Shri H. N. Mukerjee (Calcutta
Central): Mr. Chairman, it is some
thing that the Prime Minister chose 
to be here *°r a little while because 
she had th? opportunity of listening 
to Shri Dwivedy and for a change 
Shri Nanda also graced us with his 
presence for some time, but I was 
wondering about the whereabouts of 
our Planning Minister who, I thought, 
owed it to the Minister of Food Im
ports to share and, te some extent, 
soothe his headache. But, may be, 
the Planning Minister is trying to 
recover from the impact of what he 
has himself called all “meetings of 
minds" which he experienced and 
enjoyed in America. In Orissa, there 
has been for quite sometime now in 
the political atmosphere a stink which 
rose to hifch heavens when certain 
individuals carrying the names of 
Patnaik an 1 Mitra and so on and so 
forth had created an atmosphere 
about which the wohle country was 
ashamed and remains throughly 
ashamed till today. That was a poli
tical stink and that has been succeed
ed on account of the utter inefficiency 
of the administration, to which refer
ence was made by Mr. Dwivedy in 
such eloquent terms, by the ugly 
smell of death, an excruciating smell 
of death when children die, when old 
people are left to their own resourc
es and whoever has a wherewithal 
to do so walk upto a town nearby 
leaving those areas where scarcity 
conditions are intolerable.

I had a look at those photographs 
which Mr. Dwivedy has brought with 
him and they are such as would 
wring tears out of stones. I remem
ber. the other day. to my shame that 
our friend, Mr. Kishen Pattnayak. 
had brought up the question of star
vation deaths, of children dying, in
fants dying and on that occasion
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there was resistance from the Trea
sury Benches and we had to counter 
that resistance in order to have some 
opportunity for a discussion. Our 
friend, a very good friend, Mr. Hare 
Krishna Mehtab, has suggested that 
we keep politics out of it. Who 
wants to bring politics into a matter 
where humanitarian impulses require 
to be invoked? How can we keep 
away from politics when this kind of 
thing happens? But how can we for
get the Minister over there,—I don’t 
see him; my visibility has probably 
weakened—and how is it that the 
quibbling over words continues even 
to the present day as my friend, Mr. 
Dwivedy has pointed out? How is it 
that in this House on the 27th 0f 
April, the Speaker had to exercise 
his authority after he was goaded by 
some of us, to command the presence 
of Mr. Subramaniam and to ask him 
to report in regard to conditions in 
Orissa? He wanted to go with the 
Prime Minister, clinging to her slrirt 
tails, 15 days later and give a kind 
of report and this House told him 
that he could not get away with that 
kind of absurdity. We had to do 
that.
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In the Oiissa Assembly, I discover
ed, on the 21st of April, the Deputy 
Chief Miniitter—the Chief Minister
has a deputy, a man called Mr. 
Routrey—was breezily telling the 
Assembly that there was an adequate 
supply of rice to meet all internal 
requirement in the State. The 
Statesman reports, and my firend the 
Maharaja of Kalahandi has referred 
to it, that the Orissa State Deputy 
Chief Minister for Community Deve
lopment who represents the only 
Kalahandi electorate where a Con
gress nominee got returned last time, 
had warned the Government as early 
as August that people in hills and 
other areas were in great distress and 
that they urgently needed help. The 
Opposition also was saying the same 
thing. But the Opposition is always 
sought to be black-guarded by Gov
ernment and their administrative

minions who have nothing better to 
do than to dot the i’s and cut the t’s. 
as far as governmental pronounce
ments are concerned. How can we 
keep politics entirely out of the pic
ture? They are still quibbling over 
words. The Statesman reporter who 
is writing a special feature on this 
matter writes very ominous words.
I am quoting his words from today’s 
edition of the Statesman:

“The people who are being fed 
at free kitchens at Khariar, Sina- 
pali and other places look the same 
as those who roamed the streets 
of Calcutta in the black days of 
the Bengal famine of 1943.”

Conditions in l6 llo
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This is the condition of things to 
which the country is reduced by the 
inefficiency, the callousness and the 
criminality of this Government which 
seeks to disown responsibility at a 
point of time when they could come 
forward before the House and the 
country and ask for cooperation of all 
concerned in order to resolve these 
difficulties which arise. We are al
ways ready to offer cooperation if a 
suggestion is made in time and on 
honourable terms. But it is never 
done. It is always done too late and 
in a grudging spirit and they want 
to put us in the wrong by saying that 
we do not give our cooperation. We 
have been trying to do something, I 
have noted the Members like Mr. 
Dwivedy and others have been per
sistently trying to raise this matter 
and everytime there is resistance 
from the Treasury Benches. They 
tell us we are scare-mongering, that 
we ourselves are trying to picture a 
situation in the darkest possible 
colours only in order to give the 
Government a bad name and to hang 
it. The Government does ont require 
a bad name in order to have it hang
ed. As far as the people are con
cerned, they know what this Govern
ment is worth. Only because they 
have not yet got the organisation and 
the kind of political consciousness 
that should go along with that orga
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nisational ability that this Govern
ment still continues to cling to power. 
They can only cling to power by the 
power of the purse, by that kind of 
ugly machinations, but they have no 
moral right to remain in authority 
in any part 0f the country. And 
Orissa is the pointer; the handwriting 
is on the wall.

They are postponing the elections 
in Orissa, one reason being that the 
people of Orissa in spite of their being 
submerged, in spite of their being 
considered to be not particularly 
advanced as far as political consci
ousness goes. They are still very well 
aware that this Government is no lon
ger able to serve the people and 
should be given the order of the boot 
as soon as that is possible. How can 
we keep out politics when the food 
policy of this Government has conti
nued to be such a very tragic farce 
ever since 1947? In 1948 in two 
years’ time, they said, we would no 
longer need food imports; in 1950,
there is another target year; then, 
Mr. S. K. Patil begins his buffer 
stock idea with P.L. 480 bounty; in
1966, they said, we shall cease to de
pend on foreign imports and Mr.
Subramaniam—I don’t blame him; he 
has inherited the legacy—says, in 
1971 or 1972, we shall perhaps be 
able to do something. How can we 
forgive this kind of Government?

We are told that the whole country 
is covered with community develop
ment schemes and national etxension 
blocks. The former Minister who i* 
an enthusiast, almost an evangelist, 
in regard to this matter said once 
that we have 15 million village volun
teers able to do all kinds of work. 
Where the devil are they? Where 
have they gone? Where have they 
vanished? Why cannot we mobilise 
the man-power of our people? Why 
do we have such a million strong 
volunteer force?

Mr. Chalrmaa: Who is he?
Shri H. N. Mukerjee: Mr. S. K

Dey. When I said he was an evan

gelist. I thought you recognised him. 
I may have used expression of a
tenuous character.

Mr. Chairman: I have to learn it
from the Professor like him.

Shri H. N. Makerjee: Perhaps, you
came to this House only in 1962. If 
you were her© since October, 1952, 
when that portfolio was created and 
Mr. Dey began to function, you would 
have collected so much material
about his evangelist activities that you 
would not have needed any kind of 
explanation.

Here, in this country, I refer to the 
Minister of Planning, not particular
ly because I like the look of his face, 
the problem is that there are pockets 
of distress in the State of Orissa, 
particularly in the ex-princely States 
of Orissa—I am not going to blame 
anybody—or in north Bihar or in 
Rayalaseema district of Andhra and 
s0 many other places which could be 
named or in Rajasthan from where 
plaintive telegrams are coming that 
there is no water, that people are 
crying for the sake of drinking water. 
We are celebrating the Gandhi Cen
tenary and Mr Ranga and I and Mr. 
Dwivedy are all called upon to parti
cipate in meetings to discuss such 
things as national integration, in 
order t0 commemorate Gandhiji and 
all that and the people do not get a 
drop of water to drink in Gandhiji’s 
country! There are in Rajasthan and 
in so many other areas of our coun
try pockets of distress. What has the 
Planning Commission got to say about 
it? Why don’t they look after theae 
areas? Why don’t they have the 
priorities? They have a sense of 
priority, I hope. The priorities should 
be set up and some kind of effort 
should be made to work according to 
those priorities. Many of the peo
ple concerned who are suffering are 
aboriginals, the tribal world of our 
country which is sometimes in up
roar. But they are Innocent people, 
God’s own children, so to speak, in
nocent of the trappings of the mise
rable kind of civilisation which so
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many of us seem to be proud of. 
These aboriginals of this country, 
from one end to the other, from 
Nagaland and Mizo land to Orissa, 
to Bastar, to wherever you look, are 
in trouble, in distress, in agony and 
all that. What we see from time to 
time is that we appoint a committee 
or we send a study team or we ar
range a seminar of something of that 
sort. This kind of thing just will not 
pass muster. The people’s grievances 
ai'ii mounting in this country. Woes 
and indignities abound in this country. 
It is disgrace abounding, in a man
ner which no civilised community can 
tolerate for any further length of 
time. But the rulers of our country, 
whether in the Centre ’or in the States 
never care for the people. The ad
ministration is preoccupied with 
other things, and the sufferings ac
cumulate.
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But, as i have said before in this 
House, the line between hunger and 
anger is very thin, and when the 
anger of our people, the disinherited 
of our land who have suffered through
out the ages, is roused, it may be that 
situations might arise in comparison 
with which the Russian revolution 
would look like a tea party. In this 
country you never know what things 
might happen. Provided you have 
the understanding, the wisdom, the 
insight to approach the people in 
time and bring something like a 
healing touch, you can perhaps 
manage the problem. But who is 
going to manage the problem? Has 
this team of Ministers led by who
ever is there for the time being got 
the slightest suggestion or trace of a 
capacity to tackle with imagination 
and power the problems which face 
this country? Have they got the power 
today to approach the people, to tell 
them plainly about our difficulties, 
not to put a cloak on our difficulties, 
not to hide the fact that in parts of 
our country people are starving, not 
merely mumble about the image of 
India being distorted? The image of 
India is blackened enough in the eye*

of the worid. But h a ^ ^ i i^ G o i^ -  
ment led by whoever it is, got t^e 
imagination, the power, the jgumption 
the strength, the character, to appear 
before our own people, not only in 
Parliament, but also in the country 
and do things and say things ;whi$h 
would enthuse, which 'would bring
about the result? No; they cannot do 
it. That was why Shri HSurendrsnpth 
Dwivedy hud to *ay tfiat ît would be 
like Kerala or West Bengal ia QriftBft; 
unless you look out, Kerala every
where. wou’d come into the picture, 
and there is no doubt about it. ;

I do not want merely to say things 
in sharp criticism of Government, 
though they need to be said and they 
deserve it. I say at the same time also 
that we have to make a more cons
tructive approach because for a tem
porary solution of problems we have 
to try to help as much as possible.
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In regard to what is being done, 
this report has been amply dealt with 
by Shri Surendranath Dwivedy. But 
even this report suggests that in the 
free feeding centres, the quantity sup
plied appears to be—-they cannot say 
more than that—rather inadequate. 
I do not know what to say or think 
about this tfort of thing. Only one 
meal is supplied, and even the official 
team which goes, at the time when 
things are rigged up, I am sure, in 
those particular free feeding centres, 
has discovered that the one meal sup
plied to these poor starving famishing 
people is inadequate. Do afomething. 
Please do increase the quantum of 
food,— whatever you have got—from 
these free feeding centres, and get 
the assistance of non-Offlcial agencies. 
Do not stand on ceremony. Do not 
stand on ceremony in regard to no
menclature about famine or scarcity 
conditions. Do not stand on ceremony 
regarding Government being able to 
control the situation. It is no use 
controlling the situation; do some
thing to relieve the situation. For 
that purpose, get the assistance of the 
Ramakrishna Mission or other phiUn-



thropic missions govne of which have 
already approached Shri Surendra
nath Dwivedy.
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In regard to work being offered to 
the people, let us find out what kind 
of work could be given, whifih would 
be continued even when the rains 
begin, because the rains will sbon 
start and the work has to be of such 
a nature that work continues. Even at 
the present stage, this committee re
ports:

“The result of our enquiries is 
that on an average an adult gets 
about 62 paise a day for the sort 
of work he is putting in

While he ought to be able to earn 
at least Rs. 1.25, he is getting only 62 
paise. Therefore, this aspect has got 
to be lobked into.

In regard to supply of seeds, as 
Shri Mahatab has pointed out, the 
supply of seeds should be made in 
good time so that the results can be 
Commensurate. The loans also have 
been referred to by Shri Mahatab. 
The fear is expressed that if we give 
the loans a little too early, people need 
food so badly that the loan given for 
seeds or implements or whatever else 
which may be necessary for agricultu
ral purposes would be eaten up, because 
the people would want to buy the 
food as soon as they get the mtoiMy.

Shri Ranga: Cattle-feed is also need
ed.
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whatever else you have got into the 
picture and see that the loana are 
properly utilised and are really help
ful. So also, do something in regard 
to the farm labourers who have left 
the agricultural areas and gone to 
some other township or some other 
areas, many of whom are missing, be
cause there are photographs of peo
ple, women and men waiting for their 
children to come back. Do something 
about the return of the farm labour
ers.

Then, this report says that medium 
and minor irrigation schemes could 
be of great help. But how is it that 
after so many years of talk about 
medium and minor irrigation schemes. 
we have not got much progress? We 
have Ministers here, the Minister of 
Irrigation end Power, the Minister of 
State for Irrigation and Power, and 
we have umpteen material and litera
ture supplied over what we are doing 
about the irrigation projects. How is 
it then that medium and minor ir
rigation schemes go on being neglect
ed for so long?

Then 1 would say, let immediate 
decisions be taken, because the reports 
are ready; you do not have to appoint 
another miserable Commission or 
committee or whatever it may be; 
the reports are ready on the basis of 
which, facts are available, on the basis 
of which you can have a scheme for 
the specially derelict areas of our 
country, and in regard to Orissa, let 
immediate top priority measures be 
taken so that the suffering of the peo
ple could be alleviated.

VAISAKHA 21, 1888 (SAKA)

Shri H. N. Mukerjee: I say that in 
regard to the loans, there is a fear 
expressed that thei loans <mi£)t be 
eaten up by people who are so much 
in distress that instead of keeping the 
money in reserve for the purchase bf 
implements or seeds or whatever else 
might be necessary for agricultural 
operations, they may eat it up by way 
of purchase of food; but even so, 
make a proper calculation, get the 
panchayats into the picture; get your 
national extension service blocks or

I would, therefore, conclude by 
saying this. We all want to bring 
whatever alleviation is possible to the 
misery of our people who are suffer
ing in Orissa; whether they suffer in 
Orissa or Bengal or Kerala or Gujarat, 
we all suffer. Who lives if Orissa die*° 
Does India live if Orissa dies? wo 
cannot conceive of that kind of con
tingency. Let us all behave in a man
ner which would really mean that as 
Indians we feel for the people* of 
Orissa. Let Us try to alleviate the
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position. But at the same tune, here 
in Parliament, we try to function to 
the best of our ability which may be 
very little; we try to function as the 
mouthpiece of the people. The people 
have suffered beyond words in Orissa, 
as they have suffered beyond words 
and will continue to suffer beyond 
words in many tather parts of the 
country; to that suffering, it is our 
bounden duty and obligation 
to give voice in the forum of 
the nati'on. That is why we have to 
to say, at the same time as 
we offer whatever possible co-opera
tion available to Government and 
is acceptable to Government and will 
actually be taken by Government, 
that we have to voice our indignation 
at the indignity to which our own 
people have been subject, the indig
nity of the utterest kind of poverty 
which has meant the kind of starva
tion deaths as have been reported from 
Orissa.

Mr. Chairman: Shri K. C. Jena.

Shri S. M. Banerjee: Are you ex
tending the time for this discussion?

Shri C. Subramaniam: I have to 
reply to all the speeches, and for that 
I require at least half an hour. The 
debate has to conclude by 5 p .m . If 
you are going to call any other Mem
ber now, I do not know how I shall 
be able to reply to the debate.

Mr. Chairman: He can reply to
morrow.

An hon. Member: It is only for 2\ 
hours.

Shri Surendranath Dwivedy: Let it
be extended. In order to enable the 
hon. Minister to reply adequately, let 
us extend it.

Mr. Chairman: We may extend it up 
to 5.30 p .m . and the hon. Minister may 
be called at 5.30 p .m .

Shri S. M. Banerjee; You may ex
tend it up to 6 p.m.

Shri Nambiar: All sections of the 
House may be given an opportunity.

Mr. Chairman: There would not be 
enough time for that. Let us see.

tft sNt (*nr*>) : HiTi'Tfd n ftor ,

175 ^ f̂ nrW IV fff*M sftr
OTfarrftm tft s w  50 55

£ I t̂cTT ^ fa
* t  5 R W T  «FT it*  f a f l f  ffT^FT

£ 1 *ft sft m ftrv farfr!
& * f  fSrwT f t  frorrft f t  ^ 1

1 00 T̂RT % VT
qW TT fa?TT 3TRT eft q?TT fa  ^ftHT
fT  HFT 9WTTT TT inTTT fflcTT ^ I «ft 

t  fa  fo ffa  
^TTTT % ^t yl*i % 57^
f i n H f  $ 1 vft *trr $
fa  ^rfr ffR  ?ft fttTT £ 
wftrrr ;rft ffrrr fa  srf t̂jt itttt

TRTTT TT I W  *JH ^t cffr T f 
T^t ^ r T V  % TRT «Tft M TcT I

* f  ^ rrt v v ft  vtvtztvcit 
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% t  1 t r 1 wrt $t irhrr ^
flTTf *TT frr Mrfcfclf. M+̂ M *TRTT
TfflT t  1 f^  ft  t^t WW?Z
*fT *TT W  3TPTT v w  £ I TT*
Tt * ft  TK fTTFffe ITT ^t fFT% ITT
TTrft t  I srf̂ r Tpar % (TFT
fa  IRTVf^T T̂T 3ft ITTTTT %

^nrr ft  TRft | iftr ̂ rft Tt fwf^-
^rt ?rwi*ra ft  ^nrft ft 1 Trftwr %
13 f^ r  ?  1 ^ ^

WTVTVTt f̂t fTf̂ T f t  ^ I



wk 6 fawf ^ f j  ;jrer wi 
farr% *tt fin ’ ^ f̂tr ^  6 ^
4mhFI <, ^vrtw iflr

I ?̂ T finrf if 3T TRT% TT 'FH^
^  srrfr £$ ft I

i f  M  vr^ ^rnrv *̂f)*i 
1 42 *TTO 88 ^TT IT̂ ry ^ | ^  ^ ^
hi0*> f̂t( *iC 112  ?=rrar
75 ^str 400TTfrif i ^ r i f  
<re fopr *rf*r 'T>̂ nr t o  $ i ft f t  
JTT̂ T I  18 mw 23 fpnr 400 r̂ J¥ iflr 
vtfw v <1?^ *>V 3ft fTTf̂ T j f  ft HT f t  

w xt ft 42 mw 14 fpnr 300 c ^ f  i 
*prc w  *fY tfifH *rtr vfftrv

vt {tc6i r ^ l  3TRT J’Tt’ *P?t $ft 
*TT9(T fttft ft 60 <TW 37 f^TT *ftr 700 
t^ry i f̂t ^nfhr %?ft % «ft N̂tt 
for ,t ^  v?rnrr 112  wra 75 fm r  
400 if *rtY *pft 60 r̂ar
37 tprrr iftr 700 ir̂ nr itVt in ft Tft
52 wrar 37 ST̂TTT 700 fireRft

vt $Tfr *r̂ t & 1 ŝ Tfft gnfhr 
i f  * r t f  f r fa  snft fc 1

5*rfar *ft ¥RT for Tffal a|%
faWf1 ST̂ PT i f  f^RV t f “F HTWPft fTT tJV
f?Tfif urfarnft ^ ftv r  f  ^ rif 

<tt m f f  f t  srfa j f  ft 1 
t o r  ^ff forte tftr ^t N t wtvtt 
*?t P<Ml£ ft fftcTT for 185

36 ^TT 24 5 f*H6<i Hi*i l̂f»i 
5W ffPT f i  ft 1 f̂o>H fr f̂ci y® ft 
for i j f m  ^rnrr it^ t  wiittt ft v f f fv  

T̂TVTT W»T Ipprlw fflnt 
ft ^rhrr ^ ttv r  i t j t w  vt 

^  ^ R ’ v^cft J I «nft ?TT ifh rr  
WTVTT ^ fh r  flfWT TT ^  TPT r ft  

TTf ^ for w h I  ^  VTUTV
^ v r  vd/l î r̂ 1 r̂jOn v tv tt  ?nft 
fo^vft JJST % VWT foqfw if Tfft j f  
t  «fVr fo^rft ?̂TT fPT% TT 
v fo r  CtHT ?T fWT̂  % f ^  f ’RT Tihn
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WTVR T̂T ^  ^  'STRTT ^ for
vt ir r fw  fwf?r f̂t for ^ ^ r
^T7% % f i tu T WTVTT foRTft mf«PF

- î^cfi ^ ^ f t  ^T^rwr wrr

^  ^TTfô  I

14.36 hrs.

(Mr. D eputv-Speaker in the Chair]

VTTTfe’ % VVT if f t  HTTTT 
?TT*F if VHT f t  T̂ T t  ^  ^ T  ?ft^ foTFT 
wrr f t  t t̂ rt ^  jft^T f  wf qiTT
irwt* ft t»t ^ r  fom t̂̂ tt ^

w*=t % f ^  |ft m ®tt %
I W  t  l F&VK

^irnft ^ VTW ?T  H
ft ^  fT»r tft fomr f„ i m

vnr VT W^hrvr fô TT TPTT ^ for 
arf ? m t  Ŵ TTf fTT I  | T?T % tPTTWT
irt m ^ ft  t, w r ”T ?friT {  

m m  % tp%  f t  wftw^r
fo^rr »rqr Jt 1 wrtr **wf wfr,
Tit?rf r̂ r p f  wtf rfrz f^ n ft
for f^rfir ^pr v ft  It iw  f t  f t  wftt 
rnHnl ft %for?T fo*T if irwr ^  
f t l i r f t m n f t f o r  T f f f f o 5 T i f T t ^  
iftiHT fn'iMi vrffrr vnffr rnp ^  nr^n 

^ 1Hl*l f t t  VTRT *TTTTT ?T?ft
VT I Q $ f̂t WTR ft  7fT ft ffTTF(t 
<rtr * tr ?T7VTTt * iFW [ T t r f  wrr T f t  ft I 
■Js'lti 1 >̂t U'ti'h f̂t ^  VT*T Vr
T|fr f̂  wYt %^r >mTir f t  wmr 
ifrr TfT ft 1 v»ft vtptt âmr mmr r̂ 

Jf fm»i frTTtjir vrm rhft % 
Wfrmrr iftfor v r  jrnrff r̂ r̂ fr *iH^q 
^ q -  «ft ft * tt*  >nrnr vt 
fo^T Tt VfT for Q R 'RTT'T
£f1W< JHTTIT WTff'T fTT J*RT f̂*TT ft I ^

r̂ for vtv^r ih p ' fftf
WFf tft ^ W t ft ift f t  arf ^for HTt3ftsr^
$  t  ^TTf ffV 1

21, 1888 (SAKA) Conditions in l6 l2u
Orissa (Dis.)

«<*f>r< tr^TTK ^rr r̂f̂ x> 4>-s^



[*ft ihn ]

HTtqftgW if *2  fT  $ Tff %
fa^nr r̂sTT *ft w r wr ft ? 
*Pm $n*l I ?T 1RTRT V̂ T̂T fa Vfir
?t 3Tft *Ftf z f t  *TT Tt’T f<S<ai| ^ 
"3TJT*H 4>K  ^T CJTR- ^  flW P "
^  V T^^ ’Tf'VT ^ f«f» •’i trv 3R7<T cTl <. W '*
f^W 7¥TT ir d*̂ H Pi»-5I f̂V ft $ ^
*?t TFT7̂  VT̂ TT I

th% m̂q- ift ^mr *sfr farrt * arr 
TTfr jtw t f^vnrr «tt *n̂ r ^t JTjff ft 
wfev 5ttot vntft ffor <Tf% *rr ft i 
#  ^  ^  VTFrr̂ hft w r  tn i ^irrrnrr 
ATf* % fiRTt fv  ^<9qitf) ^  wrr
^vttt vt Ssrr, «rf *f  ̂f^nr% *nw 
OT% % fw^ %H i 'Ipl, % f îi’
^Ms I *T$t 79% % f̂ TT r̂T »T?ft ^T 
gvrrcft ^ *rtr vw *ft ft m r  
>̂t faffa &mr fknx^ % vtv <rhft 

*>t vaf«ji sfa  ift v ttv  ft  n̂fy ft . .

vTmyp : impfhr fraw *>t 
innr w^iki trt TfT ft i

nit m m  : TO $  ?T*nV1 |Pr *T7 T$T
j? i ff vn^i irfrrr ^  gvgrnnr it *j^n
f*F *<*fl 'fll fr^tai ^t r̂nr 7fT ft 
T% f̂ TT f̂®FT*T $m  tT̂ TTiTV 
HitJ* % WtTPTT far ĵ5T n̂ r ^  infhr #- 
*5w<i *T Tjj $̂ W*I <dr5 I
fTTT îP?Ji» I 3ft fTrfWi VT 
ift Tfrr ft vrfrvr <TT̂  vt ^
•̂‘<5 *T ft  ŜTT̂T I ff Hl r̂il  ̂ fv   ̂*̂ >i *

vr <rtr tnr wtt ^ rtt ft
f*F n̂r if TT*T 7TJJT FTPT̂ T fft I
1IW TTR TT3TT WT ft R̂T »iw>fii

trnrvt trmr ^ irv, ^pt w% 
frr % 'tr«RT >̂ TR y^T frr ?̂ »tt i
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?TTVTT f»T VTT«T Hff fftrTT ft :—

a^rni^ yfdOHM'i, f̂ T3T~
2R, fSTVpT ^iTT, T^TR 
»ih*hH, »TtTR‘i ?T̂ T̂ T*T, T̂FTFT 
JTff?raRR, TTR 
^ffcf^firT, imrrvTT: r  
STOVT f̂ T̂ T: TTSR fw^-
\̂r<Kfd I

T̂ TRTST W t^T , HWVt ?TTirr f̂ 
^4N>i W  ^TT ^ T  ^ I WT^TVTT
% r̂nr ^ttvtt i *rf ft i
T fiT W  % TT̂ T̂ r %  THTT TT
*TT T̂TVTT T̂T WT ft I !̂q«i ?T
«raTm, “t b̂ttctt̂  srf^rtwr” ^r
^ V T  ^ In i ft, WT^t ^ T%  if ,

<i ■S i f  f*i^t ^ ffi fti <1*0 wr& ^ttwht 
wft T̂ffTT f̂ r aft <rt»r f t  ^  ft,
^ rrt q r  wrr %ftr ? r t  wfmrr ^r?-
aPTPTT ITT̂  I

f%fprr” : TT 3rt
ill( ft, T̂i<"0 'drl '̂)

% '•iIni ft, "3 f̂t STVTT f^TT^’ ^*i i f  f^ci^ 

wf %ftr ijjft «rr^ft ft, ^ r̂r 
^TT ?RVTT TT vftTVTR" ft I

“ fvnfT?[ fTTf *f I t-Tt
^  mcm «fTr m rr ^ ^jtttt ft 

i^ft ?TTf wtwht *rr -qif^u f v  ^ r r  
v t  <n*wt ?TTf % 'T«T̂ r w tr ^ ttoi

% 1̂*1 ̂  I

"TfHTR »T*T̂ nT, ^HTPT ^TiT^JT : '
^ t v i  ft, ^t% ® t? ^  ?rft
■J7T ? T ^  ft, Sirf̂ TTT qW t vfrr TTT 
^  JTFft «ftTT VTT T̂T ft I p ft M+l' 
T l  T¥ ^nff^TTf ^rtr TRT-^^K M I^t 
*TT d«H4 5̂t^t ^r * ^6H1
■jfsRT ft I
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“ h m h  ” : f̂ RT vwhr
TC ft  5TRTT *Tft I7!
% JT̂ t X ^  f, HmI ^ft RT 
WnjZTT qT?ft T̂T % I w t  5Tf»TT *TT*FTT 
^t ^rff^ fa  T̂fT 3Tfw T̂ft f t   ̂ ^  
3TfT «TTO OT *Tt £, 3 ft  <TT 
<1>fl "Ft -d d> IMI 5THf I

IPR *K+K jftfcT T7" <ff
*Tf H<+f VTinr T ^ f t  I f̂t*T TH ^ t
facrft ft  f^rrr ^ s f t r  q<«vm
T f  T7TVT * T t  T^ ft, 3 f  f7  ^  ’T%Tft 
%̂ T aff ^ fft % f^Tt ’trtr faRW *t 
T ^ f t  I

«ft «ft*> v^rarf: ymww ffftar,
#  «*Tflrir f  fa srtaT *t *t MdHitf f t  f  

3ft TT fatf rTrt% BTt? ®t£ *^ft 
*ftT TT-i i R^I ^t fĉ TT flTVR %
^t |, inn: 'H<4>i< vnfrrr fftft, eft 
^ fat %^T ?rr% SITC ^̂ cftvhl ^ ^ft I 
%fa»T $ tffffTrTT f  fa  *Tf *pf V̂t fm  
¥TVTT T̂ Tft »Tft & I %■ WIT <H1M, 
■̂*TT̂  WTC TTtWT Vl * ^ +1M3HI  ̂ fa  
irmr ......

«ft ftnf Jtrrn r̂ : i

«ft Xo * t °  w**f : .......... TT3r^TPT
f̂t *ft *Kt £ I »prTTcT % I f f  fa r f r  t  

fa  *ft ^ v w r t  ^ XX *T*f % 
PRitVT * fofT £ fa  TT% qTff d.*r 
miMKM ^  ^ fa  # tTt̂ n r̂t 
3 ttt m ^mr £ w$, wt vbi^t^wfi *tt
fliHHT WTT £ I

®Nt *TfT5*r fas^r fa fr  ?*T T̂T̂ T X 
?TT'®r snjt Tf ?r% fa  <jH+i 

fftt ^Th^i < VTT̂ - % w*wf
MMT *TT I %fa?T ^  JJf ^H»iT
^ITfcTT f  fa  ITTftrT ^ f  T ft? rr % ^ T T f r f t  

f t r r f  iffr  C TV t ^  f*ft T f t  in  
3ffT ^ V R Tt 3|ft vn«5t *Ttir WK 

652 (Ai) LSD—13. ’

J <rtr vn>t 9rt*r vr ^ jik v t

^ I P̂TT *Tf Hft ?Tft fa  ^R1 T̂f 
^yrt^T  'Tf%, ?ft ^ffat SRTPTT 7PTT fa  
Tf anfw ^t TTf #, ITT faWeft
*̂t %, <i*1 T^rfat ’Tft ITT

5fft v t ^ *rk Tf% ^nfr |?
f̂?ft iTftor fa'TTTt ^  ?rfrT ffW eft

i»r?r ^ fltr fv^* ^ Pf» To fr̂ nRrt ^  
vr^ % <ic^t ^  1 

?ft ¥tt ĵ»t i^ tv t  ^ ^ t  r̂r w ? f  «r ? 
vtt WTftlFr (̂?t ^ ft  ^ ft%  ^fT
41^ W«T T̂TTT s f?TTT ? f*TT Tf 

*T̂  fa 5TI% Vttfft * $ T  ^  Tf^ 
?nt «?T, TT V^rvf f̂ 3TT̂  ^ ft X X  

STVTT ®̂ t vfe*T Tr̂ fST f t
ift? yn  yy irrgt ^t yj- q-?̂ MTT*flr yt y r  
^  f, f*nr % vtutt tt ?rnr^ft7 ®rnf 
^  ?  ? fm t  f̂t ^ r ^  ?reft f , v t t
^ f t ^ f a n t ^ f t  ^HTf 3|T W!T x&WX 

+<HI ftcTT ^ ft !f^t fWt
|, 9rt ^  v f f  f  1 f*ft
^  ^  iTft^T »ft H fa r ^ r  ^  ITT VT
t t  ^ f a t  , ^fT 0  qj»rr
j t  It I

ift ^ rt ?  ,

»(t ftrw *rmw*r : T?ft% f*r^ 
t  W  t  1

*ft» iw iif: ^  far Trrnpfr 
^ «rf f»f»TT T̂f<Tr f  fa ^ f <mr s^ r 

% ^  f , ^ift irnr îft,
?ft 7TPT 1JT WTT ^ t  i f ' ft% WT̂ t 
$ • 

Wt JT*̂ ftT W t f, T!T »t ¥TffT 
ift̂ T f, fa Titwr ^ r̂*r faff ?rcf irr 

f  I ^ffa’T T̂̂ ft Hftr*T 1TT-1TT
i  fa «r?t vwwft $  ifhr x fi  
f t  % 1 % far ^ fw r % %ttz
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*R7T, TOT, 3*TT * f a f  * t f  ift «RT1T
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[«ft *T« *ft° Vrff]
* 41*11 % ^  jfanrrct % *ftr 

*rt % r̂n?> <TeTT 
P fa* 7̂T 4*fei *TT 3ft 1RVT 

f^rf?T f t  *Tf 3*T fan* gst^T 
*ft %7rft*r ^Rvrr Tt f̂f
far̂ gM $ 1

^fT *TT f̂t <ft*T *nft ?̂t
fa'Ttt 5ft tp t 1 $  ^ r r  T̂feTT £ 
f a r w T J T f ^ r ^ ^ ^ f a * ^ ^  
% ^ T R  3*T tm TT q^fff % «ft*T f3TTT

fa*n *ptt, frw  ^ *TTeT
ĴTTT T̂ T̂ rr ^T% *TT ST# fâ TT *RT I 

$  *7f S^TT Mlfcell $ far 3TW * f  £t*T *fT 
«Tjf̂ t «ft, eft 3*t% WT STRT STFTT «TT I
inrr ^t*ft % ?j^f wr It
TTet % fâ TT cTT Q72TT ft*TT, eft % 
^ t  JTf ^T *T% ft̂ T far ^ ft % f̂t»T fa*T 
?TTf % ^ R T t  % *tt * f  t  ?

$  *TT'T?TT |T fa- ^rt^T *Ft F̂TcTT 
«-H {£ I <FTT 'dilttl F̂t 'S’RrfT vt T̂T*Jcf
ft% % * ft  qr ^ ft  qf<fc«ifo qrr 
^  ft<fft, eft %TT <si*̂  1 ci % far 'd'Sl̂ ll ^t 

HTVTT VnTR- ?Tft T f ?TVcft <ft I 
^T 2Rrf T ftm  % 3fr *T*ft, * f t  HTTTT ft, 
3ft W^lHTT «t><M ^Teft T̂TVTT t ,  

*rc*rrr ^t v n f a  *?t ^ r  Jf fa^
?TT «reRT T̂T Tft wtT TfT 3TT 7fT  ̂
fa  3ft *TT ?Pfft -̂ *iiq ?Tft ft̂ TT,
m*r ^ n r r  % fpt f t  »ft
ft*TT I

m r r̂w far ^  % ^far^rm t , pr^Wt 
% wtr ^ ftir  ^rvtt vsfî ft  ̂ fa  ?̂r 
t̂ VTT̂ T ?»ft T^t  ̂ ^  fantr^Tft

^ far ^ft^T ir ^tr?T ISTFTT ŜT% 
«nm rr Tt 3tt% i ^  f*w, «ft far^R 

+, % ^RRT %" 4A T̂ 
% ?rnr w*r  % %fn «ft f f ^ t  % xft % 1

îfaiH faw T̂ft qr Frt7! fâ TT T̂TT 
*TT Tj |( ftr T^(

^T*ft T̂TWT VfT v s n  ^ 1̂ 1 far f̂t̂ T f̂l[% »t 
*T^ I fatl 1 *fl V t ?TW>T̂ t «Tt»T fa t̂
5TPT f f t T  q^<iT ifr^  |
Jft^ r » r T W  f W  1̂7% I t  »TTTFrTT 
f  fa  JTf ?̂V t  I

>Tf &fTt %TFT VT |«rfnr t  fa  fan? 
^ Tfr *?cft ^ft ^ f t  f?t w n n v  ^ ftrw Tir
ct^T«t »̂TT ^Tff%, ’tTR ’ I
i* m  % Ml ĉi ¥T HT̂ TT 3R WT ? ff ? 
?ftr '37T rft^ft % V̂ yR- 3TT T^fSTtW WTT 

f , 3ft ITT ^ r  f  I ^ fmndl  ̂ fa
^ tw r  ^  3f t  M p r^ r«  ^r’TVT fr,
?7T ?TcT ^t ̂  fa  ŜT % WT
fft% 3TT T f  T % I

% srr^ % f w r  *RT°rn' wft
^TT% ^t 3|Tcft f[ I 5UJTT3T ^ift %
I T t  % W>V\ ^fT 3TRTT t  fa  ^ K T  îfT^T 
f t  »1 f  f , fa^T Vt ^3Tf % 5fR ?TT n f , ^ 
F̂̂sfr 3f?t irrm t  fa  'rmT vs  »rt, ^»tt

*?fT 3fT̂ T t  fa  ^  T? TTm I ^ ^̂ nneTT 
jj fa: VTJT ^T T̂cT 5fT 4>^m f t  

fa 3Tt qT̂TT T5T p., 3tjft  ̂ T* tTTT
% ITT W W V  ?T^T Tt T^T %t 
eft m f\  eHT f t  3TT̂  I S f t  *TT 

M T O fT  ^ t rTTTTJ % T f T  3TRTT % 
f a  SPTT ^TfTVT 3f a  % f t  3HIT, *TR*J*T 

^ fa  % f t  3rnT, eft ?rrft ^ t^  far r̂ ^rr^^ft,

^ fa *  * R T  ^ r r  T?  TRT, eft f^T JT^T ĤTT 
^  I ?ptt farf?T^ft ^ t VTBnTTWt ^T 
ITTHTT %Ŵ T TTeT <T7 % fa  fTRt 
^ fa % ft 3 n % !f tT ^ n J T ft ,  ?rt fa r  
f»T hrf^THTt ^t T̂̂ TeT f t  wm ^? WH 
^ f  ^T ^eTTm  ^  ^?ff % ^ t fa^TT t  I 
eft ^ n  %mt ^ r  ^  ^  wr ^ t* t* t  
f t  TOTT % ? WT ^TT il-^ W  TO 
1RTT ? f  ^̂ TfTeTr ^ fa  f**TT ?Tft f VT I



TT̂ T 1TTT fc, f̂*FT *ftr- 
^7^ qTET *ft*T

WTff f  rTtiff *f*V T̂TVff TT, V 
for* f̂ TT f*RT WT $ ?
£f%*T f*T <T>T ft WR-^TT

ft fTfT f% flTt ft
VT fv̂ TT TW, JTF W f fwnrr ipff ?
+Vr ft ^ ?Tt*T 'jft ^TVt •T̂ t $ft ft?

mjfV ?TTO ?rft% ft ff> TO
v*w $  fa ir  fftrr * t  far* jftfft i t
w m  vrwft ft, nrfer spr ft
wt tfjft w i q+rft ft?

ft v *  f̂rsr, & m m  * r fm ,

%ftr ^ I ft f̂ RT fTTf ft Tf*T
*TT 7  ̂ft, V’TFT ft f̂ TW rTTfT ft *f1fM«rY 
% f w R  $n ft, THTTRT m TTHWIH m 
TrfT sr îr % «pff foPTf ft 3ft trNnqfr
ft, xnrr *ft fTFTfT 7ft, <ft I f  f?R 

•Tf̂ t ft fV <rt*T ft wft wft, wfar 
t w  % m *  f f i  f t  w n r f, n t t  ft m  
f t  wr ^  ft *r?ft
sftr ft *i*i^n! f, fa *rnr ^  qfrfarfa 
m  ft i v i  J F W  *T ^Tffft %  
j?t f^[ qr ^  far i s stt̂ t smmft 

wtt iTsnrft w ft  ft jtt ?qjt, m  

fFTT ft VTW f ’ TTT ^T «Pt I 1 o 0
ifo U W  vnrvft <rt. ft^rrf ^ rv t
ww7" ?f)& f f  ft, *rnr 4 0 *><»
77 *rf ft i ^  W ift i t v r  ft t it tt  vr 
ar̂  F^mr' ft ?nrr ft, jffq rt ft rjfft
TPTT *T?*T TT 77 ft PPTT ft tffT WWW 9T  
TJfft ^RT irra- fapTT %■ JP̂ TT ^t
?T7̂ > 3nft pptt ft 1 ft *nmm f  fv  ?RT 
xnrrr ^  ft afi ^  r̂fhrrr < ^  *n*
%vt % ht^h ^nrfrtr ft 1

^rr v t t t  ?t trtr rfnrt w t v fu + j i  

fern jTnr d̂ T-n r ft ^rrr f  rft 
*rr * f f  jftft 1 ?fr-fr rrf?r-whi
fftfftT^TiftT TJNrfftfft^ft *TT̂ t wrrr?
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ft  %ftT «ft*ff V t  W  ?TTf ft <J«mO VT

fWVTT W>̂ , Jlf ft̂ TT l^T 'PT ¥T
WVTT ^ T  I

Shri Namblir: Mr. Deputy-Speaker,
it is very sorrowful news that we 
get from various parts of the State, 
one after the other. We heard about 
tfce famine condition or near famine 
condition in Kerala, in Bengal and the 
tragedy in Bastar and now the Orissn 
situation takes a toll of many hund
reds if innocent lives. Government 
does not at all say or feel that then* 
is famine in Orissa. From the report 
submitted by the team, it speaks 
aboui the '‘drought" conditions in 
Orirsn. as the team was sent to make 
h fresh “assessment of the present 
situation". After all what was sought 
to b.' done was only a fresh assess
ment of the situation and they never 
agreed that there was famine condi
tion. That is the 'eason why, when
ever they try to 1 <de the real situa
tion they will nev< r be in a position 
to do anything tfl’ ^iblc to improve 
the condition li»at is why we say 
the Central Gove • mnent has really 
failed. The reason may be ther :̂ 
maybe the State Government did not 
bring it to the notice of the Central 
Government but the Central Govern
ment cannot shirk responsibility on 
the plea that only the State Govern
ment is normally to do it and only if 
thev bring it to the notice of the Gov
ernment here they should step in. But 
it is now clear. I think there will 
be n0 dispute about the condition 
there after the speech of Mr. Mahatab 
who explained clearly that there i« 
famine and it is only equal to that nf 
Bengal: that type of conditions is pre
vailing in Orissa today. If that is so. 
the government must come forward 
and sav how thev arP going to tackle 
the emblem. The study team's re- 
oort, if you go through between th* 
lines you can see the truth behind it.
But one should have to read between 
thp lines 'Hiey state that malnutri
tion is there. 25 per cent of the 
population are affected and S6 per 
cent of the total cultivated area is 
affected. All these facts are given.
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[Shri Nambiar]
Still they say that there is no famine. 
How could we be able to tackle the 
problem? Here we do not want to 
have any political gain out of it. After 
all we do not want to play politics 
with the lives of the people. They iay 
we are bringing this to the notice of 
the people because we want to take 
political advantage. No. What re
lief are you going to give to .the people 
in question? Mr. Mahatab said that 
Hs. 10 crores are required to do this 
and the question is whether the 
Central or State Government should 
foot the bill. They have endless cor
respondence. Are we to know that 
this correspondence will go on and to 
take more time? Will relief go or 
not go? If they say that foodstocks 
•are available, then the question is one 
of distribution or the question of pur
chasing power. If it is a question of 
the purchasing power then small little 
works here and there brought in 
through contractors will not suffice. 
Therefore. the whole thing has to bo 
brought on a warfooting and the en
tire thing has to be planned out. Then, 
there is the question of usage of land 
for cultivation immediately after the 
rains come in. All these things are to 
be looked into. Government cannot do 
these things through its administrative 
machinery alone. Government must 
take the co-operation of the people, 
voluntary organisations, etc. must 
form committees at the lowest and th<? 
highest level. Shri Dwivedy said 
that li' prepared to co-operate. 
MmV rrom that area, members of 
the legislative assembly, panchayats 
and all these people should be asso
ciated with the distribution arrange
ment of the food, whether it is free 
kitchen or free packets, whatever it 
is. There must be publicising of th? 
actual position so that the country’s 
conscience can be roused and then the 
entire people from the whole country 
will send assistance to the area. 
Therefore, the Government should r.ot 
take it as a matter of prestige. Th*jy 
seem to be afraid that if such a con
dition is exposed it will be taken ad
vantage in the coming elections. On 
this side we never take it that way

16129 Famine MAY 11,

because we see the sufferings of u*e 
people. Let them not labour under 
false conception about the opposition. 
They may have their own political 
reasons. We plead; we press the 
Government of India at the centre to 
step in with all the resources at its 
disposal, all the power it can command 
and with the full support of the en
tire people of this country, we will 
see that the famine situation in Orissa 
is ended in favour of the people. If 
the Government will come forward 
with such a thing, we will fully co
operate with the government and we 
want it to be done.

1966 Conditions in 16130
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Sbri A. C. Guha (Barasat): M:.
Deputy-Speaker, I think the time is 
short. I do not like to enter into any 
details. In the beginning I should 
congratulate Mr. Hlren Mukerjee be
cause in discussing such a grim and 
serious situation by his performance, 
gestures and words, he could provoke 
mirth and laughter among the Mem
bers of the Opposition, not once but 
repeatedly. This performance, is an 
indication of the seriousness they 
attach to this problem.

According to this report, there are 
about 45 lakhs of people affected by 
drought conditions. Whether it is 
famine condition or acute scarcity 
condition—it is rather a question of 
academic discussion. The real fact is 
that there is acute distress, affecting 
about 45 lakhs of people resulting in 
some deaths. Whatever steps have 
been taken by the government seem 
to be inadequate. So far in the re
cord, one lakh of persons are covered 
by gratuitous relief. This team has 
recommended that at least two lakh 
persons should be covered by tho 
gratuitous relief; it should be done 
immediately. The number should be 
further increased. The number of 
fair price shops are not adequate and 
in these shops the price is 91 paise 
per kilo which was higher than toe 
ration shop price in Delhi and Cal
cutta. The open market price is only



one rupee. The difference betwe:» 
the fair price and the open market 
price should be much wider than this.
It should not be more than 60 or 62 
poise per kilo so that the people may 
have the power to purchase. It is 
not a question 0f so much scarcity of 
foodgrains as of lack of purchasJng 
power. The fair price shop price 
should be reduced to not more than 
Rs. 0.60 or 0.62 per kilo—may be even 
lower. Inspite of the fact that this 
team has been condemned by Mr. 
Dwivedy, this team has given out cer
tain useful facts which should be ccr- 
sidered by the Government. This 
team has stated that the average earn
ings of a man engaged in test relief 
work is only about 62 paise. The test 
relief is given to all the workers 
under piece work system; it is wrong 
and absurd. These should not be 
given under piece-work system be
cause people there have not been in 
the normal strength and they could 
not be expected to do the normal 
work. It should be given on daily 
wages. And that wage should not is 
any case be lower than the minimum 
wage fixed for agricultural labour in 
Orissa.

Mr. Deputy-Speaker: There is half 
an hour discussion at 5 O'clock. Shall 
we take it up on some other day?

Shri Sham Lai Saraf (Jammu and 
Kashmir): Let it be on some other 
day.

Shri Dinen Bhaitacharya (Seram- 
pore): What is the meaning of this
discussion? . . . (Interruptions).

Mr. Deputy-Speaker: I am asking
the House whether the half an hour 
discussion can be taken up now or 
on some other day.

17 hr*.

Shri Linfa Reddy (Chikballapur): 
With great difficulty, time has been 
found today for the half-hour dis
cussion. It will not be possible to 
have it on any other day.
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Mr. Depaty-Speaker: It will bt
posted to some other day.

Shri A. C. Guha: This team has sug
gested at least Rs. 7 crores should be 
provided for relief. Thr Govern
ment have provided only Rs. 1 c/ore 
for test relief. About 10,000 p«r<ous 
are covered by the free kitchen and 
1 lakh persons by the gratuitous re
lief scheme. The total amount of ex
penditure on all these may not i.xcccd 
Rs. 2 to Rs. 3 crores. It shouli be 
raised at least to Rs. 7 crores, ‘ hi.ugh 
even that may not be quite adequat 
Sir, in the present case there should 
not be any consideration of money to 
save human life.

Within a few waeks the agricultural
season is coming. It is not o^ly a 
question of preventing starvation 
deaths, but maintaining the strength 
and vitality of the agricultural labour 
there, »o that they can put in their 
full labour in the coming season. For 
this Government should take adequate 
steps by way of gratuitous relief, test 
relief, etc.

This team has suggested many 
things— about 20 items. Through test 
relief, they should develop minor and 
small irrigation schemes which would 
be helpful for the coming agricultural 
season and other agricultural opera
tions there. With the development of 
rapid transport system famine in 
general should be a thing of the past. 
In this country, either famine or 
scarcity conditions have been continu
ing and every year there is some dis
tress in some part of the country or 
the other. I agree there has not 
been much deaths due to starvation. 
In Orissa this year there might hav* 
been a few deaths. The previous 
speaker compared the position in 
Orissa with conditions in Bengal in 
1943. That would be an absurd com
parison.

S hri Nambiar: It was Mr. Mahtab'.  ̂
comparison.

Shri A. C. Guha: He did not do tfcac. 
Then in Bengal, at least 36 lakhs of 
people died. But in Orissa the maxi-
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[Shri A. C. Guha] 
mum number that is £iven has been 
about 100 or so; that also is disputed.

Mr. Mukerjee referred to the Orissa 
situation and said that it is the crimi
nality of the Government which cre
ated such a situation. I hope the coun
try will also realise the v -H' iliiy of 
certain elements in the country which 
helped the British Government in the 
criminality of creating that man-made 
famine in Bengal in 1943. So, every
thing should be taken in proper 
perspective and we should not lose our 
sense of proportion and balanced 
thinking. We agree this is a grim 
situation. Government should not 
have allowed even a single death out 
of mal-nutrition or starvation. Mal
nutrition in a number of cases in •’< 
particular area may be due to lack of 
proper supply of food.

There is no clear definition of 
famine. The question is there is 
acute distress whether the people have 
been suffering from inadequate supply 
of food or from supply of food to 
which they are not accustomed or to 
which th  ̂ people in the country in 
general are not accustomed. Such a 
situation has been created in Orissa 
this year in ccrtain pockets. For that, 
there should be extensive relief orga
nisation. That is the first thing the 
Government should do and there 
should not be any formalities hinder
ing test relief. I find that contractors 
have been trying to profit from the 
test relief schemes at the cost of the 
starving poor peasants. I suggest 
thnt it should be done through zila 
parishads and panchayats. It is 
better the contractors are eliminated 
and the peoples’ representative orga
nisations are made responsible for 
providing the necessary relief organi
sation for the people.

WWtt : 3TTWW 
ifeft t  \

nftw ro# : us tft ifcrtf tsr t 
«(tt i f t  *rrmtsT$ i

Shri A. C. Gnha: After the Bengal 
Famine in 1943, the Bengal Govern
ment passed an Act which nullified 
all transactions, sale deeds, etc. A 
similar Act should ba passed by the 
Orissa Government also. Any sale 
of persons, children or property, 
cattle or utensils, as far as traceable, 
should be nullified and restored back 
to the original owners. There should 
be a general Act to indemnify the 
persons who have been compelled to 
sell their property and children as a 
result of this distress. Government 
should start some orphanages or 
children’s homes to take charge of 
the children of families who have 
been suffering from want of adequate 
food.

I suggest that land revenue for this 
year in the distressed area should be 
suspended and there should not bo 
any attempt to realise it. Adequate 
facilities should be provided even now 
for the coming agricultural season -fcy 
supplying seeds, fertilisers, imple
ments, loans and whatever is necess
ary. Government should not be late 
in making these preliminary arrange
ments for the next agricultural 
season.

It is really a matter of regret for us 
that the administration has failed. It 
it not so much the Ministry, because 
I find from some reports that the 
Chief Minister of Orissa even as long 
ago as August last year sent a warn
ing to the administration that they 
should report any case of distress. 
Somehow, the administration failed. 
On the one hand, some Members con
demned Mr. Subramaniam for the 
failure and callousness of his Ministry. 
On the other hand, they have sug
gested that the Centre should take 
over the administration of Orissa. 
There is no logic in this. If the 
Centre takes over the administration, 
then also those officers due to whose 
lapses this situation might have been 
created will be in the field. The 
Centre cannot change the entire ad
ministrative set-up. This is a politi
cal propaganda against the Govern



ment of Orissa. The House should 
not pay heed to that. In this grim 
situation, the House and Government 
should take a vow that there should 
not be any death due to starvation or 
mal-nutrition anywhere in the country.

The Famine Code should be amend
ed and revised.

VT<Tft : | I
3ft *J5 £  I

Shri A. C. Gmha: It was made in 
18B3, about 75 years ago. I do not 
.expect there will be famine, but there 
will be pockets of distress, for which 
there should be proper Arrangements 
for , prbviding relief either through 
test relief or gratuitous relief, so that 
■every State Government should know 
what is their obligation. It should be 
properly circulated to the administra
tion that whenever there is any dis
tress anywhere, they should imme
diately report it to the Government.
In this regard prompt administrative 
measures are the first necessity.

One lacuna has been created in the 
Orissa rural administration by the 
abolition of the chowkidari system. 
The chowkidars used to report such 
things of starvation or mal-nutrition 
deaths. Last year when I went to 
Orissa, this mater was reported to me. 
Without creating an alternative 
machinery, they have abolished tho 
chowkidari system. That also should 
be reconsidered and some alternative 
arrangement should be made.

Wffft Tm ijc* (JTRT7-) : 
TftaT ITrT

% *r?r tff mr frr *rr?rr
j  fa  ^ imr $ it  tNV
% fiRT t  • T̂cTT TT jpT
I f *  f̂rT * r  7 $  f  ?fm  'TPTt if:

yarnrr $
^  *rt Jr* <k  t w  g i crrr
JJH T̂T̂ RT f
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Mr. Deputy-Spoftker: Not necessary.
Unless it is asked for you cannot lay 
it on the Table.

■ft vrjft tiw ijri . fa
’TFT VT f̂fa-̂ FHRT

WVfi tft ftrfTRT WTjJcTf $ I 
ift ^T^lTPTT^t

wn <nrr *r? ift irr ft 1

WTT5T $H\X $  ^ M l WTT WTT

t  fa  fa rttft TOT TT3T-
 ̂rf?T TT I THpftffl

*Tft VTT ft,
^  M■’Cl $ fa

*?rr % sfnft ^  sft f  % tt

w% f  fa Tnrftfav £ 1
# f-1 $ ®M *TTTT T̂fcTT jf fa  WTftP' 7TJ-
jftfw T̂T t. I fT<T7 fartfft TOT

5Tf̂  JTFt f̂ rr %*
*sft rTVsfhfi ~v~

A?.\ *t>li <T) H A1 ITT l(| Jfl̂  V1
SnTĉ T I iTR «TTTT TT̂ PT 

 ̂<Tfa*i ■31T TT H1H1 7T3T-
*ft̂ T ^   ̂ I ? Fff TRT <fl ^  PIT5T 
fVTFTT T̂̂ TT fa ?TTf
5TTRT Cra' ^ Tti rTPT ^  £tHT I

*rr*fr
irhrr «r t7- ’rz^mrv %
f^T < 1 «jfy^ cFvh- fir
MM1 fa  vi’i %
qr r i  :A qt^ n
▼r t ’T, ??r v r  ^  1 ^  srnr 

Tfr It fa  «r mnir irirrrar^r 
% %* wfar ^  T r̂  ̂ f m i
m f t  vr f 9 q i ^  <sfr fy^rf;
^ ip m , A snn-fa^ vvitt i»t f’ r̂ 
^ fa  f  ^ fa?pft 
^ vnr f^fT f  1 ^  | fa



[ *
% «Fmr 2 o *r q*t 'tiUv  

(Vi«i % :

“We visited some of these cen
tres. The attendance seemed to 
vary from 200 to 800 and most of 
the people were really infirm 
and destitute and there was a high 
proportion of children in varying 
degrees of malnutrition.”

?ft ^  *TR% % fa  T t *TTFT 
^  VI *\ ^ I 3TT % 2 1 *T

I fa>T T̂T3T 22 if ^
Vfflr t  :

“ . . . .  a quick survey was made 
during the tour, among the culti
vators, labourers in the field as 
well as the infants, children and 
mothers attending the feeding 
centres and those coming to the 
gratuitous relief centres. It was 
generally observed that the adult 
population was healthy, cheerful 
and active whereas a few typical 
merasmic infants (thing and 
underfed) were spotted in the 
feeding centres.”

*?T*T % fait ^  JTPT
^  VTV cl

i fu f  f t ’OaiUMi in r̂TtTT  ̂ i 
VRAt ^
* t  cT f̂tr f t  %t fsnr % ^  ^ jsft-

% *ft ^rrf^r *m <i i

$ ^  WK F̂TT ^ fa  3|T
VRT *T 

q?t 5ft £T?TcT £
% 3TT if <4tHWI WT $ fa  62 
^  fa*nt f  fa  f̂ PFT r̂

WU «FPTT ^  »n : £

9 1 i 3 f ^ ^ ^ f a 3 ? t
qr aft JFFHT t  ^  iTRlf fa  ^
wfisrvmiTT 11 ^  irnpr ^ « r r f a  

fo rfa  3  aft $  i f  * f o * T f t $
Vt STW vftPFTT

t ,  W?t WRWTT VTrt frr irfHVTT
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% I X* «(Tcft & %fW* *  % fc*T
T̂rTT sfrr fartfft <tst % ?rt«T «rrr 

«Ftf 3"RT f  rft sr? T̂T
^t «*11*1*1 f  I ^  rPF ^  f^f^T 

*^ft sftr *1% ST3f?T -«Mrfl T̂ TT <T̂  
T̂hTT ?ftr TFTWT % T̂ *ft I

5TT5T <RT«FIT ^  HT̂ dl ^ fa  ^  T̂HT T̂3f- 
^faT ’HI r<Tl HI *1 rT̂T ?TtT

^  r̂fVrT »T ^  I ?HTT ^ *̂T
3>t «iVci »t % f^rr qr 'dm ̂  -rnr

^  fa  f^rr *Tt VTTVRT
11

Pl^H V^TT fa ?T*T̂ T 
f̂t i**ti ^t ^t t̂vctt £ 15®nif vf̂ Tvnr

3T »T T̂, ^t ^t»ft %
^ ’ift fff3^t % WT̂TT Tr̂ cTT ^ 

«rtr ^t *1^dH ^ ^TT ^ T T  f 1 tt$ 
f̂tT t̂^TT f̂t 'd l̂wl

% ,ft° ^ qpi 3>r wmr 3?t <#<;
^  f̂t̂ T r̂r̂ *t wtr f t
T^tT^lTT^ri IFTT ^ f t  Vt STWRT ^ 
tit*  TT ?T3 'Jim VT*T
<rt 1

$r̂ TT3T % fa  % f  fa
^  hhhL< wrr ^nr 9[TJR

vt^Nt M t o t  t t  F̂TR t  I ^  ^  ^ft?T 
»sft *1f!dT3  % ^t % I #  T?pTT ^T^TT ^ 
fa  «nrr ^  ^  t t  «rm
^  I  rft far VT STIR'
^t^cTT 1 fait 5Rrp- T ^ r f
^ T̂cff ^  ferr% spt vtfviir ^  
ir̂ TRT ^ ^  I ^  fafa^ft
^t f t  ^  f a f ^ t  *rr tpt iftr
zr% m ^ T T  wrr wnrr & * ftr  h \i i w i  *ft 

WT 5TW t  I w t  ^  JTF ^

v^sr f*<m *ft wnw ^  i
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% % *F̂ TT T̂cTT f  fa ^*ft ^W Tlff 
% W^TT TT lR tfa  VT 5T*R T^T $tdl 
^ I ?*T ^  3T¥T fa *̂T ^-^0
JĴ T >d6l*i I "3̂ T diM  % «<T<J SHTT
\JH *T?t ? T W  7T5nftf?T VT ilH k,
^t «f s t  farrcj ?rtT f^ant n i^ ff
f  t*rt ^r?ft 1 t ’t *rs? sci^n ft
^ tt ft f a  ^  T t w m  ^rft fc,

Iff, =Ft ttv tth  f., W , 

tt^ttp^: m T3TR v t h w tt  ?rft I ,  v& 
m  IRTfT UMfST f, ?? . 

OTT®T ^FTrft^T Tft t  I «TWT^?T^T?n % 
f a ^ R ^ T ^  T3Rfa $ fT* fafttft W

T T ^ f t f r  ^ tn r  fa n  f  i w  
?rft % 1 ircnret

JfTT 5TFT £ f im  wft *RTTT ^  TT^Pt Xtt*
^r^fr ^  *r fait ?T3ft % *rnr i

•ft H*Tft : Of. <TTT ft............

? T O W t f t a r a : tr e ir n T ^ s  * t t t  i

«ft iw ft  : SHRnFVT VT ft
fjFTT fW ^ ft  WtT ff*TTT % t f f f t  
VT (TTT ft I ' T T T ^ t f t W
UTT *TT ^ T  WT 'JitiHf *T I WfrV

qZST <TT X* Vt TW% 5 I *  T£*T 'TT
7WST t  I

Mr. Deputy-Speaker: No. Unless it 
i8 asked lor you cannot lay it on the 
Table.

sft «nww fu f (* * * * ) :
g q im w  *rfftre, [s ftw r  %

^  *ft i»$«w  % * t  s*Tr»t

q *  fe*T fc 3 *  *  ^  *

w  $ *  k 1 * 7/5 ,y^ T
Ttsm f  fa «rt  ̂ « :  !̂ TraT ^
^ r ^ { i T T V 7 ( T T  ^ 1 m f a  f t
?^7<ft %, w Tv rrt « ft^ n  vpnrt n r  

®TT,TTft

?rf fa^5r ft, U Oy) cr̂ f
TT WTR 5T fâ TT 7̂%, ¥nTTW%tft WF'TTtft 
frr n̂prt*T »t f w  3tt%, vt fwrcr 
*  fâ TT 3TT% ITtT 3ft JTflft fft̂ T t  *!'? *T>  ̂
1TWR TT W4M fTT TfafT %

^  SWR" % >̂K«| | I 
V̂ TT f  fa f^t ITPTfa ITT HVtft
flTTrr f̂̂ lTRT «TrTWnTr  ̂ fa  *T^ ^tVPT
^nft ?rft trr?rr <?t v fffa  tt
ftrft «fr( «rnr «fr *tm qr 
fT  VfV?ft % ITR HTfTT TUT CTTTT  ̂ I 
^rrft sRt r̂ ^Ffat it ??r jfrr ^hr % i 
^rft 5TTTT, ^rr v?mnrT, q i I  
fa ?rm ft vhrrnr vrw r 'rr fY i 
x fjt  '̂t grt T̂?r % jnft*T % ^ r t  

?Tt it ft  *tt v%vj'i % ft,
^ ft ^ft V®nF<TT 5̂ ft ft  ?TWt fr I
cpt ’tft fa fv ^   ̂fa  wntvrft irhr aft f  

cjtpt ?rft *nftfa vW ^
I  fa  HfcrniH ^t fr <r % ft  vm
%?TT ^ tft W? wmft it %ffr ift 1TRT 
VTfft f>T% ?PRt  ̂favr VRVf Ty fi^aq 
tff^r ft  ̂  iRTTT vt^nrsrft «rr ?nfr% 1 
3T̂  WRT ^ft ^ f t  T T  ?TV?ft %, WWT fa  
F̂fH1 «ft W  fa «TTTrft 2RT UVf Wt 

f\5M7dT  ̂ I f̂t V7T WTt ftf̂ T VFTT ^
?r̂  -3% f̂hn <rv v^?t *rft ft, f^nr %
% fnr*T t t  w^Ni ^6M f  1 
irw ^ fpt ar *jf®[ tt ?tt̂  ft
ft  f̂t 'it41 1PT<TT *TT IT̂T »T ?  T̂*T “f̂ T
v^t7- % *fi6TX tt  fer̂ rr itrt wtfsir i i^r *r

7̂t¥ "TTT% 3̂TR 5^" ~3ft #7 T̂Tt *TT ^?T 
wtr f*T̂  f»If>l 3TT% Ttfa T̂ T ^t «ftffJTt 
tft mT 7W' I

f^ft fT7?  % f^T’ft <ft VRTWVt 
t  FT7VTT Vt ^  VT WVT5T V TTT  

^rff% fa *rt  ̂'tt fT̂ t fiPTTTT «nfa- 
¥ir f̂t <rnt «n  ̂ i <p?t it 

^ 1 ^ ŵ t ;rft w %  
^TT, fTTTt VTtft Vt fW »T ft V f VT3FTT



f/*t

*if5r*r¥?r t f t  t f l r  * ft  g * f <nqq

fa7T*ft *ft ft , 3̂ T *T *T?T 1TT-
irFT 3TTT 73 VT 3̂RffcT 1TT?RT 
% TT«  ̂% fa*fW % TTO- <TT, ITWf ST1?
M , «TT  ̂ TpfV Oh<̂ , %W<T CTT ^TH'iT 
>̂'t tt*t *Af^r 1

faw*x vftfcr fw<j«r: nfir

^nt.^frTSft, *Tfc*TFT*m 
rt3̂  *t ft*T ft*T ?ft %Um VHTVT

f̂ TT ?Tft TO?ft *ftr W\X STFT JTT«TT 
^ f^ ^ tsT T T f s rm r  

* 7  I T̂ f̂ T̂ T ftTf? % $<BFR
ft*rf?T »PT HTtFTT ^tfsnf I * n w r  

TT 3ft UHHlf f t  H^ril £
STO- ^t ^ft TTf ^

-*ZT 'Tf̂ T̂ TT I iTft «nTT «rm
W  fWT & I

Mr. Deputy-Speaker: Shri Kandap- 
pan.

«ft w n tft : r̂rTcirer hs'i<5̂ , ^tt

< ^ 7  wro %ni? % 1 #^=r frnr % w*sr 
JTffR JTgft Tftfrr TT i f t  £ *flr .

Mr. Deputy-Speaker; There is no 
point of order. Please sit down.

vft VT*$t : STSTO Hft?«T, ^ ft  *Tn 
*3/T cftfar^ I f  VTF IT fr ^ f  SfFT
§ %ttr t o t *  #aft * f t  t c  #£•* fT*r 3r 

*TT Tft $ . . . ( «IW*iiT) ... .
*rf *nrT* $ ?ft w t  $ ? 
fpf Vt %ftX f*TT f t  *re*ft $ ?

Mr. Deputy-Speaker: Order, order: 
there is no point of order. .

fth wxnit sqnam  *Tf>PT, 4  *z
T f T  jj I 7 T  t  Sn f T ^ T T  fa  T*
WTH ^ WT7TT W ^ t ^  ^ . .
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Shri Sham Lai Saraf: That is not a 
meeting of Members of Parliament. 
Thai is the meeting of Parliamentary 
Science Committee.

Shri Ranga; You can send word 
through some appropriate person 01 
authority.

Mr. Deputy-Speaker: There is some 
meeting. We can go on as Vong as 
there is quorum. There is no point 
of order.

*ft TTOft : i;$ ?Tft £ ?

Tnw iw  iz !TT*tT I
m r r  HT7T, $Z 3JT*1T | . . . . ( )

Shri Sheo Narain; The Food Minis
ter is there.

*ft *T*fft : im ^Tpft ^TffTT,
?TFfT | . . (W W W ) . . .

•sft ftnr : m f^rr tst 
t  ? ............ (a n r«r* )..............

Shri S. Kandappan (Tiruchengode): 
Mr. Deputy-Speaker, Sir, recently 
our Food Minister, Shri Subramaniam, 
has prided himself in the Uajya 
Sabha while replying :o the debate 
on the food situation on the 8th 
V:i ■■.), 1906 saying:—

“we have the record and we 
can tako credit for it that we have 
not allowed large-scale famine, 
outbreak of epidemics and atarva- 
tion deaths in the country*

As if to spite him now this calamity 
in Orissa has occurred.

In all fairness to him, 1 think, it 
should be conceded thi;* there is 
nothing of a large-scale catastrophe 
that has taken place in the country. 
There have been a few Cases of 
famine here and there; perhaps, the 
condition is worst in Orissa, but for



this honestly we cannot blame ihe 
Government because they did not 
have sufficient time to work out a 
large-scale catastrophe. Perhaps, if 
enough lime is given, they may bring 
about a situation where we will have 
to face a very calamitous and a very 
tragic situation in this country.

Shri S. M. Baserjee: You accuse
the Government only for Hindi.

Shri S. Kandappan; It seems to me 
that it is a taboo for the Food Minis
ter in our country to utter the word 
“ famine” or to call a famine as 
“famine”, just as for .he rural house
wife it is taboo to call the name of 
her husband. In spite of what all the 
Government claims, it is quite obvious

* and evident that the situation is very 
bad in Orissa. Even the cautious 
report prepared by the Stud. Team 
headed by Shri Vaidyanathan, 
Adviser, Planning Commission, after 
saying that the deaths were due to 
so many other diseases, like TB and 
other epidemics, has so id:—

“though the death was probably 
accelerated by malnutrition."

The hon. Member, Shri Dwivedy. has 
already pointed to this thing. We 
should really be thankful to Dr. 
Mahatab for candidly saying that it 
is beyond description and we cannot 
etxpress the predicament and the 
traffic situation in which the people 
of Orissa are placed.

•fliere are so many paper reports, 
but I may quote here from the Indian 
Exvress from Delhi dated 9th May
wherein it is given:

“The awesome spectre of star
vation, deaths in some of the 
drought-hit areas of Orissa, does 
not strike the visitor as an act 
of God. .

On the other hand, it is a sad 
commentary on the ability of the 
administration to manage grave 
human problems in a walfv*
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State 19 year* after Indepen
dence.

It churns one’s stomach to sue 
skinny infants clinging to their 
mothers, slow and gait less death- 
walk of emaciated children, preg
nant women heavily dragging 
their leaden feet, old people with 
gnarled skins too weak to make 
their peace with God, desperately 
hungry people seeking sustenance 
in mohwa flowers and peepal 
leaves.1’
I do not think anything could be 

worse than this. Nor, I could 
appreciate the Government declaring 
something worse than this as famine 
and not this as tamine. Really, this 
is very amazing, the way the Gov
ernment brushes aside the real situa
tion in this country.

While Shri Mahatab was apoaking 
about the Orissa situation, he was 
pleading very pathetically that we 
should not take to task the present 
Government. I do not understand 
that kind of argument. It Is really 
because of the failures of this Gov
ernment that this kind of a situation 
has been brought about in our coun
try.

Our Minister, Shri Subramaniam, 
in the speech to which I have earlier 
referred, Ins candidly admitted in the 
Rajya Sabha on ‘he 8th March:—

4 "W e have failed, so far as agri
culture is concerned, during the 
Third Plan period. That we have 
to admit."

It is not only during the Third Plan 
but we have failed during all the 
Plans. Any brochure or statistic 
pertaining to the plans will shov 
that wo have failed miserably, parti
cularly on tho agricultural front in 
all the Plans. Just by way of «n 
example I will quote one thing.

In all the three Plans put together 
we had fixed the target for irrigating 
lands to the tune of 64*7 million actfi 
and our achievement was 31:6 million
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[Shri S. Kandappan] 
acres, not even half of what we had 
fixed. Not only this. It is only one 
example; I can go on giving any 
number of examples of this kind. We 
know pretty well that our country is 
not short of water or the potential 
land for development. In fact, as per 
the assessment made by Government 
itself, two-thirds of the utilisable 
irrigable water is being wasted and 
is flowing into the sea without being 
used. So also available land is not 
being properly developed.

After all these failures I think it 
would be in the fitness of things for 
the Government to come and confess 
frankly before the Parliament that 
they have failed and miserably fail
ed at that.

Mr. Deputy-Speaker: Shri Subra
maniam.

VPTlt : 8Ft7H

s  a 1 1

Mr. Deputy-Speaker: The bell is
being rung.Now there is quorum.

fvsnr : T̂TExrer
rn=T Wffft P. I

% faqT «TT fa
*TT 9TTVT

VS I fUT ?TT̂
' ?  ?

Shri C. Subramaniam: It is com
ing up tomorrow.

«ft : w*n $  £far-*rtT 
3?t, WT ifhTTT fft TOT £ ?

Shri C. Subramaniam: Mr. Deputy- 
Speaker, Sir, Members from all the 
sides had expressed concern at ihe 
situation in Orissa. It has been re
cognised that we are really facing a 
very difficult situation in that State 
and there is also acute distress and

it is not as if the State Government 
was just sleeping over it or the State 
Assembly was sleeping over it. I 
find from the records that even in 
August, 1965, there was a discussion 
about the drought situation arising 
in Orissa and after a full discussion, 
the Government indicated the steps 
they were taking for the purpose of 
alleviating distress there. Then, 
again I find that there was a three- 
day discussion in December, 1965 and 
in his reply, the Chief Minister dealt 
with the situation elaborately . and 
he also gave a list of the various re
lief works the Government was un
dertaking for the purpose of seeing 
that the situation did not go out of 
control. Again, there was a discus
sion during the Budget debate and, 
therefore, we cannot say that the 
Assembly of Orissa or the Govern
ment were not aware of the situa
tion there. But in spite of that, we 
do find the actions taken there were 
not adequate to meet the situation. 
That will have to be admitted.

After our own letters from here 
and various other representations also, 
the Collectors Conference was con
vened in the first week of April to 
discuss the situation in Orissa parti
cularly in these drought affected areas 
and also to evolve measures for the 
purpose of seeing that relief mea
sures were taken in an adequate 
measure. I have got the proceedings 
of the (Collectors Conference and the 
various orders issued after that. 1 
find, after that, there has been a 
good deal of earnest effort to see that 
things improve there.

Shri Surendranath Dwivedy: That
was in April.

Shri C. Subramaniam: Yes, the
first week of April. Therefore, when 
Mr. Mahtab said that only from 
March onwards more adequate mea
sures were undertaken, I am in agree
ment with him and, as a matter of 
fact, it was further intensified dur
ing April. That is why when I
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stated that the situation was coming 
under control, it was not because of 
a sense of self-complacency that I 
stated that it was coming under con
trol but it was after having looked 
into the various measures which the
S ate Government was taking for the 
purpose of seeing that the situation 
did not go out of control.

The intensity of the drought also 
we have to realise it, looking into 

the statistics, is as has been equalled 
only by the drought of 1886. Alter 
1886, this is the worst drought that 
has happened. In 1886, this drought 
was in the coastal area, particularly, 
in the districts of Cuttack and Puri 
and it is on record that a million peo
ple died there and more than a 
million cattle perished at that time. 
After that, this is the worst situation 
which we are facing today. Fortu
nately, because of that warning in 
1886, various measures were taken in 
the coastal districts, some irrigation 
projects and all those things. That is 
why, in spite of the monsoon failure, 
the coastal districts have not been 
affected to the same extent because 
o f the assured irrigation. But, un
fortunately, in this area, western part 
of Orissa, which Prof. Mukerjee also 
described as occupied by Adivasis----

Shrl Surendranath Dwivedy: Mostly
ex-princely State areas.

Shri C. Subramaniam: In this area 
which, unfortunately has been hit 
now, we find that even one failure 
brings about an intensity of misery, 
an intensiiy of difficulties, mainly 
because of the historical background 
also of this area. It is not only the 
Adivasis area, as Mr. Dwivedy was 
pointing out, but it is the ex-princely 
State of Orissa.........

Shrl P. K. Deo*. Noapara sub-divi
sion was never in the princely State, 
it was in Madhya Pradesh.

Shri C. Subramaniam: Hie hon.
Member need not have a guilty con
science. He is no longer a prince. 
He is one of us now. He is amongst

us. He in his previous incarnation 
and his grag^-fathers were respon
sible.

Shri P. K. Deo: It was never n the 
princely State.

Shri Kishen Pattnayak: Snmbalkot 
was certainly not the princely Strte 
area.

Shrl C. Subramaniam: This is the 
background. Even the colonial rule 
was something tolerable. But this 
backward princely State rule was 
worst. It is for that___

Shri Kishen Pattnayak: This is a 
map prepared by you. He is telling 
a while lie.

vft «nj TTKT %
Trjq- i

TT*T HW  : sft WTfT
t, 1

Shri Raghunath Singh: This in not 
the way to interrupt the Minister. This 
is the turn of the Minister to reply. 
What he has said is correct

Shri S. Kandappan: He is side
tracking the issue.

Shri Raghunath Singh: He is not
side-tracking the issue.

Shri C. Subramaniam: I am not
sparing myself even. Kindly, hear 
me.

Shri P. K. Deo: You are proceeding 
on false premises; it was in British 
India.

Shrl C. Subramaniam: This is the 
background we have to keep in mind. 
Unfortunately, even though princely 
areas have been abolished, this feudal 
set-up, the feudal exploitation, has not 
been broken still. It still continues 
there. There is another difficulty, that 
in spite of democracy, in spite of In
dependence, there arc pockets where 
feudalism still persists, it has still got 
a grip on the people. I dYj agree that 
this is a disgrace that in Independent
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India, the feudalism system still per
sists. I think, it should be the duty of 
this country and particularly of Par
liament to see that this feudal set-up, 
this feudal grip, is brokfen as quickly 
as possible.

Shri P. K. Deo: It gives place to a 
new feudalism.

Shri C. Subramaniam: Unless this
grip is broken, whatever measures 
we take will not yield results.

Shri Surendranath Dwivedy: I agree 
with the background that you are 
giving. But the particular area which 
is worst affected, which we call famine 
was never under any princely State.

Shri C. Subramaniam: I will come 
to that.

Therefore, if we want socialism, 
when wc talk of socialism, particularly, 
when we want to see that there is 
more equitable distribution of wealth, 
first of all, this primitive type of 
feudalism and thtose aspects of feuda
lism will have to be obliterated. That 
should get the first priority. Mr. 
Mukerjee was talking about the prio
rities. I will attach first priority 
to this. That will have to go. But I do 
agree that in spite of that a certain 
■hare of what is happening to day 
will have to be borne by the Govern
ment in Independent India also. I find 
today, not only in this Adivasis area 
but lake any tribal area anywhere, I 
m  afraid, that development which is 
t»iken place is not worth mentioning. 
Therefore, it is necessary that we 
lh'ould have this priority. As a 
matter of fact, that is what we are 
discussing for the last two or three 
days after return from Orissa, that in 
planning, the priority will have to go 
to these down-trodden millions of 
people, the scheduled tribes and *che- 
dueld castes. Unless we do that, we 
cannot call ourselves a civilised Gov
ernment.

.*TT*TTTf n I
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Shri C. Subramaniam: Therefore.
I am prepared to share the respon
sibility to thiB extent___

I
Shri P. K. Deo: After eighteen

years he has learnt this.
Shri C. Subramaniam: We have

learnt it at least now, but some peo
ple did not learn at all.

*h w m t : sfttf I
Shri C. Subramaniam: That is why 

they cling to the same old methods 
o ' what I would call reactionary 
policies and they want to proceed on 
the basis of those reactionary policies. 
Therefore, I am not ashamed of it, 
but I am glad that people are realising 
that we are prepared to learn these 
things, and we are learning these 
things. That itself is a sign of pro
gress. Therefore, while I am asham
ed that such a thing has happened 
about, that we have realised it and 
we want to give priority to the 
development of these areaB will have 
to be taken into account. But this 
is the background unfortunately. 
Orissa in the whole set-up of India is 
one of the most backward States, 
and in the most backward State 
this area seems to be the most back
ward. This is the real difficulty. That 
is why the intensity of the misery 
is so much. Therefore, as has been 
pointed out by my hon. Friend Shri 
Mahatab. our endeavour should now 
be to see how we could minimise 
this misery, and Wow we shall be 
able to see that there is an end of 
unnecessary suffering of the people. 
That should be our first concern, and 
as a matter of fact, even though I had 
not gone to the area as such, I can 
assure Won. Member.. .  •

Shri P. K. Deo: I was there waiting 
to receive you.

vm rf Jfr ^  1T?T I
Shri C. Subramaniam: I am not go

ing to defend myself I know where

1966 Conditions in 16150
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to go. It is not as if I did not want to 
go there. If that were the case I need 
not have gone all the way to Bhu
baneshwar for thi£ purpose. Some
body has s*id *why not go walking?' 
I wish I were able to walk in two days 
250 miles to reach that, place. There
fore, there should be some sense of 
proportion when they make such 
suggestions •

Shri Kishen Pattnayak: There is a 
motorable road.

Shri C. Subramaniam. Therefore, 
what is important now is this. How 
do we see that the conditions do not 
further deteriorate, and how do we 
see that conditions improve? How do 
we gee that the people’s sufferings are 
removed as quickly and as effectively 
as possible? That was the one thing 
with which I was concerned. After 
the return of the team. I had a discus
sion, and then I had a long discussion 
with the Chief Minister and the other 
Ministers and the 'officers concerned 
there. As I have already stated, since 
March or April, various measures have 
been taken. First of all, they have 
made an attempt, every earnest 
attempt nnd fto a ceriain extent a 
successful attempt also, in opening 
these relief works on an extensive 
scale.

Shrl P. K. Deo: Question!
Shri C. Subramaniam: Whether they 

are adequate o»r not, generally the 
number of works, I am told, is quite 
adeauate. Whether all the people who 
nrp ready to work are getting emp- 
'oyment or not is a matter for verifi
cation, and if necessary, any further 
expansion of these works will have 
to be dtone, and that has been discus- 
ed. But what I want to suggest is that 
within a mesaurable distance you 
will find that the test works are going 
on everywhere; according to the re
port that is what we find.

fthri P. K. Deo: It should go into
the interior.

Shrl C. Subramaniam: But what is 
important now is this. It is not merely 
a question of providing test relief

work. Somebody condemned this 
report. Of course, one can condemn 
anything. But if one looks into it one 
will find that in spite of these relief 
wiorks having been started, there is 
one important inadequacy or deficien
cy which has been pointed out, and 
that is the wage which a person is 
able to earn today. Whatever, might 
be the reason, whether it is weak 
ness of the people or malnutri
tion or whatever it be they are 
not able to work for more than 
four hours. I do not think that in 
the present conditions you can expect 
them to work for eight hours and put 
in hard labour. 1 do not think that 
that would be possible. Therefore, if 
they go for work at 8 u.m. and come 
back by  12 noon, I am not surprised 
about it. They say that according to 
the standards laid down, that is Rs. 
1.75 for 100 c.ft. of earth-work they 
nre able to earn 'only 02 paise on an 
average; the* average is 02 paise, but 
it varies actually from SO paise to 75 
paise. Therefore) some people earn 
only 50 paise. This is grossly inade
quate to meet their requirements. 
That is w hy the first thing that wi? 
have discussed is that while we have 
undertaken these works, we should 
also ensure that they earn a wage 
which will be adequate to meet their 
dnily  requirements, if not effect some 
saving; this is not the time when they 
will be able to effect some savings. 
So. we made two suggestions with 
regard to this. One was that 
they should increase this rate 
to Rs. 1.75 to an adequate extent 
so that doing this amount bf work for 
four hours, they  will be able to earn 
at least Rs. 1 to 1.25 which would be. 
adequate That is one way of deal
ing with it. Another way of dealing 
with it would be to provide them 
some grains a’so in kind, in addition to 
the wage. They have agreed to try 
both these methods and whichever 
would be successful would be spread 
out, so that there will be an adequacy 
of the wages earned by these people 
which alone would give them the 
purchasing power to get their daily 
req u irem en ts of food, apart from other 
things.



Shri Surendranath Dwivedy: Grain 
means paddy or rice? They should 
give them paddy.

Shri P. K. Deo: For how long will 
this experiment go on?

Shri C. Subramaniam: I am coming 
to that. That is also another pbint 
which has been taken up.

This is one aspect of it. Anothe” 
thing is that when we say that they 
should earn this wage, we should also 
look into the price at which these 
grains are sold, so that whatever they 
purchase would be adequate for them.

Then, there is the point raised by 
Shri Surendranath Dwivedy and some 
other hon. Member with regard to the 
price at which rice is being sold. It 
is 91 paise per k.g. At that price, no
body will be able to purchase ade
quate quantities. Therefore, we have 
decided at what price rice should be 
sold. I was told that already an order 
had been passed that there should be 
no distinction between first grade, 
superior and all those things; it should 
be sold as a common variety, what
ever be the quality of the rice. But 
at the meeting, somebody brought for
ward some technical difficulty with re
gard t*o that. But this is not the tim»; 
when technical difficulties should be 
brought in. We should solve those 
problems. Therefore, that order has 
been passed. But apart from that, I 
have given them the assurance that we 
shall stock particularly some millets 
like milo or jowar which would be sold 
at a much lower rate, namely 35 to 
■40 paise per kg., and as far as these 
are concrened, they should be sold 
without any limitation in regard to th» 
quantity, so that anybody who wants 
these things could get them and these 
cheaper grains would be available to 
them to any extent; and we have al
ready started moving milo to Orissa 
so that this could be sold at a sub
sidised rate and anybody will be in 
a position to purchase sufficient 
quantity of it to the extent he re
quires it. That is one decision which
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has been taken, and we are trying to 
implement it. This is one area in 
which there was a deficiency, and we 
have tried to make up that deficiency.

The next area in which they have 
tried to provide relief js by way of 
gratuitous relief by giving cards to 
the various disabled persons, old 
persons and persons sufferings from 
disease so that they wooild be able to 
get 290 gms. of foodgrains per day. 
I am told it is being given in the form 
of rice and wheat, and they have al
ready distributed about one lakh of 
cards. With regard to the persona 
who have received these cards, ic 
some places there are complaints and 
there are some irregularities that 
persrons who are entitled to the cards 
have not obta fried the cards while 
ordinary persons who would not be 
entitled to them have got it. This is 
a matter which will have to be looked 
into. We have made the suggestion 
in any event that even if a person 
who is entitled to it has got a card, he 
will not be in a very prosperous con
dition, and, therefore, we need not go 
and snatch away that card from him 
at this time, and let him get the be
nefit of that card. But in addition to 
that, we should see that all the dis
abled persons, all the old persons and 
the persons suffering from disease 
should be in a position to get the 
cards, and that is why we have sug
gested that with in the next ten 
days there should be an additional 
distribution of one lakh cards, parti
cularly, under proper supervision to 
those weaker sections of the people 
who wtould be entitled to this. That 
has also been agreed to, and I hope 
it would be done much more effective
ly and efficiently, and these sections 
should be covered by that. If it is 
necessary to increase the number, I 
can give the assurance to this Hbuse 
that this figure of one lakh is no 
magic number, but we think that it 
would ordinarily cover those persons, 
but if it is necessary to increase the 
number, certainly we would increase 
it. This «  the second aspect bf tt



The third aspect is with regard to 
these free feeding centres. Free feed
ing centres fall under two heads. 
One is for the school chilren, in whose 
case the school lunch programme has 
been going on for some time. With 
regard to this, I was told that the 
schools were to be closed for holidays 
very soon. We took the decision that 
even though there would be holidays 
We should pay some honorarium for 
the teachers who stay behind and 
should continue this food programme 
for the children even during holidays 
and I have given the assurance that 
we would provide___

Shri Kishen Pattnayak: Is there a 
distinction between the school child
ren and other children?

StbrlC. Sobramaniam: In the school 
programme, all the father chilren also 
are included. Therefore, if we close 
them, it is not only the school-going 
children who would suffer but also 
other children. So a decision has been 
that these schools will not be closed 
down simply because schools are 
closed during holidays. It will be 
continued.

In addition to that, we have agreed 
to give multi-vitamin tablets and other 
nourishment for these areas... .

Shri P. K. Deo: The Congress Gov
ernment needs vitamins.

Shri C. Subramaniam: This will 
compensate for other deficiencies. 
This is another thing which we have 
decided.

I forgot to mention one thing. With 
regard to gratuitous relief, the feeding 
centres, it has been pointed out that 
the quantiy of food supplied parti
cularly for one meal only is inade
quate. So we have taken another 
decision that all those who attend free 
feeeding centres would also be en
titled to get a gratuitous relief card 
and they w ould be able to get 290 gms 
not a lesser quantity. I do not think 
a little bit of overfeeding will do any 
injury to them. Therefore, we have 
decided that they should also be 
given those cards. This is how we 
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have looked into and arranged the 
present programme and tried to re
move various difficulties.

Another factor which have taken 
into account is concerning test relief 
works which will have to be closed 
down when the monsoon starts. We 
did not want to do that. Therefore 
we considered whether there should 
be relief works carried on even after 
the monsoon starts. We came to the 
conclusion that it will have to be car
ried on. So a small committee has 
been appointed consisting of the Chief 
Engineer, Director of Agriculture and 
others for the purpose of identifying 
some works which could be carried ton 
even during the monsoon season. Even 
if it is a question of some small work, 
it should be carried on so that they 
may be able to earn this wage. 
Therefore, that is also being under
taken now. Hence those relief works 
will not stop when the monsofan starts, 
but will be carried on. This is how we 
have looked at it and tried to solve 
the immediate problem. We have 
taken decisions in this regard. For the 
purpose of carrying out these decision? 
effectively, we came to the conclusion 
that there is no use people looking 
to Bhubaneswar to solve problems, to 
find out what decisions should be taken 
what is the staff to be employed for 

this purpose etc. That is why the 
Orissa Government have agreed to 
station one officer of the status of 
Member of the Btoard of Revenue with 
all powers delegated to Wm who will 
have his headquarters in this very 
area and who will function with all 
these powers on the spot. Even if he 
does not have the power in respect ox 
some matter, he will take the decision 
when something has got to be done 
and will report back to Government 
that he has done so in anticipation of 
approval. That also hag been agreed 
upon. This is how we have tried to 
look upon this problem and attempted 
to fill up the deficiencies and inade
quacies as best we can. This is one 
side.

The second side which was empha
sised by h&n. Members, particularly



[Shri C. Subramaniam]
by the hon. Member who intitiated 
the debate, is with regard to agri
cultural operations. We will have to 
attach great importance to this be
cause without normal agricultural 
operations being undertaken, th.se 
people will find themselves in greater 
difficulties soon after the monsoon 
when the agricultural season com
mences. In this, first of all, prepara
tion of the land is important. With
out that they will not be able to under
take agricultural operations. There
fore, we tried to find out how far the 
farmers have got the capacity to 
undertake the tillage of the land in 
the coming agricultural season. Thore 
was an estimate given by some Minis
ters and some officers that about 
70 per cent of the land had 
already been ploughed. But 
some people say this is an over
estimate, that only 30 per cent would 
have been covered. But apart fi*>m 
these figures, the important thing is 
to And out if there is c^y difficulty 
experienced for want of ~ullocks or 
other things he needs. Where he is 
unable to find bullock p>ower, we 
should provide either bullock power 
or tractor power. As far as tractor 
power is concerned, they have about 
90 or 93 of them in Orissa. They have 
agreed to mobilise them and move 
them to this area for the purpose of 
starting these operations. But there 
•re areas where these tractors will not 
be useful because these are big trac
tors. Fortunately, the State Goven- 
ment have in their position now about 
100 power tillers, small tillers, which 
eould be used.

Shri P. K. Deo: Tractors cannot
fMch the areas once the monsoon 
•tarts-

Shri C. Subramaniam: Power tillers 
could be used particularly when there 
has been rain. When the ground is 
hard, it might not be possible to use 
them for breaking the earth, but after 
the rainfall they come in handy and 
can be used. The State Government 
have agreed to move these 100 power

157 Famine MAY 11,

tillers also into this area and make 
them available to the people when
ever land preparation is lagging be
cause of lack of bullocks or other 
circumstances. This is how we have 
tried to solve this particular problem.

The next thing is seed. Even in 
November last, we issued circulars to 
the various State Governments which 
have to face drought conditions warn
ing them that in these acute drought 
conditions, if things were left as they 
were whatever was stored for seed 
would be consumed; therefore, they 
should be able to get from withm 
their own States or from various 
other places sufficient quantities 
seeds and stock them for distribution 
The Orissa Government also were 
alerted on this point. They hjve 
made some procurement, but * >t 
enough But they are confident th:.t 
with the second crop from Sambal- 
pur, Cuttack and various other areas 
it should be possible for them to 
have round about 5 lakh maunds of 
seeds.

•Shri Surendranath Dwivedy: Has
it been ascertained whether those 
seeds are suitable for cultivation 
there*

Shri C. Subramaniam: They say
they ere. Apart from that, we have 
already alerted the Madras and An
dhra Governments that they should 
select seeds which are suitable for 
Orissa It has been indicated to them 
what varieties would suit Orissa and 
they should make available sufficient 
quantities of seeds for the benefit 
of Orissa. But the Orissa Government 
seem to think that they would be able 
to procure within their own State.

Shri P. K. Deo: They have all been 
thinking like that from the beginning.

Shri C. Subramaniam: But still I
do not rely upon that estimate. I an 
asking the Madras and Andhra Gov
ernment to reserve sufficient quantities 
of seeds in case of emergency. The 
officer who was the Chief Secretary
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till recently, who is our Agriculture 
Secretary, is going to Orissa to 
day to find out about the adequacy 
of the measures which have been 
taken lor the purpose of agTicul- 
cultural operations, particularly with 
regard to seed. I can give you this 
assurance that we shall see that if 
sufficient quantities of seeds are not 
available in Orissa, we shall try to 
rush them from Madras and Andhra. 
This should have been undertaken a 
little earlier. I do agree that it is a 
little bit late, but it is not too late.

•ft ww fwjrrft inrebrT (fv?$T) : 
1RTT sft fa  flrfr V
fsnf farHT w it  ^affair fa*rr *ptt $ ?

Shrl P. K. Deo: Are the seeds to be
supplied free or on payment?

Shrl C. Subramaniam: The ques
tion arises how the seeds should be 
distributed and at what rate. We have 
come to the conclusion that there 
should be no extra cost, also that the 
seeds should be distributed as a loan, 
not a short-term loan, but a loan to be 
repaid in three annual instalments. 
This decision has been taken. Now 
our concern is to see that the seeds 
are available in sufficient quantities, 
not only that, but that they reach the 
farmers in time. Therfore, we have 
tried to And out what should be the 
last date by which they should reach 
the farmers and then work backwards 
and find out at what date they 
should reach the block level, at what 
date they should reach the district 
level, at what date they should be 
made available to the State authori
ties for the purpose of moving to the 
districts. This schedule of dates 
has been worked out. For the 
purpose of seeing that we stick 
to this schedule, we have fixed respon
sibility on particular individuals. At 
the State level, it is the Agriculture 
Minister and Director of Agriculture 
who would be responsible, so that 
sufficient quantities are procured and 
moved to districts by the scheduled 
date. At the district level an officer has 
been identified who will be respon
sible to see that he moves the seeds

to the block level, and at the blbck 
level the bock authorities have been 
made responsible for the purpose of 
distributing it to the farmers. There
fore, as far as possible, there is 
streamlining of administration and 
also location of responsibility, not to 
leave it saying the Agricultural De
partment is responsibe, the State 
Government is responsible etc; we 
have treid to identify and locate res
ponsibility.
18 hrs.

Shrl P. K. Deo: Is it not a fact that
the seed that was procured in the 
State for Rs. 35 per quintal is being 
supplied at Rs. 58 to the cultivators?

Shri C. Snbramanlam: A decision
has been taken, and it will be sup
plied at the rate at which it is pro
cured, the extras which are charged 
Hr seed will not be charged. I am 
not quite sure if it is Rs. 35 or Rs. 38 
but the decision Is that these extras 
would not be charged.

It is not seed alone which is Im
portant. We should have sufficient 
finances to carry on the other opera
tions, and there should also be some 
subsistence element so that till the 
harvest comes, the farmers will be 
in a position to sustain himself. 
Therefore, a programme of distribut
ing loans has been worked out, and 
for that also responsibilities " have 
been located On individual officers, 
and they have been made responsible 
for getting the loans and seeing that 
it is distributed at various evels.

This is what we were able to achieve 
by the discussion during my visit to 
Bhuvaneshwar. Even though it is 
regrettable that it was not possible 
to visit the other places, I feel we 
have done a good job, as far as look
ing into the various difflcutlies and 
difficulties is concerned, and trying to 
find out what actions will have to be 
taken.

Shri P. K. Deo: You should accom
pany the Prime Minister.

Shri C. Subramaniam: Secondly,
are we going to allow the situation
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[Shri C. Subramaniam ] 
to continue like this, not only in 
Orissa, but also in adjoining Madhya 
Pradesh, not only in Madhya Pradesh, 
but as was pointed out in Gujarat 
an^ Maharashtra, wherever tribals 
ai’e there? In Maharashtra and Guja
rat something has been done, but in 
some of the other areas, nothing has 
been donc and they continue to be 
in the same old primitive stage.
That is why it is now necessary to 
have a programme. I was told that 
the Orissa tribal area has the best 
water resources. All the rivers seem 
to start there and flow downwards. 
Therefore, that is the very source. 
In addition to that, I am told that 
all the mineral wealth is almost con
centrated in that area. In spite of 
that, it happens to be one of the most 
economically backward areas. For
tunately, already some action has 
been taken for the purpose of inves
tigating some of these medium and 
major irrigation projects, but what is 
important now is to have a worth
while programme of seeing that im
mediately those programmes are tak
en up not only for providing some 
employment, but also to have deve
lopment which would ensure that 
area against famine as even the 
coastal areas have been ensured 
against famine, by taking up large- 
scale irrigation works.

Shri Surendranath Dwivedy: Indra- 
vati project.

Shri C. Subramaniam: I am told 
there are many projects, I do not 
know the names and details, but there 
are sufficient number of projects and 
with Rs. 20 to Rs. 25 crores spent in 
the next three or four years we would 
be able almost to bring about a 
transformation of that area. That 
will have to be looked into and some 
priority will have to given to that.

In addition, I have no doubt that 
we will hav€ to look into the tribal 
and backward areas problem as a 
whole and try to give some priority 
In allocation of resources. The Plan

ning Commission has also agreed, the 
Prime Minister is involved in it, and 
we have had discussions for the last 
two days, and I can give this assur
ance that we are aware of this prob
lem and we will try to solve it as 
best as possible.

Many other points have been rais
ed. It is not as if I want simply to 
rebut or answer criticism. What is 
more important today is to see that 
these things are implemented proper
ly, and I do know the Orissa Govern
ment requires a little bit of assis
tance in this, financial asistance. We 
have discussed this with the Finance 
Minister hc has also agreed, and along 
with my Agriculture Secretary, a 
Finance man is also going to Orissa 
today. They will look into the whole 
thingt and I can give this assurance 
that none of these programmes will 
get bogged down, stopped or delayed 
for want of finances.

Shri Kishen Pattnayak: Are you
going to declare famine?

Shri C. Subramaniam: I shall come
t0 that, to your famous famine.

In addition, we have already come 
to the conclusion that we should have 
some officer, of a sufficiently high 
status from the Central Government, 
who will be visiting these States, 
particularly Orissa anj a few other 
States which are in difficulties to see 
that there is no slackening of effort, 
that they do not get into difficulties. 
To the extent possible we shall give 
this assistance, I will not call it 
supervision, I shall say offering assis
tance to the State Government. That 
also has been decided upon. We are 
trying to appoint an officer for this 
purpose. I suppose with his periodi
cal visits he would be able to report 
hack to the Central Government and 
keep us fully informed with regard 
tn the developments taking place and 
if any urgent action is necessary from 
the Central Government, we will not 
hesitate to take it.



A suggestion has been made by 
Shri Dwivedy, I am not surpristd, 
that the Orissa Government should 
be immediately dismissed. With all 
respect to my hon. friend I suggest 
this would bring about chaos there, 
because for the Central Government 
to get settled and start all these 
operations there I am sure it will 
take at least one month. Instead of 
that, I hope it would be possible to 
energise the State Government to see 
that things move on, instead of in
viting and confusion by asking the 
State Government to be taken over, 
which I feel is not constitutionally 
correct also. After all, when we 
take over in Kerala, everyobody has 
been crying hoarse that democracy 
has been murdered, and herG is a 
suggestion that democracy in Orissa 
should be murdered. I am not go
ing to be a party to that.

Shri Surendranath Dwivedy: The
life of the Assembly is over.

Shri C. Subramaniam: Therefore,
I do not think we should fall into 
the trap as saying that the Centre 
should take over.

Shri Nambiar is fresh from jail, 
with fresh ideas, therefore he sug
gested why not have election imme
diately, why should it be postponed.

Shri Nambiar: That is for Kerala.

Shri C. Subramaniam: You neither 
belong to Kerala nor Tamilnad, that 
is the great difficulty. Yqu are an 
imposter everywhere. The difficulty 
is this. Suppose we start elections 
now when people are undergoing 
this suffering, will our officials look 
after the election arrangements and 
arrange for the polling and all those 
things or to this relief work? Shri 
Dwivedy has offered his services for 
this relief work, but immediately the 
elections are there, he will be con
cerned with elections, he will not have 
the sacrificing spirit of saying that 
the elections do not matter, he is only 
concerned with the sufferings of the 
people. I am a politician and I know
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something of the election fever. Our 
vvhole attention will be diverted to 
tnese elections. Therefore, 1 am 
afraid iti s a very dangerous sugges
tion. If we are all very much con
cerned with the situation in Orissa 
and we want to take all measures 
for the purpose of containing the 
situation, I think it is a very light
hearted suggestion to say that we 
should have immediate elections 
th<*re and I hope that will not be 
done.

Mention was made I think by Mr. 
Makerjee that 1 was accusing the 
Opposition of scarc-mongering. I 
should think he was accusing me of 
scare-mongcri ng, perhaps he has 
forgotten about it I did visualise we 
were going to have a difficult situa
tion in the country and I did give a 
warning, but at that time 1 was accuse 
of scare-mongering, but let me leave 
that alone. Now every one of us has 
got involved in the present situation, 
and we hav0 to see that it does not 
go out of control, bceause this ig not 
a political matter. It is a question 
involving the lives of the people, 
involving particularly the future of 
children. It docs not matter even if 
there is some misery with regard to 
the old people. What about the 
flowering youth, the young children? 
Their whole life would be shattered. 
Therefore, we have to concentrate 
first on them. Not that I am not 
concerned with the misery of the 
others, difficulty of the others. In 
the order of priority l would give the 
first priority to give all the nutritious 
food, all the relief to the children 
and see that they get out of these 
miseries. Not that we should ignore 
the others. We must also take mea
sures to see that human misery and 
suffering is lessened and minimised 
and normalcy is brought about in this 
state. I welcome the offer made by 
Prof. Mukerjee and by the others to 
co-operate in this cause. Whatever 
might be done by the adminstartion 
on the official side, unless we as Mem
bers of Parliament an  ̂ responsible 
elected representatives participate in



[Shri C. Subramaniam.] 
all these things along with the elected 
assembly members, perhaps whatever 
action may be taken by the officials 
are likely to be deficient. These 
deficiencies will have to be made up, 
particularly by the participation of 
elccted representatives, to whatever 
party they may belong. With regard 
to voluntary agencies, I do agree that 
voluntary agencies will have to be 
brought in particularly organisations 
like the Ramakrishna Mission in 
which 1 am deeply involved. There
fore, it is not as it I would not like 
the Ramakrishna Mission to come in.
I would like the Ramakrishna Mission 
to come in. But the feeding pro
gramme should not be left to the 
voluntary organisations alone. We 
cannot say that voluntary organisa
tions have not come forward and 
therefore, these programmes have not 
been taken up. So, I have impressed 
upon the Orissa Government that if 
there is no voluntary organisation 
coming forward, that should not be 
an excuse for saying that the feeding 
programme has not been taken up.
If the voluntary organiastion is not 
there, Government will have to step 
in and see that the gap is filled up. 
In that also, I am sure the elected re
presentatives will play a great role. I 
can assure the House that it is not 
as if we are not concerned with the 
situation there, that we are benum
bed with regard to the situation in 
the country, with regard to the mise
ries of the people. We are greatly 
concerned with them. I am really 
happy that this discussion has brought 
about a better understanding of the 
situation. Particularly, I am grateful 
to the co-operative spirit in which the 
discussion had taken place. I thank 
you. ?
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Shri P. K. Deo: Sir, just one ques
tion. W ill the M inister assure the 
House that henceforth all the relief 
w orks w ill be entrusted to the people ’s 
organisations lik the panchayats and 
all that and that the contractors w ill 
be eliminated?

Shri C. Subramaniam: I am sorry
I missed this point. This is one of 
the points which 1 took up with the 
state Governments. They have agreed 
to this. Also with regard to some 
other suggestion about the distribu
tion of paddy instead of rice, we have 
put this point also to the state Gov
ernment. There were some difficul
ties raised with regard to this but I 
have said that I am not going to lis
ten to the difficulties. These difficul
ties will have to be overcome. If 
paddy distribution will be better for 
the people, it will have to be under
taken. I have also requested the 
Prime Minister to take this up and 
aee that these matters are settl
ed . .  . (Interruptions.)

^  f t r o  : ^

Mr. Deputy-Speaker: No more
questions. We have had enough now. 
The discussion is over. The House 
stands adjourned till 11 a .m . tomor
row.

18.15 hr*.

The Lok Sabha then adjourned till' 
Eleven of the Clock on Thursday, May 
12, 1966/Vaitakha 22, 1688 (Saka).
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